Fifth Series Vol. XXXI - No.22 Friday, August 24, 1973
Bhadra 2,1895 (Saka)

LOK SABHA
DEBATES

(Eighth Session)

(Vol. XX XI contains Nos. 21 —~ 30)

LOK SABHA SECRETARIAT
NEW DELHI

Price ; Rs. 2.c0



CONTENTS
 No. 22—Friday, A#gust 24, .1973/Bhadra 2, 1895 (Saka)
. Oral Answers to Questicns :
) *Starred questions Nos. 421, 423 t0 426, 428 and 429
Short notice question I;f;J.z .
Written answers to questions—
Starred questions Nos. 422,.427 and 430 t0 440 .

Unstarred questions Nos. 4124 t0 4155, 4157 t04159, 4161 to 4179,
4181 10 4204, 4206 10 4250, 4252 t0 4283 and 4285 to 4323 .

Calling Attention to matter of Urgent Public Importance—
Reported fraud in the Bank of Baroda, Bombay.

Papers laid on the Table
Messages from Rajya Sabha

Coking and Non-Coking Mines (Nauonahsauon) Amendment
Bill As passed by Rajya Sabha

Asscnt to Bill

Commxtlee on Absence of Members from the %mmgs of the House
Eleventh Report . .

Business of the House

‘Statement by Member re steps to reduce the pnces of cotton
_fabrics and profits of textile mills

Shri Madhu Limaye
Shri A. C. George

. Re Incidents at Shradhanand Coll-ge, Delhi .
“Paxation Laws (Amendment) Bill—
Extension of time for presentation of Report of Select Committee
- ugplementary -Demands for Graats (Onssa), 1973—74
taiement presented
Supplementary Demands for Grants (Mampur), 1973—74
" Statement presented
Foreign Exchange Regulation Bill
Motion to Consider, as reported by Joint Committee
Shri Yeshwantrao Chavan
Shri Jyotirmoy Bos:

- CoLEimMN

1—28

28—39

251—56

251—54
253—56

256—s7
257—59
259
259—60
260307

269—>0
270—82

The sign * marked above the name of a Member indicates that the ques-

tion was actually asked on the floor of the house by that Member.



(i)

Gontam:
Shri C. Chittibabu . 28hengr’
Shri Indrajit Gupta . 2Prea3og
Shri Jagannath Rao . 303—307
Bills introduced—
(i) Eradication of Poverty Schemc Blll by Shl‘l lel
Prasad Mandal . 307

(ii) Constitution (Amendment) Bill
{(Insertion of new articles 125A tmd ::uA) by
Shri Machu Limaye . - . 308

(iii) University Grants Commission (Amendment) Bill,
(Insertion of new section 12B and amendment q‘ section

14) by Shri Madhu Limaye . 308
(iv) Declimitation (Amendment) Bill
(Inscrrion of new section 9A) by Shri Madhu Limaye . 309
(v) Code of Criminal Procedure (Amendment) Bill,
(Omission of section 107 and 109) by Shri Madhu Limaye 309
{vi) Utilisation of Land Adjoining Railway Track Bl.'l
by Shri Vishwanath Pratap Singh . . 309=-10
(vii) Leprosy Control and Rehabilitation of Lepcra
Bill by Shri Vishwanath Pratap Singh + 310
Netaji National Academy Bill—Negatived
Motion to consider . . . 31025
Shri Samar Guha 310—21
Constitution (Amendment) Bill o
(Amcndment of article 124) by Shri Atal Bihari Vajpayee 325=72
Shri Aral Bihari Vajpayee . . . 325=—3%
Shri Dinesh Chandra Goswami . . . 335—41
Shri Somnath Chatterjee . . . 341—45
Shri Nawa} Kishore Sharma . . 345—49
Shri Darbara Singh . . 3490—s2
Shri P. K. Deo . . . 352=—50
Shri Vasant Sathe . . . 359—66
Shri B Maurya . . ‘ N 366—71
Shri Machu Limaye R . . 371—72
Half<an-houwr Discussion=—
Development ¢f Nuclear Weapons for Defence of the Country 372—88
Shri Samar Guha . 372—79

Shii Vidva Charan Shukla . 383--88



LOK SABHA DEBATES

LOK SABHA

Friday, August 24, 1973/Bhadra 2,
1895 (Saka)

The Lok Sabha met at Eleven of
the Clock, '

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Alleged [rittering away of Export
Promotion Funds by Indian Cotton
Mills Federation

*421. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE
be pleased to state:

(a) whether it has been alleged
from a certain quarter that the In-
dian Cotton Mills Federation (ICMF)

has been frittering away its export
promotion funds in various ways
which -hould net normally come

under cxport promotion activities;

(b) whether the ICMF has collect-
ed funds to the extent of Rs. 150—160
crores but the actual dishbursement
by way of export incentives has not
been more than Rs, 125 crores;

(c) whether Government inquired
-into this allegation; and

(d) if so, the findings thereof?

THE MINISTER OF COMMERCE
(FROF, D, P. CHATTOPADHYAYA):
(a) Government have seen the Press
report in the Economic Times of lst
August, 1973 tp this effect,

(b) Amounts collected so far nave
been reported to be disbursed, except
for a balance of Rs, 2.6 crores yet to
be disbursed.

1673 LS—1
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(e¢) The accounts relating to this
part of the ICMF's programmes are
subject to Govt. audit. No other in-
quiry at this stage is contemplated.

(d) Does not arise.

SHRI JYOTIRMOY BOSU: Wil
the minister kindly tell us whether
it is a fact that the estimated collec-
tion from premium on foreign cotlon
‘has been about Rs. 150 to 160 crores
and the actual disbursements by wey
of incentives has not been more than
Rs, 125 crores on  the basis of an
average of Rs, 25 crores per year?

PROF. D. P. CHATTOPADHYAYA:
No, Sir.

SHRI JYOTIREMOY BOSU: May
1 know whether the Government has
come across any complaint that {funds

mostly have been squandersd awuy
for the benefit of certain big mill-
owners under the guise of special

incentives, bulk dealing incentives,
count-wise incentives, destination-
wise incentives, ete.?

PROF. D. P. CHATTOPADHYAYA:
We have received no allegation ex-
cept the one referred to in the press
report in the Economic Times.

SHRI JYOTIRMOY BOSU: No,
Sir, It says.

“The ICMF has been trying to
put pressure on the Governmeni
to allot additional funds for incen-
tive payment to the exporters,
The ICMT has been earninz about
Rs. 40 lakhs on an average every
year from interest acciuement:
They have been spending Rs. 20
lakhs and 20 lakhs have heen frit-
tered away.”

Will the minister give his reactions

to it?
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PROF. D, P. CHATTOPADHYAYA:
The question was whether any other
allegations have been received. 1
said that except the press report mo
other allegation has been received,
About the high figure I have already
said “No”, About squandering I
have said “No”, On the contrary, 1
may add that there are certain diffi-
culties, They are running short of
funds,

MR. SPEAKER: He will be pleas-
ed only when you say “Yes”; mnot
otherwise,

st oy femdr ¢+ 2w T freata 1
WA cagTE A e aEF
Zra &t 9T § | 'Y o 9 & R
W a9 e F99 F ar ¥ geahdy
R § TFOET AT FT THAETIT
& | 59 T AT gEa 29 A= § g
& | faawi # qry ft 93 @ & 1 |7
ged § § srar =vgar g fE owieE
Ffez T FRERAT F gAY A
R w1 % 12 fam o @ &, 7 wfave
F gafaergse 7T ¥ T w9l @ §,
Fammagm g fFargway @@ Y
ararFar & 7 71T faRwi § 9 samar
T fawr <@ & wor kel e F w9
gL F1 W 98 et 1@ & o wEegmay
TR ?

PROF. D. P. CHATTOPADHYAYA:
The question of over-invoicing and
under-invoicing is too general a
question to be answered in thiy par-
ticular question. About the other
things in 1972-73 the cash assistance
provided to textile export included
the government's contributions was
only Rs. 7.75 crores. The figure re-
veals that gradually Government's
contribution te the cash assistan-
ce in this respect in decreas-
ing. In 1968-6% the ratic was
2:1; now it ie 3:1. Only one-third is
contributed by the Government now
whereas it used to be half. This was

ot Y
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in the larger interest of export pro--
motion any foreign exchange earning.

=t Ry FWA : AL g AT TG
THAT TE & W I o @ W E
¥ia w0 o fF 9fs  doodm
= { I IR FIE F agd sAET
gy fae @ § S we st & sfaaifimar
# 7Y & Ay o Sfee wrdY B
ORI & @R Y FT (ATeor) famw
AT S6 &T @M I W &1 7
gfooa & sl aw & A &
FI I B HATGHAT FF fav, a1 12§,
T Y mTaRaEar 4 § 7 g I #w
O S| FOUW AMGC WL AT
et #1 aamr =fegT

PROF. D. P. CHATTOPADHYAYA:
The information supplied is studied
information. It is in the interest of
export promotion,

SHRI MADHU LIMAYE: Itis a
sellers’ market,

PROF. D. P. CHATTOPADHYAYA!
No, it is not.

Stiff Competition faced by India's
Jute Goods ip, World Market due to
Entry of Synthetics

+
*423, SHRI SARJOO PANDEY:
SHRI B. K. DASCHOW-
DHURY:

Will the Minister of COMMERCE.
be pleased to state:

(a) whether Indian jute goods are:
meeting with stiff competition in.
world market owing to the entry of
synthetics; and

(b) if so, what steps are belng"
taken to meet the challenge to India’
jute exports from synthetics?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) Yes, Sir,
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(b) Export duty on carpet backing
‘has already been reduced. Reduc-
tion of duty on other items is under
review. Efforts to step up research
and development on cost reduction,
improvement of performance levels
and evolution of new products = as
well as improve yield of raw jute are
under way.

St ®TH qiF . wege ), AT
HAY o ¥ 9z F @A # o) AY gE
e &, & st =g g 9w & gwit
TF STTC O FAT AN 92T & ¢

ol ara—3gfr & e 3wt Ay
Tyt gY@ & ? fasifery o & =y
¥ fegeam & =T &1 fead w0
FT gL AT THAT g1 @I 7
PROF. D. P. CHATTOPADHYAYA!

It is true that Indian jute goods have
been facing for quite some time stiff

competition in the face of synthetics,:

particularly, in the Western world.
But as regards the second question
as to what extent the reduction of
duty has influenced our exports, I
might say that, as a result of this re-
duetion, as against an earlier average
export of 10,000 tonnes per month of
carpet backing, the exports have gune
up to around 15,000 tonnes per
month,

MewuR: @ afFEd
fererdft gt &1 T|™T &1 W@ §—
afws oo & o 7 faam 1 & qT
=TEaT g i o st & s, ot faeg-
fes arer g & qrom<d ¥ W wr &,
wAfF e AT W g ?
FTETT W |7 THT AT AT FC @Y
& fawr & =7 F1 wFvEen frar o o,
T 1S THY AT ao F e R g ?

PROF. D. P. CHATTOPADHYAYA:
The quantified picture of loss or
gain' year-wise is very difficult to
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give because it varies depending upon
other goods prevailing, prices the
competitive items like synthetic goods
abroad, and also depending upon our
cost of production and duty thereon.
So, about that part, we can say it in
a very general way, About the
other part, to improve the competi-
tiveness of the product in the world
market, we are modernising our jute
mills and we are also putting more
inputs in the field of research and
development,

SHRI B. K. DASCHOWDHURY: I
find, there is an apparent contradic-
tion in the origina] reply of the hon.
Minister and the reply given in reply
to a supplementary put by my hon.
friend, In the original reply, in
reply to part (a) of the Question, the
hon. Minister says that Indian jute
goods are meeting with stiff competi-
tion in world market and, asubse-
quently, he says, after giving cer-
tain incentives and reducing the
export duty on carpet backing, the
exports have gone up. That simply
shows that whatever bogey be raised
regarding the question of stiff com-
petition in world market with jute
goods, either raw jute or manufac-
tured jute goods, as a matter of fact,
it is not so.

I would like to know from the hon.
Minister whether it is a fact that
while in 1967-68, India’s total share
in the world market of jute and jute
goods was to the extent of 57 per
cent, subsequently, it came down to
51 per cent and, in the last 2-3 years,
it has gone up to 57 per cent. I would
also like to know from the hon.
Minister what further steps, apart
from the scheme of modernisation,
the Government intend to take in
order to maximise the exports of
jute goods and whether the Govern-
ment will also consider to canalise
exports in order to earn more foreign
exchange.

FPROF. D. P. CHATTOPADHYAYA:
Besides the measureg that I have re-
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ferred tp before for increasing the
competitiveness of our jute :oods
abroad, we have also decided that a
cess would be imposed op the in-
duystry. That will be a development
cess and the funds that will be raised
through this cess will alsp be aug-
mented further by the Government's
coniribution. About the canalisation
of exports, at this stage, we are not
_thinking of.

SHRI BISWANARAYAN SHASTRI:
May I know from the hon. Minister
whether, in view of the fact that In-
dian jule goods are facing stiff com-
pelition from the synthetic
the Government will take steps for
diversification of production, such as,
fine wvariety of carpets and other
things and will also find new export
markets apart from  traditional
raarket,?

PROF. D. P, CHATTOPADHYAYA:
When I spocke of modernisation of
Jjute mi.ls, I had in view producing
more lizhter carpet backing whieh
will e more competitive with syn-
thetics. As regards the question of
diversification, as I have already said,
potentizlly it is there because moder-
nisation reveals that out of jute fab-
rics, we can have it and we are
looking intg those aspects,

SHRI INDRAJIT GUPTA: Compe-
tition from synthetics is nothing new
.1 would like to know from the hon.
Minister whether it is not a fact that
this problem has been aggravated in
recent years, particularly in 1871, b¥
the fact that, when the jute mills of
Bangladesh were closed duriag that
year, our jute mill-owners in this
country used that opportunity to push
up prices to unconscionable limits in
order to earn quick profits and Guv-
ernment did nothing to stop them.
That led to further entry of synthe-
tics into the market at our expense.
If that is so, then may I know . frcm
him whether he considers it justified
that these powerful jute mill-owners
who are organized in the Indian Jute
Mills Association should be given

AUGUST 24, 1973
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now fhe benefit not only of redaction
in expqrt duties but also additional
su‘hsid.ies which they ax.e demandlng
What is the Gove.r.nmmt‘ view of
that matter? )

PROF. D. P, CHATTOPADHYAYA:
It is a fact that the Bangladesh
disturbance year was a very good
year for the jute industry, but to
what extent I cannot say in terms of
arithmetic. .

SHRI INDRAJIT GUPTA: Do you
not know the prices which were
quoted in 19717 The carpet backing
was sold at a premium of Rs 1400
per tonne.

PROF. D. P. CHATTOPADHYAYA:
I was only saying that I could not
give it in terms of precise arithmetic.
I am coming to the second part of
his question,

The figures show that our cost of
produstion of certain elements, the
cost of primary carpet backing, for
example, have remained in terms of
price like this. It was 21 cenis per sq.
vard in 1965; it has gone up to 23 cents
in 1972, whereas its competiliors have
brought down the cost of production
from 22 cents to 13 cents. So. the svn-
thetic rival of our carpet backing was
at a disadvantage of one cent more
than the primary carpet backing in
1966. But in 1970 it has an advantage
of three cents, It is much less than the
cost of production. Apart from other
things, they have succeeded in
bringing down the cost of production
whereas we have not. And in that
context I have emphasized the neces-
sity of modernisation and bringing
down the cost of production,

SHRI INDRAJIT GUPTA: What
about the second part, whether = you
consider it justified now to give them
export duty reduction as well as the
subsidy which they are demanding?

PROF. D. P, CHATTOPADHYAYA:
The question of subsidy is being re-
lated to another question also, giving
fair price to the jute growers and the
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fact that raw materials account for
55 per cent of the total cost of pro-
duction of the finished goods.

SHRI DINESH CHANDRA GO-
SWAMI: May I know from the hon.
Minister whether it is g fact that the
bogey of competition of jute <Joods
is not new, it is being raised from in-
terested quarters from the time of
British? But this bogey is more
apparent than real because of the
dearth of petroleum products, and
synthetics are not in a position to
compete with jute products provided
Government is prepared to ration-
alise its policy regarding export of
synthetics,

PROF. D. P. CHATTOPADHYAYA:
The bogey is not unjustified and un-
real. It is very much real. I have
quoted figures of carpet backing to
show that our goods have become re-
latively more uncompetitive and the
same will be borne out by the prices
of hegsians. I can quote figures
which wil] show that in 1966 the per
sq. yard price was 14.1 cents and the
competing good's price was 20 cents
but in 1972 our ‘goods are priced at

22 cents whereax theirs are priced
at 14 cents. So we have lost compe-
titivéness immensely.

SHRI DINEN BHATTACHARYYA:
The hon. Minister said that the ex-
port duty has been reduced as a Tre-
sult of which, our exports have gone
up to 15,000 tonnes from 10,000 ton-
nes. May I know from the hon.
Minister as to what is the total
amount that has been given as re-
duction in the export duty? And
what are the specific help and assist-
ance the Government of India is ren-
dering to the jute mill-owners who
are big barons, by way of moderni-
sation of the jute millg?

- PROF. D. P. CHATTOPADHYAYA:

We have given fiscal relief to the
extent of Rs. 6 crores or something
like that and the benefit that will
_accrue’ to our Exchequer in ferms of
foreign’ exchange will be to the tune
of Rs. 30 arores, pearly five times
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more and, the question of giving~
some sort of help to the mills is re-
lated tp the question of modernisa-
tion. If you do not modernise, our
goods will not be competitive and,
therefore, we cannot compete in the
world market.

SHRI JYOTIRMOY BOSU: Who
told you that?

SHRI SAMAR GUHA: Although
the hon.. Minister is not prepared
with the tota] arithmetic about the
loss of our jute products due to in-
troduction of synthetics in the inter-
national market, I want to know
from the hon: Minister whether he
is in g position to give us an approxi-
mate idea of the losses incurred by
our jute products in the interna-
tional market during last year on
account of the introduction of syn.
thetic products.

Secondly, I also want to know
from the hon. Minister whether, as
the fate of both India and Bangla
Desh are completely interlinked in
regard to jute production and also
the international market for jute,
this problem of introduction of syn-
thetic products in the international
market has been discussed with the
Bangla Desh Government, and if so,
what steps have been taken thereof?

MR. SPEAKER: How does Bangla
Desh come here? It is a simple ques-
tion about carpet backing.

PROF. D. P. CHATTOPADHYAYA:
As I said because of reduction in ex-
port duty, our exports have gone up
from 10,000 tonnes to 15,000 tonnes
and because of the recent further
reduction granted by the Finance
Ministry it has gone further up by
3,000 tonnes to 18,000 tonnes, That
shows that it is picking up because
of fiscal relief, If we had not given
this relief, then we would have in-
curred losses to this extent.

SHERI SAMAR GUHA: He has not
replied to my second part -of the
question.
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MR. SPEAKER: That is not rele-
vant,

FPROF. D. P. CHATTOPADHYAYA:
The Speaker has ruled it as not rele-
vant,

MR. SPEAKER: You cannot ask
him to reply on behalf of Bangla
Desh. ... (Interruptions)

SHRI SAMAR GUHA: They have
entered into 2 treaty with' Bangla
Desh regarding jute also. Sir, you
may disallow me, but please do not
say that it is irrelevant.

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Indrajit Gupta and Mr.
Dinen Bhattacharyya both said that
the jute mill-owners who are mono-
poly capitalists make huge profits
by indulging in mal-practices of
under-invoicing, etc. Sir, in order
that our jute goods may face this
challenge from the synthetics in the
international market successfully, 1
want to know from the hon: Minister:
Is he going to nationalise the jute
industry including the export trade
of jute immediately?

FPROF. D. P. CHATTOPADHYAYA:
About unwholesome practice I am
aware of and I have said about it
already., The guestion of nationalisa-
tion does pot arise at this stage.

i} WAL NETE WY HeA T AT T ;A
oo Iwe ® samn fR 9z goew &
faaT wTEATTAYT F g9 FhdwT w7
qFTTET G T THA § QAT AT & aqw
Her ot e G (wadt fasn &1 w3t a
I mEArgTaT & v agrgar fr
A, ..

R WENEY o A1few §F Ay T
F TATHT | Tg T TACH FATAA & THHY
qfga |

sft TAT AW WwA  HAT ST A
Juz feor g SET mE AFwAT & )
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wWeqw wEaw : Ed fAq wew {
difzw &t snfgy | famm ifewm & fafrex
Y FMTETHL AET ¢

Rise in Debt Service Payments

*424. SHRI RAM PRAKASH: Will
the Minister of FINANCE be pleased
to state:

(a) whether India's debt service
payments have risen twice as fast as
export earnings;

(b) if so, the reasons therefor; and

(c) the
posed?

remedial measures pro-

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) While India’s debt service pay-
ments on her external debt have been
rising, it is not correct to say that
they have risen twice as fast as ex-
port earnings,

(b) The reasons for the mounting
debt service burden are that bulk
of India’s external assistance had
been contracted on hard terms
during the earlier part of the deve-
lopmental effort and also the grace
periods on the earlier loans are now
expiring.

(c) We are emphasising the
measures to attain gelf-reliance
which would reduce our dependence
on external aid through both export
promotion and import substitution.

=t TR qFiw ¢ T AR IS
Faq 357 @ & faed garw 3w 3@
qT9E § ges-awiiage g o ?

ot TgrA T g ¢ 9ge
Ffawr 7T @ &

SHRI G. VISWANATHAN: What

is the amount of our debt service re-

payments per annum compared to
our exports?



13 Oral Answers

SHRI YESHWANTRAO CHAVAN:
From 1961-62 onwards I have some
figures and I have just mentioned
about it as to what percentage of ex-
port earnings are there, Debt ser-
vicing of 1961-62 was of the order of
21 per cent. It is export earning, In
1967-68 it was 26.6 per cent and in
1971-72 it was 29.8 per cent. In
1972-73 it is 27.1 per cent,

Fresh Trade Agreement Between
India and U.S.A.

*425, KUMARI KAMLA KUMARI:
‘Will the Minister of COMMERCE be
pleaged to state:

(a) whether U.S.A. and Canada
have shown new interest in fresh
trade agreement between U.S.A.
and India; and

(b) if so, the broad outlines of
their proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). No,
Sir. However, a Canadian team is
expected to visit India sometime in
November 1973 to review inter alia
‘bilateral trade and economic rela-
tions between the two countries,

KUMARI KAMLA KUMARI: No
'supplementary.

MR. SPEAKER: You are very kind
to the Minister.

=it wyy Tamfan - sdEr g
FATST F WG F AT 1 AW
wfet gf & wam™ wdTr F AT g
faow famt Farer A gf, 99% a7 9=

#smsmyafadaae g ? sgaag -

FATET & UF afcs wadY gaTe gt wg
ge &1 & i W g PR AT &
a Fr & 7 smqrfor Tfgat s
qA A FAST F AT G G E T

wenw WEY : gl 9w ww !’
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st wwT 3a fag c g fe2a &
o o g 2w

SHRI A, C. GEORGE: Sir, at pre~
sent there are no trade agreements
existing between the United Gtates
and India and Canada and India.

Regarding the second part of the
hon, Member's question, as a result
of the visit of our Prime Minister to
Canada, it was suggested that we
must strengthen the bonds of irade
and commerce between these two
countries. And a Trade Misgion is
expected from Canada in November,
1973-within two months. It is
always our intention to increase
trade with United States and Canada
because, evep as it stands at present,
America is our second biggest trading
partners in the world, As regards
Canada also, they are supplying us
strategic materials, And our trade is
growing every month,

MR. SPEAKER: The Canadian
Minister is welcome here.

PROF. MADHU DANDAVATE:
There was a news some time ago that
our Government is to export ground-
nuts to Soviet Russia. Ag a result of
that, the port and dock workers
federation had declared a boycott on
putting the groundnuts in the ship.
Asg a reaction to that..

MR. SPEAKER: You have started
from a wrong point.

PROF. MADHU DANDAVATE:
From the wrong point I can come to
the right point.

MR, SPEAKER: Come to the right
point and finish it at the right time.

PROF. MADHU DANDAVATE: As
a result of the reaction, whether
Soviet Russia would be willing to
enter into some sort of an agreement
with India in which....
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MR. SPEAKER: I am sorry this is
not relevant to the question. I am
not allowing it. This is nbt a relevant
Question. Q. No, 426, Mr, Shashi
Bhsushan.

Action taken Against Persons Arrested
in Delhi for Smuggling

*426, SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state:

(a) the total value of smuggled goods
confiscated by Government during
the last three years in Delhi and the
number of persons arrested in tbis
connection;

(b) the number of persons who
were not prosecuted but the decision
was taken against them by the Offi-
cers of the Department; and

(¢) the number of cases where a
person was  arrested on many
occasions on the charge of smuggling,
but he was never prosecuted and the
decision was taken about him depart-
mentally?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The total vilue
of smuggled goods confiscated by the
Customs in Delhi during 1970, 1871
and 1972 is Rs. 55 lakhs. 53 persons
were arrested in this connection.

{b) Out of the arrested persons re-
ferred to at (a) above prosecution
was not considered necessary in the
case of 2 persons who were proceed-
ed againgt departmentally only,

(¢) Nil. Both the persons referred
to above were arrested for the first
time only.

=t mifw waw : faedlt F qrardd §
o W9 W WORT FAT] TF FT
FEFO T AHATT AX HAHL, FIHATCTR
wq3, feviz, @1 ®1 wWE
aar gd € gefat qx ar g
qr w8 ot fAAr 1 9EF | SrEeE
ot o\ ¥ fod o= WY WA AT
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I TS FAT W 55 HEHT qFE
TCAFHA & a §F g omw
& § qgelt I 9FE U § | Y ot A
frrgee & & F e A gEd T ofr
wfew w1 @ ¥ g &
AT argar § 5 a9 wmee feaw
q%E T AE WG AT F G I
o Tl o & SR @ % g fwnier
F U FT FT § AT FeT T qTor
a1 wifds Twes ¥ ey gEew
@ § | # S = mgar § i {w e
# g v & o Ffaw dfer € foam
Framrger faanr & s mfeed X
ATt #§ W § o7 el d g
&Y ke 8 &Y wwng fear § 1 s
I FaT A E 1w Ta &
foam gl w1 & 31 Faw g s R §?
SHRI K. R. GANESH: Sir, I think
the hon. Member's observations

could be classified into three parts.
Firstly, he has indicated that there

-i8 smuggling in Delhi bazars and
"‘things are being sold,

It ig a fact.
We have never denied that. Smug-
gling is there. And it is a serious
menace, We have to take steps - to
see that it is stopped. Various steps
have been taken. From time to time
I have informed the Parliament about
it. The Intelligence Wing has been
stremgthened. Only recently the Par-
liament passed the Customs, Gold
(Control) and Central Excises and
Salt (Amendment) Bill. Various
other steps have also been indicated.
He hag asked a specific question
about the number of cases through-
out the country. He hag also asked
for information regarding the pumber
of persons that were arrested and
the prosecutions that have been
launched. I would reguire notice of
this question. I can supply the in-
formation to the hon. Member.

é‘tmﬁ?ﬁm:uﬁf i &7 ERafer
W A @ | g 0 i of
qieres grasr 21§ dar gEw
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FATARATE | &7 T@w & faers
@Y T ST A Y dare E P
e s Y R Y Y Y R
f& st gt Wegww F1 AvEr
FLAT g2 7

Bloody action against smugglers.

MR. SPEAKER: May I know what
he means by ‘bloody action'?

st i MEW : gET FTETE FA
& forg qare & ar Y & 7 e @A)
¥ ore 136 sy 1 a1 ) aw
ST @A TEN R 0
MR. SPEAKER: Let him not be
sentimental. Let him ask a practical
question,

St a'y N ;e § 9 Friard
0 & frg dac § 7

MR. SPEAKER: Bloody
means ‘by cutting the throat’.

action

=t w1E ot Wik . ALl 59
SRR R R R R R
Ffaw F1 47 e Hfaw S F@
T ST9F I FE gt § ¢

weqw wEtem : Afaee w3 ¥ At

g FTFT

ot wew fagrd awowad © FEA
T |aATE g | T F Q@ g fwar
T FFAT g fF Ao g A &
wOe famr s )

sft A A T 3T T THY SEeT
& ¥ fom AmT & FA & arfe gar
SHMmA T A AT S 7
SHRI K. R. GANESH: Only

recently, that is, about a week back,
on the basis of the Law Commission’s
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recommendations, the Customs Act,
the Central Excises and Salt Act and
the Gold Control Act were strength-
ened, as far as the qgpestion of
punishment and the question of ad-
missibility of documents and evidencs
were concerned. As regards this
question of making the offence non-
bailable, I am not sure whether the
Law Commission has recommended
this. I shall have to look into it and
find out.

st T ENT AT T I /G T
3 fir faer s % 7 o O
wfewgfam & aars 4t arfw wwdwr
F1 T 7 GF T T AT BT
BT At ¥ 9 foar sy arfs oS
W ¥ gEd § o el &,
gl ¥ dfee WET &, 9@ 9 AL W
T g% ? I¥ aG W TIH WL g
¢ o suer = afomw fager € w1l
ST AEY TS A1 w1 AgH ars ¢

SHRI K. R. GANESH: The hon.
Member is referring to the acquisi-
tion of very fast-moving craft for the:
purpose of meeting the smugglers’
menace, particularly from Dubai and
Kuwait, Very recently, certain deci-
sions have been taken, and [ think
that within one week, orders will be
placed.

SHRI R, S, PANDEY: Since he
says that decision has been taken
what is the decision?

SHRI K. R. GANESH: The deci-
sion cannot be indicated, because it
would be absolutely dangerous to do
so. I seek your protection, Sir, 1t
would be very dangerous to indicate
the kind of decisions taken. I do not
know why the hon. Member 1s asking
for this.

SHRI G. VISWANATHAN: TIs it
not g fact in many of these ahti-
smuggling raids, the smugglers get
paevious intimation from the depart--
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ment with the result that even honest
officers are unable to take any action?
What action is the Ministry or the

department taking against those
officials?
SHRI K. R. GANESH: 1 will not

agree with this general observation.
Raids are conducted effectively.
Otherwise, the quantity of seizures
that is there would not have been
there and the persons arrested there-
on would not have been arrested.
The continuing number of raids that
are going would not also have been
possible.
cases here and there of the type
‘mentioned. But whenever it comes
to the notice of the department,
.action will be taken and action should
‘be taken,

st ¥¥o g0 o : ez 7w,
7z qq@ & fF TR a9 AR qaE
2 o w2w ¥ @ § AT W Ay
& fr @ & 0 F a1 o e
gy | S wRrEE , w
e AT sy st gar Ay ) & 3 S
g § fr a ¥ ot 7 A% |9
fax & 97 w1 Fv afonw gar 8—
e T WA § A1 A W W
@ WA A g, A T T RH
BT AT &, form ¥ ag e v

W wEYe : fafreey @ 7wt
gaEr E |

'ﬁﬁaqqoﬁrllﬁtﬂﬂ'ﬁm
oty He A E

wETR WA WA A w6
g & f wof A #g a2, WA
.qg T3 g A |

st ®o WITo WOy : TH & fAw AY

g wifow F o Y T .

ot agt wifgy
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SHRI M. RAM GOPAL REDDY:
Several goods are illegally smuggled
into the country and thereby we are
losing taxes on these goods. W= are
confiscating some goods also. Do so
the cost of the confiscated goods equal
the amount of tax we are losing?

MR. SPEAKER: He can calculate
it himself? -

SHRI K., R. GANESH: The only
answer I can give is that according to
the Kaul Committee’s report, about

Rs, 120 crores of foreign exchange is

required for financing smuggling....

SHR] G. VISWANATHAN: Fin-
ancing smuggling?
SHRI K. R. GANESH: That is the

quantification.

MR. SPEAKER: The smugglers
finance it.

SBHRI G. VISWANATHAN:
still worse.

It 1s

SHRI ATAL BIHARI VAJPAYEE:
Finance Ministry is financing smug-
gling? .

MR. SPEAKER: Order.

SHRI K. R. GANESH: My point is
that the amount of foreign exchange
that is required for financing smug-
gling has been quantified.

MR. SPEAKER: Foreign exchange
is required for smuggling—as if it
goes frgn the government treasury':
(Interruptions).

SHRI K. R. GANESH: There is a
wide gap between the seizures aund
the outgo of foreign exchange,

SHRI INDRAJIT GUPTA: 1
should like to pursue the point which
was mentioned casually by Mr
Shashi Bhushan. It is a fact that not
only in Delhi but in other major
cities also, such as Calcutta or
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Bombay, we find that in many shops
and even on pavements as well, there
has been a display of a large number
of goods which have olviously been
smuggled, whether they are radios,
transistors, perfumes, hytons or razor
blades. In view of the fact that this
type of commodity is supposed to be
distributed after seizure by the cus-
tosms authorities by .sale through
co-operative societies this type of
practice to which I am referring must
be completely illegal and unauthorised.
If that it so why is it being permitted
to go on and why is it not possible
to trace back from the people who
are openly selling these goods the
original parties, the smugglers who
are involved in selling these things
in the open market. How can on
open market flourish at all in this
“trade?

SHRI K, R. GANESH: Apart from
individual actions that have heen
taken recently mass raids have
been made in Bombay and Calcu‘ta.
“The hon. Member is right that when
these goods are sold in the open
market and when they are known to
be imported goods the source from
which these goods are supplied
should be located. That is why re-
cently it had been decided to con-
‘duct mass raids in various places
where these goods are to be found.

it Fo wga = : et A AR
¥ war e gy w9 § fagar § WK
FEth wfgwrd w9 & ofeat
I s Bt AT F | FIT TR
T A1 FT 94 § i fade ae gR-am
gwrAT 9 famar § W 99 F A
i 39 &7 @Y § ; W,
I A TH AR A W FTT IS E W
AEFNFTAN TS AT EIE ?

e WEET 34 9W & Ja]
TRmrmr
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st Ao WMy o : g9 gD
wfgFTO & 97 ot o7 @07 &
T T 39 & fog w0 gwry A @ 7

!rmﬂ!im*m%mqfa@u’f
Fart ¥ wiw

T458 =it g ==z TTUC
=Y g 9T ®GAT ¢

 faw #eft a7 T & g
4T 7 :

(¥) =1 FEEwTET ¥ qafad
Fea T & Ay FF iy 39 A9
;s

s o 99 @ s W fa
T FEAE FA T 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.
R. GANESH): (a) and (b). En-
quiries into smuggling case in respect
of Balygoeshwar have been completed
by the Customs authorities, On the
basis of the enquiries made, show-
cause notices were served on Shri
Prem Pal Singh alias Balygoeshwar
and two other persons on 30th Decem-
ber 1972 asking them to show cause
why jewellery, watches and foreign
currency valued approximately
Rs, 2.57 lakhs, seized at Palam Air-
port on Tth November, 1972 should
not be confiscated. The parties
concerned had replied to the Show
Cause Notices. The defence counsels
of the persons concerned had request-
ed for time till 4th August, 1973 for
filing written arguments. However,
the counsel for Shri Prem Pal Singh
Rawat alias Balygoeshwar requested
on 30th July, 1973 that he shoyld be

tted to cross examine Shri
Behari Singh one of the persons
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‘¢hargeq in this case, before filing the
written arguments. Shri Behari Singh
is a person concerned in this case and
objected to his being cross-examined
ag he cannot be compelled to be a
witness against himself. The request
for his cross examination has, there-
fore, been turned down. After the
written arguments are filed, the case
will be adjudicated.

! qewET IO TS WG,
7 FEEEE 1972 1 UE WS g AR
T A WA Al TG F AL T AL
fear 2 Fr el @ & fa iz
oy Y fam

The counsel of the accused persons
have not submitted their written
arguments. Therefore your depart-
ment is giving adjournment after
adjournment.

Py umw ¥ gt wa fR o2 W™
far gz oY #1 ay ofgar 6, e
FATETd & W PRt fadet R
T ¥ 3w A A R g AMEARE
N w9 ag Fu Tad & e
frgmm A §aadi P A ? ..
(sw=am™) . . . T AL T F I
Ao | s T IAC T R E AW A
w7 #amen, Few feqede & ar ¥ @
s F o H Ay A fan g A A
a9 7 9 fzar & 30-12-72 F |
Yy ¥ 9 A WS WEW AAL T |
19 SETE F TS T AT ¢ AT
AT Fa o A0 7 2 AT 57 gL F
e ST W FTe Avew oW A
W FT AT 2 ¥ @S A ! AW
# e AAT & AT 9 I 6 A
quﬁmaﬂ?ﬁﬁ%ﬁam
@ At | T A A q AR
@irmfﬁﬂﬁ%rﬁ#mﬁﬁﬂ“’!l
ag & 70 ol () T A
T 18 w1 g 5 91 oA fea
"w@?ﬁmmraﬁﬁm#m?
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Why the opportunity was given?

SHRI K. R, GANESH: The adju-
dication proceedings are quasi-judicial
processes. This process has to be
gone through. The party is trying to
stal] the proceedings; there is no
doubt aboyt it. I am not happy with
this. It is for the appropriate autho-
rity which is a quasi-judicial autho-
rity, to take a proper view of these
matters .

HAEATEAC . TFAT AT
g fF frad 7= 7t afgan, feay q=
& wrarTER A fRa e #y fakefr aur
fra frw 2w o ff 9T 77 fraar
Fezdr ¥ femT o1t 98 aemWET
7 &7
SHRI K. R. GANESH: We have
given this information several times

! GHT TOU — AL IH FT IAC
Y =T A7g oo

wer e AR @ ERE A
grew # ogy @ T § |

e T F T A, G
A& Tar & | A Fard fF I WA
&t 7% & awadTE ¥ a1 AE "R
qg &g @ ng ?

weae AT foadt ez § 7
st o WiTo Wy : A W 4G
frec &, daar qwar g 1. . . (EE)

These facts we have given several
times. I can give them against:
Jewellery valued at Rs, 43,000 appro-
ximately; 24 wrist watches wvalued
at Rs. 18,000; foreign currency includ-
ing US dollars, pound sterling Swiss
francs totalling an amount equiva-
lent to Rs. 1,96 lakhs; traveller's
cheques in US dollars in the name
of Behari Singh Rs, 20,300 and in the
name of Prem Pal Singh Rawat
totalling an amount equivalent to
Rs. 25,700.
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. N Ty W W ARy
H.. 0, g@ AG §,  AA
¥ foom @ ¥ fere 07 #A9 w=
GEWRFH IR R wFa Y
gt @ araEieEe off F1 QErT am-
<t #4i fear war ar qEdel 97 @
e i A e 7 few a@d &
e 7g fadwr <or 1 = i agp e
w1 3§ # 91T 9 fF Z@ 0 F qraae
¥ a § 7 F S wgar g e
W Rl fow % & W% R
% 5 5 51 97 5 & o 7

SHRI K. R. GANESH: Balyogesh-
war was allowed to go abroad by
the Enforcement Directorate on the
advice of the Law Ministry. Accord-
ing to them, no case was made out
against him under the Foreign Ex-
change Regulation Act. So, he was
allowed to go on a personal bond of
Rs. 1 lakh. '

ot THEEE qiw W, 98 a9
frzegan %1 717 £ fF Taad F 9T o
7 WA fedars feaT g9 3w § HR
W W oa4r wedsE @gd 7
A IAF G 1 T AIEH I T F
v S FET & Ag "t ower
wraT & wafes & &9 § O g4y a3
TE W F=9T A anq 0g ¢ 6 Aw fee
gt ¥ a@E & A, HIAW g |
& &1 93 A gw W fawr @ W
2 i ot worar, S o A efew §
FTT AT, 9% gag ¥ @1 fafed
¥R dmanT m Fag aei & =9
w7

How did the Law Ministry advise
that he should be permitted to go
.out of the country?

Order,

MR. SPEAKER: ordar.

Please sit down.
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1 %77 g & 959 fea €. e a8
FEAAW ¥ Af AT | WA T A
# o i av g ) wa'ﬁs'qun

SHR] R. 8. PANDEY: Under what
circumstanceg the Law Ministry have
permitted Rawat, the so-called Bhag-
wan, to leave the country since a
case of smuggling was pending
against him?

MR. SPEAKER: He is an indi-
vidual,

WA &1 Aty F T o
T A AT AT g 7 WK WA
9T |AT  ECAT £ A1 g a1 aFar |
gfefagas 9z &1 aFar 1

SHRI K. R. GANESH: 1 have
already replied that he was permiticd
to go by the Enforcement Direclo-
rete, under the advice of the Law
Ministry, on a personal bond of Rs. 1
lakh. His passport could not be held
back under the passport Rules unless
he is prosecuted in a court of law.

SHRI R. S. PANDEY Sir, we
want a full debate on this question.

MR. SPEAKER: May 1 request
him not to interrupt and create noise
in the House?

SHR] JYOTIRMOY BOSU: The
hon. Minister has just now said that
he was allowed to go out of this
country by a personal bond worth
Rs. 1 lakh. But he must be aware
that in America this person was in-
sulted and humiliated by a pie being
thrown at his face. May I know in
how many cases such bonds have
been taken? Will you kindly give
the names of such persons for the
last one year?

SHRI K. R, GANESH: For this I
require separate notice.

SHRI G. VISWANATHAN: There
is no such case..(Interruptions).
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SHRI INDRAJIT GUPTA: When
a case is pending against a citizen, he
is not permitted to go abroad, " This
is the law of the land.

SHRI G. VISWANATHAN: Per-
haps everyone, including the lawyers
connected with this, have been paid
in American dellars,

MR. SPEAKER: Next question,

Forecasting India’s Exports on a Quar-
terly basis by Trade Development
Authority

*420. SHRI BANAMALI PATNAIK:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the Trade Develop-
ment Authority has been asked by
Government to undertake the task of
forecasting India’s exports on a
quarterly basis; and

(b) how far it is expected to help in
reversing the falling trends in ex-
ports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) With the forecast of India’s
likely exports in the ensuing quarter
available, accompanied by the high-
lighting of problems faced by the
exporters, the Government would be
in a position to consider in good time
all possible measures for averting a
decline in export if the forecast
points to such a decline.

SHRI BANAMALI PATNAIK:
This was intended to help the ex-
ports of small-scale and medium-scale
Industries. The Board is constituted
with persons who are connected with
heavy and big industries. How does
it make recommendations to help
small-scale and medigpm-scale indus-
tries?

SHRI A. C. GEORGE: One of the
main activities of the Trade Develop-
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ment Authority is to identify non-
traditional products specially in the
small-scale sector so that expertise
might be furnished to them to in-
crease their exports,

SHRI BANAMALI PATNAIK:

What are their past recommendations
and what steps have been taken?

MR. SPEAKER: The question
Hour is over.

S=orT NOTICE QUESTION
Strike by Electrical Engineers in U P,

2. SHRI NAWAL KISHORE
SHARMA:
SHRI JYOTIRMOY BOSU:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Electrical Engi-
neers in Uttar Pradesh have gone on
strike;

(b) if so, the reasons therefor; and

(c) the steps being taken by Gov-
ernment to normalise the supply of
electricity in the State for domestic
and industrial use?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Some Engineers of the UP, State
Electricity Board have gone on stay-
in strike;

(b) The stay-in strike is stated to-
be in support of their demands (i) for
parity to functional and technological
services with administrative services
and (ii) stopping harassment and
victimisation of Shri Harbans Singh,
President of the All India Power En-
gineers Federation,

(c) The stay-in strike has not
affected the power generation and the-
power supply is reported to be
normal.

q’imﬁ:!ﬂtaﬂi:m?ﬁh
F Tar ST R
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wqR  AqEIT - AT T &,
99 98 | 59 ¥ o ag ¥ = fear—
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A TEE FE, g aFarIwE
Far -qform far g 7

ﬁ@!‘ﬁﬁﬁ{o qte F faareft
A T S ggare FY 41, 59 9
WA T RTAE Y, |TIT AL H Ag
qfdiamar qgr a9, afe a9, @
| g F frafew Wew amw
FAHTAT gAT, 39 F Pl 7w A
forsyardr i 2 2 7

T AT ¥ QTG T FEAT AEA-...
MR. SPEAKER: Question please.

NAWAL KISHORE
I am coming to thar.

SHRI
SHARMA:

MR. SPEAKER: If you are coming
to the question now, the previous
part was redundant.

SHR] NAWAL KISHORE
SHARMA: 1 am putting the ques-
tion, Sir.

# frdz #< @7 o f5 @i A%
FIATE FAAT I 2T F7 AT 2,
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I %1 5t a3 & TerwrEAg frar @
IR rgmm g T sw &
L AT O A e w2,
WHF M ATERAFH T G R
FHE Al qIT B AT FqG 7

DR. K. L, RAO: We had talked—
myself and the Deputy Minis'er to
some of the representatives of the
Northern Power Engineers’ Federa-
tion for two days. I told them very
firmly that, so far as the question of
linking up .the Harbans Singh case
was concerned, we would not accept
anything because it was entirely the
problem of the Punjab Government,
and also he has been suspended on
grounds of corruption. So, we told
them that they should not link up
that problem here.

Regarding the other point about
parity of scales, we told them that it
was not a question of parity, the
point was that they pay would depend
on the duty one performed and an
equitable amount of pay should be
fixed for that. I said that they could
study it in depth and sybmit a pro-
per memorandum and that that would
be very sympathetically and carefully
considered by the Government.

About the other points, the main.
demand of U.P, engineers was in res-
pect of the Chairman being a tech-
nical person. That was done and the
Chairman, UP. Electricity Board, is
now an engineer.

1 am very happy with the hon.
Member's statement that we do not.
support strike in any shape whatso-
ever. The country is more important.
Also T am very glad to state that,
according to the information given to-
me by the Chairman of the State
Electricity Board, out of 1,500 officers, .
only 55 are on-stay-in-strike.

SHRI JYOTIROMY BOSU: I am
afraid hon. Dr. Rao, with his rich
knowledge, has not given the correct
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picture. The difficulties are of two
eategories; functional and matters ‘of
principle, They are demanding the
.same type of services as IAS Officers.
-Out of 1,500 engineers, only very few
are permanent; most of them are tem-
porary; and they are receiving humi-
liation and harassment from the
hand_s of IAS category officers.

The other basic thing is this. I
_have before me a clipping that the
West Bengal State Electricity Board
engineers are also going on strike be-
cause of bad treatment meted out to
Harbans Singh. Mr. Harbans Singh
in a statement has clearly pointed
out yesterday that he has done noth-
ing wrong. Two pistols were recover-
ed from his house; one is covered by
licence and the other belongs to his
son who is a Major in the Army.
Under the cireumstances, when he is
alleging that the Chief Minister of
Punjab had been taking money from
him, ig it not fair that you institute
on impartial inquiry into the matter
and solve the problem and satisfy the
engineers of the House?  Will you
take steps towards that or not?

DR. K. L, RAO: I am afraid, the
information given by the hon. Mem-
ber is not correct at all. At least we
do not have any information of that
type. Here, Mr. Harbang Singh, Pre-
sident of the Federation.

MR. SPEAKER: Mr. Jyotirmoy
Bosu, do not make such on allegation
without giving any notice. It is too

wild an allegation. Do not make

-such an allegation. H
DR, K. L. RAO: ....has been

-charged with some cases. But that

is not relevant to us, The Govern-
ment of Punjab has suspended him
under the Prevention of Corruption
Act. When the Punjab Government,
whose employee he is, hag done that,
it is for the officer to represent and
get clearance if the charges are not
correct. That should not be the prob-
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lem of other people. In this particu-
lar- case I would appeal to the en-
gineers that 'this is not the way in
which the agitation should be carried
on. An agitation should be for
better and impersonal purposes, but
here they want to agitate on behalf
of a person who has been charged
with ceftain charges which may be
correct or may not be and I do not
want to say anything about that, and,
it is for the Punjab Government
essentially to deal with that case. It
is not for the whole of India, more so
for the UP Engineers to start an
agitation on that account. Sir, UP,
I submit, is now in a state of very
great difficulty. In the whole of
India, it is only UP which has got a
shortage of power and that too, a very
heavy amount of shertage and it
should be the effort of all people con-
cerned, especially, the engineers, to
try to produce as much ag they can.
A lot of machinery is lying for want
of repairs. All that should be attend-
ed to. Instead of that, to egeg on an
agitaticn over some case connected
with some per:onality somewhere-
else is not correct, in my opinion. I
would appeal to the engineers—it may
be a few engineers or may be large,
but that is not the point—I have ap-
pealed to them earlier and once again
I would appeal to them that in the
best national interest, it is very im-
portant especially in UP where
power is heavily short and where it
has an effect on industry and em-
ployment and almost every activity of
life, it is there, I would say, that it is
their national duty first to try to do
whatever is possible for restoring and
for maximising energy production and
not to pick up a case of somebody
somewhere-else of some other State
and go on a strike.

SHRI VASANT SATHE: As a
technical expert himself will the hon,
Minister be able to say whether the
engineers and other technical person-
nel and the officers in the Electricity
Boards are administratively less effi-
cient than their IAS counterparts
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and is it not because of this that it has
not been possible for the Govera-
ments and authorities uptill now to
agree to their demand for parity with
the IAS cadre people and is it not
one of the reasons or the basic reason
for the illwill that is prevailing
among this cadre and what steps are
going to be taken in this respect?

Secondly, ig not a fact that actual-
ly, the case of Harbans Singh is a
case of victimisation because he
happened to be the Chairman of that
Federation? If he wag not the Chair-
man of that Federation, would the
same action that has now been taken,
be taken or would have been taken
against him? These are my w0
questions.

DR. K. L. RAO: Straightaway, so
far as we are aware, it is not a case
of victimisation and we have no evi-
dence for that. The Government of
Punjab has suspended him and has
registered a case under the Preven-
tion of Corruption Act and, therefore,
there is no guestion of any victimisa-
tion and I do not have any information
to say anything in support of that
contention.

Then, with regard to the other
uestion of parity for the Engineering

ervices, I would like to state that
the Power Engineers of this country
are highly well-qualified, that are
very intelligent people and they have
been doing very good work and there
is no question that they should re-
ceive salary consistent with their
work and duties they perform and the
great efficiency with which they are
conducting,

Also in the Fifth Plan we are going
to have a very massive development
of power and we are going to double
the power that we produce now....

SHRI VASANT SATHE: I have
ssked whether administratively they
are less efficient.

1675 LS—2.
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. DR. K. L. RAO: 1 know that and
i am trying to deal with that.
What I was saying was that we are
having a massive development of
power. Therefore, we want the
wholehearted co-operation of the
power engineers. That is what I am
saying.

About their administrative capacity
and all that, it ig absolutely the same
and _I assure the hon. Members that the
engineers are not less efficient or less
capable and there is no question
about it. But I want to submit to
the House that there is no question
of parity and there is no necessity for
any parity. The duties of engineers
are different from those of adminis-
:trggive officers like IAS. The engi-
neers, the Executive Engineers and
the Supedintending Engineers and
operators and so on are entirely well-
versed in their subjects and only when
the engineer comes to occupy a posi-
tion where the position can be occu-
pied by an IAS officer, he should
get the same salary and there should
not be any differentiation. or exam-
Ple, if an engineer is made Secretary
of an organization, as we have done
in the case of Chairman of the Cen-
tral Water and Power Commission
who is given the status of Secretary,
he should get the same status and
pay. He gets the same salary and
same status as any other 1AS officer.
I have told that they are capable
people and they should be given all
encouragement and abou: salaries
they should make out a case, they
should study the case and make out
a case after going into this in depth.

SHRI ATAL BIHARI VAJPAYEE:
Is it not a fact that power engineers
have deliberately exempted the
generation and control station and
generation engineers from participat-
ing in the present protest and that is
the reason why there is no total dis-
ruption of power supply in UP and
other States? Does the Minister want
all engineers to join the strike?
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Secondly, Mr. Harbans Singh has
offered to face a CBI enquiry into
charges‘ of corruption. He hag also
offered to resign. Will the hon.
Bblinister advise the Punjab Govern-
ment to hand over the enlire case to
the CBI as the very bona fides of the
Punjab Government in this case is in
doubt?

DR, K. L. RAO: It is true that
the generation staff did not join the
stay-in strike and it is good so far
as that is concerned. I appeal once
again to all sections of engineers not
to strike; it causes disturbance in this
way. For example in UP, lot of
attention had to be given to the
machines and wholeherted attention
could not be given due to distraction.
In those old days of excitement a few
engineers would join together and talk
about the strike and so on in DESU
instead of attending to Llhe control
board. That is why I say, I would
appeal to them once again not to
strike. As far as the question of
Harbans Singh is concerned it is
entirely a State matter. If it wants
Central help it can be considered. If
we interfere, the hon. Member knows,
all sorts of political aspects about
Centre-State relation will come in
and we cannot just do that. If a
request comes from them we can
consider that.
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SHRI KARTIK ORAON: I: is
recognised by all even Panditji has
said that engineers can beconmie ad-
minjstrators but administrators can-
not and will not become engineers.
It is known to eveybody. Let, it is
an insult to any one, it is an insult
to human intelligence, it is an insult
*n hwman dignity. that in every de-
partment which is highly technical in
nature, 'we find that such departments
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and divisions are manned not by
technical personnel, but by adminis-
trative personnei. What is standing
in the way of appointing a technical
person, &s Chairman of the UP State
Electricity Board? This is the root
cause of all the troubles. In what
way is an IAS officer more fitted to
occupy such posts than an Engineer?
I would like to know as to what strps
the Government has taken for re-
moving this anomaly.

DR. K. L, RAO: It is a matter
worth consideration that heads of
technical departments especially Elec-
tricity Boards must be manned by
engineers. So far as UP is concerned
the Chairman is an engineer.

SHRI VIKRAM MAHAJAN: Sir
apart from the feelings both inside
and outside the House, there are ways
of hanling this problem. One way is
to meet them and have a sort of a
compromise in regard to ‘their de-
mands—a sort of give and take;
Seicond is to set the machinery in
order; third is to go on appealing to
to them. .

MR. SPEAKER: And fourth is your
supplementary,

SHRI VIKRAM MAHAJAN: My
question is this. Should we not make
an appeal to them? 1 woyld like to
know from him what steps is he
going to take to settle this problem
of asking the striking engineers to
come for duty as otherwise it |is
spreading out, and so, I want to know
what concrete steps he is taking to
arrive at a comprom.ise so that the
production is not hampersd in this
country?

MR. SPEAKER: May I request
you all to stop talking as I am not
able to listen to what the hon. Mem-
ber is saying? Mr: Mishra, ] am
listening to what you are talking but
not the other hon. Member, as your
voice is preventing his question to be
heard. What is your last question,
Mr. Mahajan?
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SHRI VIKRAM MAHAJAN: My
question is: are you taking concrete
steps to arrive at a compromise as a
sort of give and take so that the pro-
duction which is suffering ajready in
this country does npt suffer any
more? Or will you take the other
alternative of taking some coercive
measyres?

DR. K. L. RAO: As ] said earlier,
1 met the delegation of the Northern
India Power Engin¢lers’ Federation,
And we have had a lengthy discus-
sion for two days. As a result of
that various suggestions have been
made, I do not know what has hap-
pened further after this. I do not
want to take any action in the matter.
‘We are gtill feeling that the engineers
who have gone on a sit-in strike will
come back to their normal duties.

SHR] S. M. BANERJEE: With re-
gard to Shri Herbans Singh there are
charges and counter-charges made
against him, So, the correct solution
would have been a central probe into
this matter. The demand of the
power engineers is this. They have
highlighted their demand of parity
with the I.A.S. officers in the matter
of scale of pay. The reason for this
is this, In the case of suspension of
the Chairman of the Board, he has
no other office where he can remain.
In the case of I.A.S. officers, if one
is suspended, he is sent to the next
district in the same. post. This is
their main demand.

MR. SPEAKER: 1t is a good gui-
dance for them.

SHRI S. M. BANERJEE: So, I
would request the hon. Minister to
let us know whether the question of
parity with the 1.AS: officers has
been gone into. You know in the
whole country, the doctors -wemt
parity; the scientists want parity.
And after submission of the Pay Com-
mission's Report they all want parity.
1 support their demand. So, 1 want to
%now whether this aspect of the
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matter, leaving aside the other thing,
is being considered by the Govern-
ment. This is a legitimate demand.
If so, may I know whether any solu-
tion would be found out after talking

. to the engineers and whether a long-

term or short-term agreement with

them would be arrived at.

DR. K. L. RAO: I have already
answered this question. I think the
technical personnel—engineers—
should be given proper consideration
in the matter of scale of pay. In
regard to their emoluments ther¢l are
no two opinions. But, we have to
study this problem in depth. The
service conditiong are different for the
engineers in different States. They
have to make a study in depth. I
have advised these people to make a
deep study and, if necessary, they
may have a small committee of their
own in this_regard and bring out @
case. I am sure that will carry con-
viction.

SHRI S. M. BANERJEE: In the
case of Electricity Board, however, in
UP. and in Punjab, if he does not
remain as Chairman on befing sus-
pended, he is reverted immediately.
What are the orders, if any, that he
will not remain as Chairman—in the
same post? It is this which is lurk-
ing in their minds.

MR. S‘;PEAK.ER: Let the hon Minis_-
ter reply. He has not completed his

reply.
DR. K. L. RAO: 1 have replied to it
already. .
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DR. K. L. RAO: If the demands are
other than those connected with Mr.
Harbans Singh, it will be possible to
arrive at some settlement. But if the
guestion is linked up with Mr. Har-
bans Singh, of course, it will not be
possible for us to do anything in the
matter,

SHRI BISHWANATH ROY: In view
of the situation created by the strike,
may I know whether any alternative
arrangement iz not possible at pres-
ent so that the situation can be eased?

DR. K. L. RAO: Of course, it will be
possible always to make alternative
arrangements. We have already
thought of it, and it is not a very
difficult thing. Only there may be
some transitional difficulty when pegple
would have to use some candle-lights
for a few days, But I do net think
that that situation will arise, and it is
not if a certain set of persons is 1in-
dispensable; the country is much too
big for that.

WRITTEN ANSWERS TO
- QUESTIONS

Over-aged Bushes in North Bengal
Tea

Tdiu, o
Minister of
to state:

SEN: Will the
MMEKCE Ut pleased

(a) whether 50 per cent of the
bushes in the North Bengal tea gar-
dens are tver-aged: and
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(b) if so, what are the steps taken
by the Tea Board to facilitate early
replantation in such tea gardens?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) About 48 per
cent of the bushes in North Bengal
Tea (Gardens are estimated to be over
fifty years old.

(b) Financial assistance in the form
of loan and subsidy is given to the
tea plantation industry through the
Tea Board's schemes viz. Plantation
Finance Scheme and Replanting Sub-

- sidy Scheme respectively for replan-

tation of old uneconomic tea  areas.
The quantum of loan has been increas-
ed from Rs. 7400 per hectare to Rs.
11250 in plains and from Rs. 8900 per
hectare to Rs. 13750 in hills and the
quantum of subsidy has been increas
ed from Rs, 3500 per hectare to Rs.
4000 in plains and from Rs. 4500 per
bectare to Rs. 5000 in hills with effoct
from 1-1-72 to make the scheme mure
attractive. In consideration of loss in
crop sustained in uprooting and re-
planting, replacement planting in
general has been brought within ihe
purview of the Replanting Subsidy
Scheme.  Further, uneconomic tea
areas have been made eligible for the
subsidy irrespective of the age of the
bushes.

Efforts made by S. T. C, for the Im-.
port of Nylon Yarm

*427. SHRI VIKRAM MAHAJAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the attention of Gov-
ernment has been invited to the news-
item which appeared in the ‘Eco-
nomic Times' dated the 19th July,
1873 to the effect that efforts made by
the State Trading Corporation 10
arrange the LMPort ol 3,000 tuunes of
nylen yarn have not met with desired
result; and

(b) 1f so, the reaction of Govern-
ment thereto ang the gtepg taken to
meet the situation?
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THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). Yes Sir. There is a glo-
bal shortage of nylon yarn and its raw
material caprolactum; however, STC
is making every effort to locate ‘and
purchase as much as possible of nylon
yarn to meet the current shortage. A
purchase team of STC has already
been sent for making on-the-spot pur-
h of caprolactum and nylon yarn.

Head-on (Collusion, between I A,

Boeing 737 and L. A. F, Canberra

rro avertél in Khajurshb  dir
sinice on Z6th July, 1973

*£30. §HRI D, K. PANDA: Will the
Ministéer of TOURISM AND  CIVIL
AVIATION be pleased to state:

(a) whether head-on cellusion bet-
ween an Indian Airlines Boeing 737
and LAF. Canberra was mnarrowly
averted in the Khajuraho air space
on 26th July, 1973 and the Captain of
the IA. Boeing had lodged the  air-
miss report with the A.T.C. Khajuraho
and Flight Information Centre; Delhi:

(b) whether there have been sever-
al such cases of air-miss in the past
one year,

(c) whether in one such case hoth
the aircrafts involved belonged to the
Indian Airlines and if so, what are
the causes of such incidents; and

(d) what steps have been taken to
avert such incidents in future?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
BINGH): (a) Although the Captain
of the Indian Airlines Boeing lodged
an -air-miss ‘report, the subsequent
investigation showed that there was
wdequate separation between the tio
aircraft amd there was no risk of any
collisitn.

(b) 22 air-miss reports have been
lodged with the Civil Aviation Depart-
ment since 15t August, 1972.

(c) Yes, Sir.
invtstjgiﬁon.

The matter is under
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(d) Air-nrsses may be due to a
variety of reasons including failure to
observe laid down procedures and
regulations. Care is being taken that
such infringements do not recur, It
is also proposed to further strengthen
communication and air traffic comtroi
systems.

Imposition of Higher Landing limits

dt New Délhi and Cailemtta Airports

by International Federation or Air-
line Pilots Association

*481. SHRI VAYALAR RAVI:
-SHRI RAMAVATAR SHAS-
TRI:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether ‘Government have
noticed ‘the reports appearing in ‘the
“Times of India” dated the 1st Aug-
ust, 1973 regarding the imposition of
higher landing limits at New Delhi
and Caleutta Airports by the In-
ternational Federation of  Airline
Pilots Associations because of com-
plaints from the Airlines’ Captains
about safety at these airports; and

(b) if so, what are the basic
reasons for the development of such
feeling among international pilots

about our airports and the measures
taken by Government in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SNGH): (a). Yes, Sir. No reference
has, however, been received from the
International Federation of Airline
Pilots Associations in this regard.

(b) An erroneous impression seems
to have been created that the instru-
ment landing system at Delhj air-
port was defective. It has recently
been subjected to thorough check by
an expert consultant of the manufac-
turers, who found it functioning nor-
mally within permissible toler




43 Written Answers

Export of Bicycles to other countries

»432, SHRI M. M. JOSEPH:

SHRI P. M. MEHTA:
Will the Minister of COMMERCE
be pleased to state:

(a) the names of the countries to
which bycycles are being exported;

(b) the mnames of the makes ©of
cycles which are being exported; and

(c) the number of bicycles exported

during the last three years and the
torelgn exchange earned during the
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE
(SHRI A. C. GEORGE? )
(a) Some of the major countries
importing Indian bicycles are:—

Bangladesh
Indonesia
Iran
Malawi
Nigeria
Bulgaria
U.S.A.
Malaysia
Singapore
Srilanka
Thailand
Iraq
Kenya
Tanzania
Uganda
Zambia
Yugoslavia
Italy

U.K. etc.

(b) Prominent makes of bicycles being
are:—

Hero Phillips
Avon B.S.A.
Atlas RMI
Raleigh Matchless
Greyhound Marshall
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(c) Number of cycles exported and their
o!lm luring the last three years are as.
lows :—

Year Quantity Value
(Rs. Crores)
(Numbers)
1970 71 200,906 2°32
1971 72 142,620 1-84
1972 73 211,576 2-58

(Source : EEPC, Calcutts)

Cheating of Athagarh Branch of State
Bank of India in Orissa
*433. SHRI SAT PAL KAPUR:
\ SHRI VARKEY GEORGE:

Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of Gov-
ernment has been invited to the news
item which appeared in the ‘Evening
News’ dated the 27th July, 1973 to
the effect that a former agent of the
Athagarh Branch of the State Bank
of India in Orissa and a private firm
have allegedly cheated the Bank of
Rs. 60 lakhs under the demand draft
purchase scheme in 1969-70; and

(b) the facts of the case and the
action taken by Government against
the persong responsible?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Government have seen the news-
item referred to.

(b) The Central Bureau of Investi-
gation had conducted an investigation
into an allegation that the Agent of
the Athagarh Branch of the State
Bank of India in Orissa, during the
period February 1969 to August
1970, had entered into a criminal con-
spiracy with a few other persons and
obtalned pecuniary advantages for
these persong and for himself. On the
basis of the Findings on the investiga-
tion made by it, the Central Bureau of
Investigation has filed 4 charge-
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sheets under Section 120-B read with
Section 420 IPC and Section 5(2) read
with Section 5(1) (b) and (d) of the
Prevention of Corruption Act, 1947,
in the court of Special Judge, Puri
on 24th August, 1972 for the trial of
the Agent and seven others. The
trials in all the four cases have not
yet concluded.

Proposed Agitation by Higher Grade
staummmal..l.c,

~ *434 SHRI JHARKHANDE RAI
Will the Minister of FINANCE be
pleased to state:

(a) whether ‘Government’s atten-
tion has been drawn to the news item
“LIC Higher Grade Staff to agitate”
appearing in the “Statesman“ dated
the 21st July, 1973 and the news item
“LIC Assistants to Protest”
in the ‘Hindustan Times’ dated the
22nd July, 1973; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir.

(b) Both these news items deal with
the alleged “discriminatory attitude”
of LIC in not {nviting the Higher
Grade Assistant’s Association for dis-
cussing the charter of demands sub-
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mitted by the Employees Associations
representing Clasg III & Class IV em-
ployees. The Corporation has not
invited any category-wise or Section-
wise association for discussions. 1t
is the Government's view that the
matter as to which Association is 1o
be invited for discussions is to be de-
cided by the Life Insurance Corpora-
tion.

Joint Ventures Abroad

*435, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state:

(a) which are the countries where
Government have sanctioned joint
ventures during the last six months
and what are the products to be
manufactured, country-wise;

(b) how many joint venturesz have
been sanctioned to-date and how
many have gone into production
and

{c) what are the causes that pro-
duction has not started in other joint
ventures?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Details of Indust-
rial joint ventures sanctioned by the
Government during period January--
June, 1973 are given below:—

) Statement
Ta) Details of Industrial joint ventures sanctioned by the Government during period January

1973 are given below

SL Country Field of collaboration Indian collaborator Dateof
No. sanction]”
153 2 3 4 5
1. Indonesia Water meters Mahindra & Mahindra Ltd., 3-1-73
Bombay.
2. Do . Storage batreries &  Tata Exports Ltd., Bombay 27-4-73
components
3. Do Textile Mill Century Spg. & Mfg. Co. Ltd. 10-5-73
Bombay.
4. Keoyn . Pharmsceutical 14-6-73

products.

Sarabhai ‘M’ Chemicals (P) Ltd.,
Ahmedabad.
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I 2 3 4 5
5. Mauritius Cement Plant The K.C.P. Ltd., Madtas 3-1-73
6. Malaysia Textile Mill Lskshmi Textile Exporters (P) 11-1-73
Lzd., Coimbatore.
7. Db Metlicflexible Zaverchand, Gackwad (P) Ltd,,  18-1-73
tubes & hoses. Baroda.
8 Do. Heatingelements&  Harsha Electric Appliances Co. [ 11-6-73
immersion rods @)Lid., New Delhi
mfg. unit.
9. Singapore Shipping Company ~ $hri G. K. Binghania Cfe J.K. 7-2-73
_ Org., Bombs#:
10. SriLanka 5-Star Hotel Oberoi Hotels (India) (P L4,  11-5-73
Delhi.
11. U.S.A. (Chicage) . Restaurant

Ghsi Lamba Catering Con- 98173
stﬂhnts(?)l.td.,N.Dem.

(b) So iar Gmmment has  sap-
clioned 163 proposals to set up indust-
rial joini ventures abroad. Out of
these, 37 have gong into production,
4 have been abandOned after béing in
production for a short time, 55 4re
in various stages of active implemen-
tation and 67 have not been imple-
mented owing to various reasons.

(¢) Out of 55 projects under im-
plementation, 46 were sanctiohed
duriig or after 191 and are being
actively implemented. Usually, it

takes two to three years for a pro -

ject to be comipletely implemented.

Financial Assistance from LD.A.
Telecommunications Project

for

*436. SHRI P. GANGADEB: Wil
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Question No. 979 on the 27th
July, 1973 and state:

(a) what will be the total lending
by the International Development
Association to India for Telecommuni-
cations Project;

(b) what would be the cost bf the
project; and

. {c) the total number of direct ex-
change lines that would be added to
the system?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) As had been stated in reply to
Unstarred Question Np. 979, an Agree-
ment has, been signed with the Ioter-
natic Development Association for
the Fifth Credlt of $80 million to
India for Telecommunications. We had
secureq earlier four credits from the
International Development Association
amounting to $1B0.5 million and a
loan from the World Bank for an
amount of $27.5 million to help fin-
ance the foreign exchange cost of the
Telecommunication Programme upto
the Fourth Five Year Plan. -

(b) The total cost of the project
financed by the Fifth Credit is est-
mated at Rs. 389 crores (US $34
million) with a foreign exchange
component of Rs. 86 crores (US $118
million). This covers the first iwo
years of the Fifth Five Year Plan
development programme for telecom-
munications,

(c) It is expected that 258,000 direct
exchange lines would be connected in
addition to expansion of long distance
facilities, trunk exchange capaeifies,
additional “pliblie call offices, new tele-
graphic offices and telex services.
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Efforts for Evolving an agreement on
Comprehensive Monetary Reforms for
bringing stability i Exchange Rates

*437. SHEI RAJDEO SINGH:
SHRI SHANKER RAO
SAVANT:
Will the Minister of FINANCE be
pleased to state;

(a) whether most of the countries
are striving to oust gold from the Cen-

tre of the internationa) monetary sys-
tem;

. (b) if so, the reaction of the India'n‘
‘Government thereto;

(c) whether consequently the major
‘g0ld markets are experiencing a mad-
‘dening béom ang gold prices have
‘shot up more than double during the
‘past six months; and

(d) whether the 124-mémber Inter-
rnational Monetary Fund (IMF) is mak-
ing desperate efforts to evolve an
-agreement on comprehensive monetary
reforms fo end the ifistability in the
exchange markets?

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN):
"(a) and (b). Under the post-war inter.
national monetary system, established
at the Bretton Woods Conference, gold
formed the numeraire, in which coun-
tries expressed the par values of their
‘eurrencies, and also constituted a prin-
‘cipal asset in which countries main-
“tained their reserves. With the virtual
- collapse of the Bretton Woods system
there is now general dgreement, with
" the exception of a few countries, that
in a reformed international monetary
system the role of gold should be
- phased out. India and other developing
countries favour this approach.

(¢) During the past six months, the
" price of gold in the major markets Kas
increased by 60 to 80 per cent. A
variety of factors has contributed to
the riSe ih ‘prite of pold, Gold pro-
duction has remaitied stagnarit # the
past few years, while thgre has been
‘a rise in the non-moénetary demand
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for gold for industrial purposes. Be-
sides, there has been a speculative up-
surge in the demand for gold due to
the continued weakness of the dolla_r.
the expectations of upward revision in
the official prices of gold, the lack of
confidence in the prevailing interna-
tional monetary system, and the un-
settled conditions prevailing in the ex-
change markets, o

- (d), A thorough reform of the exist-

ing international motietary system is
currently under discussions in the
Committee of 20, consisting of the
Finance Ministers of various coun-
tries, set up by the International Mone-
tary Fund in September 1972, Arran-
Bements for a better functioning of the
exchange rate mechanism would be
one of the main features of the reform,

Establishment of a Cotton Mill at
Rayaqady in Koraput District

*438. SHRI GIRIDHAR GO-
MANGO: Will the Minister of COM-
MERCE be pleased to state:

_(a) whether Govérnment_ of Orissa
propose to start a cotton mill at Raya-
gada in the Koraput District;

(b) if so, the’ amount allocated for
the purpose;

(c) whether the site selection has

b:een completed to establish the Mill;
and

(b) when the work will be started?

THE MINISTER OF COMMERCE

(PROF. D. P. CHATI‘OPADHYAYA}:
(a) Yes, Sir.

(b) The total investment in land,

building and Machinery is estimated at
Rs. 242 lakhs.

(c¢) The proposed mil] is proposcd to

be located at Rayagada in Koraput
District.
. (d) The application for ‘a new
undertaking licence under the Indus-
try (Dev. and Reg.) Act, 1951 received
in this cohnectidn has been ‘referred
o the licetising committee- for- its
approval.
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Sale of Manipur Handloom Products
in National and International Markets

+439. SHRI N. TOMBI SINGH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether arrangements are being
made for selling the Manipuri Hand-
loom products on a larger scale both
in the National as well as international
markets;

(b) if so, the broad outlines thereof;

(¢) if not, whether the Government
are aware that the Manipuri Handloom
prodficts, in spite of hteir great de-
mand all over the world, are not be-
ing marketed properly for want of
adequate organisations; and

(d) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and (b). The Gov-
ernment of Manipur are primarily in
charge of the marketing of Manipur
handloom products. The position with
regard to arrangements made by them
for the purpose, is being ascertained
from them. All India Handloom Fa-
brics Marketing Cooperative Society,
Bombay, and the Handloom and
Handicrafts Corporation, both of which
operate on an All-India basis, have
also been assisting in the marketing
of Manipur handloom products in
India and abroad.

(¢) No, Sir.

(d) Does not arise. But any further
assistance necessary can be considered
it the Government of Manipur indica-
tes specific proposals.

Takirg over of wholesale Trade of
essential commodities
*440. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is proposed to take
over wholesale trade of all essential
commodities including foodgrains and
ensure their distribution at controlled
rates; and
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(b) if ntt, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The “Approach To The
Fifth Plan, 1974—79" document envi-
sages substantial expansion of the role
of the public sector in trade and dis-
tribution. Wholesale trade in wheat
and levy sugar has already been taken-
over, and the distribution of controll-
ed varieties of cotton cloth has been
channelled almost entirely through
public agencies. A Committee on
Essential Commodities and Articles of
Mass Consumptior has been set up by
the Planning Commission to suggest
long-term and short-term policies and
measures for making available essen-
tial commodities and articles to the
common man at reasonable prices,
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Quantities of Gamma Picoline, Beta-

Picoline and Pyridine to be imported

by STC and Private sources during
1973.74

4125. SHRI MAHARAJ SINGH:
‘Will the Minister of COMMERCE be
pleased to state the quantities of
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Gamma, Picoline, Beta-Picoline, and
Pyridine proposed to be imported,
country-wise, by the State Trading
Corporation and private sources, sepa-
rately, during 1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): Import of pyridine
has been canalised through the STC"
since 1971-72. Pyridine iz a Chemical
used by the various industtries as sol-
vent and in the sythesis of organic
chemicals. The STC have at present
no plans to import this item as indi-
genous production is sufficient to meet
the internal demand.

Impart of Gamma picoline and Beta
picoline has been canalised through
the STC during 1973-74. In view of
strong indigenous angle, the STC have
at present no plans to import Gamma
picoline. The requirements for Beta
picoline are being assessed by the
canalising agency in consultation with
the Ministry of Petroleum and Che-
micals and for the present import of
165 tonnes of this item is benig arrang-
ed from USA/Japan after taking into
account the indigenous production.

Imports of Gamma Picoline, Beta-Pico-
line and Pyridine through STC and
Private Channels during 1972.73

4126. SHRI MAHARAJ SINGH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) the imports of Gamma Picoline,
Beta-picoline and Pyridine made dur-
ing April, 1972 to March, 1973 and
April 1973 to June, 1973 and the coun-
tries from which iyaported;

(b) how much of the above imports
are through STC and how much
through private channels; and

(c) the present import policy for
these chemicals and on what basis im-
port licences are now being issued?

MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Imports for the:
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country as a whole are available in the
“Monthly Statistics of the. Foreign
Trade of India-Volume II-Imports”
only upto Dec., 1972. The imports of
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gamma Picoline, Beta-picoline and
Pyridine during April-December, 1972
and the countries from which these
were imported are given below:—

‘8l Ttems/Country
No.

- April-December. 1972

Titie s g00)

1. Gammia Picoline (4~Mythy1 paridine)

Jagan . 10 54

Total-1 10 4
2. Pyridine

Netherbinds . . 5 170

USa. PR

Total2 T8 6o
3. Beta Picoline* * *

*Import
Indian Trade
(b) Break-up of the above imports
through STC and Private Channels is
not available as Sector-wise import
statistics are not maintained.

s are not available as this item is not separately classified in the Re - ¢
siification on the basis of which foreign trade statistics are compiled.

However, imports of gamma-Pico-
line, Beta Picoline & Pyridine effected
by the STC during April, 1972-March,
1973 and April, 73-June, 73 as reported
by STC separately are given below:—

ﬂ;" Items April’ 72—March' 73 Aprii’ 73—June' 73
Qty. (Tonne) Value Qty, Tonne Value
(Rs. ‘coo”) (Rs. ‘000"
:- Gamma-Picoline B
2. Beta Picoline 100° 00 1148 125-00% 1450
3. Pyridine 3466 339
. *100 tonnes on high seas and bal 25 to be shipped later.

(c) The curren® import policy for Gamma Picoline, Beta-Picoline and Pyridin e

is indicated below:

Gamma Picoline Import allowed on a restricted l’Re]ease Orders will be issued
basis through the STC. the extent of 20" of the entitl
o v ment vide P.N. No. s8ITy
Beta Picotine Impon allowed on a m-su'ir.'md PN) 73 dt. 16:4-1973.
i basis through the S. :
Pyridine Pyndme base and Pyridine tech- Release Orders will be issved to

on o Testrited  the extent of 5 ©; of the entitle-

buhdumd&theSTC.

ment,
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Revised rates of Fares for Greup or
Individual Travel by Air India

4127. SHRI R. N. BARMAN: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:
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Switzerland/India

Following discussions between
Swissair and Air-India and with the
approval of the Governments of India
and Switzerland, special youth fares
between the two countries have been
introduced with effect from 17th

(a) whether Air India has recently
revised the rates of fares for Group
travel or Individual travel;

(b) if su, the broad outlines of the
revision miade and on which routes;
and

(¢) when it will come into force?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH): (a) to (¢). The following
cheap fares for group/individual

travel have been established by Air-
India since July this year;

UK/India

Following an agreement between
Air India and BOAC, and with the
approval of the Governments of India
and Britain, round-trip individual
excursion fares UK to India, Group
one-way excursion fares UK to India
and Group one-way excursion fares
from India to UK have been introduc-
ed with eifect from July 9, 1973.

So far as travel from India to UK
is concerned, one-way economy class
group fare for 10 or more passengers
are as follows:

Bombay,Delhi to London Rs. 1613

Madraes to London Rs. 1787
Calcutta to London Rs. 1816

The above fares are available for—

(i) persons whose normal place of
residence is the UK;

(ii) immigrants and|or their family|
dependents holding immigrant visas or
entry permits; and

(iii) students below the age of 30,
who are enrolled for a full-fime
educational course.

August 1973. One-way economy class
fares for passengers originating in
India are as under:

Bombay/Delhi to Basle/Geneva/
Zurich Rs. 3106

Madras to Basle/Geneva/Zurich
Rs. 3664

Calcutta to Basle/Geneva/Zurich
Rs. 3902

The fares will apply to persons who
have reached their 12th but not the

30th birthday.

Awkward position of Jute Producers

4128. SHRI R. N. BARMAN:
SHRI B. K. DASCHOW-
DHURY:

Will the Minister of COMMERCE be-
pleased to state:

(a) whether Jute Corporation of
India is purchasing Jute from Co-
operatives and Associations rather than
from Marketing Centres in rural and
semi-urban areas thus putting the
producers of Jute in serious trouble;

(b) if so, how the Jute Corporation
of India will fulfi] its pledges to pur-
chase the entire Jute production and
not to purchase any Jute through
intermediaries; and

(c) the steps taken to improve the
working of Jute Corporation of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a). The Jute Cor-
poration of India has set up 30 De-
partmental Purchase Centres for
purchase of Jute. Besides, it will also
purchase through growers co-opera-
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tives in about 90 Market Centres.
The operations are entirely in the
interest of growers.

(b} and (c¢). 'The JCI's purchase
operations will account for around
30 per cent of the total produce. There
are no intermediaries involved. The
J.CI. will utilise growers coopera-
tives as for as possible and with
the gaining of experience there will
be progressive expansion of the
JCI's activities,

Recruitment of persons belonging to
Scheduled Castes and Scheduled
Tribes in Public Sector Undertakings

4129. SHRI S. M. SIDDAYYA: Will
the Minister of FINANCE be pleased
to state:

(a) whether at the fourth meeting

of the High Power Committee to re-
view the performance in recruitment
of Scheduled Castes and Scheduled
Tribes in services/posts under the
control of the Central Government,
held in December, 1972, a decision was
taken to amend the articles of associa-
tion of public sector undertakings,
wherever necessary, to provide for
reservation of Scheduled Castes and
Scheduled Tribes and also to make a
study of a few undertakings regard-
ing the implementation of the direc-
tive issued in this regard; and

(b) if so, the names of the under-
takings whose articles of association
have already been amended and in
respect of whom the aforesaid study
has been made?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) The question of amending the
. Articles of Association of public enter-
prises, wherever necessary, to enable
the Central Government to issue di-
rectives for the reservation of posts
for Scheduled Castes and Scheduled
Tribes was taken by the Bureau with
the administrative Ministries even be-
fore [Dlecember, 1972, As a result,
necessary directives have been issued
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to the 83 enterprises given in the
statement 1aid on the Table of the
House. [Placed in Library. See _'No,
LT.5481/73). The other undertakings
have also agreed to abide by the
orders. -

The Bureau review the progress of
implementation of the orders regard-
ing reservation of wvacancies for Sche-
duled Castes/Scheduled Tribes. In
this context, it has been decided to
keep a special watch over 15 of the
largest enterprises, in terms of emp-,
loyment, to ensure that Scheduled
Castes/Scheduled Tribes candidates
get adequate representation at the
higher levels also. The names of these
15 enterprises are given in the an-
nexure.

Prescription of Lower Standards of
Qualifications and Qualifying Stand-
ards in the case of S.C. & S.T. by
Nationalised Banks

4130. SHRI S. M. SIDDAYYA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the nationalised banks
have prescribed lower standards of
qualifications and qualifying standards
in the case of Scheduled Castes and
Scheduled Tribes and if so, the evi-
dence thereof; *

(b) whether these banks have also
adontad the Diractive issued in this
Jogard to the puble sector undertake
ings; and

(e) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The relaxations in educational
qualifications and qualifying standards
given to Scheduled Castes/Scheduled
Tribes candidates for recruitment to

. varioug categories of staff, as reported

by the banks, are shown in the state-
ment laid on the Table of the House.
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[Placed- in Library. See No. LT.
5482|73].

(b) and (c). All the 14 nationalised
banks have adopted instructions of
the Government regarding reservation
of posts for Schedyled Castes/Schedu-
led Tribes in regard to posts filled by
direct recruitment. The banks, how-
ever, have not been able to adopt
Government instructions regarding
“the reservations in promotion posts
because of agreements/understanding
with the unions of employees and
paucity of persons with the minimum
gualifying service.

Recovery of Income-tax from OPPIL
(Organisation of Pharmaceutical
Producers of India), Bombay

4131. SHRI MOHAMMAD ISMAIL:
Will the Minister of FINANCE be
pleased to refer to reply given to Un-
starred Question No. 10006 dated the
11th May, 1973 re: recovery of Income_
tax ete. from Organisation of Pharma-
ceutical Producers of India, Bombay

and state:

(a) whether the information in
question has since been collected;

(b) if 80, whether he would now lay
it on the Table; and

(c) if not, the reasons therefor and
how much more time he would take
to do the needful?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI K. R
GANESH): (a) to (c). The informa-
‘tion regarding the central excise duty
has since been collected. Central ex-
«cise duty is leviable on the goods and
is payable by its producers or manu-
tacturers only. The Organisation of
Pharmaceutical Producers of India,
‘Bombay being an organisation of such
producers is not required to pay the
.central excise duty.

The information regarding the in-
«come-tax is being collected and will be
laid on the Table of the Sabha as
:8o0on as it is possible.
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Uniform Procedure for Issuinc~ Pay
Slips to A-Hoc Promotes in Grade IV
of the Indian Statistical Service)

4132. SHRI 8. C. SAMANTA: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 9060 on ihe 4th May,
1973 and state:

(a) whether the approval of the
U.P.S.C. for the appointment of all the
ad hoc promotees of Grade IV of the
Indian Statistical Service upto 30th
June, 1973 has since been eommumi-
cated to the A.G.C.R. by the Depart-
ment of Personnel and Administrative
Reforms;

{b) if so, the reasons for not adopt-
ing uniform procedure for issuing Pay
Slips to all the ad hoc promotees
under his audit control; and

(c) the steps being taken to issue
regular pay slips- from now onwards
to some of the ad hoc ovromotees who
were issued provisional pay slips for
a restricted period upto 30th June,
1973.

-

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI K. R
GANESH): (a) A.G.CR. has not
received any commun:cation from tne
Department of Personnel and Adminis.
trative Reforms conveving the appro-
val of the UP.S.C. to the appointment
of all ad-hoc promotees of Grade IV
of the Indian Statistico]l Service upto
30th June, 1973, The latter have
intimated the U.P.5.C.s approval to
the Departments where ihe officers are
working, and these Departments in
turn communicate {he same to the con-
cerned Accountant General

(b) Wherever Government orders
indicate the ad hoc appointments as
“until further orders”, if the ad hoe
appointn}ents are agoinst permanent
posts, pay slips are issued without
specifying any time limit and, where
ad hoc appointments are against tem-
porary posts, pay slips are restricted
upto the date of expiry of the sanction
for these posts. Whera Government
orders indicate that ad hoc appoint-
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ments are for specific periods, the pay
slips are restricted o the periods so
specified. ’

(c) Regular pay slips upto the end
of October, 1973 have becrn issued to
the two officers who are still in service
and in respect of whom pay slips were
earlier issued upto 30th June, 1973.
Department of Personnel and Adminis-
trative Reforms have, however, recent-
ly advised the various Departments
to notify the ad hoc appointments of
officers of Grade IV of the Indian

Statistical Service as “uniil further
orders™.
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Inspection Conducted by Chief Vigi-

lenonﬂloerlnGwemmentAeem

Section etc. of State Bank of Bikaner
and Jatpur

4134. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) whether” the Chief Vigilence
Officer of the State Bank of Bikaner
and Jaipur conducted special inspec-
tion of Government accounts section
and New Delhi branches of State Bank
of Bikaner and Jaipur in respect of
misappropriation,  corruption and
bribery during the months of June and
July, 1973;

(b) if so, what are the findings; and

(c) the action takes thereon?

. THE MINISTER OF FINANCE.
(SHRI YESHWANTRAD CHAVAN):

(a) to (c¢). The State Bank of Bika-
ner and Jaipur has reported thatl its
Chief Vigilence Officer is enquiring
into allegations concerning certain
irregularities in the purchase of
stationery in its Goverpment Accounts
Section and its New De¢lhi Branch and
also in respect of certain advances to
small scale industrial units at its New
Rohtak Road, New Delhi Branch.
According to the bank, as the enguiry
is still continuing, his findirgs are yet
to be submitted.

Inspection Report on State Bank of
Bikader and Jaipar

4135. SHRI Y., ESWARA REDDY:
Will the Minister of! FINANCE be
pleased to refer to reply given to Un-
starred Question No. 810 on the 2Tth
July, 1973 and state:

(a) whether the inspection report on
the State Bank of Blkaner and Jaipur
has been received;

(b) if not, the reasons for delay in
finalising the report; and

(c) the steps being taken to expedite
the finalisation and the date by which.
this will be dome?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The Reserve Boak of India
has reported that the insvection re-
port on the State Bank of Bikaner and
Jaipur has not been receiveld by it so
far. According to the Reserve Bank,
taking into consideraticn the normal
time taken for finalisation of inspec-
tion reports by Inspecting Officers for
banks of the size of the State Bank
of Bikaner and Jaipur. the time taken
in this particular case cannot be con
sidered as unduly long. Though the
Reserve Bank has bteen advising its
Inspecting Officer to expedite drafting
of the inspection report it is of the
view that it will take two or three
months before the report is received
and finalised by it.

Simplification of procedare for grant-
ing Impert Replemishment Licences

4136. SHRI R. V. SWAMINATHAN:
SHRI Y. P. MANDAL:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have de-
cided to simplify the procedure for
granting import replenishment licences;

(b) if so, the broad outlines there-
of; and

(c) the results achieved?

THE DEFUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). Working
groups have recently been set up to
review the existing policies and pro-
cedure and to recommend farther
changes in order to help exports.
Their reports are awaited.

A feafar ger aifan free werht
fafidy & wrawt Wt Tt
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Meeting of Deputation from Gujarat

Chamber of Commerce and Abmedabad

Mill Owners Association with Minister

.of Finance Re: Clearance of Cheques
in Ahmedatad

4139. SHRI PRABHUDAS PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether a deoutation of the
Gujarat Chamber of Commerce and
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Industiy and the Ahmedabad Mill
Owners Association met nim on 24th
July, 1973 and urged him to ensure
proper clearance of chegues in Ahmed-
abad;

(b) if so, what wera their

complaints; and

main

{¢) what action has been taken by
Government to redress their grie-
vances?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). A deputation of Gujarat
Chamber of Commerce and Industry
met the Finance Min‘ster on 24th
July to explain the difficulties being
experienced by the mercantile com-
munity on account of the suspension
of clearing house at Ahiedabad
following inter-union rivalry in the
Bank of Baroda. With a view to re-
lieve the hardship to the mercantile
community and to enable the clearing
house to function smoofhly, the Bank
of Baroda has, with effect from 30th
July, 1973, voluntarily withdrawn
from the clearing house in Ahmedabad
for g temporary period. !

Good performance of Gujarat Export
Corporation

4140. SHRI PRABHUDAS PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the GCujarat Export
Corporation, which undertakes exports
on behalf of mainly small and medium
scale manufacturers in the State have
performed well; and

(b) if so, whether Government will
encourage such steps in other States
also?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes,
Sir.
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Selection of Baroda District in Gujarat

for undertaking Cotton Development

Projecis on experimental basis by
IBRD

4141, SHRI PRABHUDAS PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the International Bank
for Reconstruction and Development
has selected Baroda District in Guja-
rat for undertaking coiton develop-
ment projects on an experimental
basis from this year;

(b) if so, the broad outlines of the
projects;

(c) whether other projects in
different states will also be undertaken
by the Bank; and

(d) what will be the total expendi-
ture involved in the Baroda project
and when the work wili be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (d). The in-
formation is being collected and will
be laid on the table of the House.

Lending by Nationalised Banks for
Agricultural purposes during 1971

4142, SHRI D. D. DESAT: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have seen
a report circulated by the United News
of India dated 20th May, 1973 that the
lending by nationalised banks for agri-
cultural purposes for Lhe year 1971
was disappointing; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir,

(b) It may not be quite correct to
say that the lending by nationalised
banks for agricultural purposes in the
year 1971 was Jdisappointing. As
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against 5.5 per cent of Public Sector
Banks' advances to agriculture in

“June, 1969, (immediately before banks

nationalisation), the percenlage rose
to 8,09 as in December, 1971 and to
9.55 per cent in December, 1972.

To further accelerate the perform-
ance in the field of agricultral lending,
the banks are taking steps to open a
larger number of branches in the rural
areas, strengthening their organi-
sational machinery by recruting more
technical staff, simplifying their lend-
ing procedures and application forms.
The banks are now adopting the “area
approach” and evolving programmes
for specific areas for intensive finan-
cing. They are also financing primary
cooperative societies in 3 States for
extending credit facilities {o the
farmers.
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Pensioners by Controler of Defence
Pensloners by Controller of Defence
Accounts, Allahabad

4145. PROF. NARATN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Coptroller of De-
fence Accounts, Allahabad decided to
take over the work of payment of pen-
sions to the Indian Military pensioners
in some of the offices in Punjal, Postal
Circle  covering Punjab, Himachal
Pradesh and Haryana, in June, 1973;

(b) whether payment of pension in
the jurisdiction of Head Post Office,
Una (Himachal Pradesh) was placed in
the charge of Pensinn Pav Master,
Hoshiarpur although Una H.FP.O. and
its entire jurisdiction is in Himachal
Pradesh and Hoshiarpur is in Punjab
State;

(c) whether this step on ihe part of
the Controller of Defence Accounts,
Allghabad required transfer of all
relevant records to the Pension Pay
Master, Hoshiarpur from the Hamir-
pur Postal Division ani caused a great
deal of frustration, resentment as wel
as inconvenience to the ex-Servicemen
of Himachal Pradesh: and
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(d) if so. the preventing steps taken
to avoid inconvenience t2> the ex-
Bervicemen receiving pension in
future?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHIA ROHATGI): (a) It was de-
cided by Government in August, 1972
to open new offices of Pension Pay
Masters under the Centroller of De-
fence Accounts (Pensions), Allahabad
at Rohtak, Hissar and Hoshiarpur for
monthly disbursement of pensions to
Indian Military pensioners.

(b) No, Sir.

(c¢) Records have not been trans-
ferred to Pension Pay Master, Hoshicr-
pur from Una and Yamirpur Fr.st
Offices, Due to some misunderstand-
ing, delay, however, {ook place in
payment of pensions to ex-Servicemen
of Himachal Pradesh.

(d) Steps to avoid inconvenience to
ex-Servicemen have beer faken. The
pension to Military Pensioners in Una
and Hamirpur Districts of Himachal
Pradesh will continue to be paid by
Post Offices as hithertofore. Postal
authorities have also issued necessary
instructions to the Post Masters con-
cerned in this regard.

- Profits and Losses of Public Sector
Undertakings in Orissa

4146, SHRI D. K. PANDA: Will
the Minister of FINANCE be pleas-
ed to state:

(a) thepmﬁtorloosofthel'ub]ic
Sector Undertakings in Orissa, unit-
wise, during 1971-72 and 1972-73;

(b) in cases of loss, the steps taken
and proposed to be taken to over-
comethelossandtomakethmpro-
fitable ventures; and

(c) whether as a measure to over-
come losses, workers participation in
the management is considered as &
necessary remedy?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI

K. R. GANESH):
Government enterprises and
1972-73 (Provisional) were as follows

(a) The operating units located in Orissa of the Central
their working results for 1971-72 and for

(Rs. in lakhs)
Units of Public Enterprises Working Provisional
results working results
1971-72 1972-73
1. Hindustan Steel Limited.
Rourkela Steel Plant . . (—)68-87 160
Rourkela Fertilizer Plant A= 17rey (— -8
2. National Coal Develog Corporation
Talcher . . . . (—) 45° 85
Deulbera .-~ . . . (—) 39°71 (—) 2069
South Balanda Collieries . 14 B3
(—) 5165
3. Hindwstan Aeromautics Limited.
MIG Division, Koraput 59-40 The wurking results

of Koraput Division
is not available sep-
rately. The HAL
is cxpected to carn
an overall net profit
of Rs. 3-23 crores.

(b) Based on the recommendations
of the Action Committee on sublic
Enterprises, steps are being taken in
Rourkela to establish additional faci-
lities for mining ore, lime-stone,
crushing coke, additional coke-oven
battery and bedding and blending
facilities for a more uniform feed of
raw materials to the blast furnace;
repairing and increasing facilities for
production of aluminium  sulphate;
certain measures to improve the or-
ganisational structure, industrial re-
lations and communication system at
all levels including steps to improve
incentive/reward scheme, mainten-
ance, quality and availability of in-
digenous materials, etc,

In the case of National Coal Deve-
lopment Corporation, the Talcher
mines are being developed to im-
prove utilisation of machinery and
reduce cost of production. The col-
lieries are also being re-organised

under the newlj-' formed Coal Mining
Authority.

(c) Government have accepted the
view that participation by workers
in the management of public anter-
prises could go to improve all-round
performance. A scheme for appoint-
ment of a workers' representative on
the Boards of Management of a few
enterprises has been adopted. In the
first instance, a worker-Director has
been appointad in the Hindustan
Antibiotics Limited, Pimpri,

Complaints made by Forelgn Passen-
gers against the Delhi Airport
Branch of State Bank of India

4147, SHRI SUKHDEQO PRASAD
VERMA: Will the Minister of
FINANCE be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
item which appeared in “The Indian
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Express” on the 24th July, 1973 re-
garding complaints made by foOreign
passengers against the Delhi Airpori
Branch of the State Bank of India in
regard to the exchange of foreign
currency; and

(b) if so, the nedessary action taken
in regard thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b), In regard to transactions
Involving conversion of currency
notes the Reserve Bank of India lays
down rates for sterling and dollar
only. The current Rates specified by
the Reserve Bank are as under:

Bank's Bank's
buying selling
rate rate
Rs. Rs.
Pound Sterling 18- 50 19° 10
U.5. Dollar 7' 30 770
- -

For other currencies authorised deal-
ers and money changers are expected
to adopt rates depending on market
conditions. In addition, the rules pro-
vide for a commission on sale. For
these reasons, it is quite likely that
there may be a difference between the
rate adopted by a bank and the offi-
cial jexchange rate. However, the
Reserve Bank has advised the banks
that where possible they should guote
better rates to the public.

Trade Agreements with Easi-African
countries

4148, SHRI Y. ESWARA REDDY:
SHRI MUHAMMED

SHERIFF:
. Will the Minister o COMMERCE
be pleased to state:
(a) whether the trade prospects

between India and East Africa
very bright;

are
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(b} whether Government have made
any trade agreement with the Fast
African countries; and

(c) if so, the salient features of the
agreements?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir. There
are good prospects for increasing trade
between India and East Africa.

(b) and (e). Uganda is the only
country in East Africa with which
India has a trade agreement signed
in 1965. This is a general purpose
trade agreement and does not impose
any obligations on either side.

Quantity of Cotton imported from
Sudan, Egypt and other Countries

4140, SHRI VASANT SATHE: will
the Minister of COMMERCE be pleas-
ed to state:

(a) what has been the import of
cotton from Sudan, Egypt and other
countries in terms of quantity and
import bill over the past three years,
year-wise and source-wise;

(b) what has been the rate of im-
port duty on cotton and *he amount
realised on this account; year-wise
over past three years;

(c) whether the Millowners are
pressurising Government for redue-
tion in the import duty; and

(d) if so, whether Government
have taken any decision in this regard
and if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMFRCE (SHRI1

A. C. GEORGE):
_-(a) Year Qumtinf- in A;p_prmimate
hales valve in
Rs. crores

1 2 3
"~ SUDAN

1970-71 2,09,000 26° 96
1971-72 . 3,23,200 42°75
1972-73 2,01,100 2939
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4150, SHRI M. M. JOSEPH: Wil
the Minister of COMMERCE be

pl d to state:

(a) whether Government  have
taken any decision on the question
of allowing interest subsidy in the
financing of powerlooms in the co-
operative sector so as to enable the
societies tp get assistance at the con-
cessional rate of interest of 4-1/2 per

(b) if so, a gist thereof; and

(c) if not, the time by which it is
likely to be decided?

1 2
ARE(EGYPT)
1970-71 . 1,78,625 3126
1971-72 . 1,45,700 2843
1972-73 . 57,075 11°41
USA
1970-71 . 3,40,000 31-93
1971-72 . 27,300 364
1972-73 - Nil Nil

cent;

Others
1970-71 . 2,46,900 26-28
1971-72 . 96,100 13-98
1972-73 . Nil Nil

USSR (under the Cotton Converstion
Deal)

1970-71 . Nil Nil
1971-72 . 37450 370
1972-73 . 72,550 7+28
(b) Year Rate of Amqlmt
Import realised
in Rs.
crores
1970-71 - 10 paise 145
per Kg.
1971-72 . 10 paise 2:22
per Kg.
- 212
advalorem
1972-73 . 40%, 3765
97313 adv;kw

(s) and (d). Mills represented 1o
the Government through the Indian
Cotton Mills’ Federation for reduction
in import duty of 40 per cent advalo-
rem introduced from 1-3-1973. The
Government in the Ministry of Fin-
ance, however, did not agree to the
reduction,

Decision in regard to allowing of In-
terest subsidy in Financing of Power-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) to (c). Atten-
tion is inviteq to the reply given 1o
an identica]l] question (Unstarred
Question No, 3531) on the 17th
August, 1973,

Steps for Hauling up Narcotics
Traders in India

4151, SHRI A. K, M., ISHAQUE:
Will the Minister of FINANCE be
pleased to state what steps Govern-
ment are taking for hauling up tra-
ders dealing in opium, hashish and
narcotics, in India?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): The enforce-
ment agencies of the State and the
Central Governments, such as State
Excise, Police, Drug Control Admin-
istration, Customg and Central Ex-
cise, Central Bureau of Investiga-
tion, Narcotics Department, Border
Security Force, Railway Protection
Force ete, are always on the alert to
intercept persons engaged in illicit
traffic in narcoticg drugs. The watch
extends to places in the interior as
well as on the border, Meetings sre
periodically arranged amongst senior



81 Written Answers

qmcers of these organisations with a-
view to co-ordinate and strengthen
the anti-smuggling measures.

Complete control over Raw Jute
Trade

4152. SHRI PRABODH CHANDRA:
Wil]l the Minister of COMMERCE be
pleased to state:

(a) whether there ig a proposal to
completely control the raw jute trade
in the country; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) It is envisaged
that, over a period of years, the Jute
Corporation of India will be in a
position' to take over the entire trade
in raw jute.

(b) This will curb speculation, as-
sure a remunerative price to the far-
mers for their produce and also un-
interrupted supplies of the fibre to
the industry,

Proposal from Gujarat Government
for Development of Ratanmal Hills
as a Hill Station for Tourisis

4153. SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have re-
ceived a proposal from the State Gov-
ernment of Gujarat to develop Ra-
tanmal Hills in Limkheda Taluka of
Panchmahals District as a hill sta-
tion for tourists; and
reaction

(b) if so, Government's

thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) No, Sir.

(b) Does not arise.
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Return Targets for Public Sector
Undertakings

4154. SHRI RAM PRAKASH:
SHRI PRABODH CHANDRA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
fixed any return target for the public
sector undertakings; and

(b) if so, what?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
No, Sir, However, some guidelines
have been laid-down to ensure a
sound policy of appropriation of pro-
fits. The question of laying down tin-
ancial and other targets for the pub-
lic enterprises is being examined.

Agreement with Canada for import of
Newsprint

4155. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether an agreement has re-
cently been signed with the Canadian
Government for the supply of news-
print; and

(b) if so, the broad outlines of the
agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The agreement provides for
import of 64,000 tonnes of newsprint
from Canada in 1973-74.

Conference of Chief Executive of
Public Sector Undertaking

4157. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of FINANCE be
pleased to state:
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(a) whether a Conference of Chief
Executives of selected public sector
undertaking was held in New Delhi
on the 19th June, 1973;

(b) if so, whether measures to
check corruption and lack of integrity
in public ventures were discussed;
and

(c) if so, the conclusions arrived
at?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes, Sir.
A Conference of Chief Executives
was convened by the Central Vigil-
ance Commission in New Delhi on
June 19-20, 1973,

(b) Yes, Sir.

(c) It was decided that the Public
Enterprises should set up fully func-
tioning vigilance units manned by
trained personnel wherever such units
do not exist. The Conference decid-
ed that officers of the Public Enter-
prises drawing a basic pay of more
than Rs. 1000 p.m. should be brought
within the jurisdiction of the Com-
missioner for Departmental Inquiries.
The Conference also decided to work
out the major common elements of a
Model Set of Conduct and Discipline
Rules for the public undertakings to
plug loop-holes in such matters as
acceptance of gifts and hospitality,
punishable offences, possession of as-
sets disproportionate to income, pro-
curement of insurance and other busi-
ndss -agencies, private investment,
lending and borrowing, submission of
returns on movable and immovable
property etc,

Supply of yarn to Weavers in Mysore

State because of their sacrifice to

fight drought conditions in North
Karnatik-Gulbarga

4158. SHRI DHARAMRAO
AFZALPURKAR:
SHRI C. K, JAFFER
SHARIEF:

Will the Minister of COMMERCE
be pleased to state:
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(a) whether Government are aware
that Mysore has fought the unpreceb
dented drought conditions in the
North Karnatik-Gulbarga, last year
on a massive scale; and

(b) if so, whether Government have
decided to help 3.5 lakh weavers in
that area by supplying the yarn they
needed most and if so0, the broad out-
lines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) In order tp help the weavers
in the drought affected areas in the
State, a special allotment of 54,450
kilograms of cotton yarn of counts
20s (Hanks) was made to the State
in February, 1973.

The allotment to the State under
the Voluntary Scheme of Distribu-
tion was also increased by 50,000 kilo-
grams in December, 1972 over that of
November, 1972, and allotments dur-
ing December 1972—February 1973
were further increased by 50,000 kilo-
grams. Subsequently the require-
ments of the State Government have
been kept in view while making al-
locations under the statutory scheme.

Export of bicycles and spare paris

4159. SHRI RAJDEO SINGH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the Indian bicycles
and spare parts worth Rs. 10.3 crores
were exported to nearly a dozen
countries during 1872-73;

(b) whether this export figure in
the form of money is more or less
than the preceding year;

{c) whether the bicycles
ficures has a constant rising
and

export

trend;

(d) which country is the biggest
buyers of our bicytles?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Dur-
ing the year 1972-73, bicycles and
parts valued at Rs. 10.56 crores were
exported to nearly 80 countries, as
against Rs, 8,04 crores during the last
year (1871-72).

(e) Yes, Sir.

(d) Nigeria was the largest impor-
ter of bicycles ang parts from India.

Collaboration for setting up an
Induostrial Estate in Zanxibar

4161. SHRI M. M. JOSEPH: Will
the Minister of COMMERCE be
pleased to state:

() whether Government propose
to set up an industrial estate in Zan-
zibar with Indian collaboration; and

(b) if so, the broad outlines there-
of and progress achieved in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). Yes,
Sir; Government of India have agreed
to assist the Zanzibar authorities in
the setting up of an industrial estate
on a turn-key basis and to send a
team of Indian experts for this pur-
pose. The composition of the team
will be finalised shortly.
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Cash subsidy for exports received by
Export Houses

4164, SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
pleased to state:

(a) the names and particulars of
Export Houses who have received
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cash subsidy for exports during the
last two financial years;

(b) the amount of subsidy receiv-
ed by each;

(c) how far the cash subsidy
scheme has helped boosting the coun-
trys exports; and

(d) whether any irregularities have
beep detected in respect of distribu-
tion of cash subsidy and if so, the
broad outlines: thereof?

a

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) and (b). Infor-
mation is being collected, and will be
laid on the Table of the House when
received.

(c) The rising trend in exports par-
ticularly of non-traditional goods
over the years is a clear indication
of the utility of existing level of
compensatory support.

(d) No irregularities in respect of
distribution of compensatory support
have come to our notice. However,

AUGUST 24, 1973

Written Answers 88

information is being collected and
will be laid on the Table of the House
when received.

Submission of a Memorandum by All

India Nationa] and Grindlays Bank

Employees Federation Re: Shﬂtln‘ of
Bank’s Office in Caloutta

4165. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whether on the 18th July, 1973,
All India National and Grindlays
Bank Employees’ Federation had sub-
mitted a memorandum to him on the
reported move to shift the Bank’s
principal Office in India from Cal-
cutta;

(b) if so, the content of the said
memorandum; and

(c) what action, if any, has been
taken on' it?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). A statement showing the
points raised in the memorandum of
18th July, 1973 and the action taken
thereon is enclosed.

Statement

The important points raised in the memorandum dated the 18th July, 1973 from the All
India National & Grindlays Bank Employees Federation and the action taken thereon are as

follows :

1. Shifting of the General Manager,
National & Grindlays Bank Limited
with 3 of his assistants from Calcutta to
Bombay while retaining the General
Manager’s Office in Calcutta.

2. Agreement with the First National
City Bank for technical fees to that
bank.

It has been indicated to the bank that the

posed shifting would be inadvisable without
prior concurrence of State Government.

'The payment of technical fees is governed by a
hnical service between the

National & Grindlays Bank Limited and First
National City Bank valid to 31st March, 1974.
In November, 1972 the Reserve Bank decided
to regulate the appointments of any person/firm/
banh:g institution/banking company incor-
porated outside India as adviser to banking
companies in India for giving any technical or
management advice. The prior approval of
the Reserve Bank of India would be necessary
for any such arrangement. National & Grindlays
Bank Limited have noted to refer the matter
to the Reserve Bank before they make arrange-
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ments for renewal of the arrangement in  March
1974.

Misappropriation of the monies lymg The Natioral & Grindlays Bank Limited has

reported to the Reserve Bank that it has not

ndian held at any time any pension fund in the
Indian employ United Kingdom in respect of Indian Staff.
isi rules resulfi increase Excepting for the rate of interest on deposits
* §monm?;imum bnll.nnneg: Savings  there are no other conditions imposed by the
Bank Accounts and Fixed Deposits Reserve Bank on the operation of deposit
and hardship caused thereby to small ~ accounts with commercial barks including
depositors. foreign banks. It is open to the saving de-
positors who are not in a position to comy
with the conditions prescribed by
banks to bank with the other banks particularly
with the Indian banks.
. Transfer of acquired/con- This is being looked into by the Reserve Bank of
5 structed and ewned by the bank in  India.
India :dm books Cf the ?i'
office consequent payment
rent by Indian branches to Head Office
in London.

Requests by West Bengal and Assam
Governments for powers to take over
closed and sick Tea Gardens

4166. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the Centre has turn-
ed down the request of West Bengal
and Assam Governments for giving
them powers to take over the closed
and sick tea gardens in the States;

(b) if so, the reasons for turning
down the request; and

(c) what are Centre's proposals for
the rehabilitation’ of closed and sick
tea gardens in these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) to (c). Certain
proposals received from the Govern-
ments of West Bengal and Assam in
this regard contained inter alia the
request for powers to take over the
closed/sick tea gardens in these
States. These have since been ronsi-
dered by the Task Force on Tea. Gov-
ernment are examining further ac-
tion to be taken having regard to the

Task Force’s recommendations for
the rehabilitation of closed and sick
tea gardens.

Unresy among the Employees of Life
Insurance Corporation

4167. DR. RANEN SEN:
SHRI JHARKHANDE RAIL:

Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawp to the news
item under the caption LIC Staff
Sore’ in the “Economic Times” dated
the 22nd June, 1973; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) Yes,
Sir.

(b) The news-item relates mainly
to the revision of D.A, in respect of
Class Il employees and Class I offi-
cers, in November, 1972 and March
1973. In so far as Class III employees
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are concerned, their D.A, was revised
as and when it fell due. As regards
the Class 1 Officers, it has since been
decided to revise their Adjustment
Allowance of officers getting pay upto
Rs. 800 pm, In respect of officers
getting pay of more than Rs. 800 the
matter is under consideration. Prior
approval of Government in the mat-
ter is necessary under the provisions
of LIC, Act and its Staff Regula-
tions.

The Annual Reports submitted by
the LIC are being regularly laid be-
fore both the Houses of Parliament.

Reaction of Government te the News
Item Captioned “Hope for LIC
Officers”

4168, SHRI SARJOO PANDEY:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the news-
item under the caption “Hope for
L.IC. Officers” appearing in fle “Na-
tional Herald” dated the 30th May,
1973; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Sir. The news item in question
relates to the payment of Adjust~
ment Allowance at increased rates to
the Clasg 1 Officers, non-implementa-
tion of the proposal for employees
participation in the management, de-
mand of the federation for .greater
autonomy in the day to day func-
tioning of the Corporation as recom-
mended by ARC. and opening of
more offices for better service to po-
licy holders.

(b) (i) It has recently been decid-
ed to increase the adjustment allow-
ance for officers getting pay wupto
Rs. 800 pm. In the case of officers
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getting more than Rs. 800 p.m., the
matter is under consideration.

(ii) It has not beep possible to im-
plement so far the Government's de-
cision on the participation of the em-
ployees in management as the mecha-
nism for giving representation to the
employees hag not yet been finalised.

(iii) Administrative Reforms Com-
mission has recommended greater de-
volution of powers to the Divisional
and branch offices. Thig is a conti-
nuing process and steps have been
taken by suitable delegation to en-

‘able the branches to render essential

policy holder's servicing functions.

Press Report Entitled “L.LC. goes all
out to help Monopolies”

4169. SHRI SARJOO PANDEY:
Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the re-
port appearing in the ‘New Wave'
dated 17th June, 1873 under the cap-
tion “L.I.C. goes all out to help mo-
nopolies; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Sir. The news item relates to
the representation of the employees
of the Corporation on its Board, al-
leged liberal investment in monopoly
houses, demand for payment of in-
creased adjustment allowance to
Class I officers, the promotion and
transfer policy of the Corporation and
formation of a committee to consider
amendments to the Staff Regulalions.

(b) (i) It has not been possible to
implement so far the Government's
decision regarding the representation
of the employees on the Board of Di-
rectors as the mechanism for giving
representation to the employees has
not yet been finalised, '



93 Written Answers

(ii) The main principle governing
investments by the LIC is that they
should ensure good return consistent
with safety of capital. To the axtent
that the monopoly Houses are given
industrial licences, the LIC cannot
deny funds to the worth-while pro-
posals emanating from these Houses.

(iii) It has been recently decided
to allow increases in adjustment ai-
lowance to the officers drawing pay
upto Rs. 800 pm. The case of offi-
cers getting more than Rs, 800 p.ta. is
under consideration,

(iv) The promotions in the Corpo-
ration are made on the basis of se-
niority, suitability and merit. Trans-
fers are also made in the light of the
needs of the Corporation.

(v) The employees’ Associations in
their fresh charter of demands have,
inter alia, demanded amendment/mo-
dification/deletion of some of the
provisions contained in the ‘Staff Re-
gulations 1960". These demands will
be discussed by the LIC at the time
negotiations are held with the asso-
ciations.

Laboratory Attendants and Labora-
tory Clerks Working in the Central
Excise and Customs

4170. SHRI SARJOO PANDEY:
Will the Minister of FINANCE be
pleased to state:

(a) whether any decision has been
taken by the Central Board of Excise
and Customs on the gquestion of
changing the designation of Labora-
tory Attendants and Laboratory
Clerks in their Laboratories to Junior
and Senior Laboratory Assistants res-
pectively; and

(b) if not the reasons for the de-
lay?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
The question of changing the desig-
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nations of Laboratory Attendants and
Laboratory Clerks is closely linked
with the question of prescription of
revised scales of pay for these posts
in the light of the recommendations
made by the Third Pay Commission.
‘The matter is still under considera-

tion,

Adoption of Teller System by Natio-
nalised Banks in Capital

4171. SHRI SHASHI BHUSHAN:
Wil] the Minister of FINANCE be
pleased to state:

(a) the number of Nationalised
Banks in the Capital . which have
adopted the teller system and the
names thereof;

(b) whether due to this system not
being adopted by the other Banks,
the customerg have to wait for long
to take or deposit cash; and

(¢) whether Government propose
to issue directions to all the Natio-
nalised Bankg in the Capital to adopt
Teller System and if not, the reasons
therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The State Bank of India, Punjab
National Bank, Central Bank of India
and Union Bank of India have intro-
duced teller system in some of their
branches in Delhi/New Delhi.

(b) The bankg which have not in-
troduced the teller system are of the
view that the present system follow-
ed by them is such that it generally
ensures quick service to the custo-
mers,

(¢) Certain other nationalised banks
have either introduced the teller sys-
tem in some of their branches out-
side the Capital or are considering its
introduction. The recommendation
of the Banking Commission ip this
regard for introduction of  ‘Teller
System’ in all banks at all important
‘branches is under Government's ac-
tive consideration,
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Crisis in Mica Industry

4172, SHRI SHASHI BHUSHAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the attention of Gov-
ernment has been invited to the news
item under the caption ‘Mica Units
face crisis’ which appeared in the
“Economic Times” dated the 28th
July, 1873 to the effect that the Mica
industry is facing a crisis; and

(b) the reaction of Government
thereto and the steps taken to he]p
the industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The MMT.C, is reserving 30
per cent of the orders for mica re-
ceived from foreign buyers for ser-
vicing them through the weaker sec-
tion of the trade since 1st January,
1972. There was some set-back in
the exports of mica in the first half
of the year but the MMTC has since
finalised sufficient contracts which
would arrest any further decline in
exports of mica,

Cotiton Textiles Expori Falling

4173. SHRI SHASHI BHUSHAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the attention of Gov-
ermnment has been invited to the re-
port appearing in the ‘Financial Ex-
press’ dated the 13th July, 1873 under
the heading “Cotton Textiles Export
Falling”; and

(b) if so, the reaction of Govern-
ment thereto and the steps taken to
improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Exports of cotton textiles dur-
ing the first 6 months of 1973 are
higher than export during the same
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period of 1972. There was a fall in
June, 1973, but exports in July were
at Rs. 15.98 crores, The industry has
already accepted voluntarily an ex-
port obligation to export 15 per cent
of its production during January-Dec-
ember, 1973, Government is watch-
ing the export performance and will
consider if any steps are necessary.

Offer of Assistance by Indian Air
Force in the Supervision and Servic-
in‘n!ILS at Palam Airport

4174, SHRI VIKRAM MAHAJAN:
Will the Minister of TOURISM AND
AVIATION be pleased to
state:

(a) whether the Indian Air Force
has offered assistance in the supervi-
sion and servicing of the Instrument
lending System at the Palam Airport;

(b) when such an offer was made
and the decision taken by his Minis-
try on the offer; and

“ {e) the reasons for delay in taking
4 decision in the matter?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) No, Sir,

(b) and (¢), Do mot arise.
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Allvtment of additional foreign ex-
<change for the import of woollen rags

4178. SHRI D. K. PANDA:
SHRI C. K. JAFFER
SHARIEF:
Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have late-
ly allotted additional foreign exchange
for the import of woollen rags and
propose to allot some more exchange
for the purpose; and

(b} if so, the amount thereof and
the total guantity of woollen rags pro-
posed to be imported this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
A. C. GEORGE): (a) No, Sir.

(b) The Total actual user allocation
of foreign exchange for import of rags
is Rs. 1.B0 crores for the wool year
1972-73; in view of the frequent varia-
tions in prices abroad, it would be
difficult to assess the quantity which
would be imported.

News-Item Captioned ‘Delhi ILS
again Ght of Order’

4179. SHRI VAYALAR RAVI:
SHRI G. P. YADAV:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(a) whether Government have notic-
ed the report appearing in the *Times
of India' dated the 2nd August, 1973
UbHedC the caption  “Delhi ILS again
offf of’ or@er™ ‘ahd

{b) if so, the reaction of Government
thereto and the steps taken in the
matter?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DH. KARAN
SINGH): (a) and (b). Yes, Sir. The
newspaper report is incorrect. The

Instrument Landing System had been
temporarily removed from service for
some time on the 31st July, 1973, to
enable the Expert Consultant of the
manufacturers who had been specially
invited for the purpose to thoroughly
check the faeility. The examination
revealed that the Instrument Landing
System was funetioning normally with-
in the prescribed tolerances.

Constraction of Low Priced Hotels
' i the Conntry

4181. SHRI SAT PAL KAPUR:
SHRI P. G. MAVALANKAR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government propose to
encourage the construction of more
low-priced hotels in the country;

(b) if so, the places where such new
hotels are likely to be located; and

(e) the number of such hotels cons-
tructed during 1972-73 with location
thereof?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) to (c). It is the policy of
Government to encourage the cons-
truction of hotels of adequate stan-
dards to suit various income groups,
and incentives such as tax and fiscal
reliefs, filnancial assistance etc. are
available to hotels of all categories
ranging from 1-Star to 5-Star, which
have been approved from the point of
view of their suitability for foreign
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tourists. Although a number of hotel
projects have been approved at various
tourist centres all over the Zoumftry,
it is not possible to indicate the loca«
tions of those which will cater to the
low income group, as the tariffs char-
ges at these hotels will be determined
only on their completion, relevant to
the facilities they offer,

Government have not set up any
=uch low-priced hotels during 1972-73.
However, the Department of Tourism
and the India Tourism Development
Corporation (a public sector under-
taking) have plans to cater for the ac-
commodation requirements of the low
and medium income groups through
the provision of supplementary accom.
modation in the form of motels, tra-
vellers  lodges, forest lodges, vouth
hostels and camping sites.

Demand made by Federation of LIC
Class I Officers Association for revision
of anti-labour staff Regulations

4182. SHRI JHARKHANDE RAI
Will the Minister of FINANCE be
pleased to state:

(a) whether the Federation of Life
Insurance Corporation Class I Officers’
Association has demanded the revision

of the “Anti-Labour” staff Regulations:
and

(b) if so, what steps Life Insurance
Corporation has taken to have them
reviewed?

THE DEPUTY MINISTER IN THE®
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The Association in their Charter of
Demands has amongst other things de-
manded amendment/modification/ de-
letion of some of the Regulations con-
tained in the Staff Regulation, 1960.
These demands will be discussed by
the L.I.C. at the time negotiations are
held with the Association,
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INon-Implementation of Agreement en-
tered into between LIC. and Federa-

tion of LIC Class I Officers’
Association

4183. SHRI JHARKHANDE RAIL
Will the Minister of FINANCE be
pleased o state:

(a) whether the agreement dated the
29th March, 1973 entered into between
the Life Insurance Corporation of India
and the Federation of Life Insurance
Corporation Class I Officers’ Associa-
tion has not been honoured by the
Life Insurance Corporation; and

(b) if so, what steps Government
are taking to implement the provisions
of the said agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) During dis-
cussions with the Class I Officers, the
Chairman expressed the hope that the
decision regarding increase in the Ad-
justment Allowance might be given by
the 15th April. This expectation could
not he fulfilled as Government had to
examine the matter very carefully
which took some more time.

(b) It has since been decided to in-
crease the Adjustment Allowance of
Officers drawing pay upto Rs. 800 p.m.
The case of officers drawing pay above
Rs. 800 is still under consideration of
Government.

Aid given by International Develop-
ment Association for Projects in India

4184. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI VIRBHADRA SINGH:

Will the Minister of FINANCE be
pleased to state the names of the pro-
jects for which aid hag been given by
the International Development Asso-
ciation during the last three years?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
A statement is laid on the Table of the
House.
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STATEMEUT

Names of the Project for which aid has been given by International Development Asso-
ciation since 1-4-1970.

SL Name ‘;f— th_e Project ’ Date of Amount
"No. Agreement S Million
1. Sixth Industrial Imports Project . . . 24-4-70 75-00
2. Gujarat Agricultural Credit Project 3-6-70 35-00
3. Punjab Agricultural Credit Project . . 24-6-70 27-50
4. Andhra Pradesh Agricultural Credit Project 8-1-71 2440
s. Agricultural Aviation Project . . . 28 1-71 6-00
6. Fourth Telecommunications Project 3-§5-71 87-00
9. Second Power Transmission Project 3-5-71 7500
8. Haryana Agricultural Credit Project 11-6-71 25'00
9. Tamil Nadu Agricultural Credit Project 11-6-71 35°00
10. Cochin Stage II Fertiliser Project . 30-7-71 20° 00
11. Wheat Storage Project . 23-8-71 500
12. Pochampad Irrigation Project 23-8-71 39-00
13. Mysore Agricultural Credit Project 7-1-72 40° 00
14. Gorakhpur Fertiliser Project . 7-1-72 10-00
15. Eleventh Railways Project 24-1-72 75-00
16. Maharashtra Agricultural Credit Project . 29-3-72 30-00
17. Bihar Agricultural Markets Projec’s 29-3-72 1400
18. Population Project (Msyore & UP) 14-6-72 2120
19. Seventh Industrial Imports Project 26-9-72 7500
20. Shipping Project . . 26-9-72 83-00
21. Agricultural Education Project . . 10-II-72 12:00
(Agricultural Universities of Assam ;& Bﬂmr)
22. Industrial Development Bank of India Project . 9-2-73 2500
23. Nangal Fertiliser Expansion Project . 9-2-73 58+ 00
24. ‘Third Power Transmission Project . . 9-5-73 85-0c
25.  Mysore Agricultural Wholesale Markets Project 9-5-73 8-00
26. Bombay Water Supply and Sewarage Project . 8-6-73 55-00
27. Madhya Pradesh Agricultural Credit Project . 8-6-73 33-00
28. Uttar Pradesh Agricultural Credit Project 8-6-73 38-00
29. Eighth Industrial Imports Project . 25-6-73 100 CO

30. Fifth Telecommunications Project . . . . 25-6-73 8000
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Raising of Income-tax Exemption
' Limit

4185. SHRI P. GANGADEB: Wil
the Minister of FINANCE be pleased
to state:

(a) whether there is any proposal to
increase the present exemption limit
of Rs. 5,000 for the purpose of Income-
tax; and

(b) if so, ihe new exemption limit
proposed to be fixed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No, Sir.

(b) The question does not arise.

Meeting of ‘Advisory Council of Cus-
toms and Central Excise, held in June,
1973

4186. SHRI-P. GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of FINANCE be
pleased to state:

(a) whether a meeting of the Cus-
toms and Central Excise Advisory
Council was held in New Delhi on the
15th June, 1973;

(b) if so, the subjects discussed in
_ the meeting;

(c) whether the collection of Central
Excise. duties - through banks was also
considered; and

(d) if so, the decision taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) The Council discussed general
problems of procedures relating-1o the
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‘clearance of goods and passengers in
-so-far as.they concern the Customs &

Central Excise Laws, -rules and pro-
cedure.

(c) and (d). The question regarding
acceptance of central excise daty by
the nationalised banks was discussed
in an earlier (17th) meeting of the
Council -held at Banaglore in June,
1972, when a decision was taken to
open 50 pilot centres, where the na-
tionalised banks could be entrusted
with the task of collection of Union
duties. While mentioning the progress
achieved in the matter, the Council,
during the 18th meeting held on 15th
June, 1973, was informed that a list
of 52 pilot centres, where the nation-
alised banks could transact Govern-
ment business,-had been drawn up in
consultation with the trade and the
Collectors of Central Excise and for-
warded to the.Reserve Bank of India.
Further action in regard to authorisa-
tion of the nationalised banks in these
pilot centres, is in progress.

Profits earnéd by STC during the last
three years

4187. SHRI P. GANGADEB: Will. the
Minister of COMMERCE be pleased to
state what are the profits .earned. by
the State Trading Corporation during
the last three years?

THE DEPUTY MINISTER IN.THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): The profits earned
by the S.T.C. in the last three years
were as follows:

Crores of Rupees

197071 197172 1972-73
6.4 14.2 117
1.7 5:2 5.1

Profit before tax
Profit after tax
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Share of LIC in privaie sector uader-
takings

4188. SHRI P. GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Life Insuranece Cor-
poration is a major shareholder in a
large number of private sector under-
takings, ang

(b) if so, the guidelines issued re-
garding the manner in which Life
Insurance Corporation should parti-
cipate in the management and control
of these undertakings?

THE DEFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The statu-
tory Iframework for the LIC's invesi-
ments is contained in section 27A of
the Insuramce Act (as applied to it).
The following table shows the number
of public limited cempanies in the
private sector wherein LIC's equity
holding is 20 per cent. and over to the
total subscribed equity capital of the
companies:

No.of Ratio of LIC's holding to to
companies subscribed equity capital lat

11 30%, and over
19 259, to less than 307
43 Over 209, ‘to less than 2579

(The above date of holding is com.
piled as on 31st March, 1972 and per
tains to Life Department).

{b) The “Guidelines” issued by the
Government -envisage ‘mter .alia the
appointment -of ‘nominges of the beard
of rompanies ‘where substamtial firran-
cial assistance in the ‘form .of under-
writing and/or subscriptions to share
capital .or grant of tefm ‘loans has
been provided by the public Mnarrcial
instthitiohs. As 2 ronssguence,- LIC
has “Htiited stipiiating +in-4he welative
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underwriting /subscriptions and term
loan arrangements a cendition reserv-
ing the right to appeint a nominee on
the Board. The LIC has already ap-
poimted ity nominees on the Boards of
20 companies go far.

Participation ef indian Kepresentation
in Tokyo meet aimed at Liberalising
Werld Trade

4189. SHRI RAJDEO SINGH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the Indian representa-
tive participaled in a meet in Tokyo
in which nearly 70 countries came io
an agreement on the 26th July, 1973
on a political declaration thereby
clearing the way for talks aimed at
liberalising world trade due to open
in Tokyo in coming September;

{(b) if so. whether talks were a suc-
cess from the point of view of oeur
national interest; and

(c) whether the said declaration
agreed to pay special attention to the
problems of the least developed na-
tions and to treat topieal preducts
would be as a special and wpriority

sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEOGE): (a) The meeting will
take ‘place in Tokyo on Sepiember 12,
1973.

(b} and (c). Do not arise.

ti 1 ign for black tea in
Japan "by ‘Tea Board

4190, SHRI RAJDEO STNGH: Will
the Minister of COMMERCE be pleas-

ed to state:

(a) -whether .the Tea “Board plans ‘o
intensify its promotional ecampaign ‘in
Japan which-has now emerged as 2
bulls .consumer of black “tea;
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(b) if se, which mum.rm are. the
secand and third h:shest mnsumers of
our black tea; and

(c) whether export of our hlack m
has appreciably increased to these
countries in recent years?

THE 'DEPUTY MINISTER IN THE -
MINISTRY ! (OF COMMERCE (SHRI.
A. C. GEORGE»: (1) .Yes, Sir.

{bj Japan is, bowever, not the lar-
gest importer of black Indian teas.
U.K., USSR, and Sudan in that
order were the first three bir con-
sumers of Indian black tea during the
year 1972 '

(c) Export of black teas to UK. de-
clined in 1972 in comperison-to 1971
and 1970. Exports to USSR and Sudan
on the other hand increased 'n 1872
compared to 1971 and 1970. Japan im-
ported 0.8 million kgs. of black tea
from India during 1972 as compared
to 1.0 m.'kgs. in 1971 and 0.8 m. kes.
in 19790

Increase in Export of Cashew Kernal
4191. SHRI RAJDEO SINGH: Will

the Minister of COMMERCE be pleas-
ed to state:

(a) whether during 1972-73 the
cashew kernal export was of the
highest value;

(b) also whether this is the result
of sténdy eflorts to raise the export
from year to vear; and

(e) if so, whether the tempo of ris-
ing export will be maintained in com-
mg years"

THE Dmmr MINISTER IN TH&
MINISTRY OF COM‘MERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir.

(¢) Increase in the export of cashew
kernels in coming years will devend on
the availability of rawnuts especially
from -overseas SOMTCES. The fevel nf
imports from these sources is.
ever, likely to dlmlnlsh Efforts &re -
being made to intrease the indigenone: -
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prodiction and also t6'find bthet sour -
ces of supply fromy ‘abtad to obtain a
higher level of exports.

Financla] Assistance to Orissa

4192. SHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE be
plagsed to state: -

(a) the ‘amount released by the
Centre to meet the drought and flood

- conditions in Orissa State in the years

1971-72 and 1972-73; and

(b) whether all the money has beer
spent by the Governmrent of Orissa to
give reliet to the people?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE 'SHRI K
R. ‘GGANESH): ‘(a) and (b). During
1971-72, against State Government's
reported expenditure of Rs. 18.86 crores
on flood and cyclome relief, Central
assistance released to the State Gov-
ernment was of the order of Rs. 15.11
crores. During 1972-73 against the
State Government’s reported exp-ndi-
ture of Rs. 15.39 crores on account of
floods, cyclone and drouhgt relief the
Central assistance released to the Stats
Government was Rs. 8.52 orores.

Arrangements by Maniﬁnr Gﬁferment
for supply of yarn at cheapest rates to
Manipur weavers

4193. SHR] N. TOMBIL SINGH- Wiil
the Minister of COMMERCE be vleaz-
ej to state:

{a) whether Government of Manipur
have made special arrangements fo
supply adequate quantity of varm at
the cheapest possible rates and of the
cornect counts to the weavers of Mani-
pur who -are reperted to be suffering
due to inability to get .correct counts
at reasonable prices;

(b) it_so, the broad outlines thereot
and if net, the reasons ‘therefor:

(c) the:present mannesr of procure-
ment' #rd altribution. of the yarn; and
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(d) whether Government are think-
ing of inviting some experts to siudy
the problem and to suggest ways and
means for a solution and if so when
such a study is Hkely to be made?

THE DEPUTY MINISTER IN "71E
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (4) Government have
no information.

(b) Does not arise.

.t2) Under the Statutory Centrol en
production, pricing and distritution of
cotton yarn, bulk allotments of yarn
about counts 40s are made by the
Textile Commissioner tn he Govirn-
ment of Manipur and the actual dis-
tribution to the weavers is made by
the Government of Manipur through
their nominees out of the bulk allot-
ments made to them by producing the
varn from the mills in whose favour
allotments are made. Yarn of cou~is
upto 40s iz now availaie tn the wea-
vers through traditional chennels.

(d) No such proposal is under con-
sideration of Government.

Reguest from UP. G-vmnt.- for
special Assistance Tor Bevelopment of
Tourism in the State

4194. SBR1 N. TOMB[ SINGH: Will-

the Minister of TOURISM AND CIVIL
AVIATION be.pleased to suite:

(a) whether the Government of
Uttar Pradesh have requested the
Government of India for special assis-
tance in the matter of develspment of
tourism in the State with particular
reference to the re-organisation of the
entite State into three ccmplexes na-
mely, Rama, Krishna and Budba for
tourist purposes;

(b) if so, the nature of the ;'aakislance
soughf_and the reaction of the Gm-
ernment of Tndl th Y‘e‘J‘_ de

. the

(c) whether | Goverament  of

India are aware that thé' Krishna com- )

BHADRA 2, 1895-(84AKA)

» SINGH):

plex comiprising” several ‘pilgrim places -

in the District of Mathurd“is fn need -
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of immediate attention of the Central

Tourist Department .ir view  -of the-

difficult conditions prevaiknz there on
the one hand and the mass:ve tourists
attraction on the other; and

(d) if.so. the gteos faken .or bpeing
taken in thiz behalf?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DK. KARAN
SINGH): (a) to (d). No proposals for
Central assistance have been received
from the Government >f Tttar Pra-
desh Yor the development of such fa-
cilities, The State Joverrment has,
however, made a oryrision for the
development of relizio cultural rlaces
in its Fifth Plan on Tourism. In the
Central Sector it 1s propozel to deve-
lop selected Buddhist centres in U.P.
during the Fifth Plan.

Comprehensive Tourist Scheme for
Tourist Attractions in Manipur

4195. SHRI N. TOMBI SINGH: will
the Minister of TOURISM AND CIVIL
AVIATION be oleased to state;

‘(a} whether the Government ef
Manipur are preparing a comprensive
tourist scheme to provide morz tourist
attractions in Manour;

(b) if s0, the broad outlines thereof
and the existing arrangements for
tourism there; B

(¢) the number of teurist bungalows
incomplete or rendered useles: for
want of tourist attractions in the vici-
nity of thee bungalows; and

(d) the steps being taken to deve-
lop the surroundings of the newly
constructed  tourist buildings at
Waithou-Kaina and olher places?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
(a) and (bl
posals for. ,d,evelnpmerlt of tnur[:m in
Manipur are awaitel from the State
Government and ‘ara.likely to Le dis-
cussed with the Plasttnz Commission
during the current month. |

114
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(c) "and (d). The Cenlral Govern-
ment have mot taker ‘Up 'egnstruction
of any -tourist bungalows in Manipur.

Delay in the construction M.Terminal

‘BuiMing at Tiphal Airport

4196.-SHRI N. TOMBI SINGH: Will
the Minister of TOTIRISM AND CIVIL
AVIATION be pleiseq te-state:

(a) whether the atlenlion of Govern
ment has been drawr {o the inordi-
rate delay in the ovrooosel construc-
tion of the terminal building at Im-
phal Airport;

(b) if so, the action Government
propose to take to quicken the coms-
truction;

(c) whether the pravailing local
market rates in Manipur were not
taken into account &t the time of call-
ing the first tenders as a result of
which there was no response from
any contractor; amd

(d) if =0, Govermment reaction

thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (k). Government are
aware -that there bas been some delay
in constructing a mew terminal bwld.
ing at Imphal. The possibility of ad-
opting alternative specifications for
the termimal -building to reduce its
cost “is under examination.

(e) The prevailing market rates were
taken into account while preparing the
estimate of expenditure.

(d) The estimate of expenditure witn
alternative specifications for the ter-
minal -building, is under “formukation.

Rise in domestic prices as a result of
increased cost of tmporis

4197. SHRI BHOGENDRA JHA; Will
the Minister of FINANCE “be pleased
to state: )

AUGUST M4, ‘1973

Written Answers 116

(a) whether the :juntry is likely to
faee additional inflationary .pressure
during the ‘coming montks and over
the next year with -the .increased - cast
of imports giving a push to Jomestic
prices; and

(b) if so, what measures are being
taken to ensure that imports do not
lead to a rise in the domestic prices?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAD CHAVAN)
(a) It'is no doubt true that an increase
in the prices of imported raw materials
like crude Petroleum, metals and fer-
tilizers is likely to raise domestic costs
and prices.

(b) ‘Fhrough such measu¥es - as -effi-
cient -procurement of imported raw
materials, control cover vprices and
distribution of selected essential com-
modities and increase in domestic pro-
ducttenn of imported materials, every
effort is beig made to reduce the
impact of higher :mpo:t costs on the
domestic price level.

Deposits and capital assets of and
credits oad d by tienailsed,
sprivate -amd -foreign ‘banks

4198. SHRI BHOGENDRA JHA:
Wil ‘the Minister of FINANCE be
pleased 'to state the total depesit and
capital assets of and -the credits ad-
vanced by each of the nationalised
and private "banks including ‘foreign
banks on the basis of latest figures
available?

THE ‘MINISTER ©OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Available information is-set out in ‘the
statements I and II laid on the Table
of the House. pPlaced in Library. See
No. LT-5484/73]

Nationalisation of privite and forélgn
Banks in India

4199. SHRI BHOGENDRA UHA:
Will the Minister af FINANCE be
pleased to state:
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(a) whether it is proposed to nationa-
lise the remaining private banks, in-
cluding foreign banks, to bring uni-
formity and homogeniety in the bank-
ing system of the country; and

(b) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWAN’TB'AO_ CHAVAN):
(a) and’ (b). The reasons for not
nationalising the remaining private
banks including the foreign banks have
been indicated to Parliament on more
than one occasion. There is no change
in the Government’s stand in this re-
gard.

Additional Assistance to Textile Indus-
try (o meet its ‘Export eommitments

4200. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have de-
cided to provide additional assistance
to the textile industry to meet its
export commitments for the period
October, 1973 to 31st March, 1974; and

(b) if so, the broad outlittes ‘there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The Cash Assist-
ance Scheme which is being gperated
by the Indian Cotton Mills' Federa-
tion, on a voluntary basis, has not yet
been announced by it for the period
1-10-73 to 31-3-T4.

(b) Does not arise.

Complaint - regarding  Non-clearing  of
Incentives- by Indian Cotton Mills’
Federation

4201. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to.state: ~

¢a) whather “the textile fmporters
have complained that the” Indian' Cot-
ton ' Mills’ “Federation is*holding ‘them
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to ransom ‘hy not -tearing “the ingen—
tives due to them since January this
year;

(b) whether Government have looked
into the complaints; and

(c) if so, wh.at action bas been
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOMMERCE (SHRI
A. C. GEORGE): (a) The Indian Cot-
ton Mills’ Federation has been operat-
ing on a voluntary basis, a scheme of
assistance for exports of cotton tex-
tiles. There have been representations
that amounts due under ‘the ‘Sétheme
have not been paid.

(b) Yes, Sir.

(c) The Indian Cotton Mills' Fede-
ration are expected to clear the arreas
from funds which will be available to
them from M.D.F. and their voluntary
collections.

Extension of date for filing income
tax and wealth tax reimrns due to non-
availability of revised forms

'4202. SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether the non-availability of
the revised forms for filing returns of
income and net wealth tax has compel-
led Government to extend the time
for filing of returns for the current
assessment year upto 15th August,
1973, and

(b) if so, the facts of the matter?

THE MINISTER OF ‘STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) Printing of return of income
and net wealth forms was not comp-
lete in time due to scarcity of paper.
Moreover there was delay in hftmg of
parcels’ by the fa'ilwa:rs due to priority
given "to- ‘movertent of foodgrains.



119 Written Answers

At wedare I afcditaamdt & am
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Reconstitution of Jute Boards

4204. SHRI DHAN SHAH PRA-
DHAN: Will the Minister of COM-
MERCE be pleased to state:

(a) whether representation has been
submitted to Government for the re-
constitution of Jute Boards with 50
per cent representation from the
labour class; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir,

(b) Does not arise.

Guidelines issued to commercial banks
for drawing up three year plans for
Branch Expansion

4206, SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Commercial banks
have been asked to draw up three-
vear plan for Branch Expansion
covering the period 1973-75. and
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(b) if so, the guide-lines issued to
the banks in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b} The Three Year Plan of branch
expansion covering the period 1973-
1975 is the first of the rolling plans
that the commercial banks have been
asked to draw up hereafter. The Plan
for the first year is to be more detailed,
while those for the subsequent two
years are to be in aggrgative terms.
Informulating these plans, the banks
have been advised to keep in view the
regquirements of their lead district
and the need for giving priority to
the relatively under-developed/
underbanked States in the matters of
branch expansion. The Lead Banks
have been specifically asked to devote
greater attention to opeing of branch-
es in such lead districts as had popu-
lation per bank office exceeding
100,000 as at the end of June, 19872,

Opening of Branch of Nationalised
Banks at Tihidi (Orissa)

4207. SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased
to refer to the reply given to  Un-
starred Question No, 9190 on the 4th
May, 1973 angd state:

(a) whether the proposed branch of
the nationalised bank has since been
opened at Tihidi  (Orissa) as  per
schedule; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The United Commercial Bank could
not open its proposed branch  at

Tihidi (Orissa) as per schedule for
want of suitable permises. The bank
has reported that the necessary ar-

rangemgnil.s have since been made 1o
open the branch before the end of
September, 1973.
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Loan advanced to unemployed
Graduates by Nationalised Banks in
Orissa

4208. SHRI ARJUN SETHI: Wil
the Minister of FINANCE be pleased
to state:

(a) the number of unemployed
Graduates who received loans from
the nationalised banks for running
business in Orissa during the last three
years;, and

(b) the amount of loan advanced to
them in the different Districts of
Orisza so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The information to the extent feasible
is being collected and will be placed
on the Table of the House.

Loan granted by the Bhadrak Branch
of State Bank of India

4208, SHRI ARJUN SETHI: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 5561 on the 22nd Decem-
ber. 1972, and state:

(a) whether the requisite infor-
mation has since been collected; and

(b) if so. the broad outlines there-
of?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO B.
CHAVAN): (a) and (b). The infor-
maion received from State Bank of
India i= set out below:

Statement showing outstanding ad-
vances in respect of  Agriculture,
Small business and Small Scale Indus-
try granted by Bhadrak Branch of the
State Bank of India.

Year Amount
outstanding

(Rs. lakhs)

1970 40-92
1971 4303
1972 43742
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Increase in the earnings of Poreigh’ Fx-
change by Government-run Hotels

during 1972-73

4210, SHRI VARKEY. GEORGE:
SHRI R. N. BARMAN:;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there hag been an in-
crease in the earnings of foreign ex-
change during 1972-73 by Government-
run hotels in the country, and

(b) if so, to what extent?

THE MINISTER OF TOURISM AND

CIVIL  AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. The
foreign exchange earnings of the

hotels run by India Tourism Develop-
ment  Corporation recorded an  in-
crease of Rs. 67.80 lakhs or 27.7 per
cent in 1972-73 compared to those in
1971-72.

Fixing of prices of essential commodi-
ties under D.LR.

4211. SHRI VARKEY GEORGE: Will
the Minister of FINANCE be pleased
to state:

(a) whether at some places in the
country the prices of esséntial -tom-
modities have been fixed by an order
under D.I.R. during the last month;
and

(b) if so. the names of the places
and commodities and the prices fixed
by Government and the steps taken by
Government to fix their prices in the
whole of the country?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) and (b). The State Governments
are competent, under the Defence of
India Rules, to fix fair prices of essen-
tial commodities other than food
stuff=.  As regards the latter, no pro-
posal was received by the Centre from
the State Governments till July, 1973.
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Agreement with Eihlopian Aidines. far
operation. of scheduled fighis

4212, SHRI VARKEY GEORGE: Will
the Minister of TOURISM' AND CIVIL
AVIATION. be pleased to- state:

(a) whether recently any agreement
was signed by India and  Ethiopian
Airlines for the operation of their
scheduled fitghts, and

(b) if so, the broad outlines thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and {b). Inter-govern-
mental consultations, in terms of the
air services agreement of 3rd August
1967, were held in Addis Ababa from
24th to 27th  Gctober, 1972. The
agreed arrangements provide that
Ethiopian Airlines. may operate air
services to China via India with traffic
rights at Bomoay. Reciprocally, Air
India is entitled to operate services
through Addis Ababa to points in the
African continent, peints-in the islands
of the Indian Ocean and back to points

to India. The services can be operat-
ed in a clock-wise or  anti-clockwise
direction.

Incidence of service margins of STC,
MMTC and distributors on overall re-
lease prices of Imported Raw

4213. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
COMMERCE be pleased to state what
is the incidence of service margins of
Government canalising agencies, STC
and MMTC and the distributors on the
overall release prices of imported raw
materials item-wise and distributors-
wise?, \

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): The margin of profit
of the STC and MMTC for distribu-
tion of various raw materials is deter-
mined by an Inter-Ministerial Price

AUGUST. 24, 1873,

Written Answers 124
Heview Committee. The margins
generally are as. follows;—

REF Release Order Holders—1 per
cent. of cif. value.

AU(P) Release Order Holders—2
per cent. of cif. value.

AU. Release Order Holders—5
per cent. of cif. value.

The STC distributes some of the im-
ported chemicals through established
distributors. The distributors charge a
margin approved by the STC, so as to
cover their actual expenses on in-

terest on blocked capital, godown
rent, insurance, overheads and re-
muneration.

Check on Private Organisations for

Distribution on Imported Raw
Materials
4214. SHRI SHYAM  SUNDER

MOHAPATRA: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government canalising
agencies have any effective check on
the distribution of imported raw mat-
erjals being done by private organis-
ations to whom distributorship of can-
alised or non-canalised items has been
given; and

(b) whether any irregularity was
found in distribution since distribu-
tionship had been given to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir; import-
ed raw  materials are  distributed
through duly appointed distributors of
STC as per the guantity and the sell-
ing prices specified in the Delivery
Orders/Release Orders issued by the
STC. Godowns, stock registers and
hooks of account, etc., are always open
to inspection for the STC and are
subject both to surprise and periodical
checks.

(b) No irregularities in distribution
have come to notice.
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Giving of Sole Distributorship of

Imporied- Raw Materials to- Private
Organisations

4215. SHRI SHYAM SUNLDBR
MOHAPATRA: Will the Minister of
COMMERCE be pleased to state:

(a). whether Government canalising
agencies have given. sole distributor-
ship of imported. raw  materials to
same private organisations; and

(b) if so, their names, formation and
branch offices in India and abroad and
the list of the items being handled by
them?

THE DEPUTY MINISTER IN THE
MINISTEY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Enguiry into Distribution. of Cloves and
Betel-Nuts Imported by S.T.C.

4216. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
COMMERCE be pleased to state:

(a) whether on the basis of the mal-
practices adopted by private organis-
ations in the distribution of cloves and
betel-nuts imported by State Trading
Carporation. any enguiry was conduct-
ed during the past five years: and

(b) if so, the result of enquiry and
action taken against the firms  res-
ponsible for distribution?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEQRGE): (a) No. Sir.

(b) Does not arise.

Issue of Orders by Bureau of Public
Enterprises for Absorption of Depu-
tationist in Public Sector
Undertakings

4217, SHRI 3HYAM SUNDER
MOHAPATRA: Will the Minister of
FINANCE be pleased to state:

(a) whether any orders contaiming
broad terms and comditions for ab-
sorption. of Central Gowvernment de-
putationists in the Public Sector Un-
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dertakings have been issued by the
Bureau of Public Enterprises; if so,
whether a copy thereof will be .aid
on the Table;

(by whether these orders are also
applicable to the State Government
deputationists for their absorption in
any Public Sector Undertakings;

have
in this

(c) if not, what decisions
been taken by the Bureau
connection; and

(d) if the matter is still under exa-
minmation how much more time the
Bureau will take in arriving at a
decision?

THE MINISTER OF STATE IN
THE MIMBTRY OF FINANCE (SHRI
K. R. GANESH): (a) Pursuant to
Government's decision on the Admin-
istrative Reforms Commission's re-
commendation made in their Report
on Public Sectar Undertakings, or-
ders have been issued requiring de-
putationists from Central Govern-
ment services to Central Government
enterprises either to be permanently
absorbed in the enterprises where
they are serving or to revert to their
parent cadres within stipulated pe-
riods. In order to protect the inter-
ests of those Govt. servants, who de-
cide to get absorbed in the enter-
prises, and to provide some incen-
tives, Government have accarded to
such persons certain terms and condi-
tions concerning pro-rala pensions,
gratuity, earned leave, transfer of
provident fund, ete, as given in the
statement laid on the Table of the
House, [Placed in Library. See No.
Lt-5485/73.]

(b) No, Sir. Employees of the State
Governments will be governed Lty
the State Government rules,

(¢} The Government of India have
communicated to the State Govern-
ments its policy decisions regarding
deputatiaonists from the Central Gov-
ernment services to Central Govern-
ment enterprises suggesting that the
State Governments may also condi-
der taking similar action.

(d) Does not arise.
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Proposed Striks, by. L.1C. Officers . on
Pay lsspes

4218. SHRI ISHWAR CHAUDHRY:
Will the Minister. of FINANCE be
pleased to state:.

(a) whether Government's atten-
tion had been drawn to the news-
item in the “Times of India” New
Delhi, dated the 30th July, 1873
under the Caption “LIC Qfficers may
strike on pay issue”; and

(b) if so, the reactien of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI}' (@)
Yes, Sir.

(b)Y The News-ltem telates to the
‘demand for increases in the Adjust-
ment Allowance of officers in Nov-
ember 1972 and February, 1973. Ac-
‘cording to the agreemertt bétween ‘the
LIC and the Federation of Class I
Officers there is no automatic link-
ing of D.A. to the cost of living in-
dex. However, if there is a rise or
fall by 6 per cent in the D.A. rate ap-
plicable to” Class III employees, the
Corporation is to hold discussions with
the Foderation for z review of the
Adjustment Allowance. Government
have recently agreed to increases in
the Adjustment Allowance in res-
pect of officers getting pay upto Rs.
800 p.m. The case of officers getting
pay of more than Rs. B00 p.m. is still
under consideration.

Objection raised by LIC Class I
Officers’ Association ip regard to sale
of Hughes Road Plot at Bembay

4219, SHRI ISHWAR CHAUDHRY:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Federation of LIC
Class I Officers’ Associations has ob-
jected to the proposal of the LIC for
the sale of the Hughesg Road plot at
Bombay; and

(b) if s,0 the reactiom of LIC there-
to?
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. THE DEPUTY. MINISTER 1N, THE

MINISTRY. QF . EINANCE (SHRI-
MATI SUSHILA ROHATGI) (a)
Yes, 8ir,

(b) The Federatwn had requested
LIC to construct staff quarters on the
plot in question. However, in view
of the high price of thig land, and
since with the same investment it
was possible to build a larger num-
ber of quarters on another less cost-
ly plot, the LIC decided to lease out
the plot to the highest bidder on the
best terms available.

Tourists Spofs in Tamil Nadu selected
for Development during Fifth Plan

4220, SHRI G. VISWANATHAN:
Will the Minister of TOURISM AND

~CIVIL - AVIATION - be nlaeasecl to:

states :

4a) the names of the tourist spots
in Tamil Nadu which have been se-
lected for development during the
Fifth Plan; and

(b) the broad outlines of the deve-
lopment programme in this regard?

THE 'MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) and (b). The draft
Fifth Plan op Tourism in the Cen-
tral Sector gives priority to the cons-
truction and expansion of accommo-
dation at Madras, Mahabalipuram and
Madurai.’ In eddition, Mahabalipuram
for development
under the cultural toarism program-
me. The finalisation of the nature
and scope of the schemes to be taken
o af Mahabalipuram, awaits the rg-
pp.rt, of, the, Ul\DP Beach Resort. Sm;-
vey team,.

Proposal made T)}' Federation of LIC

‘Class 1 Officers’ Associatien Re.: upen-
‘ing of More Offices in Northera Zeue

4221. SHRI ISHWAR CHAUDHRY:
Will the Minister -of FIN&NCE be
pleased to state:

{a) wheiher the Federahnn af .L.IC
Class 1-Officers’ Associations has sub-
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mitted proposals for opening more
Offices in the Northerri Zone, parti-
cularly Divisional Offices at Jaipur,
Rohtak and Amritsar; and

(b) what steps the LIC hag taken
to implement these suggestions?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Sir,

(b) The Corporation has received
several proposals (including the one
from the Federation) for opening new
Divisional and Branch Offices in the
different zones and all these are
under consideration,
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Applications for Compensation for
Evacuee Properties left in Former
Easi Pakistan

4224, SHRI SAMAR GUHA: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether, as the evacuees from
West Pakistan and Sind after Parti-
tion have been given compensation
for evacuee properties, the properties
affected by the Enemy Properties Act
of Pakistan, which was enforced after
1865 Indo-Pak War, affects mainly
the evacuees from the former 'East
Pakistan”; »
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(b) whether for effective dealings
with applications for compensation,
for the evacuee properties taken over
by Government of former ‘East Pak-
istan’, the concerned offices for eva-
cuees properties compensation’ relat-
ing to Pak Enemy Properties Act will
be shifted to Calcutta and such Offices
will be strengthened by including
persons in them who are sufficiently
acquainted with the problems »f eva-
cuees from former ‘East Pakistan’;

(c) if so, the steps taken or pro-
pased to be take,_, in the matter; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (d). In order
to give some interim relief, the Gov-
ernment have decided to give ex-
gratia grant from the Consolidated
Funds of India to Indian nationals
and companies whose assets were
seized during and after Seplember
1965 Conflict. Claims are verified
against document by the office of the
Custodian of Enemy Property for
India whose office has been streng-
thened to expedite verification of

claims and payment of ex-gratia
grant,
Steps  to remove Shortcomings Hin-

dering Development of Tourism in
West Bengal

4225. SHRI SAMAR GUHA: Will
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) whether tourism, particularly
for the international tourists, is not
developing in West Bengal due to (i)
continued restriction imposed on in-
tending foreign visitors to Darjeeling
and other Hilly Areas of Darjeeling
District (ii) suspension of flights by
international airlines at Dum Dum
Airport (ii}) lack of standard and
more spacious hotel and rest house
attached to Dum Dum Airport and
in the city of Calcutta (iv) absence
of transport and proper hotel facili-
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‘ties for wvisitors to Digha Sea-Beach
(v) lack of publicity for the historic:
-gites of Bankura, Malda and Murshi-
dabad areas and (vi) lack of co-ordi-

_ nated effort by the Central and State

Tourist Departments; and

(b) if so, the steps taken or propos-
ed to be taken by Government to re-
move such shortcomings¥hindering de-:
velopment of tourism in West Ben-
gal?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): {a) It is true that the flow
of international tourists to West Ben-
gal has not been increasing as rapid--
ly as to some other parts of the coun-
try. Over the last five years (1967-
72), the entry of foreign visitors
through Calcutta airport has been
growing at about 5 per cent a year,
compared to 7.5 per cent for Madras,
16,6 per cent for Delhi and 185 per
cent for Bombay. The growth of
tourist traffic to West Bengal was
affected by the deterioration in the
state of law and order, which also
led to several international airlines
ceasing operationg through Calcutta.
The development of international
tourism to the Eastern Region gene-
rally is somewhat inhibited by the
need to maintain certain restrictions
on the free entry of foreigners to
many areas which are of considerable
tourist interest. Lack of hotel roems
and road transport of the requisite
standards is not considered to have
been a major factor inhibiting for-
eign tourist traffic, though there is
need to develop accommodaticn and
transport facilities in the area more
rapidly than in the past. So far as
Digha is concerned, the beach resort
developed there is for domestic ra-
ther than foreign tourists, It is also
unlikely that foreign tourism can be
developed to Bankura, Malda or
Murshidabad in the near future, even
if greater publicity is given to these
areas,

(b) The development of tourism
facilities in West Bengal is being
undertaken by the State and Central
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Governments in' a coordinated man-
ner. More investments will be made
in the Fifth Plan period, subject to
the awvailability of resources. The
difficulties in the way of developing
tourism in the Eastern Region were
examined by the Tourism Conven-
tion jointly sponsored by the Central
Government and.the Government of
‘West Bengal in March 1972 in Cal-
cutta. Efforts are being made to
persuade international airlines, which
had withdrawn, to resttme services to
through Calcutta. A hotel is being
constructed near Dum Dum airport
by the ITDC. ITDC is examining cer-
tain projects for building rmotels in
West Bengal, Support *y way of
institutional finance is available to
private investors wanting to build
hotels suitable for foreign tourists.
Three such hotels have been cons-
tructed recently in Calcutta with
loans from the Hotel Development
Loan Fund, increasing the availabi-
lity of approved hotel rooms by near-
ly 400. ITDC is operating # trans-
port fleet for tourists in Calcutta.
Finance is also readily available to
tourist car operators from the natio-
nalised banks to augment their fleets.
Government is examining the possi-
bility of making the access of foreign
visitors to areas of Tourist interest
easier by relaxation of some of the
restrictions in the Eastern Region,
subject to the requirements of natio-
nal security,

Efforts made to persuade Internatio-

mal Airliners to include Dum Dum

Airport in the chart of their Interna-
tional Flights

4226, SHRI SAMAR GUHA: Will
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) whether foreign airlinerg are
still avoiding Dum Dum Airport;

(b) if so, the reasons therefor;
(c) whether special efforts have

been made by Government to persu-
ade international airliners to include

BHADRA 2, 1886 (SAKA)

Written Answers 134

Dum Dum Airport in the chart of
their internatipnal flights; and

(d) if so, the
efforts?

‘outcome of such

. THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) and (b). At pre-
sent seven foreign airlines (i.e. Aero-
flot, Bangladesh Biman, British Over-
seas Airways Corporation, Royal Ne-
pal Airlines Corporation, Scendina-
vian Airlines System, Thai Airways
and Burma Airways) operate 87
flights per week to/through Calcutta.

. {¢) and (d), The Government of
India will welcome gperation of sche-
duled air services by foreign carriers
to/through Calcutta in accordance
with their entitlements. However, it
is for the airlines concerned to take
initiative in this regard.

Findings of the Committee set up to

find owt the camseg of losses incurred

by various Government owned Hotels
in the Country

© 4227, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government owned
hotels in the country like Akbar
Hotel, Ranjit Hotel in Delhi, Ashoka
Hote]l in Bangalore and Aurangsbad
Hotel in Aurangabad etc. are running
in heavy loss and putting a pressure
on the Exchequer of India;

(b) if so, whether Government
have set up a Committee to find out
the causes of the losses; and

(c) if so, the findings of the Com-
mittee?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Ashoka and Jan-
path Hotels in New Delhi have been
making profits consistently for the
last several years, Akbar Hotel ip
New Delhi and Hotel Ashoka in Ban-
galore which commenced operations
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on 27th January, 1972 and 1st May,
1971 respectively are expected to

make profits during 1872-73. Ranjit
and Lodhi Hotels in New Delhi and

Laxmi Vilag Palace Hotel in Udail- @t?

pur have, however, been operating at

a loas, The Aurangsbad Hotel was WAt § oAy (st
taken over by the India Tourism De- fw , (
velopment Corporation on 1st Octo-  Guirert {rgewit) (%) ¥ &=

ber, 1972 from the Railways and is
likely to suffer a marginal loss dur-
ing 1072-73.

AT & PRrage w1 d% 7 fEdl
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Subject to audit, hotels under the

India Tourism Development Cor-
poration are likely to make an
overal]l profit of over Ra. 65.00
lakhs during 1972.73,

(b) No, Sir.

(c) Does not arise.
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Hampering of progress in Backward
Areas of Rajasthan as a result of in-
crease in Interest Rates of LD.B.I,

4229, SHRI NAWAL KISHORE
SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the Industrial Deve-
lopment Bank of India has declared
enhancement in the rate of interest;

(b) whether the Bank has
raised the rate of interest
backward areas; gnd

(c) if so, the extent to which such
an increase in the rate of interest will
bamper the progress in the backward
areas of Rajasthan and particularly
Jaipur District?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. The Industrial Deve-
lopment Bank of India has raised its
interest rates by 1/2 per cent to 1 per
?;;1; per annum effective June 16,

(b) Yes, Sir. Jhe Development
Bank raised both the direct and refin-

also
in the
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ance rates applicable to eligible in-
dustrial concerns located in specified
industrially less developed districts/
areas by 1/2 per cent pa. ie. from
T to 7-1/2 per cent p.a, in the case
of direct assistance and from 3-1/2
percmttoépercentincueotreﬁn-
ance assistance.

(c) Even though the rate of inter-
est applicable for specified industrial-
ly less developed districts/areas has
gone up by 1/2 per cent, the differ-
ential between the Development
Bank's normal lending rate and the
concessional rate has remained at
1-1/2 per cent. Hence the same
differentia] incentive is available for
projects located in such districts/
areas. Viewed in the light of cur-
rent market trends, the increase in
rate of interest is not llkely to ham.
per the progress either in the speci-
fied industrially less developed areas
or other areas in the different States
including the State of Rajasthan. It
may also be mentioned that Jaipur
district of Rajasthan is not a speci-
fied industrially less developed dis-
trict,

Objections against Kathak and Classi-
cal Dance items presented by Gev-
ermnment run Ashoka Hotel in the

Capital ‘

4230. SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the Government-run
Ashoka Hotel in the Capital has a
Super Club at which Kathak and
Classica] dance items are presented
as light entertainment;

(b) whether Government have re-
ceived strong and persistent objec-
tions from several individuals and in-
stitutions against what they deem to
be a perversion of the classical dance
form and style; and

(e) if so, the reaction of Govern-
ment thereto?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) The Supper Club,
one of the restaurants of the Ashcka
Hotel in New Delhi occasionally pre-
sents popular Indian light classical
and Kathak Court dances,

(b) Some objections have been re-
ceived,

(¢) Government feel that items of
entertainment at restaurants in pub-
lie sector hotels should mot only be
attractive and interesting, but alpo
reflect Indian traditions. However,
the whole policy is under careful re-
view.

CBI Enquiry against fncome-tax
Officers
4231, SHRI P, G, MAVALANKAR:
Will the Minister of FINANCE kEe
pleased to state:

> (a) the number of Income-Tax
Officers from various States of India
against whom the C.B.I. enquiry is at
present being conducted;

(b) whether the said Income-Tax
Officers are denied the right to def-
¢n} themselves through their Coun-
s_éls, and if so, why;

(¢) whether the findings of CB.I
Enquiry are communicated to the
officers concerned; and

(d) whether Income Tax Officers
have to appear before the Central
Vigilance Commission at the end of
the C.B.I. Enquiry against them and
it so, whether the Officers so charg-
ed are given an opportunity to repre-
sent their case through their defence
counsels and if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K, R. GANESH): (a) 19 (nineteen).

(b)Y No, Sir. Whatever assistance
they can have for their defence
under the rules or the law can al-
ways be availed of by them,
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(¢} Though ecopy of the report of
enquiry by Central Bureau of Investi-
gation is not supplied to the officer
concerned, being a confidential docu-
ment, he is always given the state-
ment of imputations against him, and
copies of the oral and documentary
evidence in support of the imputations
is alsp made available to him in ac-
cordance with rules,

(d) Departmental enquiries against
gazetted officers of Central Govern-
ment departments are held by the
Commissioners for Departmental En-
quiries who act as Inquiry Officers.
It is for the Disciplinary Authority to
decide whether assistance of a legal
practitioner during oral enquiry is to
be allowed to the party charged.

Delayed Bombay-Delhi Flight
No, 185 on 23rd July, 1973

4232 SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Flight No. 185 which
should have left Bombay for Delhi on
23rd July, 1973 at 11.55 am. (the ap-
pointed time) was delayed by twenty
minutes to enable the Congresy Pre-
sident, Shri S. D, Sharma, to em-
plane the said aireraft;

(b) if so, whether other passen-
gers were inconvenienced on this ac-
count and whether any complaint
was lodged by one or more of them;
and

{c) whether the Indian Airlines
have made any regulations ¢nd re-
servations for “V.ILP.” oassengers
and if so, a gist thereof including the
definition of ‘“V.LP.” categories?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KA-
RAN SINGH): (a) and (b). 'The
flight in question was. delayed by 20 .
minutes as addifional fuel had to be
uplifted due to weather conditions.
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"The Congress. President had checked

in with other passengers prior to the
announcement of the flight.

(c) Flights are not
VIPs. Normal courtisies
ever, extended to them.

delayed for
are, how-

Sale of Imported Articles in a shop
in Vasant Vihar, New Delhi

4233, SHRI CHANDRIKA FRA-
SAD: Will the Minister of FINANCE
‘be pleased to refer to the reply givern
to Unstarred Question Mo, 9256 on
the 4th May, 1973 and state:

(a) whether the imported geods
are still being sold in Modern Bazar;

(b) if so, what further action Gav-
ernment propose to take in the mat-
ter; and

(c) what action has been taken hy
Government about the seizure of
goods worth about Rs. 2400 under the
Customs Act, 19627

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) and (b).
There is at present no report that
imported goods are being sold in
“Modern Bazar' in Vasant Vihar,
New Delhi,

(¢) The goods valued about Rs.
2,400 seized in April, 1978 have since
been confiscated and g personal pe-
nalty of Rs. 400 imposed on the per-
son concerned.

Proposal to establish more Sanctuaries
for preservation of animals in
Madhya Pradesh

4234, SHRI RANABAHADUR
SINGH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

- {(a) the number of National Parks
and game Sanctuaries in the State of
-Madhya Pradesh where animals are
being preserved op scientifié- baais;
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(b) the amount of money annually
spent by the State as well as by the
Central Government for the preser-
vation of the animals; and

{c) whether Government propose
to establish some more Sanctuaries
in Madhya Pradesh and if so, the
broad  outlines thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) to (¢). There
are three National Parks and nine
Wild Life Sanctuaries in Madhya
Pradesh. Forests being a State sub-
ject, setting up of sanctuaries is with-
in the purview of the State (Govern-
ment and the State Wild Life Board
has suggested the setting up of some
more Sanctuaries including ope each
for the protection of the Wild Buffa-
low and the Great Indian Busatrd.
Although the Department of Tourism
ordinarily takes up only projects for
the development of facilitleg for tour-
ists within the Sanctuaries, an
amount of Rs. 52,500 was placed at
the disposal of the Government of
Madhya Pradesh in 1969.70 for the
Barasingha Breeding Project. Sche-
mes to be taken up in the Fifth Five
Year Plan for the development of
wild life tourism are still to be fina-
lised.
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India losing Irish Tea Market

4237. SHRI R. K, SINHA: Will the
Minister of COMMERCE be pleased
to gtate:

(a) whether the attention of Gov-
ernment has been invited to the news
item appearing in the ‘Econromic
Times’ dated the 14th July, 1978
under the heading “India losing Irish
tea market”; and

(b) if so, the reaction of Govern-
ment thereto and the rteps taken to
improve the situation? '

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) There is no threat as made out
in the report referred :o in part (a).

Committ .c constitated o ensure

prompt implementation of recom-

mendations by courts and com-
mittees of Inquiry on Air Crashes

4238. SHRI R. K. SINHA:
SHRI MUHAMMED
SHERIFF:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to refer to the reply given to Un-
starred Question No, 2878 on the
10th August, 1973 regarding the ap~
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pointment of Committee to ensure
prompt implementation of the recom-
mendations made by Courts and
Committees of inquiry on air crashes
and state how many meetings of the
Committee have since been held and
the particulars of decisions taken?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): Three meetings of
the Group have been held. The re-
commendations made in the reports
of the Courts of Inquiry in respect of
the following air crashes were con-
sidered:

(i) Accident to Indian Airlines
F-27 aircraft VI-DME near
Delhi Airport on 11-8-1972;

(li) Accident to Indian Airlines
HS-748 aircraft VT-EAU at
Secunderabad on 15-3-1973;
and

(iii) Accident to Indian Airlines
F-27 aircraft VT-DWT in
Silchar on 29-8-1970.

Blow disbursemen; of IF.C. Loans in
oP,

4239. SHRI R. K. SINHA: Will the

Minister of FINANCE be pleased to
state:

(a) whether the attention of Gov-
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ernment hag been drawn to the news
item appearing in the “Times of
India” dated the 29th July, 1973
under the heading “Slow disburse-
ment of LF.C. loans in Utitar Pra-
desh”; and

(b) if so, the reaction of Govern-
ment thereto and the action taken:
to improve the situation?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) and (b). Yes, Sir. The Gov-
ernment has seen the news item re-
ferred to by the Hon'ble Member.
Though the heading of the news
item is “Slow disbursements of LF.C.
loans in U.P.”, its subject matter
actually refers to the working of the:
Uttar Pradesh Financial Corporation
(not the U.P. Industrial Finance Cor-
poration as mentioned in the body if
the news item),

2, The net-sanctions and disburse-
ments of the U.P, Financial Corpora-
tion and its profits (before taxation)
during the last three years were as
follows:

1970-TI 1971-72  1972-T73

(Rs. in lakhs)
Net Sanctions 2200 06 3329°04  4399-05
Disbursements . 136234 1856:97  2413-he

Profits (before taxation)

2065 2848
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3. The time-lag between the sanc-
tions and disbursements of loans
has been reported by the Corpora-
tion as due to:

" (a) gquick pace of sanctions;

(b) time required by the entre-
preneurs to offer a clear znd
marketable title of the pro-
perties proposed to be mort-
gaged to the Corporation and
complete legal and other
formalities before disburse-
ment can be made;

(c¢) difficulties on account of

gshortage of slectric power as

- a result of whigh a number
of new entrepreneurs have
postponed the implementa-
tion of their projects;

(d) ban by the State Govern-
ment for the time being, on
the transfer of urban proper-
ties as a reswit of which a
number of entrepreneurs who
were proposing to put up
their units in such areas, are
not in a position to avail of
the loans and

(e) difficulties in securing build-
ing material in time requir-
ed for the projects.

4 The UP. Financial Corporation
is alive to the ne~d to reduce the
delay in utilisation of sanctioned
loans and has already taken steps such
ag (i) strengthening technical cell and
appointing suitable personnel like law
officer and disbursement  officer,
(ii) standardisation of legal documents
and procedures, (iii) aceptance of
equitable mortgage, instead of legal
mortgage, where pussible (iv) scru-
tiny of legal documents simultaneous-
ly with the processing of applications
for assistance and (v) decentralisa-
tion of documentation work at
branches. The Corporation also
keeps the matter under constant re-
viéew to quicken the pact of utibisa-
tion.
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Exghapgeability of Matilated  Delfpct-
ive Notes

4240. SHRI ™ILOO MODBY: Wil
the Minister of FINANCE be pleased
to state what are the considerations
for the exchangeability of mutilat-
ed/defective currency nole?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRE K. R. GANESH): Currency
notes which are disfigured by oil or
other. substances but which can be
identified as genuine and notes with
only slight mutilation which does
not interfere with their identification
or suggest fraud ave rxchangeable at
TPreasuries, sub-Traasvries and bran-
ches of the State Bank of India and
its subsidiaries having currency
chests in terms of paragraph 81(2)
and Note 1 under Paragraph 83 of
Part XIV (Executive Instructions) of
the compilation of Central Govern-
ment Treasury Rules, Volume 1. Rail-
ways and Posts % Telegraphs De-
pariment have also similar instruc-
tions to accept in payment of dues,
such slightly muatilnted or soiled nctes
which are otherwise clearly identi-
fiable as genuin: noles. Notes of Re.
1/- which are tora through the mid-
dle or the two half portions of which
have fallen apart due to normal wear
and tear may be paid by the agen-
cies provided they are satisfied that
the two halves hav: clearly fallen
apart as g result of such normel
wear and tear, that they form the
portions of one and the same note
and that the nete iz  ollierwise in
order. Claims ¢on all other mutilat-
ed/defective or durcaged notes hzve
to be submitted to the Reserve
Bank’s Issue (*fces for examination
and payment of value as a matter of
grace subject tu the limitations and
conditions laid down in the Reserve
Bank of India (Note Refund) Rules,
1935. If the noles are gonuine and

_are identifiable the Bank’s counter-

clerk himself ig in 5 porition to enter-
tain the claim and refund the ex-
change value straightaway, In case
of doubts, the counter-clerk refers
the claim-case tn Assistant Currency
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Officer who 15 a delegated officer to
deal with claim cases. In case the
Assistant Currensy Officer  has
doubts, he infsrms the claimant th
ang there and advises him to submit
proforma claim application to the
Currency Ocer for adjudieation m
gecordance with the Reserve Bank of
India (Note Refund) Rules, 1935.

Creation of Stabilisation Funds

. 43¢, SHRI: ANNASAHEB GOT-
KHINDE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government have re-
ceived any proposal for creation of
stabilisation fund with a view to assist
long term lending institutions during
scarcity period; and .

{b) if so, the salient features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (BHRIMATI
SUSHILA ROHATGI): (a) Recently a
Director of the Maharashtra State Co-
operative Land Development Bank
Ltd. made suggestion for the constitu-
tion and augmentation of a Stabllisa-
tion Fund in the long-term credit
structure.

(b) The suggestion is that the in-
terest margin available to the Govern-
ment of India on the loans from In-
ternational Development Association,
an affiliate of the World Bank, be used
by the Government of India to estab-
lish a Stabilisation Fund to be used
for giving relief to the agriculturists
in drought-affected areas by staggering
the period of repayment by one or two
years. The State Government and the
Land Development Banks may also
contribute, in a certain proportion,
equally, towards this Fund. The sug-
gestion is being examined in consulta-
tion with the Reserts Bank of India
and the Minisiry of Agriculture.
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Task Force on Handicrafts to increase
in Production and Expert during the
Fifth Plan

4242. SHRI DHARAMRAOQO AFZAL-
PURKAR
SHRI M. S. PURTY:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the Task Force on
handicrafts appointed by Government
has recommended Rs. 40 crores for
Central and State scheme during the
Fifth Five Year Plan to increase pro-
duction and exports; and

(b) if so, the detailed allocation of
money between Centre and States and
the steps Government have proposed
to solve the problem of rise in the
domestic sales and export of handi-
crafts, keeping in view the lack of
wages and working conditions of the
craftsmen?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Detailed allocations have not
yet been finalised. However, the Task
Force has proposed an allocation of
Rs. 17 crores for the Centre and Rs. 23
crores for the States.

Measures being evolved would aim
at increased production and higher
exports of handicrafts items, ensuring
an increasingly remunerative return
to the craftsmen.

Export of Refrigerators
4243. SHRI DHARAMRAQ AFZAT.-

PURKAR: Will the Minister of COM-
MERCE be pleased to state:

{a) whether India is exporting
Refrigerators to foreign countries; and

(b) if go, the names of the countries
and the amount of foreign exchange
earned during the last twe years?.

THE DEPUTY - MINISTER IN THE

‘MINISTRY QF GOMMERCE . (SHRI

A. C. GEORGE): 4a) Yes, Sir.
(b) Exports of refrigeratots ~ and
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parts during the last two years have
been as follows:

1971-72—Rs. 11.74 lakhs
1972-73—Rs. 27.41 lakhs (prov).

Following are the major countries
importing Indian refrigerators:

Abu Dhabi
Dubai
Kuwait
Sudan
Zambia
Hongkong
ARE.
Poland
Srilanka

(Source: EEPC, Calcutta)

Development of Plantations in Katra
Area of Jammu and Uttarkhapd
Region of Garhwal District, UP.

4244. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have
studied the feasibility of developing
plantations in the Katra area of
Jammu and the Uttarkhand reglon
of Garhwal District in U.P., and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). In 1966,
an Expert Team of Tea Board visited
some tea areas of Katra in Jammu
to assess the potentialities of growing
tea there. Soil samples from five
different areas have been analysed.
Further, the State Government has
also undertaken some long term trials.
The results obtained so far are under
examinution. At the request of the
Government of UP., a team was sent
to Utturkhand Region by the Tea
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Board in October, 1966 to study the
possibilities of rehabilitating existing
tea areas and to explore the prospects
of extention and development of more
areas under tea. Heavy pruning to
rejuvenate the existing busmes has
given good results and Darjeeling
variety of seeds has done extremely
well. It is understood that the State
Government is formulating schemes
for Development of tea areas in -this
region.

Occupancy of Government run hotels
by foreign tourists during the last two
years

4245. PROF. MADHU DANDAVATE:
Will the Minister of TOURISM AND
CIVIL: AVIATION be pleased to state
what are the flgures of tourists com-
ing to India from foreign countries and
staying in the tourist hotels run by
‘Government during the last two years?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): The number of foreign tour-
ists staying in six major hotels run by
India Tourism Development Corpo-
ration during the last two years was
as under:—

1971-72  1972-73
Ashoka Hotel . 35,920 37,400
Janpath Hote! 10,100 10,866
Ranjit Hotel 6,719 6,055
Lodhi Hotel 6,802 5,700
Hotel A-hoh, Banga-
lore (Commissioned
on1-5 1971) 2,90¢ 3.554
Akbar  Hotel (Com
missioned on
27-1-1972) . 1,484 16,119
Total 63,937 79,703
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Priorities accorded for Utilisasion of
Funds during Fifth Plan by Imdian
Airlines

4246. PROF. MADHU DANDAVATE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Rs. 110-crores are like-
ly to be provided for the Indian Air-
lines during the Fifth Plan; and

(b) if so, what will be the priorities
accorded in utilising this amount?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The Fifth Five-
Year Plan of Indian Airlines is still
under the consideration of the Plan-
ning Commission.

Recovery of Rs. 60 lakhs in the State
Bank case involving late Nagarwala

4247. SHRI MADHU LIMAYE: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the entire amount of
Rs. 60 lakhs was recovered from the
late Nagarwala in the State Bank case;

(b) whether the entire amount was
produced before the Court as the sub-
ject matter of the offence alleged to
have been committed by the sald
Nagarwala;

(c) what was the order of disposal
in respect of this amount under Sec-
tion 517 of Cr. & PC or any other
Provision thereof; and

(d) in whose possession is it now?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (d). The Delhi Police had re-
covered a sum of Rs. 59,94,300 from
(the late) Shri Nagarwala on 24th
May, 1971. Subsequently, another sum
of Rs. 2,600 was also recovered on
25th May, 1971. The Court, on pro-
duction of these amounts before it,
passed orders entrusting the amounts
to the State Bank of India under
‘Superdari” bonds. On the death of
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Shri R. S. Nagarwala, the Additional
Chiet Judicial Magistrate, Delhi,
ordered that the cash amounting to
Rs. 59,94,300 and Rs. 2,600, entrusted
to the State Bank of India, be releas-
ed in favour of the State Bank of
India. According to the State Bank
of India, the above amount was uti-
lised for the bank’s normal business.

Repatriation of funds by foreign
companies exporting goods from India

4248. SHRI MADHU LIMAYE:
SHRI JYOTIRMOY BOSU:

Will the Minister of FINANCE be
pleased to state:

(a) whether foreign companies
which are exporting goods from India
are given permission to repatriate
funds in the form of profits, expenses
under various heads, value of goods
imported, etc. upto a maximum of 80
per cent of FOB value of exports;

(b) if so, the names of companies
who have taken advantage of this
special privilege in the last three
years;

(¢) the export figures in quantity
ang value and repatriation of foreign
exchange under various heads for each
of those companies during the years
1970—173; and

(d) whether Government have con-
sidered that these exports in terms
of physical resources plus the funds
repatriated to the tune of 80 per cent
do not constitute a drain on the
country?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). In the case of foreign
companies who are exporting goods
from India, repatriation of profits, ex-
penses, imports etc. is not normally
linked to the FOB value of exports.
However, with a view to limit the
repatriation of profits etc., in the case
of Coca-Cola, remittances on all counts
(Profits, expenses, imports) have been
limited to 80 per cent of the export
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earnings during January 1969—March
1972, From April 1972 onwards, such
remittances are further limited to ex-
port earnings from the Corporation’s
own items of production.

(c) A statement showing the exports
wvifected (in quantity and wvalue) by
the Indian oranch of Coca Cola Ex-
port Corporation during 1970—72 is
laid on the Table of the Lok Sabha.
During the same yéars, the remittances
made by it under various heads were
as under:—

Amounts
. remitted
during
1970-72
(Rs. lakhs)

[0)] of raw materials
mamm . . 46-0
(ii) Profits . . 1046
(iii) Head"()ﬂ‘iceexpensa 432
(iv) Service Charges 2:6

196 04

(d) The question of drain of foreign
exchange does not arise as this would
result in a net foreign exchange in-
come of 20 per cent of export earnings
after remittances on all counts
(imports, profits, expenses).

STATEMENT
Exports effected by the Indian branch
of Coca Cola Export Corporation, U.S.A.
during 1970-1972.

Quantity Amowmt
(Kgs.)  (Rs.akhs)

I 2

W

1.- Non-Alcholic Be-
Bases

384+ 84

103 06
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2 3
3. Mango Pulp T34 4
4. Cashewnet . 92,988 11°07
5. Tea . . 97,660 671
6. Coffee 153,120 11-48
7. Chidwa '3,0424 027
Total 53,79:913  521'77

Remittances by foreign firms

4249. SHRI MADHU LIMAYE:
SHRI JYOTIRMOY BOSU:

'Will the Minister of FINANCE be:
pleased to state:

(a) whether Government have issu-
ed necessary instructiong to the Re-
serve Bank for maintaining company-
wise figures of remittances by foreign
companies or their offices under the
following heads:

Profits, Head Office Expenses,
Area or Regional Office Expenses,
Administrative  Office  Expenses,
Royalties, Technical facilities, Ad-
vertising and P.R. Expenses, Pay-
ment against imports of raw mate--
rials, capital goods, spares etc.

(b) the actual repatriakion under
the above heads during the last three
years; and

(c) the manner in which these
figures ate at present scrutinised and
will be scrutinised in future?

THE MINISTER OF FINANCE
WSHRI YESHWANTRAO CHAVAN):
(a) and (b) In terms of the instruc-
tions issued by the Government in
1970 the Reserve Bank of India are
maintaining company-wise figures of
remittances made by Indian branches
of foreign incorporated companies and
Indian subsidiaries of foreign com-
panies under the important heads viz.
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profits. dividends, technical know-how
fees, royalties and head office ex-
penses. Two statements showing the
remittances under the above heads
made by (i) Indian branches of
foreign companies and (ii) Indian
subsidiaries of foreign companies,
during 1968-70 to 1971-72, are laid on
the Table of the Lok Sabha, [Placed
in Library. See No. LT-5486/73.] In
formation regarding remittances made
abroad under other heads is not readi-
ly available

(c) All remitlances by branches and
subsidiaries of foreign firms are sub-
Jject 1o the prior approval of the Re-
serve Bank of India and are examin-
ed in the following manner:—

(1) All applications for remittances
of profits should be made to the Re-
serve Bank of India through the appli-
cant’s bank along with the following
documents:

(a) Audited balance sheet and
profit and loss account state-
ment for the vear to which the
profits relate;

(b) An auditor’s certificate show-
ing how the remittable
amount is arrived at, certi-
fying that the entire income
of the company/firm includ-
ed in the account for the year
had accrued in India;

An auditor’s certificate re-
cording compliance with the
provisions of Section 18A of
the Foreign Exchange Regu-
lation Act, 1947; and

(d) Income tax assessment order
and documentary evidence
showing pavment of income
and other taxes for the year
for which profits are to be
remitted,

{c

—

OR

A certificate from the auditor
of the applicant company that
sufficient funds have been set
aside to meet all Indian lia-
bilities. c
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(2) Applications for remittance of
profits by branches of foreign firms
and companies, established in India
after 1st March, 1969 with out the
prior approval of the Reserve Bank
are liable ‘to be rejected.
© {(3) Remittance facilities in respect
of dividends declared by 100 per cent
foreign éwned companies, wholly or
in part out of past accumulated pro-
fits, are subject to the following condi-
tions being satisfied by Reserve Bank
of India;

(a) That the reserves have been
drawn upon only for main-
taining the dividend quantum
at the average of the previous
5 years or at 10 per cent of
the paid up capital. which-
ever is more.

(b) That the drawal on reserves
does not exceed 10 per cent
of the total of the paid up
capital and free reserves of
the company at the com-
mencement of the year; and

(e) That the balance of free re-
serves left after the drawal
does not fall below 15 per
cent of the total of the paid
up capital and reserves as in
(b) above.

(4) The Reserve Bank of India
allows remittances on account of
royalties and technical know-how fees,
where such remittances arise on ac-
count of the payments to be made by
Indian parties to the foreign collabo-
rators in terms of the agreement spe-
cifically approved by Government.
Before allowing the payments the Bank
ensure that the payments are Im
accordance with the terms approved
by Government.

(5) Under the existing regulalions.
remittances towards head office ex--
penses are allowed by the Reserve
Bank of India on production of docu-
mentary evidence to show that the
amounts proposed to be remitted have
been or will be admitted by the Income
Tax authorities as expenses legiti-
mately deductible from the profits of
the Indian branch for the purpose of
assessment of tax. From 1973 on-
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wards the Bank proposes to allow this
expenditure on the production of the
original assessment order from the
Income Tax officer.

Character of Demands received by
LIC. from All India Life Insurance
Employees’ Association and ALLA.

4250. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
‘to state:

{a) whether Life Insurance Corpo-
ration has received a charter of de-
mands from the All India Life Insur-
ance Employees’  Association and
AILLA. on which the Life Insurance
Corporation Chairman had agreed to
hold negotiations;

(b) whether the Finance Ministry
sent written or oral instructions to
this “autonomous body” to the effect
that no negotiation involving new
financial commitments/liability be
held without the prior consent of the
Ministry;

(c) if so, whether this consent has
now been given; and

{d) if not, whether it is new policy
of Government to discourage negotia-
tions and| collective bargaining bet-
ween public sector employers and
-employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir.

(b) Yes, Sir.

(c) The Chairman. L.I.C. who had
informal discussions with the Gov-
-ernment was advised to hold negofla-
tions with the Association.

{d) Does not arise.
Carbs on bank borrowings by
Reserve Bank of India

4252, SHRI YAMUNA PRASAD
MANDAL:
SHRI PRABODH CHANDRA:

Will the Minister of FINANCE be
pleased to state:

AUGUST 24, 1978~

Written Answers 160

(a) whether the Reserve Bank of
India has put curbs on bank borrow-
ings; and

(b) if so, the nature of the curbs
and the reasons therefor?

THE MINISTER OF FINANCE
(SHRI 'YESHWANTRAO CHAVAN):
(a) and (b) Taking into accouni the
rapid increase in the liquidity of
banks and the tendency to relax the
terms of lending, in recent months the
Reserve Bank has taken a number of
measures with a view to curbing ex-
cessive expansion of bank credit, the
important ones being as follows:

(i) The Reserve Bank has raised
the ratio of minimum assets
that constitute scheduled com-
mercial banks' liquidity re-
quirements under Section 24
of the Banking Regulation
Act, 1949 from 29 per cent to
30 per cent of aggregate lia-
bilities, effective November
17, 1972,

(ii) The ratio for the cash re-
serves to be maintained by
every scheduled commercial
bank under Section 42(1) of
the Reserve Bank of Indla
Act was raised from 3 Der
cent to 5 per cent beginning
from June 20, 1973 and again
from 5 per cent to 7 per cent
The latter increase is to be
achieved in two stages, i.e. by
an increase of one percentage
point with effect from Sep-
tember 8, 1973, and by an-
other percentage point from
September 22, 1973.

(iii) To restrain bank from seek-
ing refinance from it, the Re-
serve Bank of India has since
October 1972 raised the met
liquidity ratio on four occa-
sions. Currrently the net
liquidity ratio is 39. With
effect from September 8, 1973,
it will be raised to 40. The
raising of the net liquidity
ratio has the effect of mak-
ing borrowing from Reserve
Bank of India costlier. For
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every fall of one percentage
point in the mnet liquidity
ratio, the rate of interest on
borrowings from Reserve Bank
of India would go up by one
per cent, the maximum rate
of interest on borrowing from
Reserve Bank of India being
12 per cent. Further the re-
finance entitlements at Bank
Rate or below have been with-
drawn except in the case of
ten per cent of average an-
nual export credit , refinanc-
ing of amount lent by banks
to primary credit societies
and farmers’ service societies,
Rediscounting of bills under
the new bill market scheme
will continue to be at the
bank rate.

a61

To reflect the higher cost of
credit and in keeping with
the raising of bank rate
from 6 per cent to 7 per cent,
with effect from Mav 31, 1973
banks have been advised that
except in the case of a few
exempted categories of bor-
rowers in the priority sectors,
the rate of interest fo be
charged on loans and ad-
vances should not be less than
10 per cent per annum,

Yiv)

The selective credit control
measures of the Reserve
Bank of India have Dbeen
tightened in regard to rate of

4 interest, Mnargin and ceiling

restrictions. The minimum

rate of lending in respect of
credit against sensitive com-
modities Is prescribed at
twelve per cent per annum.

@v)

4253. SHRI C. K. JAFFER SHARIEF:
wmmmmm.;tcoﬁmﬁﬁ&czbe
'plehaedtoqate

{a) whether ﬂunhas been any
‘frade agreement bétween Iﬁdlaand
Japan; ‘recesitly; and -

1675 LS.—6
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{b) it so, the broad outlines regard-
ing the financial and technical assist-
ance sought by Indja in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) No Sir. A Trade
Agreement between India and Japan
was signed in 1958.

(b) The Agreement is of general
nature and does not provide for any
financial or technical assistance. It
does, however, provide for cooperation
to further the inter-change and use of
scientific and technical knowledge.

Suggestion to J.C.L io increase the
Support Price of Assam Bottem variety
of Jute in Calentta

4254, SHRI H, N. MUKERJEE: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have sug-
gested to the Jute Corporation of India
for increasing the support price of
the Assam bottom variety of jute in
Calcutta from Rs. ‘115 to Rs. 157.68 per
quintal; and

(b) if so, whether the Corporation
has accepted the suggestion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) The Jute Corpora-
tion of India have been instructed to
conduct its purchase operati®ns as
far as possible with a view to achieve
on the average the price of Rs. 157.68
per quintal for Assam bottom variety
of raw jute during the year.

(b) Yes, Sir.

Opening of Branches oy Bamks in

4255, SHRI H. N. MUKHERJEE: Will
the ‘Minister of FINANCE be pleased
to state:

(a) whether the Eaptern States of
Orissa, West Bengal and Bihar have
urged the Centre to open mere bank
branches in the eastern region; and

(b) it so, what steps are being taken
in this direction?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) In the p9st-nationalisation period,
the banks have been devoting grealer
attention to all under-banked regions
including the States of Orissa, West
Bengal and Bihar and the Upion Terri-
tory of Andaman and Nicobar Islands,
all situated in the eastern region. AS
will be seen from the statement which
in laid on the Table of the House.
[Placed in Library, See No. LT-5487/
73], the rate of increase in the num-
ber of bank offices opened in the post-
nationalisation period in these States
and the Union Territory was higher
than that for the country as a whole.
All commercial banks have been asked
to draw up three-year branch expansion
plans covering the period 1973—75.
In formulating these plans, the banks
have been advised to keep in view their
lead responsibility and the need for
giving priority to the relatively under-
develop/underbanked States in matters
of branch expansion. The lead banks
have been specifically asked to devote
greater attention top the need for branch
expansion in such of their Lead Dis-
tricts as had, at the end of June 1972,
per bank office population exceeding
1,00,000.

Development of Gokarna as a Tourist
Cenfre in Mysore State

4256. SHRI B. V. NAIK: Will the
Minister of TOURISM AND CIVIL
"AVIATION be pleased to state:

(a) whether Gokarna also known as
Dakshina Kashi is proposed to be
developed a8 a Tourist Centre in
Mpysore State; and

(b) if so, the broad outlineg of the
proposal?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
BINGH): (a) There is ng proposal for
such development in the Central Sec-
tor.

(b) Does not arise.
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Report{ of Raj Committee on Taxation
of Agricultural Income

4257. SHRI B. V. NAIK:
SHRI S. A, MURUGANAN-
THAM:

Will the Minister of FINANCE be-
pleased to state:

(a) whether the findings of the Raj.
Committee on agricultural income tax
have been processed; and

(b) if so, what are the
arrived at?

decisions.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The Raj
Committee’s recommendation regarc-:
ing partial integration of agriculturak
income with non-agicultural income
for determination of the rate of tax
applicable to non-agricultural income
has already been accepted by the
‘Government and implemented through
the Finance Act 1973. The decision
in regard to the recommendation of
the Committee relating to the imposi-
tion of Agricultural Holdings Tax,
rests with the State Governments, who
have been requested to take necessary
action.

Growth rate of Nationalised and
Non-Nationalised Bankg

4258. SHRI B. V. NAIK: Will the
Minister of FINAN‘CE be pleased to
state:

(a) whether the growth rate of non-—
nationalised banks in this country has
been compared with that of the nation-
alised banks; and

(b) if so, what are the findings?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). A statement showing the
growth rates of public sector banks
and privatee sector scheduled com-
mercia]l banks jn regard to branch ex-

‘pansion, deposits and advances, is laid

on the Table of the House, [Placed
in Library. See No. LT-5488/73.]
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Proposal to carry Indian Export Goods
only in Indian Ships

4259, SHRI B, V., NAIK: Will the
-Minister of COMMERCE be pleased to
state:

(a) whether there is any proposal to
carry Indian export goods only in the
Indian. ships;

{b) if so, the broad outlines of the
propesal; and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) to (¢). There is no
proposal to carry Indjan export goods
only in Indian ships. The aim is to
carry 50 per cent of our foreign {rade
in Indian ghips.

Investment made by IDBL, 1L.CICL,
LF.CL in different Regions of
the Couniry

4260. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be
pleased to state the investment so far
made in different regions in the
country by the IDB.I, ILCICIL,
LF.C.I. and programme and projects of
these Organisations in different regions
of the country?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
State/Territory-wise distribution of
financial assistance sanctioned and
disbursed to the industrial concerns
by the Industrial Development Bank
of India, the Industrial Finance Cor-
poration of India and the Industrial
Credit and Investment Corporation of
India Limited, is given in the State-
ment laid on the Table of the House.
[Placed in Library, See No. LT-5489/
73).

The three all-India term financial
institutions endeavour to ensure that
no worthwhile project suffers because
of lack of institutional finance. Within
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this general objective they take parti-
culay care to be of assisance to pro-
jects being sponsored in backward
regions. In fact all of them have
devised schemes of concessional assist-
ance for development of industries in
industrially backward districts speci-
fied by Government. The distribution
of assistance, however, depends on the
location of industrial concerns assisted
by it, such location is indicated in the
industrial licence where required,
while in other cases it is decided by
the entrepreneurs, Though the institu
tions examine the suitability of loca-
tion in all cases and sanction ssistance
on being satisfied with the techno-
economic viability of the project the
institutions ab-initio have no control
over the State-wise distribytion of
their assistance. The institutions
whose main aim is to acceleate indust-
rial development of the country can-
not obviously fix quotas or shares of
assistance for each State, as any step,
in this direction, will only lead to
immolulisation of Institutional funds in
some States where the entrepreneurs
are not in a position to sponsor suffi-
cient viable projects. The institutions,
bowever, have conducted industrially
potential surveys practically in all the

industrially backward States of the
country.
Credit Control Policy Regulated by

Reserve Bank of India

4261. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be
pleased to state:

(a) in view of the continuing im-
balance in the economy between Credit
Supply and Credit Demand and the
abnormal  expansi in Ci cial
Banks Credit in Forward Trading,
hoarding and stock piling of raw mate-
rials for varitus industies, what is the
specific Credit Control Policy of Gov-
ernment as regulated by the Reserve
Bank of India; and

(b) the result obtained by pursuing
the policy?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) In view of the continuing im-
balance between aggregate demand and
aggregate supply in the economy, the
monetary and credit policy followed
by the Reserve Bank of India aims at
reducing pressure of excess demand in
the economy by restricting the expan-
sien of credit by (i) raising the cost
of bank credit and (ii) reducing the
availability ol resources with commer-
cial banks for the expansion of credit:

and (iii) restricting through selective -

credit controls lending against certain
sensitive commodities with a view 1o
prevent the use of bank funds fux
speculative purposes.

In pursuance of this Policy the
Reserve Bank raised the bank rate
from 6 to 7 per cent on May 30, 1973
It also stipulated minimum lending
rates of not less than 10 per cent
except in respect of lendings to cer-
tain  specified sectors. The cost of
commercial banks' borrowing from
Reserve Bank has also been raised
through increase in the minimum net
liquidity ratio, which determines the
rate at which individual banks may
borrow from the Reserve Bank. The
NLR was raised by 2 percentage
points to 39 per cent effective from
June 29, 1973 and is proposed tfo be
further raised tg 40 per cent as from
September 8, 1973. The other mea-
sures taken by the Reserve Bank in-
clude withdrawal of various conces-
sionary refinance entitements avail-
able to banks at the Bank Rate or be
low except in respect of a limited
amount of export credit and lendings
to primary credit cooperative societies
and farmers’ service societies. The
Reserve Bank ©f India had increasad
the statutory reserve requirements
from 3 to 5 per cent from Junpe 29,
1973. It has npw annoynced its deci-
sion to increase the statytory reserve
requirements to 6 per cent as from
September 8 and fprther to 7 per cent
as from September 22, 1973. The
Reserve Bank's Selective Credit Con-
trol Policy aims at reﬂrlelhg the ex-
pansion of bank credit in order to
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prevent a speculative build-up of in-
veniories of certain essential comunodi-
ties.

(b) Since the recent decision of the
Reserve Bank to raise the statutory
reserve requirements from 5 per cnt
to 7 per cent will become fully eec-
tive only on 27th September, 1973, the
full impaet of wvarious credit policy
measures ad2pted in recent months
cannot be assessed at this stage. How-
ever, as a result of various restrictive
measures adopted since 30th May.
1973, the growth of bank credit has
considerably slowed down. Between
May 25, 1973 (i.e. prior to increase in
Bank Rate) to August 3, 1973, whereas
aggregate bank deposits increased by
Rs. 475 crores, bank credit expanded
only by Rs. 16 crores. As a result, the
credit-deposit ratio on August 3, 1973
fell to 67.4 per cent as against 70.9
pe cent on  May 25, 1973. However,
the rise in prices is basically a result
of shortfalls in the production of cer-
tain essential commodities such as
foodgrains and vegetable oils. As
such, credit policy measures can play
only a supporting role in curbing the
price rise.

Bate of deposit expansion and credjt

deposit rate of Central Bank of India,

Punjab National Bank and Bank of
India

4262. SHRI D. D. DESAI: wWill the
Minister of FINANCE be pleased to
state:

(a) whether the rate of deposit ex-
pansion of the Central Bank of India,
the Puynjab Nationa] Bank and the
Bank of India has slowed down etnsi-
derably in the year 1072; and

(b) what has been the ratio of depo-
sit expansion and credit-deposit ratio
of these three banks during the year
1970, 1971 and 19727

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The rates of growth of
deposits and credit depost ratios for
the Central Bank of India, Bank of
India and the Punjab National Bank
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for the years 1970, 1971 and 1972 areset but below:

o Rate of Growth of Credit-Deposit Ratios*

Deposits

1970 1971 1972%* 1970 1971 1972%*

Central Bank of India 115 233 16:6 765 755 63'8
Bank of India 16°0 14°8 16°9 73:8 759 674
Punjab National Bank 16°9 20'3 16° 1 687 67-1 54'9

Rules govérning the bringing of
Foreign Curiéncies inito India by
Foreign Missions, etc.

4263. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be
pleased to state:

{a) whether all foreign Missidas,
organisations, relief = associations eic
working in the country are allowed to
bring foreign currencies ot import
foreign currencies of any amount with-
out permission of Government or
without any restrictions what so ever;

(b) if not, on what basis organisa-
tions run by the foreign nationals are
allowed to bring foreign exchange in
the country and what are the rules
and regulations laid down in this re-
gard; and

(c) whether ‘Government keep a
watch on such foreign organisations
as to how such organisations spend
money in the country and whether such
organisations are liable to render ac-
counts to Government and if nof, the
reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c¢). Under foreign exchange
regulations there are no restrictions on
inward remittances as 19ng as foreign
exchange is received through normal
banking channels. "¢ kanks will cre-

dit rupee proceeds to the account of
the recepients. At present there is no
law or machinery to check the inflow
of foreign money in India. Legsla-
tive proposals are being finalised for
the purpose of imposing suitable res-
trictions on the receipt of foreign funds
from foreign associalions, agencies or
individuals otherwise than in the
course of ordinary and bona fide trans-
actions,

Proposal to Start Direct Flight from
Eahpuf to Bombay and Calcutta

4264. SHRI S. M. BANERJEE: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether there is any proposal
to start direct flight from Kanpur. to
Bombay and Calcutta; and

(b) whether - any request has also
been received in this regard and if
50, the reaction of Government there-
to?

THE MINISTER OF TOURISM
AND  CIVIL AVIATION (DR.
KARAN SINGH): (a) No, Sir,

(b) Indian Airlines have received
occasional requests for such direct
flights from Kanpur to Bombay and
Calcutta but the volume of traffic

" expected does not justify the mtro-

duction of such services.

*As on the lex  Friday of the year.

**Datais provisional.

— e e e
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Iems to be canalised through STTC
in 1973

4265. SHRI S. M. BANERJEE: Will
the Minister of COMMERCE be
pleased to state:

(a) whether more items are likely

to be canalised through STC in
1973;

(b) if so, what are those items;
and

(c) when a final decision is likely
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) At present here
is no such proposal under consider-
ation, for 1973.

(b) and (c).

Inclusion of Employee’s Representa-
tive in Variouy Committees Appointed
to go into the Working of Indian
Airlines

4266. SHRI S. M, BANERJEE: Will
the Minister of TOURISM AND

CIVIL AVIATION be pleased to
state:

Do not arise. -

(a) whether no employee’s
sentative has been included in the
various Committees appointed to go
into the working of the Indian Air-
lines;

repre-

(b) if so, the reasons therefor; ard

(c) whether a decision is likely to
be taken in this regard, and if so,
when?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (¢). During the
last two years no committee has been
appointed to go into the working of
Indian Airlines.

Represeutation , from Employees of

‘Tourism Department rearding Irre-

gularities in the Maintenance of 40-

Point Communal Roster in Respect
ot Upper Division Clerks

4267, SHRI S. M. BANERJEE: Will
the Minister of TOURISM AND
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CIVIL AVIATION be pleased to
state:

(a) whether the employees of the
Department of Tourism have made a
number of representations to the
authorities rearding the irregulari-
ties committed in the maintenance
of 40-Point Communa] Roster in res-
pect of Upper Division Clerks as pres-
cribed in the Rules;

(b) whether certain vacancies in

‘the grade of U.D.C. in the Depart-

ment of Tourism which according te
Roster should have gone to Scheduled
Castes/Scheduled Tribe have been
given to non-Scheduled Caste/
Scheduled Tribe persons and vacan-
cies that ought to hav been given to
Scheduled Caste/Scheduled [Iribe
persons have been given to Scheduled
Caste and Scheduled Tribe persons;
and

(c) if so, the reasons for the viola-
tion of the instructions of Govern-
ment in this behalf?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Representa-
tions in this matter were received
from one of the employees and from
the Central Government Clerks’
Union. The representations were
carefully considered in consultation
with the Department of Personnei,
who confirmed that the action taken
by the Department of Tourism was
in order,

(b) and (c). There was one
vacancy in the grade of Upper Divi-
sion Clerk which was reserved for
Schedwled Tribes in accordance with
the 40-Point Communal Roster but
which was filled up by the appoint-
ment of non-scheduled tribe candi-
date. This had to be done because
no candidate belonging to a Scheduled
Tribe was available in the list of
successful candidates drawn up on
the results of the departmental com-
petitive examination. The case for
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dereservation of the wvacancy has
‘been referred to the Department of
Personnel under intimation to the
“Commissioner
.and Scheduled Tribes.

I

‘Subsidising of Consumer Articles to
Reduce Hardships of Class III and

IV Employees
4268, PROF. NARAIN CHAND
‘PARASHAR: Will the Minister of

FINANCE be pleased to state:

(a) whether Government has
made any study of the effect of price
rise on the monthly budget of a Class
IV employee having g 5-member
family, drawing a salary of Rs. 200
per mensem and a Clasg III em-
ployee having a salary of Rs, 400
Jer mensem;

(b) if not, whether such a study is
proposed to be made at an early date;
.and

(c) whether steps are proposed
to be taken to reduce the hardships
by taking necessary stepg in the
form of subsidising the consumer
articles?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
{SHRI K. R. GANESH): (a) No, Sir.

(b) and (c). Various high powered
independent Bodies have from time
to time gone into the question of
.affording relief to Central Govern-
ment amployees at different salary
ievels consequent on price increases
and mpde recommendationg for the
grant of dearness allowance. Re-
cently the Third Pay Commission
have made certain recommendations
in this matter and these are wunder
the consideration of Government,

_Average Area Served per Bank Office

and Opening of New Branches in

Hilly and Backward Regions of the
Country

4269. PROF. NARAIN  CHAND
'PARASHAR: Will the Minister of
FINANCE be pleased to state:

BHADRA 2, 1895 (SAKA)
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(a) the average area served per
Bank Office in the country as on 19th
July, 1973;

(b) the average area served per
bank, State-wise; and

(¢) whether area-cum-population
served per bank criterion would be
preferred to the population served
per bank in opening New Branches
in the Hilly and Backward regions
of the country?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The average area served per
bank office as on 30th June, 1973 was
about 214 square kilometres.

(b) The requisite information is
set out in the statement enclosed.

(c) Population is one of the peve-
ral, though important, criteria adopt-
ed by the banks and the Reserve
Bank of India in determining the
scope for opening new bank offices
at a specified place, Besides popula-
tion, other factors such as the exist-
ing banking facilities in the area,
area of operation of the proposed
office, the infrastructure facilities
available, special development
schemes being implemented in the
area and its future potential, are also
given due weight by the commercial
banks and the Reserve Bank of India

while considering opening of new
bank offices.
Statement
The Average Areaserved per Commercial
Office State-wise.

Area

State (59. Km.)
1 2
Andhra Pradesh 251
Assam . . - 593
Bihar . 293
guiam . :;9
aryana 1
Himachal Pradesh 409
Jammu & Kashmir Isgg
.. 6
Madhya Pradesh 592
165
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1 2
Manipur 2484
Meghalaya . . 1323
Mysore . . . . 130
Nagaland . 2755
Punjab . . . . 65
Rajasthan . . . 515
Tamil Nadu . . . 79
Tripura . . . . 748
Uttar Pradesh . . . 197
West Bengal . . . 100
UniongTerritories ! . . 148
All-India . . . 214

Bank Offices in the Districts of
Mimacha] Pradesh

4270. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state;

(a) the District-wise break-up of
the Bank Offices for all the 12 dis-
tricts of Himachal Pradesh as on 18th
July, 1973;
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(b) whether any licences are pend--
ing for allotment on the said date:
and if so, the names of the places
with Districts for which the licences
are pending; and

(¢) the likely dates by which these
branches would be opened?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b), The available information
is set out in the statement enclosed.

(c) The walidity of the licences-
issued by the Reserve Bank of India
to the commercial banks for opening
bank offices is normally for a period
of six months, However, where the
banks experience difficulties in
opening such offices within the time
prescribed because of constraints of
man power resources, lack of suit-
able premises etc. suitable exten-
sions are allowed. The validity
ing with the banks for opening offices
period of the licences currently pend-
in Himachal Pradesh extends to
various dates upto end-February,
1974. i

STATEMENT

District-wise d'tsm"wuon of bmk oﬁtmu} Himachal Prdesh as on June 30, 1973 and centres

in respect of whi

or op

g bank offices are pending

Name of District Nao. of Centres for which licencesfallot-
offices ments are pending
Bilaspur . [] Jhukhla
“Chamba . 10 Udepur, Pangi
Hamirpur . . 4
*Kangra 15 Barsnr, chmal PBankhanZi, Ghar
’ Jarot, Una, Gajjal, Kulu,
Manali.
Kinpaur Kalpa, Pooh.
Lahul and Spm .. Kesa, Keylong.
Mandi . 12 Vaggi, Rawalsar, Chanutra,
Pahari, Ner-chowk, Mandi.
Simla 23 Shogi, Simla, Sanjoli, Saproon
Sirmur 10 Poanta-Saheb,.
Solan 15 Solan, Baroti-Wala, Garkkhal,
Oachgarh, Syri.
yNO . 6 Garget.
1 36

*Inclvdes bark offices in Kulu district,



177 Written Answers

Alleged Victimisation of Third and

Fourth Grade Employees in the Office

of Cmtrollgroll)deme Accounts,
Patna

#271. SHRI RAMAVATAR
SHASTRI:
SHRI K. M. MADHUKAR:

Will the Minister of FINANCE be
pleased to state:

{a) whether complaints about
large scale victimisation of third and
fourth grade employees in the form
of transfers, initiation of disciplin-
ary proceedings etc. being resorted
te in the office of C.D.A, Patna have
been received; and

(b) if so, what gction Government
propose to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b), The information is being
collected and will be laid on the
Table of the House as early as
possible.

Recruitments made in the Office  of
C.D.A,, Patna

4272, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether recently recruitments
were made in the office of the Con-
troller of Defence Accounts, Patna;

(b) if s0, the numbers of Upper
and Lower Division Clerks recruit-
ed, separately and their numbers,
State-wise;

(c) what were the methods of re-
cruitment;

(d) whether some unemployed
wards and relatives of the staff
working in the office of Patna C.D.A.
had also applied; and

(e) if so, how many of them have
been recruited?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to
(e). The information is being col-
lected and will be laid on the Table
of the House as early as possible,

Trip Around the World by Chief
Eiiginéer of India Tourism Develop--
ment Corporation

4273. SHRI RAMAVATAR

SHASTRI:
SHRI K. M. MADHUKAR:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the Chief Engineer of
the India Tourism Development Cor-

ration went on an official tour along
with his family round the world;

(b) if so, who were the members

of his family; and

(c) how did the Engineer get
foreign exchange for all of his
family members and what is the eri-
terion laid by the Government in this
regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION: (DR
KARAN SINGH): (a) and (b), The
Chief Engineer of the India Tour-
ism Development Corporation wvisit-
ed Germany, Switzerland, the
United Kingdom, Holland and Aus-
trla on the Corporation’s work. His
wife accompanied him and spent a
few days with her daughter and son-
law in Germany.

(c) Foreign  exchange for the
travel of ihe Chief Engineer wa3s
released by Government on the re-
commendation of the India Tourism
Development Corporation. The
Chief Engineer's wife travelled
after complying with the normal
rules and regulations and obtained
a release of $100 from the Reserve
Bank under the rules. The expendi-
ture on her air ticket was met by
the Chief Engineer in rupees while
her other expenses were met by her
daughter and son-in-law.
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Incidence of Central Excise Duty and
Sales Tax

4274, SHRI RAMAVATAR
SHASTRI: _
SHRI K. M, MADHUKAR:

Will the Minister of FINANCE be
pleased to state what is the incidence
of Central excise duty and sales tax,
separately on one kilop of sugar, one
kilo of rice, one kilo of wheat, one
kilo of Dal, one metre of cloth
(standard), one match box, one litre
of Kerosene oil, and one litre of
petrol?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): A statement
showing the incidence of Central
Excise duties op sugar, cotton fabrics,
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nexed. No Central Excise duty is
leviaple on rice, wheat and dal.

The Central Sales Tax is comple-
mentary to the levy of local sales tax
and its imposition on any goods de-
pends upon whether such goods are
subjected to local sales tax or not.
Further, this tax is ad valorem and
its incidence would depend upon
price of the goods obtaining in the
state from where the sale originates.
Further, the administration of Sales
tax, including power to grant ex-
emption from such tax, has been
entrusted by law to states who collect
ang retain the proceedg thereof, For
these reasons, it would not be
possible to indicate in a general way
the incidence of Central or Ilocal
Sales tax on the goods referred to in

matches, kerosene and petrol is an-  the Question.
Statement
Incidence of Central Excise Duty (in Paise)
Incidence of duty
Descirption Unit Remarks
Basic  Additional Total
I 2 3 4 5 6
@1. Sugar (Crystal)
(¢) Free salesugar, Per Kg. 64-80 16-20 81-00
(#) Levy sugar » 2869 860 3729 The incidence of duty
(min) (min) (min.) per Kg on
to to to sugar varies accord-
39°03 1171 50° 74 ing to different ISS
(max.) (max.) (max.} ades and the re-
- gions in which the
factories are situated.
maximum  inci-
dences are, there-
{ore, indicated.
2* Matches:
() if manufactured Per box  3'194 3194
in power opera- of 50
ted factory sticks.
(#) if manufactured
in non-power
operatéd factory 2-986 . 2-986

@ In the case of sugar and cotton fabrics,

levied in lieu of sales lax.

additioral excise duty is
-+
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1 2 3 4 5 6
3. Kerosene
(#) Superior Perlitre 26,500 6°845% 33,345 *The incidence of
at 15C additional excise
duty is expected to
be borne by the
0il Companies
(i) Inferior s 5'090 8-770%  13-860
4 Petrol (Motor spirit) " 100°00  8°155* 108155
@s. Cotton fabrics (manu- Per sqaure Fabric duty
factured in a com- metre
posite mill) .
Yarn duty Basic Additional Handloom 'Fotal
{#) Medium-B-Gray 4’40 . 6:00 1°90 12° 30
(#1) Coarse-Grey 2+20 3-60 1-90 7:70
Reforms in Taxation System suggest- aq j
s ;o Heavy Ind T s & qiw dray & ww wiw ai

4275. SHRI MUHAMMED
SHARIFF:
SHRI SEZHIYAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
considered the question of reform in
the Tax System in the country as
suggested by Minister of Heavy In-
dustry on 23rd June, 1973 in Hydera-
bad; and

(b) if so, the outcome thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). In his speeches deliver-
ed at Hyderabad on the 23rd June
1973, Shri T. A. Pai, Minister of
Heavy Industry did not make any
suggestion for reforming the tax
system as such, Accordingly the
question of considering any proposal
in this regard does not arise,

® i d Wl gre i e

4276. it v farg =t : @
o 4 oy Fa #7 Far w5 fr -

(%) =1 Tfaga &% A W@
A awtd qea f (o) # i
T & o wfy At A A R E

(w) =rwiw & & wfas wfw
Tl W T fd AR

() s7 @t F A ww §
fagim = @ a9k s § W
A g oo o far g ?

faw s ¥ wusat (st
geferaER): (%) 51 (=) FTErd

@1In the case of sugar and cotton fabrics, additional excise duty is levied in lieu of sales tax
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% &r, ©F 7R I W@
Frgm FH T faim o TR

() #=m fa5 ¥ ga=i #1
f& T wi F A A W
I A E | AT 1972 F W A
g fow # sufan arforfsas d1
& 99 wyiemi § ¥ o 86 Fmatedi
7 gumr A 39F AR Ffa (awnar
FroEFT) w1 @ Afw f g
FTHAT GH 1. 290FUT T

qear w1 g fraflfea s

4277. Y MATAT AWT AR
i1 oy 5t g Far A T w5y
fF ! '

() == &t =T T H
fFeT  IemRA T &1 HTT 2 A1
geas &1 w1 feew s@ma amm
;| OEET

(&) = 3T afmmi & Wi #
tF w1 T FAA ST 60
wi gfy 7w fraifm e s
=if & ; #1%

(w) afz &, drzw e § g
Fr oy afafFr  ?

arforen v & qusift (=t o

o W) & (F) TAW TET AT Y
AT 75 ATE BN FT IATEA A T
| SOURA ATE  56.81 To AT
75%0 ufa fodem F 917 @ 71w
T g |

(o) fafwwr =FT &9 @@
fafem s F a9 Ao &
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(7) #fe 5w T #7 Fywifor
FAUITIT FFT T 37 AT F IR
T YA (AEE AW fer) @
AT AndT FWT 125 Fo WhY
feer f e ¥ 21 aanfy, 157. 68
%o 9fy fidew &t wwa fwa a
# gtz Farela  wewT fFm s
I OF FoA1 9EET GO T gAA
fear g

Breach of Promotion Policy Agree-

ment entered into by LIC. with the

Federation of LIC. Class I Officers
Association in 1970

4278. SHRI G. P, YADAV: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Life Insurance
Corporation has committed a breach
of the promotion policy agreement
entered into with the Federation of
Life Insurance Corporation Class I
Officers’ Associations in' 1970; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
No, Sir.

{b) Does not arise.

Representations made by ex-Emer-

gency Commissioned Officers Em-

ployullnl..!c for Bemefit in Fixation
of Senlority and Pay

4279. SHRI G. P. YADAV: Wil
the Minister of FINANCE be pleased
to state:

{a) whether the attention of Gov-
ernment has been drawn to the re-
presentations of the ex-Emergency
Commissioned Officers re-employed in
the LIC. of India for giving benefit
in the fixation of seniority and pay,
as is being given to the Ex-E.C.Os.
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re-employed in Central Government
and State Governments; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Sir.

(b) Since in terms of the  Staff
Regulations 1960 all directly recruit-
ed candidates are to be put on par,
the L.IC, has not found it possible to
give ex-Emergency Commissioned
Officers Special benefit in fixation of
seniority and pay. They have al-
ready received concessions in the
matter of reservation of Vacancies,
relaxation of age and education qua-
lifications.

qEg q@wa fam grr EwA oW
agat = w fafma won

4280. =Y AATAL INE I ¢
w1 Tifer At Ag A & Fav
w0 f wEmdt wEe & fag Wt
geaT fem ¥ qewA wowT Tge
wey fafema fear @ 7

‘m#mim(ﬁt(a
e 3w ) : WGy wZET FOF X
1973-7 45w ¥ v o avforfors
14T & TF WO & w9 ¥ w¥ q56T o
10 12 19 WS ORT W F
TEd | T e wAwC FIC
& fq 5§ 10w WS wh
" fercd
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Increase in  occupancy charges of
Five Star Hotels

4281. SHRI N. K. SANGHI: Will
the Minister of TOURISM  AND
CIVI. AVIATION be pleased to
state:

(a) whether the gccupancy charges
of the Five Star hotels in the coun-
try have gone up during the last
three years;

(b) if so, what were the single
occupancy charges of such hotels in
Delhi, Bombay and Calcutta as on
1st January during the last  three

years;

(¢) what were the causes for the

increase in the charges; and

(d) what steps are being taken by
Government to keep the occupancy
charges within reasonable limits to
attract more tourists from abroad?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). Yes,
Sir. A statement in respect of
hotels so far classified in the five
star category, is attached

(e) Hi_gher operating expenses due
to the ggn_era'l price rise, and  ex-
penditure on the provision of addi-
tiona]l facilities and services involv-
ing larger financial outlays, are the
maip reasons for the increase  in
-hoted tariffs.

(d) The Department of Tourism
has prescribed certain reg‘ul_atury
conditions for all hotels on its ap-
proved list, according to which they
are required tp obtain the Depart-
ment’s approval for any revisign in
rates,
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STATEMENT

Single occupancy Tariff of s-star Hotels at Delhi, Bombay and Calcutta during the last three years.
Astached in reply to Part (b) of the Lok Sabha Unstarred Question No. 4281 for 24-8-1973

]m}:;:y ]a:ﬁllm' laﬁ:w
1971 1972 1973
DELHI Rs. Rs. Rs.
(#) Ashoka Hotel | 80-90 85-90 120
(#) Oberoi Intercontinental Hotel 100-120 120-150 130-170
(#7) Claridges Hotel 65-70 g5 85
(/) Hotel Imperial 70* 70-90*  B5*
BOMBAY
(#) Taj Mahal Hotel 75 go 110  90-110
(#) Sun-n-Sani Hotel 70-80 75 8o-104
CALCUTTA
(#) Oberoi Grand- . 85 75-95 95-135
() Hotel Hindustan International 70-95 85 95

Rates inclusive of break fast.
Cars allotted o LT.D.C. out of the
Total number of Cars imported by
S.T.C.

4282. SHRI N. K. SANGHI: Wil
the Minister of COMMERCE be
pleased to state:

(a) what is the total number of
cars imported by the State Trading
Corporation of India every year
during the last three years;

(b) how many of these have been
allotted to the L.T.D.C. for transporta-
tion of tourists and how many issued
to the private operators who are en-
gaged in the same job all over the
country;

(¢c) whether the private oper_ataﬂ
have been asked to return  iheir
imported cars to the State Trading
Corporation at a depreciated value
and if so, the justification for the
same; and

(d) whether the private operators
have represented to Government
against this order and if so, the re-
action of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): () Nil

(b) The number of cars allotted to
the LT.D.C. and to private operators
out of imported cars purchased by
STC is as followsi—

ITDC Private Operstors Toml
1970-71 . Nil 77 77
1971-72 B 76 '?;
‘97293 . 8 s0 s
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The S.T.C. has the
option to buy back these cars at
depreciated price as a safeguard
against undue profiteering by private
operators,

(¢) Yes, Sir.

{d) Yes, Sir. The Government
have not accepted their suggestion.

Prefit/Loss to LTD.C. Transport
Fleet during the last three years

4283. SHRI N. K. SANGHI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) what is the total number of
cars that are now being used by the
India Tourism Development Corpor-
ation;

(b) how many of them are im-
ported and how many manufactured
in India;

(c) how many big imported cars
are being used by the officers and
the justification for not utilising
them for tourism purposes; and

(d) what is the profit or loss posi-
tion of the operations of the LT.D.C.
transport fleet for the last three
years?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) The effective
fleet of the Corporation comprises of
173 cars.

(b) imported cars 107

Cars made in India
(Ambassadors) 66

(e) No imported tourist cars are
being used as staff cars, .
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190
(d) The profit/loss position of the-

transport operations for the last
three years is as under:
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Year Profit/loss

Rs. in lakhs)
1970-71 Rs. 0.19(—)
1971-72 Rs. 0.36(+)
1972-73 Rs. 1.99(4)*

*Subject to audit.

fagre A e g * farsy

4285. it faoiamr: #ar faer
At ag Fa &7 FOr &6 o

(F) =1 @R FT @AW qEA
¥ wywifee ey dfw ‘vt &
29 9T, 1973 § FHT ¥ OY
“faaelt wiw FT qEFT ST wE
AR feemmmmn € ; WK

(&) afz 7, @1 5@ T F@ER
w qr wfafwm g ?

fow s § Tsw WA (s o
WiTo TRW) :

(%) ft, &7, g 7 9% ARTATC
13w femr g

() s/ &9 ¥ WT@-
e @ flet dw (fm) ¥
AFCTNL FT oo Ry mar & 0
Aurer g WA fREad faEe e
T A F JEfEw A wT aSFT
s fRar s w@rg o geel aET
ferdl Tro T R W
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amofal & wa % & A F oot
qEN AT ;=T &
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¥t Az mfedt Y oW
s afgsfat  gra@ 9T
afefadram f7 oA qewra § Frseen
@ 94-41a7 9F g@r ¥ F gIwfa
T Ay &

qAET AI-ATS qrar 93, faaq
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& T o wew wa ot fawal o feght
# arEY qEAR ITe HO & at &
®R3-AZ wrfTw

4286. =t ki ar: w=r fw
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9% §%GT 989 F FUT F iAW W Ig
FE FY g w47 fx
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¥ A faadl e § ogmd

IIH FOF YT FIE AGIG TAI
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‘Number of ‘8.C. ‘& S.T. employees

working in the Ministry of Tourism
and Civil Aviation

4287. SHRI R. N. BARMAN: Wil
the Minister of TOURISM AND CIVIL
AVIATION ‘be pleased to state:

(a) the total number of Scheduled
Caste and Scheduled Tribe employees
working at present in his Ministry;

(b) how many wvacancies, reserved
for Scheduled Castes and Scheduled
Tribes, category-wise, have not been
filled up during 1972 and carried over
to the next year: and

BHADRA 2, 1895 (SAKA)
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{c) the reasons for not filling up
these vacancies during that year?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). A statement giv-
ing the requisite information in res-
pect of the Ministry (proper), Depart-
ment of Tourism, India Meteorological
Department and the Commission of
Railway Safety is attached. The re-
quisite information in respect of the
Civil Aviation Department is being
collected and will be laid on the table
of the Lok Sabha.

STATEMENT

Total number of Scheduled Caste
ing in the Ministry of Tourism and
cies reserved for Scheduled Castes
not filled during 1972 but carried over
not filling these vacancles during that

and Scheduled Tribe employees work-
Civil Aviation, the number of vacan-
and Scheduled Tribes category-wise
to the year 1973 and the reasons for
year.

(a)

India Meteorological Department
Commission of Railway Safety

&

Ministry (prop er)
Class I1 . .
Class III . .
Department of Tourism
Class IIT .
India Meteorological Department
Class I
Class IT
Class III

Commission of Railway Safety
Class III

Number of Scheduled Castes and Scheduled

_ bes working .
“Scheduled Castes  Scheduled Tribes
53 4
49 12
773 149
9 s

Number of vacancies not fifled up during
1972 and carried over to the next year,

Scheduled Castes Scheduled Tribes

1 1
3 3
I 1

3
5 11

CIr

() Reasons for not fiiling these va cancies during that year.
Non-availability of suitable candidates.

1875 LS—7.
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S.C./S.T. Employees working in
Commerce Ministry

4288. SHRI R. N. BARMAN: Will
the Minister of COMMERCE be pleased
to state:

(a) the total number of Scheduled
Caste and Scheduled Tribe employees
working at present in his Ministry;

(b) how many vacancies reserved
for Scheduled Castes and Scheduled
Tribes, Category-wise, have not been

filled during 1972 and carried out to .

the next year; and

(c) the reasons for not filling these
vacancies during that year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). A state-
ment laid on the Table of the House.
[Placed in Library. See No. LT-5490/
73.]

Strengthening of Economic Relations
between India and U.S.A.

4289. SHRI H. M. PATEL: Will the
Minister of COMMERCE be pl d to
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Foreign Exchange Earnings during
1973-74

4290. SHRI H. M. PATEL: Will the
Minister of FINANCE be pleased to
state:

(a) the total amount of foreign ex-
change earnings through exports dur-
ing the current year; and

(b) whether foreign exchange earn-
ings have declined during the current
year and if so, the reasons therefor
and how the balance of payment posi-
tion has been affected consequently?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Balance of Payments data
are not available after 1971-72. How-
ever, exports as per customs data
compiled by Department of Commer-
cial Intelligence and Statistics amount-
ed to Rs. 1961.5 crores - in 1972-73
against Rs. 1607 crores in 1971-72. It
is also known, that there was a decline
in reserves in 1972-73 as compared
with the increase of nearly Rs. 42
crores in the previous year.

state:

(a) whether the United States Busi-
ness Mission recently visited India and
had talkg with the Government of
India for strengthening economic rela-
tions between the two countries;

- (b) if so, the broad outlines of the
discussions held with the mission;

(c) whether any agreement emerged
consequent upon these discussions; and

(d) the extent to which economic
and industrial relations between the
two countries are likely to be streng-
thened consequently?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
A. C. GEORGE): (a) No, Sir.

(b) to (d). Do not arise.

R st to LM.F. for additional credit
facilities for financing Fourth Five
Year Plan

4291. SHRI H. M. PATEL: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have
sounded the International Monetary
Fund for additional credit facilities for
financing the Fourth Five Year Plan;

(b) if so, the amount of credit
sought from the International Minis-
try Fund; and

(c) the reaction of the International
Monetary Fund thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir.

(b) and (c). Do not arise.
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Consiruction Equipment lying Idle for
want of spare parts

4294. SHRI VASANT SATHE: Will
the Minister of FINANCE be pleased
to state:

(a) whether the attention of Govern-
ment hag been drawn to the news item
appearing in the ‘Economic Times
dated 31st July, 1973 (page 1) under
the caption ‘Construction equipment
idling’; and

(b) if so, what steps are being taken
for import or indigenous produetion of
spare parts to normalise the situa-
tion?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) Foreign Exchange allocations
have been made to enable established
importers to maintain adequate stock
of spares needed for construction
equipment so that such eguipment is
not allowed to remain idle for want of
spares. Efforts are also being made
to effect import substitution to the ex-
tent possible.

Forward Trading of Sugar in Bombay,
Poona and Kolhapur

. 4295. SHRI VASANT SATHE: Wil
the Minister of COMMERCE be pleased
to state;

(a) whether the attention of Govern-
ment has been drawn to the reported
news item appearing in ‘Economic
Times’ dated 28th July, 1973 under the
caption “Illegal heading”; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The Forward Markets Commis-
sion is investigating the matter and
will take suitable action as required.

Expert of Iron ‘Ore

4296. SHRI DEVINDER SINGH
GARCHA:
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of COMMERCE be
pleased to gtate:

(a) whether lack ef development
of proper transport system, port
facilities and modern large scale

.mining stands in the way of export
of iron ore from the country and is
a hurdle in competing with others in
the field;
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(b) whether to avoid pollution and
high labour costs the importing count-
ries have shown a tendency to buy
only the processed Iron ore to fead
direct to their blast furnaces; and

(c) if so, what immediate steps are
being taken to see that India does not
lose markets outside due to tough
competition from rivals?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes,
Sir.

(c) The Government have a number
of projects in hand for development
of deep draft ports, augmentation of
rail transport capacities and large
scale mechanisation of mines. Pro-
jects for pelletization and benefaction
of ore are under consideration. A
pelletization plant is under construc-
tion.

Views of Chief Executives of
Seetor Undertakings on Role of
of Public Enterprises

4297. SHRI PRABODH CHANDRA:

‘Will the Minister of FINANCE be

pleased to state:

(a) whether the Action Commiitee
on Public Enterprises set up under the
Chairmanship of Shri M. S. Pathak,
Member, Planning Commission,
sought the views of Chief Executives
of selected public sector enterprises
on the role of Bureau of Public En-
terprises;

(b) if so, whether the Action Com-
mittee received replies from all the
enterprises;

(¢) whether most of the Chief exe-
cutives of public enterprises in their
reply have criticised the role played
by Bureau of Public Enterprises and
emphatically argued for the dis-conti-
nuance of the Bureau so as to enable
them to function more efficiently with-
out interference; and

(d) it so, Gove_mmer_it‘s reaction

thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) Some of the enterprises addres-
sed have replied.

(c) No, Sir. Some suggestions
have, however, been made for modifi-
cation and re-alignment of the
Bureau’s functions and its methods of
working,

(d) The Report of the Action Com-
mittee is still awaited.

Proposal to Produce Documentaries on

the Cultural Heritage of the Country

and Screening them at Selected Tourist
. Centres

4298. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of TOW-
RISM AND CIVIL AVIATION be
pleased to state:
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(a) whether a proposal is under
the consideration of Government to
produce documentaries on the cultu-
ral heritage of the countfry and screen
them at the selected tourist centres;
and

(b) it so, the broad outlines thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The Depart-
ment of Tourism has over the years
puchased a number of documentaries
on India’s cultural heritage as well as
scenic and touristic attractions from
Films Division of the Ministry of In-
formation and Broadcasting and other
sources. The fillms are kept in the
film libraries of the Indian and over-
seas tourist offices for screening. List
of a few selected fllms relating to
India’s cultural heritage stocked with
our Indian and overseas tourist offi-
ces is given in the Statement laid on
the Table of the House.

STATEMENT
LIST OF FILMS
S. No. Name of the Film Runaing- Time

1 BANARAS . 17 minutes
2 BHARAT NATYAM . . . . . 124 »
3 DANCING FEET . . 20
4 DELHI—The Historic Capital City of India’ . 20 »
5 FEMININE FASHIONS (Jewellery of India) . 12 ”»
6 FESTIVAL TIME 10 »
7 FOUR CENTURIES AGO—The’ story "of Flt.beplu' sikri

and Taj Mahal . . 11 ”»
8 INVITATION TO AN INDIAN WEDDING B 20 »
9 KHAJURAHO 163 »
10 KONARAK 22 »
11 MUSIC OF INDIA (Drums) 10
12 MUSIC OF INDIA (Instrumental) 10 »
13 RADHA AND KIRSHNA—Story of Radha and Krishna.

through miniature paintings -, 10 »

14 TA] MAHAL
15 POOVANAM~—South India Tour
16 AKBAR

12 2»

17 IN THE FOOTSTEPS OF BUDDHA Produced in

Tokyo in 1971
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Raising of Direct Lemding Rate by
LF.C.

4299. SHRI P. M. MEHTA: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Industrial Finance
Corporation has also decided to raise
its direct lending rate as the Industrial
Development Bank of India has done
following the bank rate hike;

(b) it so, the reasons therefor, and
by how much per cent; and
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(¢) when the new rate would be-
come effective?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The Industrial Fin-
ance Corporation of India has
increased the rates of interest
charged by it in respect of loans
granted by it in rupees as well as in
foreign currencies, by 1/2 per cent,
with effect from the 12th July, 1973.
The revised rates of interest as well
as the rates obtaining prior to the
aforesaid revision are as under:—

Interest rates (gross) Interest rates (gross)

Rupee loans w.ef. 12th July, 1973 before the revision.
(a) Normal rate . . 94% p. a. 9% p.a.
(b) Rate for soft loans to Jute Industry and
export-oriented cotton textile mills 83% pa. 89 p.a.
¢) Rate for rupee loans for iniustrial pro-
@ ject in nmﬁ:d backward districts/areas 89, p.a. 71/2% p.a.s.
Sub-loan in foreign currencies 10% p.a. 93% p.a

The above-mentioned rates of in-
terest are subject to a rebate of 1/2
per cent p.a. for punctual repayment
of instalments of principal and pay-
ment of interest.

The above-mentioned revision has
been made, in line with other term-
lending institutions, having regard,
inter alia, to the structure of interest
rates in the market and the increase
in the bank rate from 6 per cent to
7 per cent with effect from the 31st

May, 1973, and increased cost of
borrowing of funds by the Corpor-
ation.

Disposal of Confiscated Goods by sale
11, Shops at International Airports

4800. SHRI P, M. MEHTA:
SHRI R. V. SWAMINATHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are cons’-
dering a proposal under which smug-
gled goods would be sold in shops at
international airports;

(b) if so, the reasons therefor;

(c) whether smuggled goods are at
present sold in cooperatives and other
Government shops; and

(d) if so, what useful purposes wil.
be solved by the new decision?

THE MINISTER OF STA1E IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Government have
accepted the recommendation of the
Committee on Disposal of Confiscated
Goods and issued instructions that
coafiscated watches which are likely
té be of interest to the tourists may be
sold against forveign exchange in the
duty free shops run by the Indian
Tourism and Development Corporation
in the transit lounges at the Interna-
tional airports. A proposal made very
recently’ regarding such sales of
other confiscated goods iz under con-
sideration.

{b) By such sales the Government
shall be able to earn some foreign
exchange.
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(c¢) Confiscated consumer goods are
being sold by Cooperative Societies
and Super Bazars who received their
suplies of such goods from the Nation-
al Cooperative Consumer Federation
or its constituent units.

" (d) As at (b) above.

Impact of fall in value of Dellar on
India’'s Exports

4301. SHRI P. M. MEHTA: Will the
Minister of COMMERCE be pl d to
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Delayed Flighits due to False Alarm

about Planting of a Bomb in an Air-

craft at Palam Airport on 30th July,
1973

4302. SHRI R. V. SWAMINATHAN:
SHRI P. A. SAMINATHAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether false alarm about the
planting of a bomb in an aircraft de-
layed flights at Palam Airport on
30th July, 1973;

(b) whether in view of this. Go-

state:

(a) whether fall in the value of
dollar has effected Indian exports;

(b) if so, to what extent;

(c¢) whether Indian exporte—rs of jute
goods are getting princed out of the
U.S. market; and

(d) if so, what steps have been
taken by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (d). In the
absence of trade data of India’s exports
to the U.S. during the current period
of 1973 and the international monetary
situation still remaining fluid, it is not
possible to say precisely about the
effect of dollar devaluation of our
exports to U.S.A. However, in view
of the appreciation of the Indian rupee
in relation to the U.S. dollar (which 'is
likely to make Indian products in the
U.S. market a little more expensive
than before), some slowing-down in
the tempo of our exports to the US.A.
is possible.

With a view to improve the compe-
titive position of Indian Jute goods
in the U.S. and other markets, the ex-
"port duty on primary carpet backing
has been reduced from Rs. 300 per
tonne to Rs. 200 per tonne and that on
secondary carpet backing from Rs.
700 to Rs. 300 per tonne w.ef. 12th
June, 1973.

ver t are considering tightening
of the security measures at all the
international airports;

(c) if so, what kind of secwurity
arrangements have been made; and

(d) whether any detectives are also
being posted at these airports?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (DR. KARAN
SINGH): (a) Yes,- Sir. The Interna-
tional Airports Authority of India
received an anonymous bomb-threat
on the telephone on 30th July, 1973.
However, no Indian Airlines flight out
of Delhi were delayed on this account.

(b) and (c). Steps have already been
taken to streamline the security arr-
angements at the four international
airports. Tt has also been decided to
induet the Central Industrial Security
Force at the international airports to
replace the Chowkidharl system. This
Force is already in position at Delhi
with effect from 10th August, 1973.

(d) This is not considered neces-
sary.

4303. SHRI T. V. CHANDRASEKHA-
RAPPA VEERABASAFPPA: Wil the
Minister of FINANCE be pleased to
state:

fa) The investment made by insti-
tutional financial institutions lke
LF.C, I1.CILCC, IDB; in development
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of. industries in Mysore State as com- -
pared in Maharashtra, Gujarat and
Andhra Pradesh; and

{b) the extent of finance released to
meet the secarcity conditions from
1971-T2 to 1973-74 in Mysore as com-
pared to Maharashtra, Gujarat and
Andhra Pradesh?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b) The all-India term finane-
ing institutions like the Industrial
Finance Corporation of India, the
Industrial Credit and Investment Cor-
poration of India Limited and the
Industrial Development Bank of India
give financial assistance to the in-
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dustrial concerns and industrial coop-
erativeg located in different States
for setting up of new industrial con-
cerns and for expansion/modernisa-
tion of existing industrial concerns
including industrial  cooperatives.
They do not render assistance to the
States to meet the scarcity conditions.

The total financial assistance sanc-
tioned and disbursed by the Industrial
Finance Corporation of India (IFC),
the Industrial Credit and Investment
Corporation of India Limited (ICICI)
and the Industrial Development Bank
of India (IDBI) to the industrial con-
cerns located in the States of Mysore,
Maharashtra, Gujarat and Andhra
Pradesh is as under:—

(Rupees in lakhs)

Fisatcial assistance by

~ IFC(as on 30-6-73)  IC ICI as on(31-3-73)

IEBI (as on 30-6-73)

Name of the Sanctionetf Disburs- Sanctioned Disburs-  Sanctioned/Disburs-
State ed ed ed
Mysore 2049,96 2265.54 2231,00 1516.00 4769, 00 2800, 00
Muharashtea 9937, 42 Bosz,96 14177,00/ 10612.00 19808, 00' 16671.00
Gujarat. 3133. 74 2562, 81  4622.00 3508, 00 7929, 00 5819, 00
Anghra Pra 'esh 2889, 68 2547 Bo 1485.00 1043.00 3196, 0o 2987, 00

Flights of Air India to Moscow

4304 SHRI HARI KISHORE SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 10
state:

(a) whether Air India has abandon-
ed its plans to increase its flights to
Moscow to three times a week; and

(b) if so, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN.
SINGH): (a) and (b). Air India has
no plans to increase its flights to
Moscow as it is felt that the iraffic
capacity offered is sufficient to meet
the prerint requirement.

Effect of Eevaluation of German Cur-
rency on Indo-German Trade

4305. SHRI HARI KISHORE SINGH-
Will the Minister of COMMERCE be
pleased to state:

(a) whether the recent revaluation
of West Germany currency by 5.5. per
cent has adversely affected the Indo-
German trade; and

(b) if so, the steps taken by Gov-
ernment to meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a). No, Sir.

(b) Does not arise.
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Facility of Free Passage to Former
Employees by Indian Airlines

4306. SHRI HARI KISHORE SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

{a) whether the Indian Airlines has
given facilities of free passage to its
former employees;

(b) if so, the reasons therefor;

(¢) the estimated loss of revenue to
Indian Airlines on this account during
the last three years; and

(d) the reaction of Government

thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The Indian
Airlines service Regulations were
amended from 1st April, 1972 to pro-
vide that an employee, who has
retired from service of the CorpOra-
tion after completing a minimum of
20 years continuous service may be
allowed one free passage every calen-
dar year or two free passages cvery
alternative calendar year and nol
more than two 75 per cent rebated
passages every calendar year. These
provisions were actually brought iuto
force from 1st January, 1973 and
retired employees are being allowed
free or concessional passages as part
of staff welfare measures.

(c) and (d). Since the passages are
granted subject to load basis, the Cor-
poration do not incur any loss of
revenue as such.

Export of Cutlery to US.A.

4307, SHRI HARI KISHORE SINGH:
Will the Minister of COMMERCE be
pleased to state:

{a) the extent to which ‘guota
system’ affects the export of Cutlery
from India to U.S.A.; and

(b) the steps taken by Government
to remove the impediments?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A.C. GEORGE): (a) The Goverament
of US.A. have fixed a quota of 194.4
million pieces per annum, for the im-
port o. stainless steel tableware,flat-
ware of certain types into the USA.
The bulk of the quota has been allo-
cated to cOuntries which have been
the principal exporters of these items
to the USA. The small residuary
quantity is available for utilisation by
other countries, including India. Im-
ports into the USA within the guota
levels are charged import duty at a
lower rate while imports beyond the
quota limits face a higher rate of im-
port duty, The growth of exports of
such tableware from India is thus
affected.

(b) Efforts were made to get a sepa-
rate quota allocated for India but these
have not so far been successful.

Agricultural and Industrial
Sectors

4308. SHRIMATI BHARGAV] THAN-
KAPPAN: Will the Minister of FIN-
ANCE be pleased to state the financial
assistance to be provided by the
Reserve Bank in the current year to
the Co-operative, Agricultural and In-
dustrial sectors in the State of Kerala,
separately? '

THE DEFUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): The Reserve
Bank of India does not provide any
direct finance to any of the sectors but
only extends refinance facilities to
banks. The Reserve Bank of India
sanctioned Rs. 18.50 crores for seasonal
agricultural operations, Rs. 38 lakhs for
medium-term agricultural purposes and
Rs. 64.82 lakhs for financing weavers
societies, to the Kerala State Co-epe-
rative Bank for the various Central
Co-operative banks in Kerala. ' A total
of Rs. 60 lakhs by way of credit limits
to Kerala Handloom Weaverss' Co-
operative Society has alsg been sanc-
tioned by the Reserve Bank of India.
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Besides, the Industrial Development
Bank of India (a Reserve Bank of
India subsidiary) since its inception
upto 30th June, 1973, has sanctioned
Rs, 17.06 crores to various industrial
units in Kerala State.

Loan Advanced by Branches of Nation-
alised Banks in Districts of Kerala

4309. SHRIMATI BHARGAVI THA-
NKAPPAN: Will the Minister of
FINANCE he nleaszd to state:

(a) the loan advanced by the bran-
ches of the nationalised banks in the
Districts of Kerala;

{b) how many applications were
made, District-wise during June, 1972
to June 1973;

(c¢) whether tribal and scheduled
Castes applications are not given any
loan; and

(d) I so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The avail-
able information in regard to the dis-
trictwise outstanding advances of
scheduled commercial banks, including
the nationalised banks in the State
of Kerala as on the last Friday of
June, 1972 are given below:— .

Name ot the District Adancess

(in lakhs of Rs.)

Trivandrum 1632
- Quilon 2101
Alleppey 1019
Kottayam 933
Ernakulam . 5022
Trichur . 1151
Palghat . 473
Tdikki . 77
Korzhikode . 1215
Malappuram 200
Cannanore 910
ToTAL 14733
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(b) Periodical returns submitted by
the commercial banks to the Reserve
Bank of India do not provide for in-
formation relating to number of appli-
cations received by bank offices,

(c) and (d). All applications ineclud-
ing those by members of Scheduled
Tribes are considered on merit and no
discrimination is made against those
belonging to the Scheduled Castes and
Scheduled Tribes,

Construction of a Civil Aerodrome at
Cochin in Kerala

4310. SHRIMATI BHARGAVI THA-
NEKAPPAN:
SHRI C. H. MOHAMED KOYA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any progress has been
made by now for the construction of a
Civil Aerodrome at Cochin in the
State of Kerala; and

(b) it so, the extent thereof and if
not, the reasons therefor?

THE MINISTER OF TOURISM AND .
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The survey
reports on possible sites are under
evaluation,

Construction of an Aerodrome at
Karipur Near Calicat in Kerala

4311. SHRIMATI BHARGAVI THA-
NKAPPAN:
SHRI C. H. MOHAMED KOYA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any progress has been
made by now for the construction of an
aerodrome at Karipur, near Calicut,
in the State of Kerala; and

(b) if so, when the work will be
started and completed?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Plans and
estimates have been prepared, and it
is proposed to take up the work dur-
ing the Fifth Plan period.

Steps to Check Smuggling of watches
into India

4312. SHRI S8OMNATH CHATTER-
JEE: Will the Minister of FINANCE
be pleased to state:

(a) whether there is a large scale
smuggling of foreign watches; and

(b) if so, what steps Government are
proposing to take to stop such smug-
gling?

THE MINISTER OF STATE IN THE
MINTSTRY OF FINANCE (SHRI K.
R. GANESH): (a) In view of the large
seizures made by the Customs authori-
ties from time to time of foreign
watches attempted to be smuggled
into the country it can be said that
foreign watches are being smuggled
into India on a large scale.

(b) The steps taken by the Govern-
ment to prevent smuggling and the
steps proposed to be taken in this
regard are as follows:—

Systematic collection and follow up
of information, keeping a watchful
eye on the suspected smugglers, rum-
maging of suspected vessels or air-
craft, and checking of vulnerable sec-
tors along the coast and the land fro-
ntiers. Additional launches and vehic-
les are being provided from time to
time for effective interception, preven-
tion, ete. Some senior officers of the
rank of Collectors of Customs, Addi-
tional Collectors of Customs and
Assistant Collectors of Customs have
been posted in vulnerable areas to
look after antl-emuggling work exclu-
sively. Customs Act, 1962 has been
amended making additional provisions
to take speclal measures for the pur-
pose of checking illegal import of cer-
tain commodities and facllitating thelr
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detection. A Bill to further amend
the Customs Act, 1962 to provide more
severe punishments for smuggling
offences and to plug loopholes has
been passed by the  Parliament.
Steps have been taken to acquire fast
sea crafts.

The question of augmenting anti-
smuggling staff is under active con-
sideration. The position is kept un-
der constant review.

I. & B. Ministry's Proposal for taking
over Metro Cinemas at Bombay and
Caleatta

4313. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to refer to the reply given
to Unstarred Question No. 8509 on
the 27th April, 1973 regarding Infor-
mafion and Broadcasting Ministry's
proposal for taking over Metro Cine-
mas at Bombay and Calcutta and
state:

(a) whether Government have now
accepted the legal validity of the trans-
fer of shares of the Metro Theatreg at
Calcutta and Bombay to M/s. Tram-
arsa S.A. of Geneva;

(b) if so, whether any inquiries are
still being held into the allegedly ir-
regular purchase of these cinemas by
certain Indian private parties acting
on behalf of M/s. Tramarsa; and

(e) if the inguiries have been called
off, t1e reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) the transaction was
between two non-residents in respect
of the shares of a non-resident com-
pany. Since the seller and the pur-
chaser are both non-residents they
do not come within the purview of the
Foreign Exchange Regulation Act
1947.

(b) Yes, Sir.

(¢) In view of (b). guestion does
not arise,
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Tota] availlability /requirements of

Aircraft by Indian Airlines and Air
India

4314. SHRI B. R. SUKHLA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of aircrafts with
the Air India and the Indian Airlines
and its break-up;

(b) the number of aircrafts whose
life is considered to be over and are
still in operation;
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(c) the total awvailability/require-
ments of aircraft by these two services,
separately; and

(d) what stepg are being taken to
fill the gap of availability and require-
ments and towards the modernisation
of the services?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The numbef of aircraft
and their break-up is given below:—

I~dian Airlines

Air-Indla
Type of aircraft MNumber | Type of aircrafs Number
Boeing 707 9 Boeing 737 6
Boeing 747 4 Caravelle 7
———— P27 9
ToraL 13 HS-748 15
Viscount 6
DC-3 7 (including
one
Freighter)
TOTAL . 50

(b) No specificlife span has been
laid down, and all aircraft in opera-
tion in Indian Airlines and Air-India
are covered by certificates of airwor-
thiress. Indian  Airlines, however,
propose, during the Fifth Plan period,
to phase out some of their older air-
craft. o

(e) and (d). Air-India have given
a letter of intent to the Boeing Com-
pany for the purchase of a Boeing
747 aircraft for delivery in December,
1974. They further propose to purch-
ase - two wide-bodied sub-sonic jet
aircraft during the 5th Plan period.
Government have approved the pro-
posals of Indian Airlines to obtain on
lease three Caravelle Aircraft for a
period of 18 months and to give a
letter of intent to the Boeing Com-

pany for the purchase of one Boeing-
737 in replacement of the aircraft lost
on 3lst May, 1973. This gircraft is
due to be delivered during Oectober/
November, 1974. As a part of the
programme for augmenting their fleet
capacity, Indian Airlines have submit-
ted certain proposals to the Govern-
ment, which are under consideration.

Setting up of a medium size Jute
Factory in Tripura

4315. SHRI DASARATHA DEB: will
the Minister of COMMERCE. be oleas-
ed to state:

(a) whether any final scheme has
been drawn up by Government _for
setting up medium size jute factory
in Tl‘ipu.ra; and



317  Written Answers

(b) if not, when such scheme i»
likely to be drawn up and when work
will be started in Tripura as per de-
claration?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). A
letter of Intent has been issued in
tavour of the Government of Tripura
for setting up a jute mill with a capa-
city of 200 looms for the production
of 13,872 tonnes of sacking and hessian.
The Letter of Intent is valid upto 29th
July, 1974.

Shoriage of Yarn for Handloom Cottage
Industry in Tripura

4316. SHRI DASARATHA DEB: Wil
the Minister of COMMERCE be pleas-
ed to state:

() whether Government are aware
that Handloom Cottage industries,
particularly those started by Tribal
Manipuri women in Tripura, have been
suffering a lot from non-availability
of yarns at reasonable prices in Tri-
pura; and

(b) if so, what assistance Govern-
ment of India propose to provide to
them through the State 'Government
to protect the Cottage Industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) There has been
a shortfall in yarn production in the
country, following power-cuts. In this
context, Government had received
some repOrts about shortage of yarn
in Tripura State,

(b) The Textile Commissioner is
making allocations of yarn according
to the pattern of requirements of the
State Government out of the guantities
available for allocation. Production
of yarn is also likely to improve, fol-
lowing removal of power-cuts.

Exports to and Imports from Bangla-
desh

4317. SHRI SHRIKISHAN WODI:
Will the Minister of COMMERCE be
pleased to state what has been the
value of India's exports to Bangladesh
and imports from that country so far?

BHADRA 2, 1895 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): According to the
figures maintained by the Directorate
General of Commercial Intelligence
and Statistics. India's Exports to
Bangladesh during April—December,
1972, were of the order of Rs. 59.80
crores as against imports valued at
Rs. 1.64 crores for the same period.
Figures of -our trade with  Bangladesh
beyond December, 1872, are not avail-
able.

of permisgion by FPunjab
Government to Feed Pure Opium to
Addicts

4318. SHRI SHRIKISHAN MODI:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Punjab Govern-
ment have sought permission from
the Centre “to feed" pure opium to
the addicts in the State;

(b) if so, the main features of the
proposal; and

(c) the reaction of Government

thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Opium
free from all adulterants, is supplied
to the State Governments including
Punjab, for issue on medical grounds
to registered opium addicts, on the
basis of requisition made by the
State Governments, 16.5 kilogram of
opium were supplied to the Govern-
ment of Punjab in 1972-73. No re-
quisition for the year 1973-74 or any
other proposal in this regard has so
far been received from the Govem
ment of Punjab.

(b) and (c). In’view of {a) lbwc,
the question does ‘not avise;
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Purpose and development of Kandla
Free Trade Zone

4319. SHRI P. G. MAVALANKAR:
SHRI P. M. MEHTA:

Will the Minister of COMMERCE
be please dto state:

(a) the date of founding and the
purposes of the Kandla Free Trade
Zone in Kutch (Gujarat);

(b) whether it was established by
a proper Legislative enactment;

(c) if not, how was the Zone
created and which Government
authorities are responsible for deve-
loping it; and

(d) the present State of progress;
or otherwise, of the said Zone?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) The KFT Zone
came into existence on 7th March
1965 with the following objectives:—

(i) to promote Indian
and earn more forelgn
change;

exports
ex-

(ii) to bring about fuller utiliza-
tion of the facilities already
developed at Kandla Port;
and

(iii) to increase employment
potential of Kandla-Ghndhi-
dham area.

(b)Not by any separate legislative
enactment.

(c) The scheme for the establish-
ment of the KFT Zone was approv-
ed by the Union Cabinet on the pro-
posals submitted by the Ministry of
Shipping and Transport. The subject
was thereafter transferred to the
Ministry of Commerce.
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(d) The progress of the Zone, mea-
sured in terms of exports, is given
below:—

Year Export in Rupees
1966-67 7,48,832
1967-68 8,94,789
1968-69 51,80,632

196970 60,18,344
1970-71 34,44,245
1971-72 79:78,066
197273 1,51,17,167
1973-74 . . 54,59:439

(up to 6-8-73)

Agreement between India and Bangla-
desh in Jute Prices

4320. SHRI M. S. SANJEEVI RAO:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Indo-Bangladesh pact
on Jute prices is likely to be signed;
and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). A
Joint Indo-Bangladesh Study Group
has been set up to evolve a common
jute policy. The Study Group has
not yet finalised its report.

Measures to Detect Income of Non-
Salaried Class and Small Business-
men etc.

4321. DR. H. P. SHARMA: Will
the Minister of FINANCE be pleased
to state what measures have been
evolved to detect the income of non-
salaried class, including small busi-
nessmen, small-industrialists, crafts-
men and other wage-earners?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHR K R. GANESH): Administra-
tive and legislative measures taken
from time to time regarding tax
evasion, apply equally to big and
small cases. In particular, recent
measures such as spot assessment
scheme, summary assessment scheme,
mass communication programme and
increased accent on survey are all
interded to bring to tax such income.

Purcase of Inadequate quantity ot
Jute by Jute Corporation of India

4322, DR. H. P, SHARMA:
the Minister of
pleased to state:

will
COMMERCE be

{a) whether while the support of
price of Jute has been fixed between
Rs. 40 and 50, its cost of production
per maund comes to around Rs. 72;

(b) whether out of 78 lakh maunds
of Jute necessary to feed the Jute
industry, the Jute Corporation of
India purchases only around 4 lakh
maunds of jute while the rest is pur-
chased by private traders at very
low rates around Rs. 40 per maund
and this jute enters the mills at
around Rs. 70 per maund,

(c) if so, the reasons for the low
procurment by thz Jute Corporation
of India and the vast scope of black-

marketing allowed to the middlemen;
and

(d) the present investment in the
Jute Corporation of India and the
steps proposed to be taken to make
it broad based and to augment its
field of activities, with a view to in-
creasing its procurement and preven-
ting exploitation of the growers by
middlemen?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Support price
of jute is generally fixed on the re-
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commendations of the Agriculture
Prices Commission. The cost of pro-
duction of jute has been variously
estimated and the Directorate of Jute
Development had given a figure rang-
ing between Rs. 20 and 26 per maund.

(b) The Jute Corporation of India
plans to purchase during the cur-
rent year 10 to 12 lakh bales as com-
mercial purchases and also conduct
price support operations in all pri-
mary and secondary markets, the
total of which would be around 30
per cent of the total produce. This
will also discourage purchases by
private traders at very low rates.

(c) The Jute Corporation has al-
ready expanded its scale operations
and propose to further expand on the
basis of experience gained. This will
result in reducing the scope for
blackmarketing.

(d) The present share capital of
Jute Corporation hag already drawn
Jute Corporation has already drawn
up plans for substantial expansion of
its activities and will progressively
take over the purchase operations of
raw jute.

Retail shops for Sale of Conirolled
Cloth

4323. SHRI G. VISWANATHAN:
Will the Minister of COMMERCE be
pleased to state:

(a) the number of retail shops
opened by cloth mills in the country
for the sale of controlled cloth, state-
wise; and

(b) the percentage of production
of controlled cloth to the total cloth
production by the mills during the
past three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). A
statement is atached.
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Statement
(a) Name of the State -No. of mills own retain shors
Gujarat R 102
Rajasthan 19
Maharashtra 204
Andhra Pradesh 13
West Bengal 33 -
Orissa 2
Tamil Nadu 34
Mysore 39
Kerala 1
U.P. 32
Delhi 218
Punjeb 2
Pondicherry 1
Madhya Pradcsh . . . 15
715
(b) Period Qty. in million Percentage in relation
S$q. metres. to packed preduction
May/July, 1970 73:6 7:61
August/October, 1970 . 40°7 447
November 1970/Jamuary, 1971 25'2 261
- February/April, 1971 91 1-66
May, 1971 2'5 o-87
June/August, 1971 101°2 11-12
Septe: nber/November, 1971 103'3 - 36
December/February, 1972 98-7 10°31
March/May, 1972 97'9 10°19
June/December, 1972 1680 7' 34

Januasy/March, 1973 e 64'5 6:87%
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12 hrs.

‘CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FRAUD IN THE BANK OF
Barooa, BoMeay

o LA femg {Ih‘t] o & nfe-
I A AT ¥ Fvatafan fasg
Ft # fae Hqar St w0 s {geTar
§ AR 9 A g 1% ag g9 anr &
OF T995 & .

"IF A% ATl Tag ¥ 70 wr@
#70 &1 vifer 7 e F gar=rd |

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Mr. Speaker, Sir, the Bank of Baroda
has reported that no fraud in any
single account in their Bombay bran-
ches of the magnitutle of Rs. 70 lakhs
has come to their notice. However,
during the years 1970 and 1871, a
large number of agricultural advances
were sanctioned in their Murum
branch, Maharashtra, some of which
were later found to be irregular. The
‘total amount of such advances dis-
bursed by the then Agent of the
branch was reported to be around
Rs. 71 lakhs. When certain com-
plaints were received by the bank
about the irregularities in the dis-
bursement of these amounts, the Ma-
nagement of the Bank of Baroda con-
ducted an inspection of all the agri-
cultural advances sanctioned in that
‘branch.

According to the bank, out of the
total agricultural advances disbursed
by the then Agent, in 18 borrowal ac-
counts involving an. amount . of
Rs; 08,400, a shortfall in security to
the extent of Rs. 47,850 was defbcted.
Further, an amount of Rs. 95,000-dis-
‘bused to 56 borrowers was also found
1o ‘have been diverted: for purposes
«other those for which they: were
granted.

1675 ES—8
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in Bank of Barodd, 226
Bombay (CA)

The bank has reported that, on the
basis of the facts revealed from the
inspectien and the admissiong made
by the then Agent of the branch, it
had taken departmenta] action against
the then Agent of the branch which
eventually led to his dismissa] from
the service of the bank. The bank
has further reported that, wherever
necessary it has filed civil suits in a
number of cases against the clients
for recovering the loans.

ot 7y femy : weuw wimw, &9
W o F i w0 aged I wgan
gz 7T J 3 faadl o TEE S
TEl T A1 §F TG T IqEA TG
gar ifs w41 AIRT F1 T FEH
FFFIE AL AT ) "l wgiea A fow
TqeArg itg’hﬂaﬂ‘twaﬁaﬁw g
<1 a9 g4 9, OF U T AT

“One advantage of the nationalis-

of banks js that they frauds are
much more quickly exposed to the
public, because the matters can be
discussed on the floor of Parliament.
Naturally, the Reserve Bank and the
nationalised banks and everybody
will have to be on their toes for
that mat
ag womaTs SR gee frar fR foe
&7 W U Aga IF qAT g1 SET )
afer T &1 AlwemEr gdr fases
5ot ema @R FE T A @
a7 awen § 6 9T ag &1 s

wa oF f& w9 $1§ T2 w8
w1

o art ¥ &% 2 wwd 91 w6
#dem w1 fazdt foali Y 1 9w W
o fgem § 7 &< g TRAE ¢

“I have been writing to you about
the deterioration in the working of
the nationalised Banks, Before the
opering of thiz sestion, I was told
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[efr g ferm]

by well-informed sources that a big
fraud involving Rs. 70 lakhs has
been committed on the Bank of
Baroda, Bombay. I do not know
whether you have received detail-
ed information about this. I believe
that an investigation ought to be
carried out in this scandal. The
findings should be placed on the
Table of the House.”

39 & ag § § Fifew faur wic
o q IE R FAT ) AfE o
qifen F ¥ T /e, 72127 % (A1 wl==
HHE AT WA Ra, 34 F marax
Fidmd T s fr @ H1 59
o ¥ faw qeadl T W F
@ # {7 "4l [T F UF AT 99
fﬁET, S T IFIT % .

“With reference to the calling
attention notice which was admitted
by the Speaker, I had a talk with
my informant jn Bombay again this
morning. He maintains that the in-
formation he gave to me about the
fraud committed jn the Bank of
Baroda is true. I agreed to a post-
ponement as your Private Secretary
emphatically told me that you had
a talk with the Chairman, Bank of
Baroda, and there was no truth in
the report received by me. In view
of the fact that my informant in-
sists on the veracity of the report,
will you be so good as to make dis-
creat inquiries on your own?”

IT F AE WAl HERT TE ST
STy g wwFTE fF

“No fraud in any single account
in their Bombay branches was de-
W OF TH9E A wiw g, FE 0-
JTo A AR wiwg a1 o EF—wax
A" WE-—, q1 T IART AT
I g g7
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in Bank of Baroda, 228
Bombay (CA)

50 ¥ I F oF A § A
HEET & A oF - AR AT G E |
qwre FOReT F I § 9@ ™
T ¥ gw @ W 41, @t ¥ IR
F GwTd AgAw IF F7 AAWS AT
¥ A ¥ FB TFTY A7 # § Ar Wi
sireelt geftem Tgeht § wr @ fF A
IH W AT FCH qIT A1 IAEA | T
Y § & qaer qgar g F R aw g
AW e F AL F 73 J9 A g
T\ FoFoqmar M wrifat § 1 &
8 ¥ a9 qrEg ray & e ar
g, 73 S TAN wTET H @ 99 g,
AT AT T F oA A T ¥
T YT Y GG F T2 T TG |

WEFOATIAR A E? AET
2 & gqa gaT § ¢ (A gl e
AR 4 ghaT §: “wwdtfre gl
WA 73 4F & | T HIT HAQET
¥ o 9% arIq g 9mar &, ar 39 F
PRl SFF w1 STaT €, @ WO
gfeat ¥ ot &, afew gAT Al 9w F
A i WS Fraagy A8 g § 1 (-
am) T g A | d
w &t fogma s o 0 e
Fr 4% faer @7 &, a8 W 4t ager
FO F 9w § QT 4T 9€ I &7
¥ oaweT ¥ qEwr ? 9w g|y,
q9TE A T A I B W G
¢ | i =g foeme 78 sw@w
21 FEFwaf AT

& Fofwe ¥ aga o fawfor
RN E 1 W gET e i
% gAY 7@ T 9T T/H FE F
Twr ot W T e &1 (2TAA)
wege wged, 9w fiEea
= fed

*The Speaker not having subse quently accorded the necessary per-
mission, the paper was not treated as laid on the Table,
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MR, SPEAKER: May be many rami-
fications may be there and they

may have a wider scope, but the ques-
tion is very limited in scope—about
a specific item. ’

st wy famd : e wEET,
T &1 o fafede 78 & 1 @
T ¥ {fafwde=r o1 @fad

MR. SPEAKER: This ig a fraud
committed. The Minister has replied
and you can confine yourself to that.

stag fmy : Fam gl
TwE A EAE |
MR. SPEAKER: If you want, we
can have a discussion on it. But you

cannot thrust everything into the
scope of this calling attention motion.

sitwg fomy :  weEw wEEw,
Fagaed amm wr g & faeger
oz am q@T W E ! WR W
ST Atfzq & ar¢ § g7 whwm
F1 arar =gy # fx @y garer ger
o, & qF AT A § 1 AfEw
gaY §EE at T e fame Sy §
AT oa & 97 ¥ 09 gz g, A
qIT T T T E

worR wgwa o § aga e
FIT FT @TE |

stwg famy :  werw wEET,
T WY_TF AT § THIC T TS §
fe & ¥ ot amr w4y €, 75 avwfe
fer % 7

WA AR WY THE
¥ ey | (wrEem)

in Bank of Barode, 230
Bombay (CA)
sitay fomd : o 497 w1 T
FO0 g1, dF WA HAr X W 6T &
e I8 T foar 4 SRR ww
HNT TET 9T :

“Our economy is once again pois-
ed for fresh growth and .develop-
ment. Government believe that pub-
lic ownership of major banks will
help in the most effective mobilisa-
tion and develoyment of national
resources so that our objective can
be realised with a greater degree
of assurance. Public ownership
will also help to curb the use *of
bank credit for speculative and un-
productive purposes...."”

O 99 FT I TE

“If money which is deposited and
is in the possession of the banks is
in the nature of a sacred trust....”

T g wrEweT 3% ¥ A s 4
o W GRIT F i 6 w7
FIT 4 FA 6 ATF AT FT ZTAHAT
§? zman A Fw i Wi as =<
FgAT FTgaT g T it o &5 amei &
wdlY wERg w1 GO e g A §
& wdy wgrew & $§ qa g A0gAT
g1

w i femaag ¢ s o7 F Fomer
wifsfew & ®FT IR T@w7qm
@A g | 9§ Q@ ey A and
g1 g 9F arw @ § A Roaw
LICTI I v B
¥ R F Ji¥ F& g qTawT Tufgy
T F ATAT ¥ HATHT G F 07
#ré frsrae qgt & i W Ao o
wre ¥ FYE qiw A W § |

T g w@Ew ¥ T 7 fa,
& ¥ AHrAE 3T T AR I T AW
¥ awdiw W R AR A fewr ) wg
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wEw § fr o weR Wi w &
FT @ 2, Y e & wry wrhd aTwenrd
2w g, TR A Aed W el
qOa g |

WoIR BT W I T AAT
i e A

Wtowxfowd 0 AR dfr

o Fo U ¥ FHIFET F 73 % I
g ¥ | ¥ qwar wrgar § v qar gowTc
oA #® FET § P oiew
T ¥ fork dure 4, e whew ¥
T a@ ¥ ATy w @i

WA AN AT HrafEy )

N wg femy . wF wa § s
X a8 dawdt 7 A g, 9w §
dwifr qfe & ofRad o<t 7t o
WEAMFATE | & 7ol AEIET Y ATHA,
R WY #T ATH, T et FT &4
™ #1 " feamr srgar g 1wy
THAN OF "awd F wed § |
Ffree T A T Fug § 1 gl
TFRIT TR, TTREHE T a7ad
3w feosie wme Hfeke ooas &
W | T, N 4, G
I EYor Teew T fw woe ¥ qEq
21 (wwwwwm) < aEgABeT W

Bombay (CA)
MR. SPEAKER: The call attention
was on the reported fraud in the Bank

of Baroda....(Interruptions)

ot vy fad : e v, W
W fad o fraw & av & &5 amar
g

VAW K@ . W T TF FT
faur € 1w WM ww @ W, @

F AT F gEAT E 7

stagfmy: Fgaa N
A wmr § 1 A AR T R F
21 (vaamw)

MR. SPEAKER: I have to ask the
hon. Member to be relevant. He has
spoken much beyond the scope of the
call attention. 1 am concerned only
with the scope. We have fixed the
time for the first Member. Others
will not take more than five minutes.

wY my fomi: w9 @0 IW ¥ AL

e § A 9 A Aoy £
= § 7 9, g qfw § 4 9w, -
T F AW T F, 7% 97 T WA,
MEFE, A Agramar....... .
(=xem) ...
HTACEE, A TG AAAT §, WY S
Y ARY HT THA |

MR. SPEAKER. You have said more
than enough. Now you say, “I have
nothing to say.”

ot wy fomT : WY OF AT
= e it A o fF o
i yemwr fag s @ §
T W %7 w0 g7 wEw oA
forq g Fraw ey ot et & 4

MR. SPEAKER: After the time-
limit was fiXed in the meeting, it is
strictly being followed.



233 Reported fraud

"oto e - (area€ wfiqw ) - oy
TRIEE, W ¥ FUL I ST HIT S
g e umy ged awa Y dwr A
oy wF AN § | W9 gHwT A oW
SETC ¥-oqwT AT e ga aEem
w|y & A s # st w9 "
AW E IF ey Wy & A
I T Ay AT 7 qm gwd A A
wed, fad grar #7 @ ¢, aw AW A
& Zhwrwy gt amed A A Ay
w®E | Ag T FT &3 AT A A
atmr f& AT wrw s 9T AT
FLHIAT WA 373 FL AT | o qQH1
FY AT F7 AT ITERY )

MR. SPEAKER: The scope of this
calling attention is limited. It is per-
missible to make a reference here
and theré to outside matters, but
when he goes completely outside the
scope, it is the duty of the Chair to
point it out.

st wg fawi: & @@r w@roar
f& 91 o1 garem S I & 741 A9
fw, W dgaa i@
fr T A gale F et ¥ g7 ww @
WATWE 153F 99 38 ¥ a2
ot e &, Fad 9F 39 & aga wrar
2, O WA ST W 39 ¥ aga
o, Wy ety & A Wy &
asftamr fFar &, @ o et
sRgERIT o §, afc R g ag
g ot fF 5w T F 9 T 8 A
ardufas o w39 § 97 & TR
Uy ¥ fawre & fou gt w3 & fog
AT Y AT FEAT AR, T
WAk} Fyewy w ararwrfa.
FdRHumrd?

wery wftew ¢ W wre o
T frXiil oo ol § o by

BHADRA 2, 1893 (SAKA)

in Bank of Bared&, 234
Bombay (CA)

 FEIAT AT g ! ww e qg
7% o ¥ Wz g & A {7 w1 A
wraar § 7

‘SHRI YEBHWANTRAO CHAVAN:
The intention of the hon. Member is
to find out some of the irregularities,
freuds and  malfunctioning of the
banks ‘and it wss necessary to ask such
questions. I really welcome it. When
I received the original notice from
your office; it was rather vague in-
formation. I really wanted to know.
more specific things. Because of this
vague information, I asked them to
find out from the head office and they
were told in Bombay city there was
nothing like that,

sfrag famy o HA g f5
1T & O 91T AT &1 & wiiFsa
g =t

SHRI YESHWANTRAO' CHAVAN:
I am not trying to score a point. I
am only saying how it happened.
Then I thought possibly it may not
have ocrurred in the head office as
such and it might have oecurted in
certain branches in Bdmbay city. I
asked them to find out from the Bom-
bay branches as well When I was
pursuing this matter, it was found—
it iz true' that regional offices keep
changing; pessibly at that time when
this thing happened, the regional offi-
ce was in Bombay. This particular
matter  wds brought to my notice that
there were more than 1,000 accounts
—small accounts but their number
was more than 1,000—and there are
some irregularities in it. Not that all
the amount is lost. A part of it has
become bad debt. The person involv-
ed in it himself has admitted his
share in it, as a result of which he was
dismissed. So, the bank acted very
quickly on it. When it came to their
notiee' they immediately sent imspec-
tors to-audit the accounts and it was
on the bank's initiative that it was
done, Not that the bankg were not
alert.
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[Shri Yeshwantrao Chavan]-

The hon. member asked whether
there is any other CBI inquiry going
on about any other thing. I made
enquires and the report I have got
is, in this matter there was corrres-
pondence with the CBIL We have
taken departmental action. We are
taking civil action to recover the
amounts concerned. Certainly it in-
volves a criminal offence. Therefore,
the Bank was in correspondence with
the CBI about its taking over the case
but it advised that it is much better
that the matter should be taken with
the local police for the investigation
of the offence involved.

The other question is about the gene-
ral working of the bank that a large
number of frauds are coming out and
exposed and what are we going to do
about it. This question was raised in
the Consultative Committee also. It
is a general question which is natural-
ly the concern of the entire Parlia-
ment and also of me. In banking of
this size I cannot say that eberything
is fool-proof. Certainly, we will have
to take steps and we have to ask banks,
particularly the Reserve Bank, to make
some study about the systems snd
procedures of the working of banks,
particularly in the case of advances
and loans. They are making some
studies. But we are not keeping quiet
until we receive the result of that
study. We have given instructions to
the banks to see that the normal rules
are strictly followed. We have seen
that normally the frauds take place
because some of the elementary rules
of banking are not observed, either by
collusion or by negligence.

be checked only by one person, unless
it is checked by the other person, and
no movable property of the bank
should be allowed to be dealt with by
only one person. These are some of
the basic precautions that have to be
taken in the transaction of business
by banks and wherever they are not
foll~wed it is found that the banks
come to grief. Naturally, we will
have to take note of this.

AUGUST 24, 1973

For ins-
tance, no entry must be allowed to -

in Bank of Baroda,236
Bombay (CA)

He said something about cheques.
1 do not know the facts of the case.
I am prepared to take the information
from him and find out the position.

He raised no specific suggéstion whe-
ther we are prepared to make some
actions offences as such. This requires
examination. I cannot say off hand
either “yes” or “no”, This is certain-
ly a suggestion which can be con-
sidered.

About the general gquestion for—
organisation, if he has any suggestion
he can certainly communicate with
the Prime Minister or write to me.

=it 7 fomd : wemawRed, § wod

qeT wga g fr AT s £Y o
92 WE &, §9 97 979 F FT {1
Az F1 78 famw 2 ) safeq arearr ag
T FAT AT F | T AT AT A H
A% FUT qTA FIA F1 A A ?

WeOR HE1aW : 7 ATq 9 @ b,
WA AT TG FATH AT TSI AT TAF
TRIY & arge of 71 e S § gar
=41, &% w57 37 @&t & fag ar g
Ffer Fr ot § fog wenfear T@a
RS L1 1174 D (cammm) .. ..
o7 a1a g & fF g7 Faw § s anq
YT gt ¥ o 74T | ZEA FY AIAT AT
T 2T T&T 47 a8 W fga T, @9
Zrew ot /gt & A% vy w1 A @
457 § | 31 %1 @eH graT A1 /T T
T T E | wrag § agy wd w€m
wa J A% agd fam ¥ sa¥ snfawa
Ty §O AT F H17 gat o gv-
A FE, FH GH G AR S, AL H CF
fan T &1, 3% w1 wAT &Y, FLAT |

s wifedin wW (sraweE gET)
soifedd ag @ g7 99 Wh qF
" € )

werw W ¢ SAesT ag qr
TEwE, o1 agx enfoir fred
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& 38 "IT § "X o7 9= a5 § 98
MNTE

12..50 hrs,

PAPERS LAID ON THE TABLE
NeTiFicaTioN ETc. UNpER DELIMITATION
Act

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
“COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): I beg to
Jay on tne Table—

(1) A copy of Notification No.
S.0. 215(E) (Hindi and En-
glish versions), published in

Gazette of India dated the

12th April, 1973 containing
Order No. 1 of the Delimita-
tion Commission in respect of
- the State of Nagaland, under
sub-section (3) of section 10
of the Delimitation Act, 1972

{2) A statement (Hindi and En-
glish versions) showing rea-
sons for lelay in laying the
above Notification. [Placed
in Library. See No. LT-5472/
73].

NoTIFIcATIONS UNDER CusToMs Acr,
CeENTRAL ExcCISES AND SaLT AcT,
CeENTRAL B%cise RULES, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): I beg to lay on the
Table—

(1) A copy of Notification No.
G.S.R. 387(E) (Hindi and En-
glish versions) published in
Gazette of India dated the 8th
August, 1973. under . section
159 of the Customs Act, 1962,
together 'with an explanatory
memorandum. [Placed in Lib-
rary. See No. LT-5473/73]

2)

(3)

A copy of the Central Excise
{Seventh Amendment Rules,
1973 (Hindi and English ver-
sions) published in Notifica-
tion No. G.S.R. 374(E), in
Gazette of India dated the 1st
August, 1973, under section
38 of the Central Excises and
Salt Act, 1944. [Placed in
Library. See No. LT-5474/73.]

A copy each of the follow-
ing Notifications (Hindi and
English versions) issued under
the Central Excise Rules,
1044: —

(i) G.SR. 375(E) published in

Gazette of India dated the
Ist August, 1973 together
with an explanatory memo-
randum.

(ii) G.S.R. 386(E) vpublished in

4)

(ii)

(5)

Gazette of India dated the
8th August, 1973 together
with an explanatory memo-
randum. [Placed in Lib-
rary. See No. LT-5475/
73.]

(i) A copy of the Andhra
Pradesh Excise (Compounding
of Offences) Rules, 1973
(Hindi and English versions)
published in Notification No,
G.O.Ms. 94 in Andhra Pra-
desh Gagzette dated the Sth.
April, 1973 under sub-section
(4) of section 72 of the An-
dhra Pradesh Excise Act, 1968,
read with clauge (c) (iii) of
the Proclamation dated the
18th January, 1973 issued by
the President in relation to
the State of Andhra Pradesh.

A sYatement showing reasons
for delay in laying the above
Notifications [Placed in Lib-
rary. See No. LT-5476/73].

A copy each of the following
President’s Acts (Hindi and
English versions) under sub-
section (3) of Section 3 of the
Orissa State Legislature (De-
legation of Powers) Act,
1973: —
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(i) The Orissa Ssles Tax (Am-
endment) Aqt, 1973, (Presi-
dent's Act No. 6 of 1973) pub-
lished in Gazette of India
dated the 2Bth July, 1973,
(iiy The Orissa Entertainments
Tax (Amendment) Act,
1973 (President’s Act No. 7
of 1973) published in Gaze-
tte of India dated the 28th
July, 1973,

(iii) The Orissa Motor Vehicles
Taxation Laws (Amend-
ment) Act, 1973 (President’s
Act No. 8 of 1973) publish-
ed in Gazette of India dated
the 28th July, 1973. [Placed

m Library. See No. LT-
54717/73.]

(6) A copy of the Manipur Taxa-
tion Laws (Amendment) Act,
1873 (Hindi and English ver-
sions) (President’s Act No. 9
of 1973) published in Gazette
of India dated the 9th August,
1973, umder Sub-section (3)
of section 3 of the Manipur
State Legislature (Delegation
of Powers) Act, 1973, [Placed
in Library. See No. LT-5478/
73].

REVIEW AND ANNUAL REPORT ON THE

WORKING OF EXPORT CREMT AND GUAR-

aNTEE CorpPomaTION, LTn., BOMBAY FOR
1971

THE DEPUTY MINISTER IN THE
- MINISTRY OF COMMERCE (SHRI
A C. GEORGE): I beg to lay on the
Table a copy each of the following
papers (Hindi snd English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—
-

(1) Review by the Government
on the working of the Export
Credit and Guarantee Cor-
poration Limited, Bombay, for
the year 1971.

(2) Annual Report of the Export
Credit and Guarantee Corpo-
ration Limited, Bombay, for
‘the year 1971 alongwith the
‘Audited Accounts and the
camments of the Comptroller
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and Auditor General thereon.
[Placed in Library. See No.
LT-5479[73],

12,51 hrs, "]
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to repont
the following messageg received from
the Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 22nd August, 1973, agreed
without any amendment to
the Agricultural Refinance
Corporation (Amendment)
Bill, 1973, which was passed
by the Lok Sabha at its sitt-
ing held on the 13th August,
1973.”

(ii) “In accordance with the pro--
visions of rule 111 of the:
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to en-
close a copy of the Coking:
and Non-Coking Coal Mines
(Nationalisation) Amendment
Bill, 1973, which has been
passed by the Rajya Sabha at
its sitting held on the 20th
August, 1973.”

(iii) “In accordance with the pro-
ivisong of sub-rule (6), of rule
186 of the Rules of Pracedure
snd Conduct of Businesz im
the Rajya Sabha, I am direct-
ed to return herewith the Ap-
propriation (No. 3) Bill, 1973,
which was passed by the Lok
Sabha at its sitting held on
the 17th August, 1973, and
transmitted to the Rajya
Sabhn for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
BiL"

—
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COKING AND NON-COKING COAL
MINES

(NATIONALISATION)
MENT BILL

As PASSED BY RAJYA SABHA

AMEND-

SECRETARY: Sir, I lay on the
Table of the House the Coking and
Non-Coking Coal Minesg (Nationalisa-
tion) Amendment Bill, 1973, as passed
by Rajya Ssbha.

ASSENT TO BILL

SECRETARY: Sir, I lay on the
Table the Uttar Pradesh State Legis-
lature (Delegation of Powers) Bill,
1973 passed by the House of Parlia-
ment during the current session and
assented to since a report was last
made to the House on the 3rd August,
1973.

12.52 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

ELEVENTR REPORT

SHRI S. C. SAMANTA (Tamluk):
1 beg to present the Eleventh Report
of the Committee on Absence of Mem-
bers from the Sittings of the House.

1252-1/2 hrs
BUSINESS OF THE HOUSE
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH):

With your permission, Sir, I rise to .

announce that Government Business
in this House during the week com-
mencing Monday, the 27th August,
1973, will consist of:

{1) Consideration of any item of
Government Business carried
over from today’s Order
Paper. :
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(2) Discussion and voting of:

(i) Supplementary Demands
for. Grants (Orissa) for
1873-74.

(ii) Supplementary Demands
for Grants (Manipur)
for 1973-74.

(3) Consideration and passing of
the Direct Taxes (Amend-
ment) Bill, 1973.

(4) Further consideration and
passing of the Code of Cri-
minal Procedure Bill, 1972, as
passed by Rajya Sabha.

(5) Further consideration and
passing of the Indian Rail-
ways (Amendment) Bill,
1973.

(6) Consideration and passing of
the following Bills, as passed
by Rajya Sabha:—

(i) The Payment of Bonus
(Amendment) Bill, 1973,

(ii) The Coking and Non-cok-
ing Coal Mines (Na-
tionalisation) Amend-
ment Bill, 1973,

(7) Discussion un the Motion re-
garding Approach to the
Fifth Five-Year Plan on Fri-
day, the 31st August, 1973,

SHRI P. G. MAVALANKAR
(Ahmedabad): Sir, firstly, I want
to know from the Minister of Parlia-
mentary Affairs whether Government
have any intentiop to take up the
Constitution (Thirty-Second) Amend-
ment Bill, 1973 which was introduced
on the 16th May, thus year. As ear-
ly as July 13, 1973, in the Bulletin of
the Lok Sabha Secretariat, No. 1254
which listed the Government Busi-
ness, this particular Bill wag men-
tioned. We are now fast approaching
the end of the current monsoon ses-
sion. But no intimation has been
given by the Government whether
this important and controversial Bill
is going to be taken up or not. It is
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[Shri P. G. Mavalankar]

vopularly known as Anti-Defections
Bill. I want the Minister to tell the
House categorically whether the Go-
vernment intend to take up the Bill
before the end of the current session.

‘Secondly, I would request the Min-
ister of External Affairs to give the
House an opportunity to know as to
what exactly is the stand of the Go-
vernment with regard to the Summit
Conference of Non-Aligned countries
that is taking place in Algiers early
next month. The press reports, in
the beginning, were that the Prime
Minister will not attend it. But later
Teports in Patriot and Statesman say
that she is going to attend it. The
House is in session and we are not

given any information. We have to
depend only on press information.
Surely, it is an important subject.

India is one of the pioneers of non-
aligned countries—she is the leader. I
request the Government to make a
statement.

Lastly, the U.G.C. Report for
1970-71 which was going to be dis-
cussed in the autumn session of last
year has not been discussed in spite
of the fact that you have admitted a
Motion. The Minister also assured
us last week. Meanwhile, yesterday,
we got the Report for 1971-72. Let
us now discuss the two Reports to-
gether before we get next year's
Repo;t!

SHRI S. M. BANERJEE (Kanpur):
Sir, 1 would request the Minister of
Parliamentary Affairs, through "you,
that two statements should be made
next week. Firstly, the Government
should make a statement on the doc-
tors’ strike. There is a doctors’ strike
in Delhi in sympathy with the strik-
ing doctors of Bombay. The strike
has been escalated to Delhi. I am
afraid, if the Centre does not inter-
vene in the matter, the situation will
worsen. In Bombay, about 1000 doc-
tors have been thrown out of em-
ployment. They were mercilessly
thrown out of their houses at the
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dead of night. Their belongings have
been thrown out and they have been
thrown out of employment. I do not
think this is done by any civilised
Government. We want a statement
from the Minister of Health in this
regard.

Then, yesterday, there was a mer-
ciless lathi-charge and tear-gas on the
students of Shradhanand College. The
Home Minister should make a state-
ment. The boys were beaten by the
D.T.C. bus conductors. 50 boys have
been injured. I want a statement
from the Government,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): I have given a Calling
Attention Notice on this.

MR. SPEAKER: 1 think, I can ask
the leaders of Opposition to select one
Calling Attention Notice out of 50
Calling Attention Notices that I re-
ceive every day. I do not want to
take the responsibility.

SHRI S. M. BANERJEE: I would
ask the Government to administer
the country properly so that there
js no trouble. Every day, so many
things are happening.

This has come in Statesman of
today, about the Pay Commission’s
Report:

“Decision on Pay Body’s Report.
Another meeting with the Govern-
ment employees’ representatives and
the Committee of Ministers, which
is examining the report, will be
held on August 30 since the former
have asked to be heard again be-
fore a decision is taken.”

Then it is said:

“Shortly after the August 30
meeting, the Cabinet will meet to
take a decision which will be an-
nounced to Parliament before the
Session adjourns.”

1 would request the hon. Minister of
Finance to assure the House that,
once Government takes decisions
after meeting the employees’ repre-
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sentatives, that report should be pro-
perly discussed in the House before
implementation. Because my fear is
this. The Law Ministry has said that
any modification done by the Govern-
ment might not be accepted and it
will attract the arbitration clause.
The arbitration clause, in my opinion,
should be amended if it comes in the
way. We have amended the Con-
stitution of India so many times;
ultimately there will be nothing left
except the long title. Similarly we
can amend the rules also. I would
request the hon, Minister to assure
this House that it will not be sub-
mitted to this House as fait accompli-
the decisions of the Government—
because the minimum wage and cer-
tain other recommendations are not
acceptable to the employees.

My last point is this. I have seen
the Bonus Amendment Bill. It does
not say anything about government
employees. I would request the hon.
Minister to alccept a discussion on
this most burning issue before us.
Mr. A. P. Sharma has given notice.
But he is not here.

SHRI SAMAR GUHA (Contai): I
want to draw the attention of the
Minister of Food and Agriculture
through you—he is not here now—to
add another item in the next week’s
business—about the food situation in

West Bengal. I do not know what
exactly is Government’s policy of
procurement. Recently the West

Bengal Government allowed millers
to have 50 per cent for free sale.
That means, the Government is go-
ing to regularise hoard and black-
marketing of rice by millers. For
that reason, it is necessary for us to
know what exactly is the policy of
the Government in regard to food
procurement. We are crying hoarse
that the food procurement policy has
failed. Yet, they are allowing the
millers to have 50 per cent for free
sale. “In this connection, I would
like to say that I drew-your attention
earlier also, but there was no reply,
to the fact that thousands of people
from Bihar, Orissa and Eastern U.P.
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are going to the Sealdah Station, to
the Howrah Station; it is filled up.
The streets of Calcutta are getting
filled up. Such situation is very seri-
ous.” The President of West Bengal
Congress Committee has threatened
that they will start Campaign to
divert the land from jute produetion
to paddy production. You know, Sir,
after partition, 11 per cent of the
land of West Bengal was diverted
from paddy to jute production.. (In-
terruption). They have threatened
that they will Jlaunch a propaganda
so that the land under jute produc-
tion is diverted to paddy production—
because they are not getting the re-
quisite quota of rice from the Centre.
I would request the Minister to make °
a statement on the food situation in
West Bengal.

SHRI K. S. CHAVDA (Patan):
The Lokpal and Lokayukta Bill was
introduced in the House in 1971 and
it is pending since then. I would like
to know whether Government is go-
ing to bring forward this Bil] in this
Session,

13.00 hrs

Secondly, the Criminal Procedure
Code Amendment Bill which was
under discussion in the last session
was postponed for discussion in this
session. What is the position re-

SOME HON. MEMBERS: That is
coming up.

SHRI K. S. CHAVDA: The third
point is whether the Gnavernment is
going to find time for a discussion on
the India-Pakistan talks,

MR. SPEAKER: I am just allow-
ing you on the points you have men-

tioned. It just started with Mr.
Mavalankar and it has spread to
others. So, please confine yourself

to the points you have written to me.

SHRI K. S. CHAVDA: About the
India-Pakistan talks.... ’

MR. SPEAKER: Let them come to

some settlement and then you can
ask.
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[Mr. Speaker]
Mr. Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I had written to
you, inviting the Government to make
a statement with regard to the Cora-
mandal Fertilisers where workers
numbering 2000 have struck work as
a result of which one thousand
tonnes of fertilisers a day are not be-
ing produced. At this time of grave
crisis, can we afford that? May I
request the Government to make a
statement on that? The second thing
is, the involvement of high officials of
administration in sex scandals expose
the State machinery to adverse pub-
licity. The nationa] press has carried
a news that in the diary of Mrs.
Rajeswari wife of Mr. Nagmani. ..

MR. SPEAKER: No, no.

SHHI B, P. MAURYA (Hapur): On
a point of order, Sir. It ghould not
be allowed, Sir. Otherwise, I should
be heard. This is highly objectionable.

SHRI JYOTIRMOY BOSU: ...a
Cabinet Minister's name and a for-
mer Governor's name was mentioned
(Interruptions).

MR. SPEAKER: Mr. Bosu; there
is a limit... (Interruptions) Please
pass on to the next item.

SHRI JYOTIRMOY BOSU: My
third item is that the Maruti issue
has-taken a new dimension. A]l the
Opposition Leaders  have written to
you that Air Marshat O. P. Mehra is
now. .. (Interruptions).

The Chief of Air Staff says that the
land is under the defence prohibitory
order. Why is it not included in the
list of business?...(Interruptions).

MR. SPEAKER: You also keep on
adding to the dimension.

SHRI JYOTIRMOY BOSU: A let-
ter has gone to you signed by all the
Opposition Leaders that the whole
issue has assumed a new dimension.,
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SHRI INDRAJIT GUPTA (Ali-
pore): Not all the Opposition
Leaders.

SHRI JYOTIRMOY -BOSU: I am
sorry. I stand corrected—most of the

opposition Leaders excepting Mr.
Indrajit Gupta, . ,

MR. SPEAKER: When you go to
them, they oblige you. That is all

SHRI JYOTIRMOY BOSU: They
have all written that on the Maruti
issue the motion of mine should be
admitted and this matter should be
discussed. . .

MR. SPEAKER: Please sit down.

SHRI JYOTIRMOY BOSU: No, Sir
How cam it be? I have doeuments
to prove that the Chief of Air Staff
has said that the defence prohibitory
order is valid on the land Then, it
means that whatever the Government
said in anether circumstance was
utterly wrong. Se, this maiter should
be digcussed... (Intes{ruptions) I
want to make a submission to you
that this should be discussed on the
floor of the House,

SHRI G. VISWANATHAN (Wan-
diwash): Mr. Speaker, Sir...

MR. SPEAKER: I did not receive
any intimation. I will go strictly by
the slips I have received.

vt Rt vt gremy o,
HX 377 % wewits formwe feam g, .

wor wfaw w377 It §,
WA FOARTT @ | 377 § fa
AT T IE AP &

o wew fagrt Wl | wgEa
Fitro 3 gfeer 7.
MR. SPEAKER: These are the

only intimations. They have express-
1y mentioned. ..
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SHR] ATAL BIHARI VAJPAYEE:
Then you allow me under Rule 377.

wEIX WERW : F4) 7T I, TAY
Lrill

SHRI G. VISWANATHAN: I
would like to bring to your notice
that an allegation was made in the
Bihar legislature and the Chair ruled
that the Central Ministers cannot be
discussed in the Assembly. A serious
allegation has been made against a
particular Minister. It is for the
Minister to come out with a statement.

MR. SPEAKER: He has announc-
ed the business for the next week
and you are converting it into a de-
bate. I am just listening to you.
There is no question of ruling of the
Chair that has arisen.

SHRI G. VISWANATHAN: 1
wanted to bring to your notice the
ruling of the Chair in Bihar, . .

MR. SPEAKER: You can suggest
that such a statement or such a Bill
is pending and it should be taken up.

SHRI SEZHIYAN (Kumbakonam):
It is in regard to the statement that
he has mentioned.

MR. SPEAKER: When you make
certain statements about persons in
position, there should be some prior
imtimation. Otherwise, it is difficult.

SHRI K. RAGHU RAMAIAH: Re-
garding the Non-aligned Summit Con-
ference and the Finance Minister’s
secomd round of talks with Govern-
ment employees, my sgenior collea-
"gues have something to say.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
May 1 inform the House that the
Prime Minister has decided that ghe
will attend the Summit Comference of
the Non-aligned countries. The
House is no doubt aware that this
conferefice starts on the 2nd of Sep-
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tember. On the 2nd, 8rd and 4th,
there will be the meeting at the
Foreipn Ministers' leve] and I ghall
have to leave early. I shall have to
be there on the 1st of September.
The summit level meeting starts on
the 5th. The meetings are to be held
on 5th, 6th, 7th and 8th. The Prime
Minister will have to reach there on
the 4th, to be in time to participate
in the meeting starting on the 5th. I
need hardly add that even before the
meeting there are several important
informal consultations and it is very
necessary, in view of the part that we
have played in the non-aligned move-
ment, and in view of the large num-
ber of leaders from Asia, Africa and
the Carribean areas who will partici-
pate, that she should attend.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
When we met for the first time, the
representatives of the staff expressed
a desire that the Minister should
meet them again and we have told
them that a second meeting is not
ruled out. We propose to meet the
representatives on the 30th of this
month.

SHRI S. M. BANERJEE: I wel-
come the statement that the em-
ployees are meeting the Minister on
the 30th. After 30th there will be
only a few'days of this session. It
has been said that they will announce
"the decision before the Lok Sabha
adjourns. What I want to submit is
this, Let not the Government deci-
sion be placed in the House and
announced here as a fait accompli.
We should be allowed an opportunity
to discusg the report before it is
finally accepted.

MR. SPEAKER: There are a few
more days after that.

SHRI K. RAGHU RAMATAH: Mr.
Mavalankar mentioned about Univer-
sity Grants Commission, That is
exactly what I said earlier. “It has
been admitted. It is a question of
finding the time.” That is stil the
position,
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MR. SPEAKER:
we should

I propose that

of time.

SHRI K. RAGHU RAMAIAH: Re-
garding other matters mentioned by

the hon. Members, in so far as they

relate to the Central Government,
they will be duly conveyed.

WeTW W@ © ;T T FT A5H
A1 993 grEFT BT FLA | WA WA A
e 54T A0fEw | Y qg forad

At /Y Tomy (aiFr) o & avvarc
EA A ATE F e Fga71 Wre, 39
arT &Y fags Ay faar & 1 5o g8
g & W forar mar & Sfew amg w8
fraar & 1 £ T wiT srvETaEw faar
21

[eqT AEAX - TTFT FAY AFeAT
WY g F ar 74T P oant faw W ww
& e mreY am @

13.10 hrs.

STATEMENT BY MEMBER RE.
STEPS TO REDUCE THE - PRICES
OF COTTON FABRICS AND PRO-

FITS OF TEXTILE MILLS

" it vy femy (wiaT) e wE-
z@, 27 T, 1973 1 T AT HA
¥ TF T FiT TS wiwr el fw v
&I FT g ara Fr ghaer & o
1972-73 & @t fasat ¥ warqAnT
qATET FArAT § 1§ 77 o qor @v R
gL fad w98 & Tl &7 9IA ¥
faa #% a1 F=w T wr Gr & ) WA
g 7 AT 9w & arat fEw st ag
war fear ar f5 a5 fasl &
qATE ¥ art ¥ F1E HART &Y
g TR+ Fa w7 o e Forer et
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continue sitting at night
also, so that you may know the value

the prices of Cotton
fabries ete. (St.)
FT AT 9T HIT GTFC FY {H-
qeed fify o == faew 71 17 oF
Srgw ¥ A gam s gr ) war
HEET FT AT FTEIF0 AT A faqr
g g wgr mAT €

“ag freadg € f5 g2 Aquew
A7 gg famd & w4 25
7, 1973 % T ¥ faet
F 94w & v F
T AFT F 9TR
T® WiFs 99 ¥ | AR
ot wy fom & wiFet £
qeqar AT IFF wETT
¥ ar § dawa €1 w1
sfaar =& faer aar o
gL F O TAF aTT
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FQ w4 97 1 g feafy
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g
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ATETLHT 4 Taeq w4¥ & i am, s
wrf ¥ At faefia afaersi & Traat
AT § THHT I8 98 W IR TgWE F
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¢ 1 xa¥ Fwlhal F art ¥ g¥ gwe
FATAE BT & 1 WAT 1973 ¥ AFT
27 qErE A% Al AT I F IATF
fet % 3o afewr ¥ o1 A=t & @t
¥ g AMET TR #1179 afas
¥ weafadi & @ & o qwrrT o §
g qeaar griee Wi g T o
WFCFE § | T AN AT Y
w ar & o g Al ww
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1972-73 ¥ fasr mrfasl & aga samar
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foite gt & 9741 & oFfaa s § )
¥ arfaw Fefie wvedt Toegre &.91@
AT T AT § | WAT AT FAT FT
sl F1 GFar *1 FqF T F fag
91T g ¥, A1 I AT HIT F
TG TR FA I E4TeTER ST H
Fratad ¥ ST giae A gy
o | EpFeTEe TfRwET & TR T ag
oo & e gt S # ot afeds 9
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[T § IWaT qgr AHFELT W | afEm
drmerew st w1 swtew frw
arferst & faar g ar et wcr &t femy
FTFTH F ETIT | T AT WZHET TES
ar wfadt & o ¥ &t Tt F57
T F/FG A, T A AT Iegiq AZt
frar

wea Wgied, (w9 waf H za
AT FT ISMAT AT 47, A faaroiy
¢ (fzvoim) wemer wgew, woA Sv
qre foar &, Faast s e far &,
! F1 9F FH G ETE | OF W AT
A AT T | g AT g v
it & ot vy wgfg gd o, et AT
FTHIT AT AT g1 E 9 1 ag
FaTaT T 47 fF swaEr 1971 WX
giw 1973 F 9= ¥ fafw snfa 7
w &) ¥ 28 B1EET ¥ AFT 50
wragt a% g2 7L 47 | 7% F gt F At
¥ Odl AERT Wi TN EA A |
ggiv el & gTe & ard § Y s
™ IO fgar 9g & F49 T9T A
ot afex § BT oz Ay & sz
WT F WO BT T AES G T W
argw ¥ fF frer wfas A1 e
Y AL AT A Y

gafar ¥Q wow ST
¢ % #w AT FE w1 BEH
3§ e T 1 ¥ wmE uy
o qanfor & fs smo ot wfaat st
Yarar & fF F a9a T 7 F1 A%
FreweEre Ft Afa & waw | 9w g8
e & Aot awerEl & @t §
weFTL ST F ¥ fag 1 gafeg
wfaat 7 ag wm & fF ardifea i
wardfea at SET %1 § S 9T
T warx & 1

weqw wawT o iwie &
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st wy feal: w4
Fw ! ag fasgw  Fwar  wfgd
gqiEz agg E a1 F fre¥ 23 A &
famrer w7 2 aFar §

e [ : e w1 A HaT
£ 7g AT @I § 9% AF, Ifeawdi g

€ wg fam1 : @t wia & 1 OF
eT AT 4T FIET WAT § 1

weaR AFaa ; a1 3Q AT 7t

ot 94 A’ : wferw agr & e
v gfaar & faq &7 frmeg aisn §
fgar

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): Mr. Speaker, Sir,
Shri Madhir Limaya's Question (Un-
starred No. 900) related to prices of
cotton and cloth and to profits mmde
by textile mills. Information that
was available with Government was
furnished in reply and there has been
no attempt to mislead the House,

Reference was made in the quesfion
to “fantastic profits made by the tex-
tile mills ranging between 50 to
1500 per cent”. From the letters of
the Honourable Member dated 12th
June 1973 and 25th June 1973 it was
clear that this was being gtated on
the basis of figures cited by him for
11 mills. Reference has now been
made by the Honourable Member in
the statements, to the effect that figu-
res have been given in certain finan-
cial journals to this effect. It will be
appreciated that whatever figures
might have been given in these jour-
nals, these would have to be duly
processed and checked by Govern-
ment before any statement could be
made on the floor of the House, More-
-over, figures given in respect of 11
mills could not be taken as repre-
sentative of the industry as a whole.
‘In this context the answer given can-
not be said to be either incorrect or
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We have always tried to furnish
true and correct information in regard
to all aspects of the textile indusfry,
including questions of prices, of cot-
ton cloth etc. The contentions of the
Honourable Member are under these
circustances untenable and unfair.

st sy foma : Iwaw wrana av

“Government has received no

_information”
T 7g A AT 41 ? MAANTB
e & 74 &
MR. SPEAKER: There can be no
debate on it now.

SHRI G. VISWANATHAN (Wan-
diwash): He is not ready to be
reprimanded.

wema wfied o § fRer w1 g

FAHT ATEAT | I AN §

it weg fomd 115 %1 REEE A
o Y 1 qTFT AT | HOTHT IHS AL
# faaT 3w =fey |

QR WO AF TG WITR!
qEIAT T |

it wy for Y © w9 A7 %@ gAY
et w4 o gt & a@ oy o § )

ST WENE < s o faed aegar
frar &, ga%T TAw & =g AT
AT E
13.18 hrs- ~
RE. INCIDENTS AT SHRADDHA-
NAND COLLEGE, DELHI

oft wreer fagrdt wradaht (o) ©
T 377 ¥ WOy Tomrer Wi o AR
fest' % wrr® w7 wrAer S et
s 1 fatr frfetr ® goror & gl
sge SR § o ) W F
st xax M s W€, 9 aw
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ife® avg T | 78 T ard feeet §
G AN & Fzir FAFT Alfeq o ?
faeey & 78 warael 745 & 1 |l ¥
faartfars¥ & avg gs7agre giar & | 98T
OF TeAT g5 | ST T AT F UF FIRIA
s et 1 A9T=T AT FaE fawrs
1§ FaaEy #47 &Y i | fafeww &
KA R AGITES F Fe9d =i
o | F ql v ag " ) faafat
# a1 Gar gAr & | fewers & faerrei
= ang fand g & 1 °g wwer FEH
F1ET AT AFAT E | WG HAT WEET WY
w3 fF g9 oo 3z a0 § | grq e
v+ o wzfaz FT
MR. SPEAKER: 1 shall ask the

hon. Minister to make a statement on
it.

Arfea fzar 4r '

e w ey wAr w7 faar & 7

st vg oy : Srr7 dq SIEY

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Have you seen the
full-size photo which has come out in
the papers? It is quite pathetic.
Kindly admit a call-attention on this
for Monday.

13.20 hrs,

TAXATION LAWS (AMENDMENT)
BILL

ExTENSION OF TIME FOR PRESEN‘.I‘L\IION.

oF Reporr oF Serect CoMMITTEE
SHRI P. G. MAVALANKAR (Ah-
medabad): I move:

“That this House do extend upto
the last day of the first week of

1675 L. &—8
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the next Budget Session (1974), the
time for the presentation of the
Report of the Select Committee on
the Bill further to amend the In-
come-tax Act, 1961, the Wealth-
tax Act 1957, the Gift-tax Act.
1958 and the Companieg (Profits)
Surtax Act 1964,
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MR. SPEAKER: I have received a
note from them. It is already cir-
culated. I am very happy that they
have done. this. After all, we have
set up a precedent here giving the
reasons, Are you going to all these
places: —Calcutta, Nagpur, Bombay
and Ahmedabad?

SHRI P, G. MAVALANKAR: Yes,

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): I am told it is ali
cancelled,

MR. SPEAKER: I do not mind their
going. I am very happy that yop
have submitted an explanation. It is
a very healthy practice, I hope
other Committees will also follow
this in future,

The reasons given by
quite strong. They have received
many representations which they
could not deal with within the time
permitted. They are therefore ask-
ing for extension of time.

them are

SHR] JYOTIRMOY BOSU: My sub-
mission is that they have dropped
visiting these places That is what
the Chairman told me  vesterday.
They will be doing 211 their business
in Delhi,

MR. SPEAKER: It is for him, not
for you.

SHRI JYOTIRMOY BOSU: I am
a member of the Committee,

MR. SPEAKER: He has moved it.
You had better confine yourself to
your Committee.
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SHRI JYOTRMOY BOSU: I wa:

told by the Chairman yesterday that

they are not going out, So that rea-
son does not remain valid.

MR. SPEAKER: I it correct?

SHRI P. G. MAVALANKAR: !
‘have no information on that. B
apart from that, we have reu.l\ei
over 100 memoranda and we will
take time to g. into a!l of them.
Whether it is in Delhi or out of it
we require some more  time.

MR, SPEAKER: The question is:

“That this House do extend upto
the iast day of ihe first week of
the next Budget Session (1974), the
time for the presentation of the
Report of the Select Commiltee 0.1
the Bill further to amend the Ir-

come-tax Act, 1961, the Wealih-
tax Act 1957, the Gift-tax Act,
1958 and the Companies (Profits)

Surtax Act 1964".

The motion was adopted.

s

1323 hrs,

SUPPLEMENTARY DEMANDS TOR
GRANTS (ORISSA), 1973-T4

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I present a
statement showing Supplementary
Demands for Grantg in respect of
the Budget for the the State of
Orissa for 1973-74.

SUPPLEMENTARY DEMANDS FO"
GRANTS (MANIPUR), 1973-74

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): 1 present a
statemert showing Supplementary

AUGUST 34, 1973
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Demands for Grantg in respect J.
the Budget for the the State of
Manipur for 1973-74.

1324 hrs.

FOREIGN EXCHANGE
TION BILL

REGULA-

THE MINISTER OF FINANCE
(SHEI YESHWANTRAO CHAVAN):
I move:*

“That the Bill to consolidate and
amend the law regulating certain
payments, dealings in foreign ex-
change and securities, transactions
indirectly affecting foreign ex-
change and the import and export
of currency and bullion, for tlic
conservation of the foreign ex-
change resources of the country and
the proper utilisation thereof in
the interests of the economic deve-
lopment of the country, as report-
ed by the Joint Committee, be
taken into consideration”.

As hon, members are aware the
Foreign Exchange Regulation £t
which regulates the receipt and oulgo
of foreign exchange, securities &nd
the import and export of currency
and bullion was enacted in 1947. The
measure was thén adopted as it was
felt expedient in the economi: end
financial interest of India to provide
for the regulation of these activities.
Mainly the existing Act provides, in-
ter aliz, for restrictions on dealing in
foreign exchange, on import and tx-
port of certain currency and builion,
regulation of payment for goods ex-
ported ete. The Act also peovides for
the wvarioys authorities who are to
enforce its provisions and for pexzal-
ties both by way of adjudication and
on prosecution before a court of law.

*Moved with the recommendation of the President,
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Experience gained in the warkiug
-of the Act for a quarter qf g centyry
has shown that while, by apd large,
it has served the objective for which
it was enacted, there are certain in-
adequacies and lacunae which should
be cure, These may broadly clas-
sifled in the following categories:

(a) Entry of foreign capital in
the form of brangheg and
activities of resident foreign-
ers and concerns with subs-
tantial non-resident interest
in them;

‘b) Due and prompt realisation
of export proceeds and eli-
minating possibility of larger
outgo of foreign exzhange
against imports than -equir-
ed; and

(c; Enforcement of the Act.

On the basis of a recommendation
made by the Public Accounts Com-
mittee in its 56th Report of 1968 53,
a study team had been appoinied by
the Government to examine the ques-
tion of leakage of foreign exchange
through invoice manipulation.

This team had made a comprehen-
sive stydy of the problem and made
severai recommendations to the Gov-
ernment. In its 47th Report on the
Control & Punishment of Secial and
Economic Offences the Law Commis-
sion has made various recommenda-
tiong for the effective implemmtatmn
of the material provisions of certgin
enactments, including this Act. The
Law Cmmission has expressed the
wiew that in the case of social and
economic pffences under thig and cer-
‘tain other major Act, a special ap-
prouch is called for, particularly
when the country is in the grip of an
economic crisis and the fruits of
‘hard-won freedom may be lost if the
foundation is not laid for ecomomic
stability. The Commission haz also
emphasised that the nature of these
offences is peculiar in so far as they
are planned and executed in secrecy
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by shrewd' and dexterious persons
wijth sophisticated means. In the
case of these offences public welfare
is gravely affected but detection is
unysually difficult.

With a view tp. correcting the in-
adequacies and lacynae referred to
above, and incorporating those re-
commendations of the Study Team
and the Law Commission which had
been accepted by the Government, I
had introduced a Bill in this Housc
on the 29th of August last year. With
the concurrence of the Rajya Sabha
the Bill was referred to a Joint Com-
mittee of the Houses. At its sjitings
at Delhi, Calcutta and Bombay the
Comunittee heard the evidence of per-
sons from various walks of life. In
ihe light of the evidence tendered
beifore it, and the subsequent discus-
sions, the Joint Committee made
several useful recommendations which
are alsg reflected in the Bill as pre-
sented by the Committee to this
House. I do not propose to take up
the time of thiz House by discussing
the various provisions of ihe Bill at
iength but would only refer briefly
to the more important clauses.

The entry of foreign capital into
India, where it takes the form of ac-
quisition of share of companies, is
already regulated by the present Act
but foreign investment in the form
of opening of branches in India by
companies firms, individuais and as-
sociations of persons, resident abroad,
has remaingd outside the purview of
control, There has also been an in-
cregsing awarenesg during the Ilast
severgl years of the wide gulf bet-
ween our selective policy towards new
foreign investment and the ease with
which the existing mragn enterprizes
priamrily engaged in non-manufac-
turing activities have been ahle to
carry on in fields and on terms that
might not be approved today. Section
18A of the Foreign Exchange Regu-
lation Act was introduced with effect
from 1st April 1965, and has already
brought within the purview of com-
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uol acceptance by foreign controlled
concerns, of appointment as agents in
trading and commercial fields or as
technical or management advisers.
Even in thig limited sphere, the pro-
vision is- ineffective in dealing with
apponitments which existed before
1st April, 1965 as well as agency
agreements which were made to ap-
pear like principal-to-principal tran-
sactions. The resident foreigners had
also remained outside the pyrview of
that Section. Clause 28 of the Bill
as presently drafted cures these
lacunae. Clause 29 of the Bill pro-
videg that Reserve Bank's permission
should be obtained for the carrying
on in India of any activity of a trad-
ing, commercial or industrial nature
or the establishment of a branch
office or other place of business for
carrying on such activities or fur the
acquisition of the whole or any part
of any undertaking in India by a non-
resident, foreigner (even if he iz resi-
dent in India),; non-resident company
and a company in which the non-
resident interest is more than 40 per
cent. Sub-clauses (2) and (4) of
the clause ensure that in the case of
categories of persons referred to in
sub-clause (1) even the coniinua-
tion of existing trading commercial
or indpstrial activities carried on or
set up by them in India or existing
share holdings in India in companies
carrying on such activities in India
would reguire the perrmssion of the
Reserve Bank,

During the deliberations of the
Joint Committee, it was felt that
while cases of foreign investment in
India which are presently function-
ing without any prior permission or
in non-priority sectors will have io
be reviewed on a case-by-case basis,
it would not be necessary or desira-
Dle to review cases of recent appro-
vals, especially in high priority sec-
tors, involving highly sophisticated
{schnology or export-oriented indus-

tries. An amendment was, therefore;
accepted by the Joint Committee;
empowering the Reserve Bank to
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exempt certain companies and per-

sons from th provisions of thig clause,

based on the nature of the activities

carired on by them and the fact that

such activity was being caried on

with prior permission of the Gov-

ernment. It has, however, been made
clear that the Reserve Bank cannot

exercise this power of exemption

where the activity is solely of a trad-
ing nature.

As a matter of general policy it
has been felt that we should not allow
foreign investment in lande® pro-
perty/buildings constructed by fore-
igners and foreign controlled compa-
nies as such investments offer scope
for considerable amount of capitai
appreciation and consequentlr will
increase our contingent liability by
way of capital repatriation. Whi'e
we may still require foreign invest-
ments in certain sophisticated bran-
cheg of industry, there is no reason
why we should allow foreigners and
foreign companies to enter real estate
business. Clause 31 of the Bill has
been introduced with this purpnse in
view,

There wag considerable discussion
both in the Joint Committee and
elsewhere about the policy in rela-
tion to the administration of clauses
28 and 29 of the Bill. Government
is considering the details of adminis-
tartive guidelineg to be issued. 1
thought I should, however, briefly
indicate to the House the broad policy
consideration which would be taken
into consideration while formulating
the detailed guidelines. Needless to
say the policy presently followed by
Government in regard to the admis-
sion of foreign investment is highly
selective and such new investment is
not permitted in the fields of bank-
ing, commerce, finance; plantation
and trading. Ag far as branches of
foreign companies presently engaged
in purely trading activities are con-
cerned, they would have to convert
into Indian companies. In the case
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of companies engageq In manufactur-
ing operations also, the policy would
b‘e‘to ensure that foreign capital par-
ticipation except in case of these en-
gaged in priority sectors of export-
oriented industries is reduced to 40
per cent over a period of time and
also by following in apropriate cases
the formula of dilution of foreign

equity when they come for expan-
sion.
There have been repeated com-

plaints and allegations of malpractices
by importers/exporters with the aim
of secreting foreign exchange abroad
-and building reserves in foreign curr-
ency. There has also been a general
feeling that our importers/exporters
‘often evade foreign exchange regu-
lations. The major suspicion is that
in the case of exports, the goods are
under-invoiced and that in the case
of imports, they are over-invoiced.
The problem arising out of invoice
manipulations was, as already men-
tioned by me earlier, examined by a
‘Stydy Team and based on their re-
‘commendations, several new previ-
‘sions have been introduced. Thus,
for example, in a case wher2 a per-
son makes a remittance for import-
ing any goods into India but does not
import the goods or doeg not import
goods of a value represanting the
freign exchange remitted for such
goods within a reasonable time, or
imports goods of a kind, quality or
-quantity different from that specified
by him he will be deemed, unless the
‘contrary is proved, to have used the
foreign exchange released ta him for
+the purpose other than that for which
it was released,

As far as exports are concerned,
there are two main aspects:

(1) realisation of full export
; and

(2) prompt realisation of such

exports.

Section 12 of the Foreign Exchange
Regulation Act which dealt with this
aspect till now will be replaced by
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clause 18 of the Bill with a view to
achieving the twin objectives referred
to above. This clause has been ex-
plained at considerable leigth in the
notes on Clauses appended to the
Bill and I would, therefore, refer
only to certain salient features.

This clause provides for powers
enabling the Central Government to
issue directives to the exporters not
to sell goods exported on a cunsign-
ment basis without obtaining prior
permission of the Reserve Bank at a
price which is lower than the value
declared in the prescribed form in
respect of the commodities ete. noti-
fied in this behalf by the Central
Government. In this clause ag eori-
ginally drafted, there was a provision
that where an exporter makes an
application to the Reserv: Bank for
permission to sell the good; exported
at a priee which ig lower than the
value declared at the time of export,
he can presume the Reserv: Bank's
permission where the Bank fails to
communicate its refusal within a
period of 60 days from the date of
receipt of the application. It was
felt by several members of the Joint
Committee that the period of 60 days
is too long and would adversely affect
our -exports. It was, therefore, decid-
ed to reduce this period frem 60 days
to 20 days. I would also like to take
this opportunity to assure this House
that the Reserve Bank will deal with
all such applications with utmost ex-
pedition and that it would only be
a rare case in which even the maxi-
mum period of 20 days allowed will
be availed of I cannot however
accept the suggestion made by certain
Members of the Joint 'Committtee
that it would be enough to provide
that there should be a provision that
the Reserve Bank should accord
sanction to such short realisation on
being satisfied that sufficient grounds
existed. Such a provision goes
against the very grain of this clause
and will render it totally ineffective.

Further, the clause confers powers
on the Reserve Bank to issue direc-
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tives to exporters on matters such as
those relating to advance registration
of contracts, certification of the value
of the goods to be expurted by a
specified authority or organisation,
submission of the prescribed declara-
tion to the Reserve Bank for its prior
approval, and for securing payments
for exports by irrevocable Letters of
Credit. These powers will be exercis-
ed by the Reserve Bank in appro-
priate cases to ensure that the full
export value of the goods or the value
which the exporter has declared is
received without delay. It also em-
powers the Central Governmen: to
prohibit the export on consignment
basis, of any goods or class of goods;
or by class of exporters; or to any
particular destination, if the Gov-
ernment is of the opinion that the
full export value will not be brought
to India in the preseribed manner and
within the prescribed petiod. There
ie also a provision for drawing & re-
buttable presumption regarding con-
travention of the provision: of the
Act in cases of delay in repatriation
of sale proceeds.

The Enforcement authoritfes had
felt the need for more stringent
punishment to act as a sufficient
deterrent against violations of foreign
exchange regulations. The Law
Commission, as already indiated by
me, had made wvarious reeofnmen-
dations for the effective implementa-
tion of the material provisions of
certain enactments, including this Act,
Keeping in view the recomimendations
of the Law Commission, as well as
the suggestions of the Enforcement
Directorate, several measures have
been introduced in the Bill.

(i) In Clause 50, which provided
for aijudication for coentrgvention of
the provisiong of the Act, it has now
been provideg that a penalty of Rs.
5,000 or an amount not exceeding five
times the value involved in the con-
travention, which ever is more, can
be leviefl instead of Rs. 5,000 or three
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- times the value of the contravention

as could be levied under the existing
Act.

(ii) In cases of prosecution, the
maximum sentence that can be award-
ed under the present Act iz impri-
sonment upto a period of two yeats
or fine or both. Clause 56 of the
Bill provides for enhancement of
punishment to a period of three years
or fine or both. In addition, it pro-
vides that for certain more serious
offences where foreign exchange In-
volved is rupees one lakh or more or
in the case of second or subsequent
convietion for an offence under the
Act, imprisonment may be for a
period which may extend to zeven
years. The clause also provides that
the minimum sentence in such cases
should be for a period of six months
ang provides further that a lesser
sentence can be awarded by the Court
only for special and adeguate reasons
to be recorded in the judgment. In
the case of second and subsequent
conviction, the clause empowers the
Court cenvicting the persen to direet
that he shall not earry on fer a period’
not exceeding three years such:
business as is likely tp facilitate the
Commission of the offence.

(iii) Claust 59 has been introduced
with a view to raise a presumption
of mens rea on the part of persons
prosecuted for offénées requiring a
culpable menta] state. The presump-
tion, however, is rebuitable. The
¢lause would shift the burden of
proof as to mens rea but would at
fhe same time provide an opportunity
to the accused to prove the absence
of such mens rea.

(iv) Clause 64 of the Bill further
makes even preparation to contravene
the provisions of the law and abet-
ment of any such contravention an
offence with a view to ensure proven-
tion well before the commission of
the offence,

(v) Clause 69 of the Bill empowers
the Court to publish the name, place-

-of business, etc, of compaines canvict-
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ed for offences under the Act. The
object of providing for such publicity
is that the social stigma attached to
it will act as a deterrent.

The need for definition of the term
“person resident in India” and “person
residénht outside India” was also felt
as the applicability of several pro-
visions of the Bill depends upon the
“resident” status of the person con-
cerned. This has assumed even
greater importance beczusa of several
stringent provisions which are now
being introduced. An attempt has,
therefore, been made to define these
expressions in sub-clauses (p) and
(q) clause 2 of the Bill.

With a wview to avoid vexatious
searches by off~ers of Enforcement,
Clause 58 provides for the punishment
of officers resmonsible for such vexa-
tious searches,

Although the existing Act reguliites
the acquisition, holding and dispossl
of foreign currency and securities by
residents, there is mo provision Tor
the regulation of suéh -mcquisition,
‘Holding ‘afid disposdi of immovable
property held dbroad by them, This
lacuna has come to the notice of the
‘Government especially in the case of
cerfain former rulers. Clause 25 of
the Bill has been introduced with a
view to cure this defeet’ The inten-
tion, at ‘present. is only to get informa-
tion regarding the immovable property
held abroad with a view to ensuring
repatriat’on =f current income there-
from.

With the increasing trend of Indian
companiss scriting up  enterprises
abroad in collaboration with the
Business Houses in those courtries,
‘the need for exercising a certain
amount of control over the formation
and operation of such wventures,
especially with 2 view io obtaining
full information reearding their work-
ing and ensuring repatriation of divi-
dends of the Indian participants has
been felt for some time. ‘Clause 26
of the Bill ge¢ks to achieve this.
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Ap:rt from these major changes,
several other amendments of miscell-
aneous or clarificatory nature have
al=s been introduced in the Bill taking
advartags of the opportunity to amend
and consolidate the Act.

Sir, I move,

MR. SPEAKER: Motion moved:

“That the Bill to consolidate and
amend the law regulating certain
payments, dealings in foreign ex-
change and securities, transactions
indirectly affecting foreign ex-
change and the import and export
of currency and bullion, for the
conservation of the foreign exchange
resources of the country and the
proper utilisation thereof in the in-
terests of the economic development
of the country, as reported by the
joint ‘Committee, be taken into con-
sideration.”

The time allottetd is 6§ hours.

SHRI INDPRAJIT GUPTA (Ali-
pore): How much time for General
Discussion?

MR. SPEAKER: How much time
do vou propase? I think, 4 heurs for
General Discussion and then for
clause-by-clause consideration and
‘third reading—one hour each. Of
course, it is with marginal adjustment
here and there,

Shri Jyotirmoy Bosu,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Speaker, Sir,
the foreign business interests in this
country are like an “Octopus” and
they control the multi-National Cor-
porations. In the international business
operations, unfortunately, my country
is one of the worst victims. I feel,
as long as this Government in power
is with this class character, there is
no remedy. It will continue to go on.

In four sectors along—there are
many sectors—the foreign investment
is to the tune of Rs, 466 crores., So
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serious a matter it hag become that
the United Nations has taken a deci-
sion—I quote:

“The United Nations is launching
a year-long ingquiry on multi-
national companies with the aim of
devising some international form of

monitering system for their giant
enterprises.”

why is it? It is because the problem
has assumed such seriousness. But, as
I said, we are one of the worst victims.

Are we concerned about it? Have
we taken any real steps to prevent
it? I will show by instances that the
answer is “No”. It further says:

“Business multi-national cor-
portions, unlike governments, are
not directly responsible for their
behaviour to any broadly based
electorate.”

‘One suggestion is that “a code of con-
duct might be drawn up”, etc, etc.
‘There is the United Nations panel to
probe into giant firms. I want to ask
Mr. Chavan: Have you sent a re-
presentative and, if so, who is he, is
he an official member or a non-official
member, and from which source? 1
want to have the details. It has been
done by the Economic and Social
Council. Then, the Government is
hand in glove with these miscreants.
I am wvery sorry to say, but past per-
Tormance was this. Let us see how
ihey are treating this man, Mr.
Gupta, who is now taking over the
Metro Cinema in Calcutta and the
Matro Cinema in Bombay by paying
‘black foreign exchange to the previous
owners, Metro Goldwyn Mayers in
Switzerland. We have been writing
letters, seeking the Ministers, but
nothing has stopped them. It is taking
its own course.

13.44 hrs,
{Mr. Depurv-SPEAKER in the Chair.)

If you lock at the latitude you have
Ziven 10 tr = foreign companies in the
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matter of arrears of income-tax—there
was a question on the 17th August,
1973, you will find that it rung into
millions and billions of rupees; then,
production for more than licensed
capacity by foreign companies; then
the report on the quantum of foreign
equity participation in Indian com-
penies—] do not want to go into
deteails because the time is limited—
all these show that this Government
1is least anxious to prevent this serjous
evi] which, more or less, is eating into
the vitals of the country.

The Bill is nothing but an eye-wash.
I have said that from the very beginn-
ing. Otherwise, why have the foreign
banks which are the kingpins of all
foreign transactions and malpratices
been kept outside? Mr. Chavan,
kindly cover this in your reply. What
is the reason? Why has Government
kept the foreign banks outside the
purview of this Bills? I consider that
they are the principal criminals, they
are your Reserve Bank's came to
authorised dealers. If you keep them
outside, how ‘do you expect us to
believe that you are seripus about
checking malpractices here?

Take, for example, the MNational
and Grindlays Bank, They had an
imported capita] of Rs. 1.72 crores,
and their Indian deposits are Rs. 291.51
crores. They are the bankers of
Maruti. The Chairman has called on
the high-ups here, including the Prime
Minister. I have given a posititive
charge to Mr. Chavan that these
bankers evaded income-tax to the tune
of Rs. 75 crores in the course of the
last two years. This has been going
on for the last one year. But, so far,
nothing has come out because the
76 crores evader cannot be touched;
they will be after a small man who
has an income of 7,000 a year.
You connot touch National and
Grindlays because they are bankers
to Maruti; they cannot be touched.
To how many big chaps’ sons they are
providing jobs; Is it not a fact—you
can find out. Mr. Chavan—that one
of your Finance Secretaries’ son is
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provided there. They always go in
for the off-springs of those who are in
power so that they can continue to
Pplunder the country unabated and un-
«checked.

This Bill does not reflect the diffe-
rent methods, the magnitude of the
malpractice and the Government’s
.anxiety, The Reserve Bank had
‘wide powers by the 1947 Act. I have
got a copy of the same—about 12
items. If they really wanted to apply
they, they could have easily con-
trolled and checked these malpractices
which are now almost tounching the
isky. They seldom used that ‘and|
Government never wanted it. I will
show you the increase in the number
of malpractices. The number of
searches conducted by the Enforce-
ment Directorate in the matter of
-violation of foreign exchange regula-
tions; 1970—1112; 1971—1235. The
number of searches proved to be
infructuous is increasing. How kind
the Government is to the white
suckers. The number was 428 in 1970
and it is 459 in 1971. In 1970 the
number of malpractices brought to
their notice was 674 and it rose in
1971 to 776. Mr. Chavan, you had
enought powers to check these
malpractices, but you, with your class
character, cannot do it, cannot touch
‘them. Then, customs smuggling—the
customs people themselves have con-
fessed that they are able to detect only
10 per cent of the smuggling cases.
‘Sir, this Act is a mere petty amenad-
ment and will fai] to do anything
which is basic and true. They have
made no deep study of the evils. They
have not identified the problems. The
Law Commission Chairman, respor-
'siblé for advising the Government for
drafting—I do not know-—confessed
that they dealt with the legalistic
-aspect of the Bill, they never did any
real study as to how these methods
are practised and how much could be
prevented, because this Government
is subservient to the monopolists, both
foreign and Indian and in this case,
more to the foreign corrupt. This is
a purposeless piece of document—
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this report. I have never seen such
gross understatement in my )ife and I
thought they are more anxious to give
a clearance to these criminals, the
foreign tycoons and the foreign capita-
lists than to help the people who pay
their salary cheques at the end of
the month. They estimated these mal-
practices at Rs. 240 crores and who are
the persons who were jnvited to
appear before them? None of us, Two
persons they found in the population
of 55 crores. One was Mr. Palkhiwala
and another, a spokesman of some
Chamber of Commerce. That is all.
They asked people who are 3Juilty of
these things to sit in judgment of the
whole thing. It has now been un-
iversalled accepted that the minimum
amount involved in these practices are
to the tune of Rs. 1000 crores. The
Economic and Political Weekly in a
very useful article has said: -

“It is surprising that there is nu
mention in the Report of the size-
able foreign exchange leakage
taking place on account of import of
worthless goods, granting of import
licences to established exporters and
actua] users in excess of their
entitlements or requirements, excess
remittances by importers through
manipulations of paymnts for freight
and imports against forged licences
or licences obtained by parties
having no manufacturing unit or
industry. Similarly there is also
no mention of the leakages taking
place on the export side through
manipulation of export contracts,
seeking of agency commissions or
reduction of export values on
various pretexts, disappearance of
the GR forms in transit or....

Mr, Chavan, please hear:

“....in the customs or the RBL
non-realisation of export proceeeds
by the RBI due to its inadequate
follow-up system and unsatisfactory
procedures of matching the three
sets, of the prescribed forms for
exports...."”



275 Foreign Exchange

[Shri Jyotirmoy Bosu]
Then it goes on to say:

“If foreign exchange leakages on
al] these counts are taken into
account the magnitude of the loss
would not be below Rs. 450-500
crores per annum. The estimate of
demand for foreign exchange in the
unauthorised channels in the Report
is also much lower than what it
would appear to be on realistic
assumptions.”

This is a mast well-edited cconomic
and poltical weekly of the country
and they have very clearly said tha
this report is nothing but an eye-wash.

This report of the Reserve Bank—
Sir, the Reserve Bank is not worth
its salt. More about it later on, when
we take up another Bill. They have
enormous powers but they cannot use
them. The Government cannot allow
them to use. At the same time, the
big tycoons sitting in the Bank would
not let these to be applied. They not
only failed to improve the egonomic
condition of the country but they
failed to arrest the deteriordtisn in
the same field. How has the Reserve
Bank of India legalised or regularised
the illegal remittances—I will show
you in a minute. The scope of the
permissible remittances is horrifying.
The bank remittanees are horrifying.
How is it increasing? This National
and Grindlays Bank—I take this out
of 13 a=d thzre are 13 foreign banks—
has remitzd Rs. 50.78 lakhs towards
Head Office expenses and Rs. 80.50
lakhs by way of orofits in 1967 and in
1963, the remittances were Rs. 5825
lakhs towards head office expenses.
You see how it has been increasing.
The profits were Rs. 74,97,000. Head
office expenses in 1969 were of the
order of 78-41,000. It jumped from
the fisure of 500,780 in 1967 to this
figure in 1969. This is the position.
Every vear it is increasing. In 1970

_the figure iz Rs. 1.0531,000. Everv

year it is jumping up by leaps and
bounds. We have Mr. Chavan sitting
here. We have FEconomic Affairs

" Department in the Ministry of Finance.

We have the Reserve Bank; we have

BHADRA 2, 1895 (SAKA)

all

Reguiation Bill 276

the exchange control, we have every-
thing. These people, with their capita]
of Rs. 1.72 crores and Indian deposit
of Rs. 283 crores are being allowed
to take away as much money as they
can carry in their ships. I will tell
vou about certain other instances.

This is about technical know-how,
royalties and techniczl fees. This
comes under Section 591 of the Com-
panies Act, In 1968-68 this figure is
Rs. 112.77 Jakhs. Next year it is 1130
lakhs. In evrey year they are getting
more and more. Regarding foreign
airlinss companies, the position is this.
From 738 lakhs it rose to 1304 lakhs.
The grand-total in 1968-69 is 38.67
crores. In next year it rose to 51.85
erores. The entire set up is in colla-
boratien with these people to plunder
this country.

MR. DEPUTY-SPEAKER: You are
taking too much time,

SHRI JYOTIRMOY BOSU: In
1068-68 the assets were Rs. 12.3 crores,
it rose to-Rs. 14 erores next year and
14 1/2 crores in the succeeding year.

MR. DEPUTY-SPEAKER: It would
have been bédter if youi had bestowed
more attedtion on the Bill and said
in which way this Bill eould plug the
loopholes.

SHRI JYOTIRMOY BOSU: I
quoting because. ...

am

MR. DEPUTY-SPEAKER: Supposc
we accept the figures. What do you
want? It will be more relevant if
vou say what the Bil] should provide
for.

SHRI JYOTIRMOY BCSU: T &am
giving the diagnosis of the.evil. Theyv
are taking more and more profits
every year. Remittances are in excess
of canital. There is no rectriction at
The foolish Indian canitalists and
the Government ruling in the country
have been subservient and thzt is why
they have beéen taking out huge
‘amounts by way of royalties, by wav
of capitalised value of trade marks,
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head office expenses, administrative
expenses, etc. etc. It will be an in-
teresting thing to know about tHe
Imperial Tobbacco Company. They
have now got a new name. That is,
The Indian Tobacco Company. The
capitalised value is Rs. 49 crores.
Their remittances in one year had been
Rs. 66.6 lakhs. This is what this Gov-
ernment allows,

MR. DEPUTY-SPEAKER: PFlease
come to the Bill....

SHRI JYOTIRMOY BOSU: I am
coming to the Bill. I am on the Bill,
Sir, ...

MR. DEPUTY-SPEAKER: You
have taken more time than you are
allowed.

SHRI JYOTIRMOY BOSU: You
have been teaching humanities as a
teacher.

SHRI PILOO MODY (Godhra):
Therefore, you should have a human-
istic treatment of him,

SHRI JYOTIRMOY BOSU:
is right .

I4 hrs.

That

On the products of international re-
pute, British controlled tobacco almost
tops the list. 1 shall give you the
fipures. I won't go into the matter.

MR. DEPUTY-SPEAKER: In what
way can the Bill be improved?

SHRI JYOTIRMOY BOSU: Sir, I
had been a Member of the Select Com-
mittee and I have given a note of
dissent.

MR. DEPUTY-SPEAKER: These
figures take too much time. You are
giving figures after figures.

SHRI JYOTIRMOY BOSU: Then,
Sir, take Coca Cola. I do not know
how many bottles we want,

MER. DEPUTY-SPEAKER: I do
not drink anything. I drink or_lly pure
water if that is available.
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SHRI JYOTIRMOY BOSU: That is
very good. They go in their name
without entering into any manufactur-
ing activities themselves. The pro-
ducts are largely owned internation-
ally but they have been indigenously
made and often marketed by them.

Your Bill does not talk about them.
They shbuld not be allowed to per-
form in non-priority sector. Your
Bill also does not say that they should
not be allowed to trade and make pro-
fit and remit money earned op the
Indian products. That is why I am say-
ing this, We do not want Coco Cola.
It is only a combination of caffine and
phospheric acid which decay your
teeth. That is how Indian ventures
have ©been killed. The authority
assumed powers but they will never
be used because nothing in the Bill is
mandatory on the Government and
6n the Reserve Bank of India. Even
the Kaul Committee which has re-
commended the establishment of an
evaluation cell has not been accepted.
But, the toreigners even take away
the money on Indian products.

As usual, the well-established
praétice is thdt while you import you
pay more but while you export you
gét less. There are exeeptioss. Now.
what is happening? There is a big
Report of the Industrial Licensing
Policy Inquiry Committée from where
you 'will ‘see that the foreign com-
panies are producing upto 900 per cent
more than hteir registered installed
capacity. Has Shri Chavan ever
bothered to go and visit one of these
factories in the company of Shri
Subramaniam and find out how they
are doing? They are doing it by
underinvoicing the imports of machi-
‘hery. ‘I shall give you the names.
They are:

British India Electric
Construction

Co., 100 per cent
Indian Explosives
Ltd. I1.C.L 54.93 per cent
Indian Explosives
Ltd. 66.50 ps~ cent
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Containers and
Closures Ltd. 112.58 per cent

‘Bata Shoe Co. 107.05 per cent

(Interruptions)

I think Mr,
‘Padma

SHRI PILOO MODY .
Bosu should be given
Bhushan'.

SHRI JYOTIRMOY BOSU. This is
about their production in excess of
licensed capacity or installed capacity
and by importing the machinery by
under-invoicing. As regards the
‘other companies, the figures are:—

Guest Keen and
Williams Ltd. 248.59 per cent

Pfizer Ltd,, Chandi—
garh. 286.67 per cent

Burroughs Wellcome
and Co., (India)
Ltd. 375 per cent

This firm tops the list of their regis-

tered installed licensing capacity.

Have you seen their performance in

the matter of underinvoicing and

overinvoicing? They take about

Rs. 240 crores.

In the P.A.C. Fifty-sixth Report of
1968-69 they say—after this, it has
grown by leaps and bounds:

“An idea of the extent of over-
valuation can be had from the fact
that imported raw hides and skins,
both cleared and uncleared, the
value of which was estimated at
Rs. 1,03,500, were invoiced at

Rs. 1,54,32438 (ie, 149 times the
assessed value),
- - - -

“146. The Committee are con-
cerned over the performance of the
Customs Department in these cases.
It appears to them surprising that
the apprising staff of the Depart-
ment, who were supported to keep
(Interruptions).
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MR. DEPUTY-SPEAKER: Mr,
Bosu, what is the use of reading it?

SHRI JYOTIRMOY BOSU: 1 say
this Bill does not contain anything at
all. T am not going to touch the Bill
because it is not worth being touched.

The Public Accounts Committee's re-
port further says:

“It appears to hav been Surpris-
ing that the apprising staff of the
Depar‘t'ment who were supposed to
keep in constant touch with the
market  ang maintain  registers
showing the prices of commodities
coming from various sources should
not have been able to detect these
cases, over-invoicing in some of
Which was as high as 228 times of
the assessed values.”.

This is what Mr. Chavan’s
ment had been doing for long.

Depart-

I have already referred to the
question of over-proauction by un-
der-invoicing of machinery. I have
told you to what extent over-invoic-
ing and under-invoicing is done, by
quoting from the report of the Public
Accounts Committee. But these are
all acts of the friends of those who
have been doing Garibi Hatage. So,
you cannot blame them for this.

On top of this, we have unchecked
importation of foreign executives at
very highly paid wages, and some-
times they are tax-free. We want to
know why it is that when Indian
talents are sufficiently available in
the country it should be done like this.

Then, take the question of foreign
equity participation. My suggestion
is that the Reserve Bank should not
allow foreign banks to be authcrised
dealers and any company with more
than 11 per cent foreign equity parti-
cipation should be called a foreign
company. Or it should also be taken
into consideration as to who actually
controls the company. A person may
have just 10 per cent shares and yet



28t  Foreign Exchange

he may contro] the company. There
have been many such instances. Fin-
ancial colleboration under any cir-
cumstances should be banned. There
is no need for financial collaboration.
Of course, now that wheat is pur-
chased from the private sector in
America, there will be a flood-gate
of investment which would be thrown
open because the love-call has gone
from India to Washington. So, we
have got to be careful that we impose
a’ceiling on remittances, and that re-
mittances should never exceed 10 per
cent of the depreciated capital of the
company. And banks or companies
should not be allowed any borrowing
from Indian sources, Neither should
we allow diversification of ‘Indian
companies, as they have allowed the
Indian Tobacco Co, to start hotels,
as if Indians cannot start hotels, or
to enter non-priority sectors.

As regards transfer of properties
and assets of non-residents, they do
a tremendous amount of under-valua-

tion. If Government detect the un-
der-valuation, they should please
freeze them...

MR. DEPUTY-SPEAKER: Now, the
hon. Member should conclude, ...

SHRI JYOTIRMOY BOSU: I do
not want to say anything more. I
have read the Bill thoroughly. It is
no use wasting time on that,

MR. DEPUTY-SPEAKER: Then,
let him conclude.

SHRI. JYOTIRMOY BOSU: Then,
I want to say one other thing.

They are talking about conserva-
tion of foreign exchange. But I had
received a letter last night. This had
been posted from London and bears
the London stamp. If Mr. Chavan
wants it, I can give it to him. It
mentions the name of a Minister of
the West Bengal Government who
came to Rome with his wife in the
first week of June under the plea to
aftend the meeting of the Tea Com-
mittee, FAO. It further says:
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“Although he attended the meet-
ing an hour or so in course of a
week (Enquire from the attending
officers). After that, he with his
wife and an escort from London,
toured the whole of Western Eu-
rope. All along, he stayed in five-
star hotels, moved in chauffeur-
driven cars. In all places, Indian
Embassies gave him VIP treatment,
The total expendifure of thig trip
was at least §7000. Where did he-
get it from?",

SHRI PILOO MODY: There are
no five-star hotels in Europe.

SHRI JYOTIRMOY BOSU: I do not
want to mention the name of the
Minister, but he is a Minister of the
West Bengal Government who had
gone to attend the FAO meeting, Mr.
Chavan, when he replies to the de-
bate, may kindly cover this point
also. If he wants the letter, I can
send it on to him, and when he re-
plies, he may kindly cover this point
also and say whether that is true or
not. This is what I have got from
London.

*SHRI C. CHITTIBABU (Chingle-
put): Mr. Deputy-Speaker, Sir, on
behalf of my party, the Dravida Mun-
netra Kazhagam 1 rise to express my
views on the Foreign Exchange Regu-
lation Bill, which has been introduced’
by the hon. Minister of Finance, Shri
Chavan,

Sir, this Bill contains 81 clauses.
Clauses 1 to 32 refer to the regula-
tions that are being imposed by the
Government on the use of foreign
exchange. Clauses 33 o 81 detail the
penalties and punishments that will
be meted out to those offenders cir-
cumventing these regulations. At the
very outset, I would like to point out
that 57 clauses in this Bill have been
taken verbatim from the existing Act.

The Public Accounts Committee of
this House in its 56th Report in 1968
pointed out how through over-invoic-
ing of imports the waluable foreign

*The original speech was delivered in Tamil.
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exchange is being drained out of the
country. The Law Commission in its
47th Report on the ‘Trial and Punpish-
ment of Social and Economic Offen-
regarding the amendment of Foreign
Exchange Act. In the light of the
experience gained during the last
several years, the Directorate of En-
forcement expressed the need for re-
regulating the flow of foreign ex-
change in and out of the country.
The Reserve Bank of India also felt
similarly and made some recommen-
dations in this regard to that the
leakage of foreign exchange can be
stopped. The hon. Minister of Fin-
ance in his introductory speech stat-
ed that this Bill has been drafted on
the basis of these recommendations.

Sir, the foreign exchange reserves
of a country denote its economic
strength. Nobody can dispute this
economic truth, But, not only the
prominent dailies of this country but
also many renowned dailies of the
‘world have repeatedly pointed out
that the present economie ills of ocur
country are due to the wrong and in-
effective policies pursued by the Cen-
tral Government. If you go through
‘the Economic Review, 1972-73, of the

Central Government, you will find
‘the following observation:
“Unlike last year, the current

financial year may end up with a
significant fall in the 1level of
foreign exchange reserves”.

"This is the observation of the Minis-
try of Finance of the Government of
India. Having realised this, T won-
der how the hon. Minister of Finance
has piloted this semi-baked and half-
hearted measure for the purpose of
conserving foreign exchange. The
Kaul Committee appointed by the
“Government of India pointed out that
annual leakage of foreign exchange
would be of the order of Rs 240
crores. But the economic experts
who tendered their evidence before
the Joint Committee expressed the
view that it would be of the order of
Rs. 1000 crores per annum. They
"have also categorically stated before
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the Joint Committee that this Bill will
not be of much use in. the matter of
preventing this huge drain of fareign
exchange.

Sir, here I have to express my
heart-felt sympathy for the hon.
Minister of Finance. The Minister of
Finance may have the prerogative of
piioting this halting legislation inten-
ded to revitalise the saffing economy
of our country. But, unfortunately,
though he has put the old wine in
the new bottle by incorporating ver-
batim as many as 57 clauses in this
Bill from the existing Act, I would
like to know from him whether he
has got the power to implement ihe
provisiong of this Bill. When he is
just to play the role of a Post Office,
when he is just to be the stamping
pad of somebody else I fail to under-
stand why he should have taken so
much trouble in getting this Bill
scrutinised by the Joint Committee
comprising of the Members of both
the Houses of Parliament and later in
getting this Bill passed by both the
Huses, After this Bill becomes a law,
he is ctamped out. The power of im-
plementing the provisions of this BRill
vests with the Personnel Department
of the Cabinet Secretariat function-
ing under the Prime Minister. It
would have been befitting if the
Prime Minister had piloted this Jegis-
lation. That would have given an
opportunity for the people of the
country to appreciate the efforts of
the Prime Minister in setting right the
economic disarray.

I want to know from the hon. Fin-
ance Minister how many of our coun-
trymen are in a position to under-
stand the efficacy of this Bill. Out of
56 crores of peoble, even 5000 may not
be aware of the consequences of vio-
lating this law. You may be able to
count on your finger-tips the number
of people conversant with the provi-
sions of this law. In our country
there is the vast number of gullible
people who can be hoodwinked easily
and that is why political chicanery
abounds in our country. That is why
politics has become a profession in
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our: country. When you talk about
foreigp exchapge to the people tra-
varsing in bullock-carts;, they can
only be silent spectators and never
active participants. The common pen-
ple of our couniry have net been
educated by the Govermment to the
extent of understanding the use of
foreign exchange. Only a  hapdful
coterie enjoys the benefits that flow
from the use of foreign exchange. The
Government have enacted the M.R.
TP. Act to prevent the growih of
moncpelies. which act as a stumbling
..o2i in the way of establishing so-
cialism in the country. While the
ena~tment of this law is being brag-
ged abcut by the Government: of
India as the first step in bringing so-
ciali*m to the country, for ali these
year: the Government have not cared
to prevent the leakage of foreign ex-
change running to several hundreds
of crores. Now, this half-hearted
legislation has been brought before
this House, If the Government were
serious to heip the poor, they should
have come forward with the proposal
for nationalising the entire import
and export trade of the country, Ne,
the Government would not offend the
susceptibilities of those who are the
r.ilch ecows of the ruling party for
election purposes.

Do the peor people get the import
and export licences? Can the Gov-
<rnment deny that all the import and
export licences are issued to mono-
polists like Birla, Tata and Bajaj who
are helding the economy of the coun-
try to ransom? Who are the benefit
ciaries of the blanket permits given
by the Government—not the poor peo-
ple of the country. I would like to
know from the hon, Minister of finance
whose party's calchword ig socialism,
what are the concessions and facilities
that have been given to Oberoi Hotel,
and to Coeco-Cola organisation, which
bas repatriated to a foreign country
Re. 40 crores in foreign exchange on
an investment of just Rs_ 4 crores, The
administrative inefficiency of the Cen-
tral Governmeni has been exploited
by the vested interests of the country
in the form of over-invoicing the ex-
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ports and under-invoicing the imports,
Can you say that Tata, who is sanc-
tioned foreign exchange just 40
pounds, is able to maintain himself in
London or New York or in other wes-
tern capitals? He has got behind-
the-screen  agreements  with his
foreign counterparts who take care of
him lavishly when he is abroad. The
consequence is that the nation is de-
prived of valuable foreign exchange.

In these circumstances, can Yyou
appreciate the hesitation on the part
of the Government to nationalise the
import and export trade of the coun-

try?

I would like to give another exam-
ple of how the fcreign exchange is
being looted. An actor from Tamil
Nadu cpproached the Finance Minis-
try for permission to picturise  his
film abroad and he also wanted
foreign exchange. Without a thorougi
scrutiny of the arguments ad-_-an_ce‘d
b)i him for going abroad to shoot his
film, the Finance Ministry accorded
its san~tion on the ground of zome
technical features and recommended
the sanction of foreign exchanze to
him. If the Ministry were to be com-
pelleg ‘o give an explanation of their
action, I am sure, Sir, the cat will be
out of the bag. I am referring to the
picture of ULAGUM SUTRUM VALI-
BHAN which was picturised abroad,
the actor-producer of which was
sanctioned Rs. 75,000 in foreign ex-
change for this purpose. Can the Cen-
tral Government explain how he was
able to get a: Bank guarantee running
ta 4, 5 lakhs before the foreign ex-
changs of Bs. 75,000 was sanctionsd to
him? One of the conditions for sanc-
tioning thig foreign exchange was that
he should remit Rs. 45 lakhs in
foreign exchange before the said film
was released in India. Could the
Minister tell the House whether he
gave that much money in foreign ex-
change” He could not have given
that much money in foreign exchange:
because the said fi'm was not exhibi-
ted in any foreign country to earn
that much money, This actor-pro-
ducer gave back to the Central Gov-
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ernment this money in Indian rupee
and not in foreign exchange as per
the stipulated condition. Without the
knowledge of Reserve Bank, he would
not have been able to bring about 4.5
lakhs in foreign exchange.

Another condition was that the
actor-producer should submit to the
Government a statement of expendi-
ture to the Government in regard to
the foreign wexchange sanctioned to
him. I am given to understand that
that also has not been complied with
by him. Yet another condition was
that no foreign actor or  actress
should act in the concerned film. But
it is common knowledge now that a
foreign acrtess has played an import
role in this film. Did she act in this
film without receiving any remunera-
tion from him? If he has given the
statement of expenditure to the Gov-
ernment, can the hon. Minister of
Finance tell the house whether this
foreign actress hss been paid remu-
neration in foreign exchange or not?
Either way, it is a contravention of
the stipulation laid down by the Gov-
ernment. What action has been taken
against this actor-producer for vio-
lating the forelgn exchange rules and
regulations?

In reply to a point raised by Shri
Lakshmanan of Dravida Munnetra

Karzhagam, the hon, Minister Shri
Ganesh stated on the floor of this
House that the actor-producer has

deposited about Rs. 4.5 lakhs in the
Tfeasury. Before he replied, did Shri
Ganesh pause for a moment and think
as to how he could have paid this
money, when he is not in a position
to pay the income tax arrears run-
ning, to Rs. 13.5 lakhs? When the
picture had not been released in
foreign countries, he could definitely
not have paid the dues of the Govern-
ment in foreign exchange.

MR. DEPUTY-SPEAKER: I think
the hon. Member is aware of the rules.
No secusation of a defamatory charac-
ter can be made unless he is in a
position {o prove it.
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SHRI G. VISWANATHAN (Wandi-
wash): He is referring to the ans-
wers given by the Minister prethmly
in this House.

MR. DEPUTY-SPEAKER: Please
do not mention any names.

SHRI G. VISWANATHAN: He is
not mentioning any names.

SHRI C, CHITTIBABU: The time
has come for making the people of
the country know about the nefari-

-oug political games being played by

the members of the party in power,
On August 8, 1972 this actor in cine-
matic overtones announced in  the
Madurai Conference of D.M.K. that
he would face the Indian Army on
the issue of State autonomy. The
ruling party at the Centre, agitated
by such violent utterances, threatened
him that action would be taken
against him under Section 18(ii) of
the Foreign Excange Act and issued
a notice to him containing 31 ques-
tions. When the actor-producer got
this notice, he got panicky as was
anticipated by the ruling party at the
Centre. The ruling party at the Cen-
tre did not lose this golden opportu-
nity. There was a meeting in Myla-
pore at Madras in which the late-
lamented Central Minister advised
him to save himself by coming out of
the DM.EK. with 100. M.L.As which
will ensure of the fall of the popular-
ly elected State Government. The
same Officer of the Department who
sent to-him thijs notice was deputed
to help him in drafting answers to the
questions.

1 had raised myself questions on the
floor of this House in regard to this
issue in November last year and April
and August this year. The hon.
Minister. Shri Ganesh has replied
that the matter is under investigation
and any divulgance of information
would hamper investigation. In re-
ply to Unstarred Question No, 3813
raised by Shri Madhu Limaye on
22.8-1973, the hon. Minister of State
in the Ministry of Home Affairs. Shri
Ram Niwas Mirdha has replied as
follows:
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“The Directorate of Enforcement
are inquiring into the alleged vio-
lation of the provisions of the
Foreign Exchange Regulation Act,
1947 by M|s Emgeeyar Pictures P.
Ltd, and its Managing - Director,
Shri M. G. Ramachandran. It will
not be expedient to disclosure fur-
ther details as it may hamper in-
vestigation. Based on the results
of the investigation, appropriate
action in accordance with the law
will be taken.

‘This is the stand of one Minister in
the Council of Ministers of the Gov-
ernment of India. Here, I would read
cut the answer given to Unstarred
Question No, 1942 raised by me on
3-8-1973, which has been answered by
Shri K. R. Ganesh:

Dtails regarding the expenditure
of the sum of Rs. 75,000 released
to the producer for the location
shooting abroad have since been
furnished by the Party to the Re-
serve Bsnk. Prima faocie, the de-
tailed explanation furnished ap-
pears to be satisfactory.

It is beyond my comprehension how
one Minister expresses his subjective
satisfaction about the explanation
given by the actor-producer, while
his own colleague in the Council of
Ministers says that the investigation
in this case is on and appropriate ac-
tion in accordance with the law will
be taken. I do not know which Minis-
ter is in complicity with the actor-
producer. At least the people of the
country have got a right to know
about this.

Even today, I would like to know
from the Minister whether the Gov-
ernment have received satisfactory
replies to 31 questions from the actor-
producer. According to my informa-
tion, the replies have not yet been
furnished by this actor-producer to
the Government of India. Will the
hon. Minister of Finance agree to ap-
point a committee for a thorough in-
vestigation into this scandal? When
thig is the sifuation, I wonder how
1675 L5—10
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this very same actor-producer has
been sent to Soviet Russia, In a
similar case, one Mr. Nagappa Chet-
tisr of Tamil Nadu, who has also been
served with a notice under Section
19(ii), has been legally stopped from
going abroad.

MR. DEPUTY-SPEAKER: I told
you that names cannot be mentioned
without giving prior notice under the
rules. Again you are mentioning
certain names.

SHRI C. CHITTIBABU: As I had
mentioned earlier, these names have
figured in the questions that have
been raised on the floor of this House.

MR. DEPUTY-SPEAKER: You
may refer to them. But, please do not
bring in new allegations.

SHRI C. CHITTIBABU: I am only
repeating the same allegation of vio-
lation of Foreign Exchange Regula-
tion Act. As I mentioned earlier, from
the answers to questions I have
quoted, it is clear that Shri Ganesh
iz shielding this actor-producer who
stabbed in the back of the political
party which has formed a stable Gov-
ernment in the State after obtaining
a massive mandate from the people.
I need not emphasise the fact that
this drama is being enacted under
the cover of statutory powers to top-
ple a domocratically elected popular
Government in the State. It is also
strange that, when the State Gove;n-
ments are not permitted to enter in-
to agreement with foreign govern-
ments, this very same actor-producer
has signed an agreement—I do not
know whether the Central GUVEI"I\-
ment have permitted this private in-
dividual to do so far producing a film
as a joint Ino-Soviet effort. I would
like the hon, Minister of Finance to
clarify whether in this agl:ee:nent
there is the question of foreign ex-
change involvement or not.

Besides the leakage of foreign ex-
change, we have got the problem of
black money and red money. Recent-
ly, when Shri Raghunatha Reddy, the
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Minister.of Labour. addressed a meet-
ing of the Bank Employees Associa-
tion at Madras, he exhorted to them
that they must extend their full co-
operation to the Government in tack-
ling the problem of black money. He
expressed the view that the powers
vested with the Government are alone
not adequate to tackle this problem.
But, the Joint Committee on the
Foreign Exchange Regulation Bill
of which the hon. Minister of
Finance, Shri Chavan, was also a
Member, had not cared to incorporate
the suggestions made befora it by
the Reserve Bank Employees’ Asso-
ciation for the purpose of effectively
stopping the leakage of foreign ex-
change. On the one hand, the Bank
employees are asked to assist the
Government in this respect, and on
the other, the suggestions of the em-
ployees of the premier Bank are
brushed aside.

I have narrated these things to
show to you, Sir, that the laws of the
land have become instruments for
political profiteering and for subjugat-
ing political enemies. From the ins-
tances I have given, it wil] be clear
to you that the laws have not become
potent weapons for egonomic eman-
cipation. Instead of implementing
the laws objectively for the welfare
of the people, the provisions of the
lawg are being used for perpetuating
thie power of the ruling party. As 1
am sure that this Bill is also going
to help the rich and vested interests
behind the screen and it is not going
to contribute anything to the econo-
mic rejuvenation which alone «an
help the poor, I oppose this Bill.

With these words, I conclude.

SHRI INDRAJIT GUPTA (Al-
pore): Sir, this Bill hag been intro-
duced with a very laudable objective,
namely conservation of the fq‘relzn
exchange resources of the country
and proper utilisation thereof in the
interests of the economic development
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of the country. That is a polite way
ot expressing the concern not only of
the Government but of the entire
country at the tramendous illegal
drainage of foreign exchange which
has been taking place over the last
many years and which is an open
secret known to everybody.

Therefore, we have to test this bill

by the critarion of its capacity. o the

seriousness or the intention behind it
to plug the major loopholes in so far
as thepe loopholes are discerning. In
one word I would say that to my
mind thig Bill indulges; more in a
great deal of window-dressing than
on anything else. I do not deny that
in some of the provisions there has
been an attempt to plug some of the
minor loopholes, but many of the
major loopholes have been left stand-
ing wide open, and the reason for
that as I was able to understand as
a member of the Joint Committee
has been the concentrated pressure of
many Chambers of Commerce, many
big business houses and import and
export hoyses, which took an active
part in making their representations
to which they are naturally entitled to-
There was concemtrated pressure by
them and the result has been that the
whole thing hag been diluted and
watered down to an extent which, to
my mind, will not make this Act an
effective weapon in the hands of the
Government if the Government remlly
wants to conserve our foreign ex-
change resources.

Let me give an example. As Shri
Jyotirmoy Basu also mentioned, the
Reserve Bank of India wag given a lot
of powers in the past. There is no
doubt about it that they have been
armed with considerablel powers, even
in the past. But, despite that, we
were not able to check this fllegal
leakage of foreign exchange on a
massive scale. Now, we find thet the
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Chambers of Commerce the big busi-
ness houses, expert and import
houses, their representatives and coun-
seis have concentratid their argument
on this point that there is too much
of power given to the Reserve Bank,
that there ig undue concentration of
powers in the hands of the Reserve
Bank, that there is excessive powers
of central given to the Re¢gserve Bank
and that, therefore, these must be
redyced. Shri Chavan was just now
taking great pains to recount a num-
ber of new responsibililies which
have no doubt been added to the
functions of the Reserve Bank. The
field has been widened so that in
many more cases the prior permission
and prior approval of the Reserve
Bank may be required. But, may I
humbly submit that these things by
themselves do not ensure that the
powers of the Reserve Bank will in
any way be more effectively utilized
than they were in the past? In the
context of these people complaining in
the name of excessive control undue
voncentration of powers by the Re-
serve Bank let us see what clause 74
says, It reads:—

“The Reserve Bank may, with
the previous approval of the Cen-
tral Government, by order, delegate
any of its powers or functions,—

(i) under section 8, 9, 10 or 11
or sub-c.ause (b) of clause
(A) of sub-section (2) of
section 17 or sub-section (7)
of section 17 to any authoris-
ed dealer; or

(ii) under section 8 or 9 to any
money-changer...."”

The authorised dealers or money
changers are genecrally the foreign
banks in our country. Now much
more power if being delegated to
them by this clause. I think this
clause will be welcomed by the
chambers of commerce and big busi-
ness houses because this is precisely
what they were wanting,
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May I ask another question? Has
the Government considered the desi-
rability of giving retrospective effcct

to any part of this Bill? For ins-
tance, clause 26(4) reads as
follows: —

“Notwithstanding anything con-
tained in any other law no transfer
of an interest in any business in
India made by a person resident
outside India fo any person also re-
sident gutside India shall be wvalid
unless such transfer is confirmed by
the Reserve Bank on an application
made to it in this behalf by the
transferor or the transferee.”

1 welcome this clause. But it is
rather like locking the stable-door
after the horse has run away.

I have in mind—Mr .Ganesh knows
it verywell—the affairs of the Metro
Cinema. 3 was raised so many times
in this House. He himself admitted
here in a statement that he made in
the House, that the Government has
got ample grounds to suspect that
there was some shady deal behind it.
The| word used by him was “shady”
deal, But what happened ultimate-
ly? The Law Ministry was consulted,
the Company Affairs people were
consulted and then Mr. Ganesh came
forward with the answer that under
the Act as it exists, it there is a
transfer of business in India by one
foreign party to another foreign party,
then that is valid and nothing can
be done about it.

Now, they have come forward with
this new clausel which is very good.
But unless it is given some retrospec-
tive effect, all these deals, like, the
Metro transfer or so many others
which have taken place will be abso-
lutely outside the ambit of this Act,

Then about the question of 40 per
cent ownership of shares by a non-
resident, if it is more than 40 per
cent, it will be considered to be a
capital of a non-resident, otherwise
not. I suggest this is a fantastic
figure. Now-a-days, it ig well known
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to anybody that even with a block of
20 per cent shares, a whold company
can be controlled. Here, what is
stated is that if shares are held by
foreign parties not beyond 40 per
cent, then that will not be treated as
the capital of a non-resident. I think,
this is a fantastic figure that has been
prescribed. This is itself opening a
loophole very wide open. I would
suggest to him that this 40 per cent
should be reduced to 15 per cent or
10 per cent. With 40 per cent shares
in the hands of foreigners, you try to
pretend that that company cannot be
controlled by foreigners! Who is
being taken for a ride?

Another point that I would like to
make is this. About the Indian big
business housels which are being
allowed increasingly to start business,
to set up manufacturing units, and so
on, abroad, I do not find in this Bill
anything very effective to keep a close
watch and seruting on them and to
check any illegal or improper foreign
exchange dealings which they are lia-
ble to j~dulge in. I find their num-
ber is going up,

In a reply given in a statement
only this morning 1 find that between
January—June, this year, only the
first six months, there iz a list of
these joint ventures which have been
sanctioned by the Government abroad,
We find the people who are parti-
cipating in these joint ventures abroad
from our side are the same sort
of people—Mahindra & Mahindra in
Indonesia; Tatas Export Ltd. also in
Indonesia; Century Spinning and
Manufacturing Co., also in Indonesia;
Sarabhai Chemicals, Singhanias, etc.
The Oberoi Hotelg Ltd. have been
allowed to start a five-star hotel in
Sri Lanka. Altogether 163 such pro-
posals for joint ventures abroad have
been sanctioned. I know, the figures
will go up. The export of Indian
capital abroad is now an establish-
ed thing which this Government is
encouraging. I want to know from
him what is There in the Bill which
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really provides for any close watch
and scrutiny on the foreign exchangs
Qeaiings of those big business houses
in this country which are going on in
joint ventures abroad. I do not find
anything here,

About under-invoicing and over-
invoicing of course, all those clauses
have been referred to by Mr. Chavan,
that =ll attempts are being made to
kedp them within some sort of con-
trol. But I would suggest that noth-
‘ing can be done effectively about it,
The whole machinery of this under-
invoicing and over-invoicing has been
perfected so much in a million dubi-
ous ways by these people over the
years. Why not certified copies of at
least those contracts and the bills of
lading be deposited compulsorily with
the Reserve Bank of India? You must
know the thing is dome through the
bills of lading which you have to com-
pare and check up with the contracts
and certified copies of these documents
should be registered compulsorily
with the Reserve Bank of India but
there is no provision of this kind of
a thing here.

About the ceiling on the repatriation
of profits by the foreign companies, I
do not want to add anything. A huge
drain is going on. This was mentioned
by Mr. Jyotirmoy Bosu. But I would
say also that it is interesting to see
the ways these foreign companies here
operate. He has referred to the
National and Grindlays Bank. I also
wish to make of brief reference to it
because that is the biggest and oldest
foreign bank operating in this country.
The point is that in 1969 the First
National City Bank of New York has
obtained 40 per cent beneficial interest
in the equity capital of the Grindlays.
That is known and after that, every
yvear in the name of paying technical
fees—the technical fees paid by the
National and Grindlays Bank to the
Pirst National City Bank of New York
because they hold 40 per cent of their
equity |capital—they have come to
some agreement among themselves
that technical fees will be pald year
after year. In the name of technical
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fees they are remitting Rs. 28.80 lakhs
in 1970-71 and Rs. 29.70 lakhs in 1971-
72. This has . become anoiher outlet
through which huge amounts of foreign
exchange fare being taken away. It
is absurd to imagine that a foreign
bank which has a 110 years standing
in this country, the Grindlays Bank,
now at this late stage are required to
pay these huge amounts as technical
fees to the First National City Bank
o New York. Also what have they
done? Buildings acquired or construct-
ed or which are owned by the National
Grindlays Bank in  India—out of
Indian profits naturally—have been
transferred to their head office. Their
ownership has been transferred to the
Head Office jn London and the Bran-
ches of the National and Gtindlays
Bank in this country have become the
rent-paying tenants of their own head
office and on that score, they are pay-
ing for depreciation, for repairs, for
rendvations and for maintenance of
these buildings and on all these ac-
counts another big amount is going
out of the country. What are we
going to do about all this? These
loopholes cannot be plugged, I think,
by the Bill as it stands.

I might also mention in passing that
the so-called technical advice for which
they are paying fees is now being
exercised in a way that all small depo-
sitorw ate being ddiven away from
the Grindlays Bank. They have im-
posed new restrictions putting mini-
tnum lnits of balance to be main-
tdined in their bank and  already
since 1972, 60,000 small depOsitors
have been driven out of this bank be-
cause they no longer come within the
minimum permissible limit they have
‘aid down. This is the kind of tech-
nical advice which has been given by
the First Nafional City Bank of New
York for which they are being paid
huge technical fees. This is the kind
of thing which is going om.

To my mind, the central corpus of
this Bill lies in clauses 26, 27 and 28,
the central corpus by wh!eh we have
to test the sincerity or ol'hel‘wlse of
% Government to make a really seri-
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ous effort to plug thls foreigh ex-
change leakage. Now, as far es
clause 28 is concerned, I find that the
Minister himseli has come forward
with some amendments which will be
taken up in due course. I think he
had circulated those amendments, This
clause 28 as it stood meant that any
Indian company or any Indian firm
here would directly buy the gSods
from the branch of a foreign company
or a foreign company in this country,
buy their goods ang sell them directly
in the market through the retail dis-
tributors on the condition that they
may utilise the brand name trade
mark if you like to call it that way,
the brand name o! the foreign com-
pany so that it may sell it elsewhere.
.There is nothing to plug that loop-
hole. I have no time to study the
details of Mr., Chavan's amendment.

SHRI YESHWANTRAO CHAVAN:
I have accepted Mr Madhu Limaye's
amendment.

SHRI INDRAJIT GUPTA: We iwill
come to the amendment stage later.
All T ean say is, till Mr. Madhu
Limaye's amendment was brought {o
your notice or attention there was a
dangerous gap. These foréign com-
panies get something manufactured
here locally and they put their brand
name or trade mark of foreign name
and market it as such. Theére is a big
gap. No other bigger fraud or cons-
piracy can there be. They show these
amounts as profits of the foreign com-
pany and in this way they repatriate
huge amounts out of the country.

PROF. MADHU DHNDAVATE
(Rajapur): Mr. Madhu Limaye's
amendment wil] plug such loopholes.

SHRI INDRAJIT GUPTA: Here it
is thé other way where they circum-
vent it by showing that they have no
diréct conneefion with that company
beckiuse they buy the and sell
them indepéndently, have to
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use the trade mark of that company.
That may be plugged. Now, by this
new amendment I hope it will be done,
and ] hope the House also will be vigi-
lant to see to that.

Clause 26 is a cOntroversial thing
because this refers to branches of
foreign companies operating here.
Foreign companies are registered
under Indian Companies Act. Those
branches which are here of foreign
companies operating here, are not
registered under our Indian Companies
Act. They are not required to regis-
ter thetnselves uptill now as the law
stands. Who are these? Mr, Jyotir-
moy Bosu referred to them as multi-
national  e9rporations, about which
countries more vigilant than usg have
been expressing grave concern, Over
‘he last few months and years the
activities of these multi-national and
multi-pronged corporatiing have pene-
trated in to the economy of so many
countries. These people have got
branches operating in our country
and those branches are not registered
under our Act. They are therefore
not amenable to our discipline, our
legislations in the matter of Company
regulations. And, in this Way some
wishy-washy things are done. In ac-
tual practice, what we find ig that
theee companies take double advant-
age. It is not as though they are such
types of companies who are very weak
in the matter of competition with our
Indian firms. Not at all They are
the ‘people representing multinational
corporations, having multi-national
ramifications. They are stronger than
our own people, and by our own peo-
ple, T am not referring to Birlas and
Tatas. I am referring to tens and
thousands of entrepreneurs and indus-
trialists and small-scale, medium-scale
people and so on in this country, who
do not have either the desire or the
capacity to gain for joint collabora-
tion with foreigners. They are small
people and they are medium people.
They are people who want to develop
this country on the basis of celfreli-
ance. But what happens? These par-
ticular branches are operating in this
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country more and more; they cannol
be brought within the control of our
Companies Act; they are not registered
under it. They have the double ad-
vantage. They enjoy their own poten-
tial power of competition by virtue of
their enormous resdurces which are
backing them. Secondly, they are
free to operate here, in our country,
outside the ambit of our Companies
Act.

This is a major loophole which is
sticking up this Bill as a big nose of
anybody else is sticking up. I am
surprised that Shri Chavan cannot
see it. Therefore I say that—I see
more amendments have been tabled—
he will give some consideration to
this effect only. Let us at least put
those branches of these foreign com-
panies—this is what we are asking
for—on the same . footing as those
forelgn compenies which are registered
in India. Nobody is demanding thro-
ugh this clause some nationalisation
or some such terrific radical sounding
thing which scares our Government so
much. There are foreign companies
registered in this country. At least
should not the branches of these fore-
ign companies which operate in this
country be put on the same footing?
Make it obligatory for them tp register
themselves under the Indian Compa-
nies Act or, otherwise, you prohibit
them from carrying on their business
here. I do not know whether these
ventures which have been started b¥
the Indians in other countries are also
subjected to any of their owns laws
or financial discipline or whether there
is any precondition existing there
under which these countries should
not make them subjected to any of
their own laws or financial discipline.
I am not aware of what happens in
other countries. But, certainly, this
plays havoc in our country. There-
fore, this clause 26, I think, must be
amended—amended only to this extent
which is enough for the present. I
do not say it will plug all the loop-
holes. But, at least, they must be
compelled to register under the Indian
Companies Aect.
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Clause 27, I think, is the one which
leaves a loophole for the Indian hig
‘business houses operatirig abroad for
opening manufacturing and commer-
cial ventures in the foreign countries
and doing all kinds of malpractices
without being checked.

Ag regards clause 28, I have
-already referred to it, it has perhaps
-caught the attention of the Minister
now. He will try to do something
about that. I could not follow in his
opening remarks how exactly he was
commending this new proyvision,
which has been put in as a safe-
guard, I suppose, against what you
call ‘vexatious search’. This is a
clear example of the pressure of
Shri Piloo Mody and his friends, 1
say this is a victory for them.

SHRI PILOO MODY: Victory will
be always ours.

SHRI INDRAJIT GUPTA: I would
like to know this from him, That
means you are opening the door for
a . prolornged litigation because, who
is going to judge what is the vex-
atious sparch. Am I to take it that
when a vexatious search is carried
out with all the bona fide intentions
and when it results in caching some-
thing, it will immediately be chal-
lenged? Will the officers. who have
carried out that search with all good
faith be subjected to penalties? Will
that be because the court will bold
that in this vexatious search nothing
has been found?

SHRI PILOO MODY: That is what
“exatious search’ means.

SHRI INDRAJIT GUPTA: You
wil]l please tell that when you partl-
cipate. I do not want you to do iHat
now,

SHRI PILOO MODY: You said you
wanted to know that from me,

SHRI INDRAJIT GUPTA: Not out
of turn.

Sir I say that this kind of provi-
sion is going to demoralise your en-
tire enforcement directorate. This 18
a very dangerous thing, ~ Everytime
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we know big raids or big searches
were carried out in some big busi-
resg houses; in Calcutta years ago
when big searches were made in re-
gard to jute exports and all that, a
big commotion was picked up in the
big business cireles. Since that time
they have all been saying that they
must not be subject to harassment. I
say why you put in the term like
‘vexations search’ in the draft statute?
If you put it, then you must tell us
what do you mean by wvexatious
search? Who is going to decide this?
Arid how is it going to be defined?
Does it mean that when a search is
carried out and when it does not pro-
duce any results, you will say that
the aggrieved party will go to the
court? Suppose the courts being
what they are say that it is not a
vexatious searh, Does it mean that
even the officers must be penalised
for that? If that is done, then what
would happen to the morale of the
officers? 1 do not think this is the
way of strengthening  the enforce-
ment directorate at all, This is a
way of weakening them and demora-
lising their officers. Then, Sir, I
wanted to bring to the notice of the
House some more points. There are
many things. But, there is no time
for that.

I would only say that this amend-
ing Bill has come up before the
House after many many years. Please
try to see that you da not leave any
loose ends and loopholes. But, please
try to make it effective because we
are in the midst of a terrific economic
crisis, foreign exchange crisis and a
political crisis, The nation cannot
afford this kind of malpractices; in
this illegal manner, there is drain in
our foreign exchange. We cannot
afford this drain and theft of foreign
exchange to go on like this. I am
sure the Minister realises that and
the entire Government also is per-
turbed over this question and they
should not in any way succumb te
any undue pressures of these circles
which have been indulging in these
things, I want that they should not
be allowed to go in the same way,
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MR. DEPUTY-SPEAKER:
Jagannath Rao,

SHRI PILOO MODY: Leg him not
make a vexatious speech, I am going
away.

SHRI JAGANNATH RAO (Chatra-
pur): I wish to make a few obser-
vations in regard to this Bill. It is a
consolidating and amending Till
which seeks to replace the Foreign
Exchange Regulation Act, 1947, The
working of the ‘1947 Act hag shown
that there are several loopholes which
need to be plugged, so that . the
measure could be made more strin-
gent and the leakage of foreign ex-
change may be stopped. But as I
went through the Bill I began to
have many fears that the objective
with which the amending Bill had
been brought forward perhaps would
not be achieved.

Shri

In the Statement of Objects and
Reasons appended to the Bill it has
been said:

“There is need
among other matters, the entry of
foreign capital in the form of
branches and concerns with subs-
tantial non-resident interests in
them, and the employment of
foreigners etc...”,

T would like to know how this Eill
has tried to regulate the entry of
foreign capita] in the form of branches
and concerns with substantial aon-
resident interests in them.

If you look at clause 26 you will
find that it is nothing but a reproduc-
tion of section 18 of the old Act and
Explanation I thereto. Perhaps, sec-
tion 18 was more stringent +than
Clause 26. If you look at the Expla-
nation to section 18 of the old Act,
you wil] find that it reads thus:

for regulating,

“The companies referred to in
sub-section (1) are companies noi
incorporated under any law in
force in India in the case of which
any of the following conditions is
fulfilled:—
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(a) that the company is by any
means controlled directly or in-
directly by persons resident in
India; or

(b) that more than half the sums
which, on a liguidation, thereof,
would be receivable by holders of
share or loan capital, would be re-
ceivable directly or indirectly by,
or for the benefit of, persons resi-
dent in India.”.

‘Clause (a) of this Explanation refers

to control. But control is nowliere
defined in the Companies Act. A
person need not have 51 per cent
shareholding or 40 per cent share-
holding or even 33-1/3 per cent or
even 25 per cent shareholding for this
purpose. Control is a question of
fact. A person owning 10 per cent of
the shares may also be able to con-
trol a company, and there are ins-
tances where he can control the func-
tioning of a company. Therefore,
corrtrol has been cleverly and purpose-
ly not defined in the Companies Act.
By omitting this provision contained
in Explanation I of section 18 of the
old Act, this provision is being made
more_innocuous. Under the old Act,
any company with 10 per cent -share-
holding or any person having 10 per

cent of the shares or interest
in the shareholding to the ex-
tent of 10 per cent who con-

trols, would be covered by the Act,
but now that is taken away and we
are limited to 49 per cent or 40 per
cent.. Why should there be 40 per
cent for this purpose?

Why should a foreign company not’
register itself in India? It should be
subject to the discipline of the coun-
try in which it operates. I have no
objection if Indian industrialists who
are starting companies elsewhere are
also made subject to the financial
discipline of the countries in which
they opetrate. That is but natural
Why should be exclude these peopte?
The present provision means that
onlyr.fltls-mpercentormam this
Act would’ apply. But where the
capital of a foreign company or a
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foreign non-resident is 40 per cent or
less he is not bound by the condit?ons
given in the Act. What is the idea
behind this? Therefore, I am not
able to appreciate this. Perhaps,
section 18 of the Old Act was per-
haps more stringent than the enlarg-
ed clause 26 which runs into several

As pointed out by my friend, Shri
Indrajit Gupta, why not the branch-
es of foreign firms also register them-
selves in our country so that they
come under the discipline of the com-
pany law and the Foreign Exchange
Regulation Act? I doubt whether the
Finance Ministry consulted the com-
pany law department before bringing
in this amendment.
related things. The functioning of
these companies, firms and associates
is going to be affected. That depart-
ment knows the lapses, abuses and
distortions committed in the opera-
tion of companies. I do not know
whether they have been consulted.

As regards repatriation, as the pre-
vious speaker said, there is no limit
to it. The repatriate their profits
under different heads, dividends,
commissions, head office expenses and
so on. In reply to a question, it was
stated that crores and crores of
rupees are being taken away every
year. Therefore, there should be a
ceilidg on foreign capital in our coun-
try. There is no dearth of capital
in the country. There is enough
money. People who are in a position
to invest are investing. So there
should be a limit of 20 or 25 per
cent.

Then why should any foreigner or
non-resident be allowed to trade in
our country? I can understand it if
he is engaged in production, manu-
facture or processing which are all
defined in the Bill. But for trading,
we should not have any foreigner in
the country. Even the Central Gov-
ernment or RBI should not have the
power to permit any foreigner, even
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a technical man, when talents .m
available in the country in various
fieids of industrial activity. Let us
give opportunities to our own talent-
ed people to play their part.

I would add that foreign banks
should not be appointed as dealers
or money changers. The RBI and the
nationalised banks should discharge-
this function.

The study team has said that nearly
one-fourth of the leakage in foreign
exchange every year is through over-
invoicing of imports and under-in-
voicing of exports. This is done by
big business houses and big business-
men. They all belong to a group of
companies which is defined in the
MRTP Act and Companies Act. They
operate within themselves. It is diffi-
cult to catch them. I do not think
everi the enlarged cl. 28 would go a
long way unless officers of the RBI
are posted in several places in foreign
countries to check at the time of the-
deposit of d ients,  agr ts,
bills of lading etc. All these tHings
are deposited there. I think a care-
ful personal watch is necessary to
see that these malpractices are not
committed. Mere enactment of law
would not serve the purpose.

I am glad that cl. 28 is now being
sought to be amended by the inclu-
sion of (¢). Otherwise, there would
have been a great lacuna which I
myself felt would be a source of con-
tinued evil.

This Bill, as introduced, tries to
define offences and also imposes
severe penalties. When we read the
first part of the clause. it is severe,
but when we read the second part,
power is given te the court to give a
lesser punishment. The first part
may please MPs; the second part will
please businessmen, This need not
have been put in there. It is open
to the court if the circumstances of
the case deserved to give a- lesser
sentence. For commission of a second
offence, you have provided a severe:
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[Shri Jagannath Rao]
penalty, but even in such cases
power is given to the court to award
a sentence of imprisonment of less
than six months. I cannot understand
this. I have been in the profession
for more than 25 years.

15.00 hrs.

SHRI YESHWANTRAO CHAVAN:
He is out of touch with the profes-
sion.

SHRI JAGANNATH RAO: I am in
touch with it. Please point eut to
me any Act where such a provision
is there. Even for second offence,
discretion is given to the court by
the statute to award a lesser sen-
tence. I have not come across such
a thing; 1 shall be happy if you could
advocate me.

MR. DEPUTY-SPEAKER: Would
you like to continue on Monday?

SHRI JAGANNATH RAO: Yes,
Sir.

MR. DEPUTY-SPEAKER: All right
then; we take up Private Members’
business now.

15.01 hrs.

ERADICATION OF POVERTY
SCHEME BILL®

St A weR dyw (FREq)
# qEarT Far g

“f Zw ¥ A0 Fr I T
T FT IgFT FW A
fadar #1 queafya o
w1 waafa & a1

MR. DEPUTY SPEAKER; The gques-
tion is:

“That leave be granted to intro-
duce a Bill to provide for & scheme
for eradication of poverty from the
country.”
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The motion was adopted.

s 9 ww. dew & fagw N

qRETfad F4v g
CONSTITUTION  (AMENDMENT)
BILL®

(Insertion of mew articles 1254 and
2214)
=t vy femd (aiwr) ;& weafaq
Feavg “fie wiea & afaar # ATEm-
- g7 O arer Frdas® w1 goeaTfo w1
Ft wafa &«

Mr. Deputy-Speaker: The question
is;

“That leave be granted to introduce
a Bill further to amend the consti-
tution of India.”

The motion was adopted.

=it ey fawd & faodaw w1 qo-
wqrfad w341 § |

UNIVERSITY GRANTS COMMIS-
SION (AMENDMENT) BILL®

Insertation of new section 12B and
amendment of section 14)

ol wY fomd (wher) : & e
Far § fr fawafaemea s g
wfafagw, 1956 &1 AT WwET FTH
T fadas 1 quoaTfam 3 #1717
wfe & sy 1"

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to introduce
a Bill further to amend the Univer-
sity Grants Commission Act, 1956.”

The motion was adopted.

sit ey fowds - & fadas #1 goenifoa
FE@IE |
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DELIMITATION (AMENDMENT)
BILL*

.(Insertion of new section 9A)
ot 7y fom3 (aiwr) « & seAw
Fear g* fw afrdim wlafaam, 1972
FIHIC G @ e fadas 50
9T wArfad F@ S Aqwfa Sy

MR. DEPUTY SPEAKER: The
-question is:

“That leave be granted to intro-
duced aBill to amend the Delimita-
-tion Act, 1872."

The motion was adopted.

st w1 femd - & fadaw &1 9v-
eqTfaT FTATE |

"CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

{Omission of sections 107 and 109)

=t my fomd (i)  F qeE
Fear § frawe wfemsfear, 1898
& A gNET FO A fadaw w1
9T TqTfed w0 FY gaAfa fromyr

MR. DEPUTY SPEAKER: The
~question is:

“That leave be granted to intro-
‘duce a Bill further to amend the
-Code of Criminal Procedure, 1898."

The ti

was JrAJ

=t 7y Tamd : & fdus &1 g
FqTiad FATE |

‘UTILIZATION OF LAND ADJOIN-
ING RAILWAY TRACK BILL*

SHRI VISHWANATH PRATAP
'SINGH (Phulpur):Sir, I beg to move
for leave to introduce a Bill to pro-

BHADRA 2, 1895 (SAKA) Netaji National

310

Academy Bill
vide for the utilization of land ad-
joining railway track on both sides
for agricultural purposes.

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a Bill to provide for the uti-
lization of land adjoining railway
track on both sides for agricultural
purposes.”

The ti

was

K ]
P

SHRI
SINGH:

VISHWANATH PRATAP
I introduce the Bill,

LEPROSY CONTROL AND REHA-
BILITATION OF LEPERS BILL*

SHRI VISHWANATH PRATAP
SINGH (Phulpur): Sir, I beg tn move
for leave to introduce a Bill to pro-
vide for prevention and control of
leprosy and rehabilitation of lepers
and for matters connected therewith.

MR. DEPUTY-SPEAKER: The
guestion is:

“That leave be granted to intro-
duce a Bill to provide for preven-
tion and control of leprosy and re-
habilitation of lepers and for mat-
ters connected therewith.”

The motion was adopted.
SHRI - VISHWANATH PRATAP

SINGH: I introduce the Bill.
15.03 hrs.
NETAJI NATIONAL ACADEMY

BILL—contd.
by Shri Samar Guha

MR. DEPUTY-SPEAKER: We shall
now take up further consideration of
the Netaji National Academy Bill
moved by Shri Samar Guha. He has
to continue his reply. I should say

*Published in Gazette of India Extra-
 24-8-T3.

ordinary Part II, sectlon 2, dated
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[Mr, Deputy-Speaker]
that” while moving the Bill he took

54 minutes and I hope he would not
take too much time now.

SHRI SAMAR GUHA (Contai):
The Minister has made some observa-
tions and I have to reply to them.
I am thankful to those Members who
gave ‘A’ category priority to this pat-
riotic Bill and to all those Members
also who have given their unanimous
support to it. I have no doubt that
people outside will highly appreciate
the patriotic support that had been
lent to this Bill by the Members be-
longing to all parties in the House.
Unfortunately the reply given by the
Minister that day does not reflect the
fervour of the unanimous support that
had been given by all sections of the
House. That also reflects the wide
and big hiatus, immeasurable hiatus
if T may say so, between the feeling
of the common people of our country
and the feeling of the imstitution of
power that is ruling the destiny of
our people. In any part of our coun-
Yy, in all patriotic houses from
Nagaland to Gujarat, or from Tamil-
nadu to Kashmir a portrait or pic-
ture of Netaji is invariably found.
But it is a matter of regret that ex-
cept in one State;, neither in the
offices of the Central Government
nor in the offices of any State Gov-
ernment, nor in the Defence estab-
lishments, a portrait or picture of
Netaji is found. It is also a matter
of regret that in this House a large
number of members, not omce or
twice, but many times requested the
Speaker to have a portrait of Netaji
in the Central Hall but even that
patriotic demand has not been con-
ceded.

Many people ask me, why do I
wear this amblem of Netaji always?
I know there are criticisms that it
is an infantile exhibition of here wor-
ship. Some people also feel, that it is
a melodramatic posture of political
immaturity. Some others have even
hinted that I am trying to make a
political trade on the heritage of
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Netaji. I have just now said that
there is a big hiatus between the
feelings of the people and the feeling
of the ruling power for the last 25
years and that is the reason why as
a mark of protest I am wearing this
badge of Netaji. At my age, which
is almost near old age..

MR. DEPUTY-SPEAKER- You
look very young.

SHRI SAMAR GUHA: With an
experience of 40 years of humble ser-
vice to the country, ordinarily it does:
not befit me to wear this badge. But
I repeat, I wear it as a mark of pro-
test that the feelings of admiration,
adoration and homage of the people
to the great revolutionary have not
been, what to speak of adequately,
even minimally reflected in the atti-
tude or feeling of the ruling power
towards him. It is as a constant re-
minder of this basic fact that I wear
this badge| and I wil] continue to
wear it as long as I happen to be a
member of this House.

There has been somewhat confu-
sion about the object of this Bill.
Some friends who spoke during the
debate thought that in the name of
Netaji National Academy Bill, I
wanted to ask the Government to
set up a new university. The minis-
ter also said that there are already
six national universities and as if I
was advocating the setting up of a
seventh nationa] university, Also
there has been a little bit of mis-
understanding as if the whole ob-
jective of this Bill was to project the
image of Netaji, project the political
philosophy of Netaji and create a
centre of propaganda for his political
and philosophical ideologies. This is
far from the objectives that have
been outlined in this Bill.

Sir, I have already said in my
earlier part of the speech that Netaji
wants to live in posterity, npot as
Subhas Chandra Bose but with a
nameless name, as a patriot, as an
Indian pilgrim. That is why he has
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named his autobiography as “The
Autobiography of an Indian Pilgram.”
In it lies the inner being of a revo-
tionary who was essentially an Indian
missionary, He merged his identity
with the identity of his motherland,
with the aspirations of his mother-
land. I wanted that such a National
Institute or National Academy should
be set up to deal with the problems
which are very vital to the national,
and deal with problems which are
living and which give an integral out-
look of the ideological understanding
or evaluation of Netaji's politics,

What are the subjects that I want-
-ed this National Academy to take up?
I wanted it to take up the economics
of planning, a comparative study of
political philosophies, advance mili-
tary science and problems of national
integration.

I wanted the association of the
name of Netaji with this Institute
because it has been agreed by all
that Netaji is the father of Indian
national planning. There are plan-
ning ceils of the Government but it
is absolutely essential for our coun-
try to have advanced studies, higher
researches on the subject of national
planning, because the concept of
national planning originated essen-
tially in the totalitarian countries
with totalitarian concepts and it had
its own fulfilment in a totalitarian
policy. To have national planning
in a democratic set up is not an
easy task. This is one of the reasons
why our planning, the concept of
planning, the dynamics and mechanics
of our planning have failed. because
we have not been able to integrate
" the principles of our planning with
the principles of our democracy.
Therefore, I feel that Netaji started
the process as the President of the
Hraipura Congress where in his presi-
dential address he outlined the basie
principles of the planning that India
should follow. It is absolutely essen-
- tial, if we want to build up a demo-
cratic society based on socialist princi-
‘ples, that an independent institute
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should be set up to make a -higher
study of the objective of planning
and how the objective of planning
can be fitted into the democratic set
up of our country. That is the reason
why I wanted that the economics of
nationa] planning should be one of
the subjects for this Netaji National
Academy.

Coming to military science, I do
not know whether any country in any
part of the world, within the last one
century, within a period of 25 years
faced five external aggressions. The
issue of our national security is very
vital to our country. Even now we
have potential enemies. We should
not entrust study of all the problems
of defence. all the problems of na-
tional security only to the defence
personnel, only to the official defence
organisation, but there sould be cer-
tain higher independent institute
which should go into the matter to
have an indepenedent study of the
problem, keeping in view the pro-
gress of the modern trend of military
science all over the world. After the
great revolutionary Shivaji, Netaji is
the greatest military genius and that
is why I wanted that our defence
people, our security men, our studies
of the issue of national security
should have at least the inspiration
of the greatness of that military
genius which we have found in
Netaji.

The third objective of the Academy
is the problem of national Integration.
Even now, when the Nationa! Integra-
tion Council is meeting on many
occasions, India is facing many
problems which affect our emo-
tional integration. We thought
that after partition the comrmu-
nal problem would be solved. But
even after partition, in that and this
part of the country, in this and fhat
part of the sub-continent communal
problems have raised their hydra-
head. Not only communal problems
but regionalism, linguism, provincial-
ism. casteism and many kinds of
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separatist and divisive tendencies are
plaguing the soul of our country but
creating a dangerous situation,

There is also another dangerous
“son of the soil” theory, Now, we
hear in every part of the country as
if a Bengalj is not an Indian, as if a
Gujarati is not an Indian, as if a
Gujarati has no right to settle in
Bengal and do his job there, This
problem of lack of national integra-
tion has become so serious. Unless
we seriously tackle the problem, we
may have to go the European way.
Europe has greater common bonds am-
ong different communities and States
then exist in India. But yet Europe
has been dis-membered into diffe-
rent sovereign States because there
has not been a fundamental under-
standing of, I should say, harmony
among the European community.

For the last few centuries, I should
say, for even a few thousand years,
there have been different soverign
States in India. India was politically
divided into many States, But India
was culturally one. From the point
of view of the concept of
union, cultural synthesis, India always
represented as one indivisible na-
tionality. The foreigners dealt with
the concept of nationalism which de-
veloped, after the Nepolean era, into
the concept of nationalism based on
States. But if we study the Indian
history, the Indian culture, the Indian
philosophy, the concent of Indian na-
tionalism is based on something else.
It is a concept of cultural unity; it is
a concept of cultural harmony; it is
a concept of spritual harmony. And
that is the heritage we are carrying.
Although we speak in different lan-
guages, yet we are one.

I wanted to integrate all this with
the name of Netaji because Netaji is
the only person who during the Azad
Hind mowement, be it the Hindu, be
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it the Muslim, be it the Christian, be
it the Buddhist, coming from every
part of the country, integrated all of
them into one single national being..
Mahatma Gandhi said severa] times
that it was Netaji who abolished all
caste, creed and religious distinction.
from the Azad Hind Fauj -and that
he will be remembered in the
Indian history because he successfully
abolished all communalism, and
caste, creed, religious barriers and
infused the spirit of mnational unity
among all the Indians to work under
his banner as Indians.

At the time of partition movement,
80 per cent of the higher officers of
the Azad Hind Fauj, belonged to that
part which is now called Pakistan.
They resisted the cry of Pakistan
and they opposed the demand for
Pakistan and fought for united India.
At the time when the two-nation
theory, when the hatred of dom-
munalism, was creating havoc in the
country, at that time Netajl defied
Communalism and realised unique
national unity., That is the reason:
why this problem has to be studied
in the proposed Netaji National Aca-
demy. New avenues have to be dis-
covered so that national integration
becomes a reality. :

Through the evolution of the last
2} centuries, we find, the different
values of a constitutional government,
the different values of political de-
mocracy, the different values of eco-
nomic democracy—call it socialism—
are in vogue in different parts of the
world. What we find today is that
there is no integrated concept of these
values, the concept of political values,
democratic values, economic values—
all integrated into one concept of
higher human wvalues. There is a
conflict between different ideologies
in different parts of the world.
Netaji gave one unique slogan to
India to fulfil this task. He said that
the objective of free India will be to
synth , to har , to create an
integrated concept of national ideo--
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logy based on the concept of freedom,
democracy and socialism. In some
parts of the world, there are so-called
democracies, in other parts there are
so-called socialisms. Netaji said in
1944, in his Tokyo University speech,
that the task of India will be to move
to the next stage of socio-political
evotution of the world by synthesising
the fundamental values of freedom,
democracy and socialism into an in-
tegrated concept of national philo-
sophy; that is the mission that India
can carry forward for the progress of
human civilisation as a whole,
Netaji is neither for this ideology or
for that ideology in the absolute
sense. He was never anti-any-ideo-
logy because he thought that no ideo-
logy could be the last word of human
wisdom.' Therefore, he used the
words ‘with ecritical sympathy we
should study all the ideologies that
are in vogue in different parts of the
world. We have to into rate, we
have to harmonise and synthesise
them into a newer concept of syn-
thesis which is based on the three
fundamental principles of human
freedom, human democracy and the
concept of economic democracy. That
is freedom, democracy and socialism.
That is the reason why I wanted this
Academy to study comparative poli-
tical philosophis.

As 1 have already said, I did not
mean that the Academy should be
another University but only higher
studies, advanced studies, research
work should be conducted in it so
that an Indian Institute may be
associated with the name and great
beritage of Netaji and vital national
problems which are integrally asso-
ciated with the ideological out look
of Netaji should riflet in the subjects
to be studied in the proposed
Academy.

I am very sorry I used harsh words
on the other day about the Ministers-
both the senlor and junior. The
senior Minister is not here. But I
did not mean it personally to them.
It was not any personal affront. If
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he thought so, I am sorry. I did not
mean it. When I used the word ‘you’,
I meant the institution they repre-
sent, the politica] institution which
they represent. But, unfortunately,
the hon. Minister, honourable, no
doubt, is a professor too, but the

-poor minionic Minister did not care-

fully go through the script that was
prepared for him. Otherwise he
should have exercised and taken a
little bit of discretion while going
through the script. The hon, Minisier
krows those people who are sitting
in the desk somewhere have prepared
it and their arguments sent
to him have given. He has
gquoted so many and so much
of the logic, mentioning them as
‘Insurmountable constitutiona] prob-
lems. Then he cited Schedules after
Schedule—the Seventh Schedule,
I, II, III and so on, and innumber-
able clauses. I do not know whether
the hon'ble Minister cared to go

- through those schedules. Sir, I do

not want to take the time of the
House by reading these constitu-
tional clauses. I request you that
before you said that—he is a young
friend and he and the hon, senior
Minister both  have, I believe, as
great admiration for Netaji as any-
body else—I do not want to use harsh
words against them but I would say,
you should have used a little bit of
discretion while saying that there is
a constitutional reason for mnet
accepting the Bill as if it is a sort of
a constitutional problem. Why such
a national academy cannot be estab-
lished? Because, the Minister says
that there is a ‘insurmountable cons-
titutional difficulty’. To-day I have
not used strong words. I again wish
the hon. minionic Minister has had
exercised a little discretion before
he read out his prepared speech made
out by those people who do not care
to go through the art of how to in-
terpret constitutiona] issues.

I think the Minister knows the
Institute—the Institute of Advance
Studies in Simla. He knows the
name as he deals with its budget also.
How could this body come up? There
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was no constitutional bar. Those
clauses of Seventh Schedule, I, II and

III and the many clauses you men-.

tioned—did not they stand in the
way? If it did not, how do they come
in the way of Netaji Academy? Hon.
Minister—I want to ask you another
question. Surely you know the name
of another University—Jawaharlal
Nehru University. You know it as
you deal with the budget for it. How
did it come about? With the Central
approval. A bill was passed by this
House, If it is so, why do ¥ou
advance this infantile Jlogic, this
unintellighble logic that you cannot
accept this Bill for certain constitu-

tional reasong and these are, what
shall I say, not only childish, not
only puerile but meaningless also.

You wanteq to hide the real reason
as to why you could not accept this
Bill. I am very glad that in the name
of Pandit Jawaharlal Nehru there
are so many institutions. Jawaharlal
Nehru is one of the greatest sons of
this country. His contribution will
ever be remembered. But how did
you bring out about this Institure—
the Jawaharla] Nehru Universily?
Ther. there is the Nehru Yuvak
Kendra, Nehru Memorial Museum
and the Jawaharlal Bal Bhavan and
also Nehru Award op International
Affairs. There are many more, tow
could you bring about these institu-

tions? Through the Bills passed in
this House.
Therefore, do not say that for

constitutional reason this Bill can-
not be accepted. Why do you try to
hide the real reason? Say straight-
away that it is not possible for the
Government to accept this. Say
straightaway. In this House, not
once, but twice—I do not want to
give its details today, what we dis-
cussed about expenditure made by
the Government in paying tributes
to our great leaders,—crores of
rupees have been spent. ] have used
this and I do not wanb to use it to~-day
because I do not want to compare
what you have spent for different
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national personalities, Crores of
rupees are being spent in honour of
our great men. I am very happy
about it. More should be spent in
the name of Gandhiji, in the .name
of Panditji, even in the name of
Maulana Azad, in the name of Shas-
triji, But, may I know this, Sir? For
Netaji, how much did the Govern-
ment spend? Till 1970, only Rs. 5,000.
Now, after much insistence of -mine,
you have given some Rs. 2 or 3 lakhs
to the Netaji Museum and that is all
for Netaji,

Sir, 1 appeal to the conscience of
members of the House, the conscience
of the nation, how they feel about
it, and what their attitude about it,
is. What is the way you pay your
homage to Netaji? You have not
that much of conscience, that much
of humility, that much of patriotic
sincerity to acknowledge our nationa!
debt to Netaji. He did not want any-
thing from you. What was his per-
sonal belongings? When he rfame
from Germany to Singapore, do vou
know what was his personal pro-

perty? Only a watch, which was
given to him by his mother; a
Chandi, a Gita, a ‘Rudrakshamala’.

These four things were inseparable
from him wherever he went.

Sir, Netaji did not want any politi-
cal honour. He wanted to be re-
membered as the ‘Indian Pilgrim'—
not even as Subhas Chandra Bose.
What I propose is that we should do
something in the name of Netaji
which will be g great inspiration in
reminding his heritage to the
younger generation of future years
and which will shine as a beacon-
light for our inheritors, I have mno
doubt that in the =mear future in-
numerable institutés will be set up in
the name of Netaji, because, Sir, the
country is not ungrateful to him—
unlike the political leaders who are
ruling over the country.

_Sir, to the people of India, Netaji
is the symbol, the ideal, of effulgent
patriotism—I quote the words of
Saro}ini Naidu, “Flaming Sword .of
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Indian Patriotism.” I quote the words
of Pandit Madan Mohan Malaviya,
fer him,—‘The Prince of the Pat-
riots.” Mahatma Gandhi called him
the “Hypnotic personality,” 1 also
quote the words of late Lal Bahadur
Shastri who said, ‘Netaji’ is not only
a greatest revolutionary but a beacon
who has aroused the patriotic cons-
cience of the country’ By not estab-
lishing this Academy you will miss
the opportunity to share the glory
.apd the honour. of paying your
humble tribute to Netaji, the great
son of our Motherland, Netaji Subhas
Chandra Bose.

MR, DEPUTY-SPEAKER:
put Mr. Daga’s amendment,
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I will

AN HON, MEMBER: He is not
present.

MR. DEPUTY-SPEAKER: He has
already moved it. I will put it to
the wvote of the House, The question
is:

“That the Bﬂl to provide for the
establishment of the Netaji
National Academy to disseminate
knowledge on various important
subjects and matters connected
therewith and incidental thereto,
be referred to a Joint Committee
of the Houses. consisting of 22

Members, 15 from this House,
namely:—
Shri Madhu Dandavate, Shri

Samar Guha, Shri Indrajit Gupta,
Shri D. P. Jadeja, Shri Bhogendra
Jha, Shri Jagannathrao  JYoshi,
Shri Prasanabhai Mehta, Shri
Paokai Haokip, Shri Partap Singh,
Shri Prasannbhai Mehta, Shri
Arjun Sethi, Shri Nawal Kishore
Sharma, Shri Nawal Kishore
Sinha, Shri D, P. Yadav, Shri
M. £.-Daga, and 7 from Rajya
Sabha;

that in order ‘to .constitiite g sitting
of the Joint Coramittee the -quarum
shall be one-third of the total
number of ~members of the Toint
Committee;

1675 LS.—11
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that the Committee shall make a

repmtoﬂusﬂousebythe'lastday
of the first week of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees  shall
apply with such variations and
modifications as the Speaker may
make; and )

that this House do recommend to
Rajya Sabha that Rajya Sdbha do
join the said Joint Committee and
commuricate to this House the names
of 7 members to be appointed by
Rajya Sabha to the Joint Committee.”

The motion was negatived,

“MR. DEPUTY-SPEAKER: The
motion has been negatived. Even
the Mover is not here,

Now, the question is:

“That the Bill to provide for tke
establishment of the Netaji Na-
tiona] Academy to disseminate
knowledge opn varioos important
subjects and matters connected
therewith and incidental thereto,
be taken into consideration.”

SHRI SAMAR GUHA: 8ir, I-would
like to have the voting recorded on
this. Let it be recorded for the pos-
terity of the nation,

MR. DEPUTY.SPEAKER:  All
right. Let the lobbies be cleared—
the Lobbies have been cleared.
(Interruptions). Order, please. At
this stage no more discussion.

The question’ is:

“That the Bill to provide for the
establishment of the Netaji Notional
Academy to disseminate knowledge
on various important subjects and
matters connected therewith and
incidental thereto, be taken .into
consideration.”



323 Netaji National
Academy Bill

The Lok Sabha divided:
Division No. 3]

AYES
Banera, Shri Hamendra Singh
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Chatterjee, Shri Somnath
Chaudhary, Shri Ishwar
Dandavate, Prof. Madhu
Das, Shri R, P.
Deb, Shri Dasaratha
Deo, Shri P, K.
Dutta, Shri Biren
Goswami, Shrimati Bibha Ghosh
Guha, Shri Samar
Halder, Shri Krishnag Chandra
Limaye, Shri Madhu
Mavalankar, Shri PG._

Roy, Dr. Saradish ——
Saha, Shri Gadadhar N
Vajpayee, Shri Atal Bihari
Viswanathan, Shri G.

NOES
Ahirwar, Shri Nathu Ram
"Ambesh, Shri
Ansari, Shri Ziaur Rahman
Arvhad Netan, Shri
Bajpai, Shri Vidya Dhar
Barman, Shri R. N.
Barua, Shri Bedabrata
Basapra, Shri K,
Basumatari, Shri D.
Bhargava, Shri Basheshwar Nath
Chakleshwar Singh, Shri
Chaturvedi, Shri Rohan Lal
Chhotey Lal, Shri
Daga, Shri M. C.
Darbara Singh, Shri

Das, Shri Anadi Charan'
Das, Shri Dharnidhar
Drsai, Shri D. D.
Dharia, Shri Mohan
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
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Ganga Devi, Shrimati
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gokhale, Shri H. R,
Gomango, Shri Giridhar

Goswami, Shri Dinesh Chandra

Ishaque, Shri A. K M,
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Kadannappalli, Shri Ramachandran

Kader, Shri S. A,
Kahandole, Shri Z. M.
Kailas, Dr.

Kapur, Shri Sat Pal
Karan Singh, Dr.
Kasture, Shri A, 8.
Kedar Natp Singh, Shri
Kinder Lal, Shri
Kotoki, Shri Liladhar
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Mandal, Shri Yamuna Prasad
Mohan Swarup, Shri

Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Krishna Chandra
Pandey, Shri R, S.

Pandey, Shri Tarkeshwar
Pandit, Shri S. T.

Patel, Shri Natwarlal
Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao

Peje, Shri S. L.
Radhakrishnan, Shri 8.
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Ram Swarup, Shri

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Ray, Shrimati Maya

Reddy, Shri M. Ram Gopal
Richhariya, Dr. Govind Das
Sankata Prasad, Dr.
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Sathe, Shri Vasant
Satyanareysna, Shri B,
Savant, Shri Shankerrao
Shambhu Nath, Shri
Shankaransnd, Shri B.
Sharma, Shri Nawal Kishore
Sheroy, Shri P. R.

Tula Rem, Shri

Verma, Bhri Sukhdep Presad
Yadav, Bhri D. P.

MR DEPUTY SPEAKER: The
result* of the division is: Ayes: 19;
Noes: 74.

The motion was negatived,
MR, DEPUTY-SPEAKER: We now
take up the pext Bill.

Shri Vajpayee,
1535 hrs,

——

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Article 124)

ot wrw fagrdt aa dt (wafiva)
Fareast o, & sreary s fEwra F
wfrar w7 W1 daET v Ay fadaw
9 fawr fear wmdr

w fadvs & wawia i wqesz
124 ¥ §M37 %7 garT @ ¥ 1 qhx-
T ¥ WAIST 124 €9 € _rA-
qrfirer wi gfraw S frad & aaafrae
tixa ST ¥ ag Fwv v &, F wgw
TOQRE !

“124(1) M@ EICE IIAAH-
|AETHT EFT AT WIT F
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STt %y T §

“(2) sewamATITEE &, 9T
T & ISAATATHAT X,
¥ At ¥ Towe
w0, foa ¥ 5 v wdm
¥ fad aormst ®T -
afar srraegs aad, Tregafa
WX FEAAT W q
afga wfyra arr 3vaaw-
WY § TAqF AT
ginr 8 fagqey v gy
g AAHIV aW % VT
"I Ha 99 T% 5 g
73 w9 ¥y W T 7
Lxd S

T a8 W @ g, X I ST @

“oog qw wavnfaefy ¥ faw
fpdr wea mmaTEw WY
frafr s faa dwrw &
e ~afaefa & &9
ot fear s o

Dr Sanranise Roy in the Chair
15.36 hre.
¥ wrgaTg WIeR 124 ¥ W (1)
¥ T Frenfafara e fear oy .

“The seniormost judge of the
Suprme Court of India shall be the
Chief Justice of India.”

e =rnfaafa T, o oY g% " R v €

av sax frfg g W frgfer & a1 ¥ 5 7§y Tga7 ) I A

afes dear frafen aff  wg v § o et o frgfier

TN AW A, AW AA Y qWT T A ¥ agala fare

wrlfs At & few fafang w3 sfea qon wmande feed

¥ X7 Fararr fafirmr & Fagwar gor, e e
AT iy Mt el o v

WORBS: Skrl Ram Bhagst Pagwan and Shn P.M. Sayeed .
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ot wzw fagrd wodadt :
dfqur 7 § | e W eafeg @
‘g & Pty awed @£ y(ow -
Y A fogfer & e ¥ OF @€
T ¥ qrEe fear S, @ R
Avayerr ¥ S afcssad A@E e
afY fw Favadtw A | Afew 9T &
€9 3w & afirag smawfia &1 €I
Y §, S ¥ o TR FY WOV GIA
it &, o7 ¥ gt Ay afaam T 9T
A ¥ o TgwT AW &7 wyfe AW
TFEY Wit 8, IR WA A A ARG
e+ YR 7 4 i e e AqvaT-
i @ foyfes s fedt weq o
¥ w9 A FAY, YA TaE s
9T FUT |

&y o fadas & g 20 A
1971 K1ET 4T | I% a5 gal=% ~mar-
9 ¥ W T A AT § W F
€T &Y 9 FHAT o ) o v s
o83 4, | fafaw ¥ 3T g9 avg A
gae qeaTeat fawE ¥ W@ 4 fre
& ¥ ag ww dy e 5 qeRa.
g I A st Y w@n=eT 61
Frreatan o< FoTUAR FE F G TG
w7 ) e oo fagas & g &
| XS I F agr omr

“The object of this constitutional
amendment is to ensyre the impar-
tiality of the Supreme Court of
India. The present constitutional
position gives the Government un
unlimited power in appointment of
the Chief Justice of India. This
power may undermine the indepen-
donce and impartislity of the
highest organ of the judiciary, as
the Gevernment can fill the vacan-
cies by appointing persons sharing
their political views. Therefore,
the amendment provides that only
the senformost judge of the Sup-
reme Court becomey the Chief
Justice of India.”
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N umiwr @ T} BT AT
ary wr k| gy e § f
afcss =randid} o o< W w
wfres mnaTiw 1 el ST &
frar wra 1 & wurfaeresdt 3 wefY-oprar-woget |
@ vt wr ag S ft b g 1ot
g ¥ 63 T 33, Pt ey e
& wrciw &

et wowr 7€ & fiv g Amamdiw
# Frgfirr v ¥ s gt ar ) ?
wfY a% gy T a7 5 oF oo #
fir afess mmamdter e =rramdter &3 |
ARG & A ¥ A N§ A% ¥
T §ET AT T 74T, TF UOAE
BT #3, foaay afeew T afes &R
F arao 2 it ser e AfY @R wifs
Tg wrdfer gfr & waw & a0 ¥
#feq Oy ot amer ¥ afosar &
foray ®1 qrere foray | @fFT @A
woarE %7 faar @ | weAe § aada
¥ o 79 fog o @ 7 ¥ g
IR AT F LO0RT F1 Y FTHTE 6T
faar 1 fafa w4 vew & Rroowm § )
TN 1958 ¥ WT FHWA IO QW
g fiE A g ATE T, 99 T A gu
7HE ¥ I A FX I¥ foqd W

. AT & wd Iw w3 frar ) ey W

fe fafe s # ag fawrfor o & fie
w&g At % fFrafe da7 afosar
F g a1 A & wrfed

aT g ¥ sfees orreT o ¥ )
I oAt At o 7Y 5% §F wooor
far g1 1 3N w3 91 P & afrrest
F1z foqt s § Afew e & W
% 7z aia 3R it i a7 afwreet W
T FE R, WAT A T war
afwa 3at g & fafer wravor 4 Fed
3w 2 & g wft fr wk | farfir wrar &
7 Wit W a7 5 ST wmee Qt e
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e et § Fred srpar g afesar
¥ wrarc ax o5 #F o fegw A D
o 5FF vy =R o |, =8 v
W WEAT FAT WY, 57 w1EAT W
gty W Wiy, QAT &
arfed wad Ak A AfE wrx qrst fE AT
fiffr S A e S er ¥ @
W 7 & fe 9asr Sdur Fy of &, 9%
ww %7 (s aAma war &, 39 9%
fer % faw =fea fear war § 1 wor
1958 ¥ AT BA I WIT SFIL FT
¥ W g oeeqr fafeaa & s at
ROAAT ZRY AT | AR A FAAT B
e a7 @ fr @ T 7 ag Av awr
X2 g7, AAT WA Tt W T|@H AQ
R WIHF 9T YR X B w7 faar
fr gy A7 afvs A w1 99%F wfgrr
# qfaT $TA § TIACFT BT A7 FHIA
1 FrYe wyare wr$ ) AfT awdoer
AN FHITN K ILTFAT TMEAE

“Above all a person of sturdy
indepcndence and a towering per-
sonuiity who would on the occasien
arising, be the watch dog of the
independence of judiciary ™

“tra safe < wfezw gar wifgd
arwdwT ¥ w3 76 wer fr aar safiey
W witew g wifgy W qHree @,
wfRdY o € | o8 v Y wwar fe
Fowwe ot wiree # Foied ¥ ow feed
Y efere ¥ ¥ W I §@ W leE
o X | WET ST a9 WK S SR
o *ag afY Y WRAT | AT FAWT W
foote’ oy # gt @ a wwalt 20
WA WT F AR BT Ig A9 WA
& Fe aw Gx7 T wifed @y sgarfesT
N iy Wi ST AT 47,
foremr sufirrer e qTE ¥ W X
7 | T oY fex v waw A wE QY
S 7g b @ sRravaw far oo B

BHADRA 2, 1805 (SAKA)
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a dgr 1 wfEd it g € agrrar

2, ¥ dar @Ar 9rfed AN wEd

T f, W . oew @

#* whew fEEmgeT w1 W 93
@ a1 | TP A wRER AW T
T 5y R wad qiew e ofg®
ar “yfer g v wfgd | wad
e oo Ay afes qar O WA AW,
aRNgATRastIv ORI fF
IQHT G4 wqr faet amer 1 AT
ST &7 T AqF § 7

q ¥ a5 O g o ¢ fF o
FA BT G TAT T AT gy WY
ATFET WA T, I8&T Al 0
g wIfed | wifT Wgw gATTTET
e AT X A ¢ 1 & I8 qWT I
T FT R E L T 3 A Wy g g
o1 T 99 fa AT & war Y ) W
e ys@ igwar @
FTe07 &Y 8 | Afew @ T@ & e
8 fra 9T 7T fy 37N a9 ame-
gifeer & & aF w7 AT qOATC
FAwTq Y ME, AW WL FT w7 |
w1 ¥ wad A I farredt @ arde
wuT | Ik farard A AT AT g, IR
fawrey w1 § faiefY g, § 9% frd
Y e & fav W wawar g
ey I T finfiear & sy wg
fe fir iy r oror anfied oY iy v
O qrifeade & @ & STegew S
W I AW F X | wy aqAE O
wieew % aray firar & fF s 9 STREE
&y W 7

fafa vl ¥5 far g wm a¢
¥ | agT IR FoE oy A Reway
EFi aifgd ag A wrdE g #r -
W & | ¥ wT I W oRW A

wre e it AT gEToRwe ¥ ST



o, A FER Y faeg witw w3 A
arrfos Y =T AN &y ? Og 9 wEw
¥ St o et ¥ 60 Bl A
wftr Ao qowe & faog a0 ¥
¥ W w3W, |fe g aiawfaw
mfes W< Ao da ® 99F gy
& 3y 3y v Y @ o o e Al
A @R

afer w7 fuwg g Wl
g 139 ¥ gav wfwr # g g
wrar ¥ ) a9 w & fay 9w W
AET T GVATHT WEEIAT  qEAT
§ wfen ww mm-wfRe @ o
A-afa &1 §, N g o T
T FR & foy dar @, @ Feaafe
N am T fem,  sfed
e 1 W A g Wk
qaq AfaFd o awa A o )

® W a1 fr @ aw W oA
¥ g femr o, e www T
fiear wr & 4 ooy oWl < o
wifem ¥ a€ § 1 weare T g we
@ ¢ % e ed & o} & i
wren ofr A awroem o wyfy &
¥ A v Q@ §) qg www
mwt m“mt‘
T T W s wta g
fedasve I w3 § Fy ¢
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it wew fugrét oy Tmﬂ:ﬂ«mm

™

yuafady AN or Y} w wgo mew g MW
fis wf #1 g Sfaa &1 oo @ ¥ dfe ¥ g frw for fe
g i, ow WRTW M W ppegoy o ) Few et amar
g o WA e WX o @ ferow o W Al
e & A won @ A @i oo iRt ) am afes ey
sy gororen & afew X Wl oy g o wr e st
v A A A TG T AR A 3y g § fo e wfed T
RIT AN AT | A FAE R oy gy fecd @, O qg v
Wﬂﬁt{.ﬂﬂmﬁmﬁf @4t inE& food sqfeq T @m-
WA T AT TG FA A IS T o7 o AT | 99 ¥ faX

e WX w4 37 w7 fdr
T wedAfs ¥ waew T@ ¥
fer e am & fad fafaa W
W W ¥ wmnfes Y sl
gfem @M @ a1 TR A
t fF g Ay ¥ goa femn
wE ER Y

Wﬂﬁﬂﬁﬂwq‘r,m Me
wREET ¥ wgr ar fv ag  wme
T ORI AR BT o1 @
2 fov fow A wamg #r sl 0
AT QT WAT f W G aA_
wi§, wg 9w A Wy fewrfor R
W g A & & o wfer qe
v 7 47 | S fafy oy WYE G
wweqr amd A W wrg wdfe Wt
i, ¥ e Y feafr Y Al

wfr four o www g

WU ogg avew s ave A §
fe O wwww ¥ o =i ¥,
IR g wfr ar fe v wer
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waefir B g, 9 W aag B
W ar ¢ Penfor Vs aiee %
wfe gy e Wt Y Fearanr
qar | wrfa woe WY 9 Wt R

o1 g N ¥ @ feeoEd
& favta ot Ay foar oy 7 @ A0
wSrgor qgw W oA @ af ? Qn

R wfea fguaeer & wmor
¥ 0w A WRIg ) R IR W
W agE aoge gun 1 e figr-
qoIeE AR wmw X sy glw &
@ dramr ar fv sifew awe g
i @7 | wfew fgngaser
) € fF ag o & @9 www
fiemr w4 ¥

“Hello Shelat! What about tak-
ing me to your swearing-in cere-
mony”

WA ITE IRWA W AT G
g ¥, ¥fer @@ ¥H TR
ot | wfes fgmassn & w®
wEREET e ¢

“]1 learnt of the supersession of
the three Judges and the appoint-
ment of Mr Justice Ray at 11 O’clock
on the 25th., The news came to me
from Ca'cutta It is a most re
markablg thing that the announce-
ment took place at 330 in the after-
noon of the day and 1 knew about
it at 11 in the morning.”

THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): Whose speech is
it?

SHRI ATAL BIHAR] VAJPAYEE:
This is the speech of the former Chiet
Justice, Mr, Hidaystulla,
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waT wewer & wif | wfgwios
o o ¥ g€ gwT AR faw
T | WA STE F@ ¥ T
et ¥ ol ¥ @ v oAy
s § wwaEr?

FE N AR IO F @R
T W g W IIIET WA 97 fF S
@ aF Ni% Sfed® o 7 gam
A ¥ e ft, wa fw suaIw
MEEF TR ¥ ghw w1 ¥ R
T 9aT TET WY VWL AT &
for fiw S ¥ T@ERH @ ¥
G 71 feam, 99 SO Faw 9%
@ faar o, 9§ e w7 afvea
¥ afsm <0 fear a@r 1 ¢ womfa
foar T 1 SRR TR w ¥
daer fear &1, wEr e smde
% w o< wfalea &< faar @y
w1 ag mfs®r & oafon &
W 1 TOFT &, WT T A
Y og favnw W &1 wd (v ood
@ wa wiae §7 @ @, s9
& gy w9 WnEw ¥ TE
fomr s

wg W Fqw d oW1 w7 Ay
p o NE sfew & o fmge
ﬂﬂ’ﬁlﬁﬁ%’?ﬂ'#ﬂgg&é@
a1 Aow feaw St am ag
W ¥ oF ynE ) fagfes =X
WA T QE | TG A gwwn ¥ g
FaRE® @9 A 7@ ¥ o sadr
21 goeewt faft o wdver ¥ gy
g S\ ug fauaw g faem ¥ goer
w<ar &1 wfwew ¥ fear o Svar
t 5 9t afcs =nqew g, @
A FOETE W 47T |

ww Wt wgr wrar & e smeafie
waee g 7 @, @7 & ggay
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oy waee fagry arria]
a8 fr e g e wh ¥, &
w ghw #d ar o &, =
Wi Wit &r qpety & fod v
N a1 watfear 7y & o wfed
gim w7 ¥ s & wwar &, w
w3 A wfew ah & w27
wrcwar 9§ vg wwar 2 fw Wy v
wr grede fry @ ¥, F ava
ot ¥ g g7 ¥ faor A W Al
Worer X w7 drwar adr ofr

¥fer wvwe @ A @ fen T
i ww e ) ww fod ag wed a
fedr faam, f34 ooer v frft
g% % eraar Agr wE r 7 oA
ug fa3ir I5fem e qwmw e o
& sgm fr waw o faare ¥
W T WA

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati) WMr Chanman,
Sir, I cong atulate Shr1 Vajpayee for
his very faithful representation of
speeches made 1n the Banquet Ha'
of Ashoka Hotel But Shr1 Vajpayed's
contention 1s self-contradictory m the
sense that while at the bcginmng he
relied wupon the Law Commssion's
Report to sdvance his argument that
the Law Commission has 1nsisted
upon the independence of judgement
of persons to be appointed ag Chief
Justice, he concluded by asking that
a man who can go to the Supreme
Court and occupy the judgeship of
the Supreme Court, why could he
not be the Chief Justice when his
mettle was tested when he was asked
to oecupy the position of a Judge of
the Supreme Court® May I remind
Shri Vajpayee that the Law Commis-
sion itself has said that a man who
has occupled the post of a Judge f
the Supreme Court need not neces-
sarily be fit to be the Chief Justice
because what is expected of the Chief
Justice of the Supreme Couri or the
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Chief Justice of a High Court iy eom-
pletely different from whait is ex-
pected of a Judge of a particular
court. Because a judge is expected
to give judgment but the Chief Justice
has certain other executive functions
to perform.

In this context, I would like to
quote what the Law Commission

says' —

“We have referred to the high
and 1mportant duties which the
Chief Justice of Indim ijg called
upon to perform It is obvious
that succession to an office of this
character cannot be regulated by
mere seniority For the performance
of the duties of Chief Justice of In-
dia there 18 needed, not only a juder
of ability and experience, but also
a competenf admimsirafor capaple
of handling complex matters that
mav arise from time to time, a
shrewd judge of men and persona-
hitte. and above all, a person of
sturdy imndependence and towering
perconality "

Now M: Vajpayec referred to the
wotds that he will be a person of
“sturdy independence” ‘What do we
mean by the words “sturdy indepen-
dence”? Does 1t mean that a judge
will judge w censtitutional matter
living m an 1vory tower or does 1t
mean that a judge will try to inter-
pret the Constitution, taking the
Constitution as a living document?
As a lawyer. T know, there iz a dis-
tinction i1n the interpretation of an
ordinary Law and the Comtitut[on
and that has been approved bV
the most competent judges all
the world over While you interpret
the Constitution, yoy must interpret
it as a living document. “Sturdy in-
dependence’ does not mean that vou
shall have to interpret the Constituy
tion as a dead document, enly ih’
letter.

While internreting the Constitu-
tion, vou must also hkeéep in indnd
thet yoy must mmrmlﬂhn ey
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. Der that the Preamble of the Consti-
tution is given effect to. Also, the
Constituiiun is .2 document which the
Government has not given to the
People but it is a document which we
the people have given to ourselves,
What does the Preamble say? It
says:

“We, the people of Indis, having
solemnly rdsolved to constitute
India into a Sovereign Democratic
BRepublic and to secure to all its
citizens:

“Justice, social, economic ana
political;”
The greatest tragedy in this

country is that in the last six years,
the Constitution has been interpreted
ag a dead document, Ii has been -
terpreted to favour the vested inte-
rests. It has been interpreted in such
‘a manner that the people cannot have
justice either social or economic or
political. That is the tragedy of this
counitry, And the greater tragedy i-
ihat the people like Shri Piloo Mody
wnt Shri Vajpayce 1in their own inte-
rests are irying to create condilions,
that it helps the vested interests,

Can seniority be the only sine qua
non fo: the appointmem of the Chief
Justice of the Supreme Court? They
have said that degmocracy is in danger.
If we look to the democracies of the
world, we will find that for the post
of the Chief Justice of the Supreme
Court, the seniority has never been
taken as a criterion. There are
reasons behind it. One of the prime
reasons is that the Chief Justice of
the Supreme Court has a Auty to see
that he can leave behind him a per-
manent, a lasting, impression on the
court angd he may give the court m
direction in which to proceed. But,
unfertunately, because we followed a
convention which I consider un-
healthy that a senior judge is made
the Chief Justice of the Suprem
Court, what we find is that in the
last 38 years, we have the misfortune
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of having 14 Chief Jusuces of the
Supreme Court with Justicy Sarkar
occupying the Chair for a small
period of 3 months and 15 days and
Justice Shah for 1 month and 6 days.
"\a‘-n—.__

How can you expect a Chief Justice
with such a short tenure to lcave
behind him any impression? If no
impression is left behind by a Chief
Justice of the Supreme Court because
of the shortness of the tenure of
office, it destroys the character of thu
erganijsation.

What do we find in other countries?
Australia have had 7 Chief Justices in
70 years, Canada—10 Chief Justices in
73 years, U.S.A —15 Chief Justices in
173 years and UX.—8 Chief Justices
in 73 years, And in 2¢ years we have
got 14 Chief Justices

A lot has been said about commit-
ment. Now, 1, for one, would not
like a pdrson to be a Judge or Chief
Justice, who is committed to the
Government in the sense that he will
give his judgments absolutely in
favour of the Government. To that
extent, I will not like a Judge to be
of that nature. But can it be said
that a person shall be subservient t~
Jovernment simply because he hat
veen elevated This is not the firs:
case wherg you find that a person
has been elevated oyt of his turr
This is not the first case that a person
in the highest judiciary and in the
highest judiciary, I include the High
Courts salso because, after all, the
ordinary poor litigant is more con-
cerned with the lower Judjciary and
the High Courts than the Supreme
Court. Let us take the case of the
High Courts. What we find is that
there have been innumerable cases<
in the High Courts where there have
been persong who have been super-
saded and 1 think the list will be an
extremely long one. Uptill now i
this countrv.... (Interruvtions) Yes.
sixteen Judges. I am quoting the
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facls, Bixteen Judges were superst i-
ed including the two Judges Mr. Jus
tice Hegde and Mr Justice Grovc.
Has at any time been made any alle-
gation against the Judges on the
ground that they are trying to Lloe
the line of the Government because
the Covernment at one time or the
other made supersession in theu
favour? If the argument that because
& Judge is supersedcd or he is given
a position out of turn, there is a
tendency on his part to help the Gov-
ernment, ig accepted, then Mr. Justice
Hegde and Mr. Justice Grover are noi
competent to be the Chief Justice
beeause both Mr. Hegde and M:
Grover have got allegiance to the
Government as they were superseded
&t one time or the other, If you
argue that if @ person is superseded,
he will always have an allegiance tu
the Government and he will try 1o
please the Government, m that case,
your argument should go to the log:
cal extremd) that at least Mr, justice
Hegde and Mr, Justice Grover who
were superseded and who must have
their allegiance to the Government,
should never be put in the highest
position of thie country But we
know a judge may be superseded but
he does not leave behind that alle-
giance, After all, when Mr. Vajpayee
said that we can” have some umount
of confldence in the Judges, 1 think
his speech reveals a lack of confi-
dence in the Judges. A man may be
superseded but I do hope that =a
person who occupies the highest posi-
tion in the judiciary of the country
will have the independence to see
that his judgments are delivered not
in favour of the Govermnent but that
he will interpret the onstitution in
the spirit thet it has to be interpreted

We cannot forget the fact that th
people of this country have given a
mandate to-day that the constitution
must be interpr¢ted in a particular
way and the way is that the Constitu-
tion must be interpreted to see that
en ejalitarian gsotiety # éstablished
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and, after all, a Judge, while inter-
preting the Constitution, cannot forget
that fact and if he forgets that fact
1 will say that he is not acting in an
independent manner because he is
acting ws if almost sitting in an ivery
tower, Therefore, I feel that these
arguments which have been advanced
by my friend, Mr. Vajpayee have no
basis whatsoever

Now, if you do take this contention
that Superssion is bad, well, 'in
that case you cannot say it only in
the case of the Judges of the Supreme
Court After al, m many other
fields we see that persons are super-
seded What about the Chief of the
Army Staff? After all, the Chief of
the Army Staff is a man on whom the
security of the country to a great
extent depends. Now, in the case of
the Chief of the Army Staff we do
not follow this precedent. We do not
follow this precedent whi'e makirg
appointments to other important posi-
tions. In fact, in all portfolios or in
all offices where a person is to take
decisions where he iz to take the
highest executive decisions, well, the
criteria of gsemority 1s never follow-
ed and from that point of view, I feel
that the Government has done the

most correct thing to break away
from the convention,
It has been asked: what did you

do with the Law Commission’s re-
port for the last sixteen years? May
I remind him that a thing which is
not proper even if 11 is continued for
eternity, does not become proper.
Because it is continued for long it
does not become proper, If Govern-
ment dig not follow the Law Com~
mission Report for so many years I
feel that was wrong approach, Apart
from the Law Conmission’s recoms-
mendations what I fee] ig that in this
matter, in view of the important
position of the Chief Justice of the
Supreme Court which requires
highest administrative capabilities,
the selection of the seniormost judge
as the Chief Justice is a wvery un-
healthy approach and I complement
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the Government for the stand it has
taken and for making @ dep. ture
from this approach recently 1
oppose this Bill and I hope the House
will throw it out

SHRI SBOMNATH CHATTERJEL
(Burdwan) This Bill which M
Vajpayee submutted in 1971 has ac-
qured a topical interest because of
what happened 1n last April  Sir
this House discuss¢ld the question of
supersession of the three judgeg of
the Supreme Court and the appoint-
ment of Mr Justice Ray as Chief
fustice of India Then we said, so
far as the judiciary i1s concerned, we
are not persons who are particularly
enamoured of the way the judiciary
functioned Unfortunately in respe~t
of cases where there have been
clashes betweep the vested mn.ierests
and the interests of the cbmmon
people, the courts tended to lean
more 1n favour of the vested inte-
rests Our contention was that we do
not want the Government to have
absolute power for picking and choos
mg persons to be appointed as Chief
Justice of this country or for that
matter as the Chief Justice of any
particular State A feeling has beer
aroused in the country that because
a certan judge or certamn judges
were *not found to be amenable to
the wishes of the executive, there-
fore, they should be made the sub-
jects of attack by the exceutive But
we do not agree with the proposal
that has been made by Shn Vajpayee
becnuse what 1t seeks to do is to
create a vested mnight mn favour of
the senior most judge of the Supreme
Court of India to be the Chief Jus-
tice of India In other matters as we
oppose the vested interests here
also, we oppose any constitutional
prevision which will result in crea-
tion of vested nght in favour of the
senformost judge of India Mr Vai-
pagée said that the principle behind
thiy Bilt is to engure the independence
and fmvartislity of Supreme Court
T would like to refer to oertain decl-
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sing of the Supreme Court 1n
roeent years In Golaknath case
which Mr Setalvad described as a
political judgment, we feel, the Bup-
reme Court arrogated fo itself a
supra legislative power That was not
a correct judgment They entered
into an arena whete they should
not have entered That created con-
siderable difficulties requring the
imendment of the Constitution also
Amcndment of the Constitution was
undertaken which was supported by
almost all sections of the House
The recent decisions of the Supreme
Court 1n the Fundamental Right case
18 the most difficult document for us
to understand what has been demded
Lpon

Thi< 1s the position of the Supreme
Court So far as Parhament 15 con-
cerned what can it do to rumeds
these dcjects? We are talking about
independence of the judiciary But,
what we fAind 15 that 8 retired Chief
Justie ot India 15 now retained as a
iawve of the Tat: firm and I am told
that he 15 getting a retawner's fee of
i« 1 likh per yewr That does not
speak well of the indypendence of
wdier vy m this country

We find an ugly competition
imongst the judges who are retired
ot who are gomng to retire trymg to
gain the favour of the Executive and
r have bien rawsing this question on
thc floor of this House 1n my humble
way on  valious occasions namely
that the appointment of the retired
judges to various posts which are
under the pitronage of the Executive
has made decfimte mroads into jypdi-
cial independence and judicial inte-
grity in the country We find that a
retired Chief Justice and the judges
of the Supreme Court often become
arbitrators in respect of matters
where the Government is @ party at
a fat fec, and our judges are also
trying to carry favour of the Execu-
tive to head thiz or that Commission
Judges are also very eager to be-
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come Members of the) Law Commis~
sion. Although during their tenure
they have never delivered an illu-
minating judgment they seen to be-
come the repository of the legal wis-
dom in this country to be taken
straightway to the Law Commission.
We do not want this type of judicial
:ndependence and judicial impartia-
lity. What is happening throughout
the country is this. Most of the
retinred Supreme Court Judges to-day
are employed; whether they reach
the age of 70 or 75 that does not
matter, But, what is found for them
is enough to last for years together
so that they can continue to draw
the same salary.

Thercfore, we submit one thine.
The people who are really concerned
about their fundamental rights and
whose rights arc daily being affected
wanted a guarantee under the Cons-
titution of their right to living wage
of the rght to work, etc. But they
have been denied these rights.

So far as implementation of the
Directive Principles in the Constitu-
tion are concerned, in thig country,
whatever little right has been given,
it has repeatedly been denied. In-
roads have been made by the courts
even in the limited spheres. When
we find that the Supreme Court 1%
going on violating what can we do?
We remember Supreme Court giving
time) so that amendments could be
brought forward by Government to
nullify the effect of the judgment
that was given striling down certain
provisipns of the Maintenance of
Internal Security Act. We have seen
it—I am sure, Shri Gokhale will
agree with me—that a sort of tussle
e¢oes on in the matter of Industrial
Tribunal Act. When there is a dis-
oute between the workmen and em-
olovers or when there is a dispute
batween the big business men and their
-amplayees and when thare.are disputes

AUGUST 24, 1678

Comstn. (Amit) =
.

or when theke are hobeds corpus
procedings and when there sre sich
Draconian laws, what is the attitude
that is taken? We say we have 1w
special feelings of being enamsoured
about the courts in this country.
Therefore, we suggest that the people
should be the greatest bemeficiaxy of
the legal system in this country—
common people, I feel that the
people’s voices should be accounted in
the matter of selection of judges and
the appointment of judges since we
have no forum of election of judges
in this country.

I cannot support the mover of this
Bill who has brought forward this
Bill. The Government should bring
forward such a Bill so that we can
have the views of the people’s re.
presentatives in this country as to the
suitability or otherwise of the judges
of the Supreme Court or the Chiet
Justice of Supreme Court. There-
fore we do not support the principle
that is put forward in this Bill as it is
unworkable. We also do not want to
gwve uncontrclled power to the Gov-
ernment to make choices on the basis
of their unexplained suitable mocial
philosophy which our great and }earned
friend the late Mr, Mohan Kumars-
mangalam put forward on the floor
of this House,

So far as the Law Commission®
recommendations are concerned, they
have been referred to by my hoen,
friends Shri Atal Bihari Vajpayee
and also Shri Dinesh Chandra Ges-
wamy. It is no doubt truc) that the
Government of this country never
thought of implementing the Law
Commissiont’s recommenéations muade
in 1953, They were sought to %e
made handy for the purpose of
justifying a tecision which might
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persons of styrdy independence and
tWowering personafities and wetchdogs
of democracy. We do not want that
these matters ghould be left com-
pletely in thy hands of the executive
whose bona fdes, ¥ am serry to say,
are not always not suspect, or that
these matters should be decided n
the corridors of power in the South
Block or the North Block or wherever
it may be. Therefore, these are
matters on which we want that the
people’s representatives should givel
thetr views. When we have found
that in cases of democratic urgss and
aspirations of the people, their rights
are being taken away, at least, let
them have this right that their cases
or their wifadirs or their difficulties or
their disputes may be decided by
judges, in whom they have faith, and
about whose choices and appoint-
ments and selections, the people’s
representatives have had something
to say.

Otherwise, a mere constitutional
provision regarding the method of
sppoinfment of judges will not cure
the defects that have crept in in the
judicial body of this country

So far as we are concerned, we

express our opposition to thig Bill
but we say at the same time that
some method should be found aut,
and we certainly do not wish to give
to Government absolute and uncheck-
ed power to ppoint judges as they
are now claiming.

ot wvw feeeire et () -
g, fareff A ¥ wmwaw &
fadaw, sicfiggur (wirere) fam,
¥ ey ¥ faQg e @R FWE |
ot ofr w7 qg e fadaw d
& B forr & wific & ol S Frdfifae
Are A w g ag gt O &1 A
e wradar | ol AT Y w
Y W ¥ fip wfew ww ¥ amA ¥
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uF 05T AN W @9 §fs § witw
0¥ @ wewew €, wAfog 99 W g
e 5T F gaR T B 0 wfiew T
T WIT §H AT HT IHY A GAGA WY
fean fo ag wfa qr fsw STeTEm
&1 Y ardgwuas waneRw faw § ag
&1 % a1 1 f gurer v AT §
e faor &1 ofe e fear s
I8 ®T FdraT ag g fe A o o
a7 @ifrwre g | a7 §f wdfs
FUFH g7 ), fa e & 39
FT grorg &0 4 gray WY 3g A% afew
I TG FF G | (SHAAA)

DAggsgwarfe ¥ W A
781 grar fw T8 azg &1 few arrEr o
S TAWETT WA ¥ @ 3w F faww o
d% & wfqeqamar w3 & a5 YA
fa& 1971 7§ I A @ I FT
T forat ot e QT 9 §r e W
e § faw ¥ S ¥ ¥ @ sy
wr€ aTEw AE S o wTwTC W OF
waey 93 Y FrE Feeiiom grar wnfg)
ag qi 39 fa= & T |t )

wims amar TR Afmaw
Y TR N feaeR #r ama A
T o 2w ¥ fre Ry oY gfey a2
& T T GIRIA AT, I A A
S T g IN A 9 FAL vy
o 7@ & ¥ & =rraariereT & Y sy 9
srear § ag orm TE-%F 39 Y
T T § 789 W@ g | Fag searar
g F sgrarfere Y e @ S1fige,
I A w7 A e
T A fgT WIT 39 A Frewr ad¥
R ¥y s W gomgw oA wfge
A e g vy 3 ¥ e e
& mar firdt oF oor w7 a7 @ oon @
Ty faft €t wfe W 9% wfew
e fieay war g & At @ -
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wwer ¥ wff anay v & g @
¥ wow ¥ afr w1 & ag weaT g
f sqvgarforeT s 0w o &, oF arfer
&, mmqotfewt art wofed ) & fe
wg w1 ¥ dar w18 a1 g FX |
& @ @ ¥ wga § 5 T W oQw
ot g et @ €, 83 O W) A
waft freredt gt & 1 aroiefr o &Y
oY wrqeft freredst § W% 2 I Reared
& wraTe o WA AT wew § @ g
udt gart frg wooff Al @ T, 37 A
Wt 5ot oF feared § v & s a”
® aoft @ wgy § 1 o ooty
|TEw A1, IT A oY Wl o Fpaenr
& Forg ¥ wmare ax A 9 ) K wrrar g e
TS oY W wofr gF ey gt @
o oo # Wl feewd g b
W € &Y O S oF add ¥ Freen #
o g o It A R A A@
AT § 1 @ wOT o 7Y T W
wifffeen gt &, o7 ¥ @ T
O § 1 xafg gt @ feared =
ATEYE §, 9 F o g AT § 1y
gt o fraredt o1 aqw 3, wrdrea-
WIARHTHE i 48 T87 WG e oF < &
9 &« wfiga g § 1| fes Fore g
WY Rrerresiy s ot g e ) ey
e wwel § 97 7 gfesr Wy
T wemSENT A ) o g v &
wifT gaTeE W Y W ¥
wRarg e oo A Rearredt o T
W & fow W W W odm,
- qifearie ®Y @At 9@ fs oo R
oy & Sy § e I Y Remwewr
B o arowt ¥ e 1 8, afe I A
fowredl 7w A W @ Wy § agw
R E WwATmE A FA ¥
wre et § R ¥ wfeg & 2w Wi
wwwn §, far ¥ wfog ¥ mE A
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o warerny g o @l § alt O syt
®ow o Furew ot B @R
A% qr gw W@ Gar worr o e
o few o *Y v w1 wefg
7% a5 & eff guTCTNS SRR A Tw
¥ woew war § afer 8 oy aw
yraarg fie oy ww A gy o whfad
R gt wifigq 1 el fimer et
Y gETHT I Ay g o O wfeew
Tt fear war xad <amqyrfoer § we
#r wreat fredy &, % wo wrer oy Y v
adt sron § fe gart ga dfar &
frmtarel & dfawr ad www oW Ay
o gt W, W AW e qur
Frody oft %7 @ ¥ e Il A drar
a1 fr el qoay ST g, wedr
qerH & qarfew ag st frr adw
ar g% ¥ wed g srw A §
W gl T & QT a1 §F g
T @ F g fedt a3 w for el
qaaa & qreEreEAr gy wigy § afew
W HE FTOT E A IW wAEq A 4w
AT FT AU A FT HAKX T T,
fam 1 qwdw FW@ 7 qIEA G W
fr WENG wlifr o § werey
& s W% oficw wwfeg &
gar o e 98 d@fme W )
aw 4R g frer & g
T 5 AT AL B | T WU WEE
¥ ey Wi o Y, W o e g
fr aopR gra aif sl W T
Reww frg o & s 1 o §, wmw
St S ¥ gava sfrerd ¥ et
¥ T decidve few ol & fer
g, few feaTeTer & | feay g o
7R ez gy § Bk fgafewgz gt &
fe goerc ¥ @ gfeem ¥ ot waw
FowT § g Y Fo.AT § W aF Feivaw
wifedr a1 sgx fedr omdy s § 0
AT wREw ¥ 4§ wrawy g fear §
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FuF FE A Far & T F
fireft gt T @YY fig 7, Frogeran
¥ T fapelt g Y O F=Y AT =UTRT |
¥g a% 1958 F A FW F A4 &,
S a% T T @ aw T
m%mmw ;N "5
IF  ATHA w1a s far | @R
A ST AT § WA | W O
war 7 omT & feg @y e gq o
) Famma g e fam Fr A W@
IV T gEORI AT qHAA T
w0 | AR F 1 A § T wgAr

st T f|r (@W} :

ey St ¥ oF a fee @ g B

we ¥ @ fear § fom qr ey T8 &
T gwamm EfFgm ALY
#1E % ad qI | afew & @ TR
e T R T T ST AW
& smo | W g dfaee @ I
fareger faam® ¥ w1 wenaT IE T E |
g arey & 1 faemw aa% F oo
o oE

o FTHEHL A T FEAMA
T T & I A9 F@r A1 R g
frrfeer = & weTe T AR §, TFL
framn & garfas s ARy § 1 g
g A o ga AT F awT TG FOA
¢ afiw wod gremg F qafas g w
W FRAIIA T T | T TF
% fees ware &9 ;oA g
| AT 9T 4 gy T ¢ fw ag afewr
Hoftdz Fy gom ) Afew wg & ag s
wer o § feoag e g B o ¥
raregie ¥ fm e @@ #)
Fgee foar wmg | TRy S X S
ug 5@ ¢ fu wi grmT aeee g, 9
Tea A g ) ¥ A9 Y wa o
et gf & 1 9T @Y WY W
tentdrafaoamsiisg R E?
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a6 gad foar gur & f weitdz
ufus 2 fF T dI% 9@ F CaEE
FLHT = w0 EEHE &1 Agh
9% qFa 2, 916 JfEq § FEe
frar W | A% Sfew A gEmEde
F fou 7z Fgw fF 7 Far gwav @
A sEer A fox ag o et
gea ¥ g, mafE aR v d),
fedt off e ¥ &1, @er ¥ @
YT 47 Swar @t g e fang €1
gATT WHIA ASAT & | WA FT FAS
Tt gu w9 ¥ fawg qeafaw § o
1947 F IS A IEH g qadrer wrd §,
g ¥ wif § 1 T fedwde A
aus J97 & | faepa ffae dR
T OWT T ERA § ) Fg wT
A q¥d & 1 TWE gw 9
9% ST | AW F grerw 979 § «6
¥ =Y ¥ &% WA § 6 A AR
SATET W | GH G I AW 93
AT & gEdtet gAY fge, @ §
TS WY T AR A I ST
T TTIMT FE TN § § W W
qadret #1 TE @y § —F et
Arey ALY ST |ATEAT—T R T 9,
A g fraa @ dvd W Rw
s fHar qar g | FEgEaT 7 A
s mgfFgmagr i
sit zfea & faes g7 @ & awad
& § ar o @=L § e 9 S
gur &, S s @@ & fag, e
fedme = & fa 1 w1 A S
Tfgd | A T TR T e
€ ¥ TeEh 1A g A g
A g amE MN@ew NFgw ¥
&) ¥ oF IR I AR
M F AT T ~T g § | uF A
F#T § | W UF WIEHl AT
#gar & fF ag aw A frwy g
T = Y O FEar 2 9 I AT
¥ @ AT aF GAET AG T § @
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1 %A O FE A
I AE T @I EWT & | WRew Y A
T1gd & R 93 TOTHT SR AT '
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A FEAF §, A THH TAUT TTE
AT Ui S 0= R 8, <| 9w
fasd @1 Wigd § AR I At
G53 FCN M E AT TWE EF A A
Tt &, =T E 7Ha § 1 3fende A 1
£rE e 1, THH F1E A a7 8
T Y AW X 9 & oo o
aedr i feard a@  F @ ST
fgd | g% T8 T FRA ¢ F dew
3@ AYE ¥ T W A@ q T | AR
wfeqFg ¥ o F1° 7@ T AL <A
§ waf W oA ¥ e w
FET TGS & (% HARHN TS0 F7 THA,
Ty #1 Fad F fae sre swagET |
“gg & 97T &ifww #Y § w% Ay 2
g gy fg g & @l #7 0F Aaw
qrEs T F wEw g ER T
o fao Ay 4t o g, ad e
g wRy = fF =mAE

LT i IW R 4T H
a7 €+fa %1 78 AN | | GA T
g% WA pET | Sa0 EaTi e
gwr g wfew g wwr e sEE
fms &, 289 off W 1 W
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T owAd & @1 wHeyfamer

g gt =if 7 1

AT g3 9 &g9 & ? g oAg
#24 ¢ f 30 o aw1 ¢, 91 @nw
W& fawe w2 OTT 9gr 2 1 TEeT WK
AW AT &, 51T @& W &1 W
o AW fAFemT AT & 9 wen A1 F
& U oA A% A . g awar @1 wew
T gH NS W Fw ¥ o & gt
wfend #1 9w FT F a9 @i

A G | W -8 T wigw § 1 %
AT & @4 F 3@ faw A 7 afafea
T E 1

MR. CHAIRMAN: The time allotted
for this Bill is two hours. So, we
have to finish it today. But the list
of members who want to speak con-
tains many names, So, do you wamt
the time to be extended?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, I consulted some
of the leaders who are present here.
The consensus is that we may extend
the time for this Bill by two hours.

SHR] P. K. DEO (Kalahandi):
Mr. Chairman, prior to Shri Vaj-
payee’s Bill, in 1971 I tabled a simi-
lar Bill, namely, Bill No. 74 of 1971,
in the Statermnent of Objects and
Reasons of which [ had stated:

“The Constitution of India does
not lay down any procedure for
the appointment of the Chief Jus-
tice of the Supreme Court....The
appointment of th¢l Chief Justice of
the Supreme Court is within the
discretionary power of the Presi-
dent. who acts on the advice of
the Council of Ministers. It is
therefore, high time that the pro-
cedure for the appointment of
Chiet Justice of the Supreme mert
is laid down.”..
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So, as urly ag 1971 I had anticiapted
the thmks to come. We knew very
well the Sinister motives of the Gov-
ernment to scuttle the rule of law
and rob the independence of the judi-
ctary in the Congtitution. Now the
events have unfolded themselves.
You will appreclate that it iz now
tlme to have a healthy convention.
“The healthy conventions of the past
Wefe thrown to the winds by the
ruling party when three Supreme
Court Judges were superseded and
a junior Judge was appointed as
Chief Justice and the entire thing
was kept a secret till the 25th of
April, 1973. 1 may say subject to
correction that the retiring _Ch_ief
Justice, Shri Sikri, had also recom-
mended to the Government that his
successor should be Justice Shelat.

Constn, (Amdt.)
Bilt

Here 1 would like to point out a
coincidence of incidents, The judg-
ment in the gréat constitutional case
was delivered just a day before the
appointment of the Chief Justice.
While the hearing wag going on, both
thé Attorney-General and the counsel
for Keérala Government said in the
open court that the alternative would
be a political solution.” We have
now seen what was the political zolu-
tion they had in view.

The injustice to the three indivi-
duals who have) been passed over is
of minor significance. What is im-
portant is the principle involved.
This action of the Government evoked
spontaneous anger and disgust
throughout the country, as has been
manifested by the boycotting of the
courts by the practising lawyers and
the near-unanimous resolytions pass-
ed by every Bar Council in this
eountry condeming the action of the
Government,

The question is whether the ap-
pointment of Justice Ray was on
conslderat:ons of calibre, merit and
sehjority as compared to the